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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH,

NEW DELHI
Original Application No. 47/2024
IN THE MATTER OF:
Gen Secretary Industrial Focal Point Welfare Association ...Applicant
Versus
State of Punjab ...Respondents

Reply on behalf of Respondents No. S to 21, 23 to 31, 33 to3S and 37 to 53.

1. That the present Original Application has been registered by exercising
suo-moto jurisdiction taking cognizance of letter petition dated 12.08.2023
sent by General Secretary Industrial Focal Point Welfare Association
alleging that sewerage line was laid in Industrial Focal Point, Khanna,
District Ludhiana, State of Punjab in the year 2016. Industrial effluent is
sent to man made big well erected in near water supply line and from this
well effluent is pumped out to submersible motors to main sewerage line
of the city. However, the aforesaid effluent is overflowing causing damage
to standing trees in the area concerned and to support it, certain
photographs have been filed to show that overflowed water is covering
number of trees standing in the area concerned.

2. That this Hon’ble Tribunal vide order dated 07.03.2024 constituted a joint
committee comprising Punjab Pollution Control Board and District
Magistrate, Ludhiana to obtain a factual report. The said joint committee

report was submitted on 27.06.2024.



3. That upon perusal of the afore-mentioned joint committee report shows

that the samples off sanitary water near water supply taken on 15.04.2024
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and result o the said samples is produced herewith as:

Sr Parameters From  stagnation | Prescribed
No near the Water | Standards
Supply Line

1 pH 5.6 6.5-9.5

2 Total Suspended Solids | 285 100
mg/l

3 Chemical Oxygen | 1910 250
Demand mg/1

4 Bio Chemical Oxygen | 570/100
Demand mg/1

5 Feacal Coliform | 1,70,000 1000
MPN/100 ml

6 Ol& Grease mg/l 14.9 10

4. That observing the afore-said non-compliances, this Hon’ble Tribunal vide
order dated 10.07.2024 directed to implead all the 49 industries located in

the said area. The details and status of consent under Water Act and Air Act

are as follows:
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Name Scale | Products | Quantit | Source | Qua | Mecha | Deta | Dispo | Disp | Consent Consent
of the Manufact y of of ntity | nism | ils sal of | osal | under under Air
Unit ured Domesti | Trade | of for of Dome | Trad | Water Act Act and its
c Efflue | Trad | treatm | ETP | stic e and its validity
Effluent nt e entof | inst | Efflu | Effl | validity
(KLD) Efflu | Trade | alle ent | uent
ent Efflue | d
(KL nt
D)
R-5 | Aarti Smal | Cattle N/A N/A | N/A N/A | N/A | N/A | N/A | Unit Closed | Unit Closed
Agro 1 Feed
R-6 | Afi Smal | Poultry 0.50 N/A N/A | N/A N/A | To N/A | Yes (4/5/22 | Yes (Upto
Agro 1 and Cattle | KLD Sewer to 30/9/26) 30/9/26)
Pvt Ltd Feed Line
R-7 | Aman Smal | Cattle & 12.0 N/A N/A | N/A N/A | To N/A | Yes (Upto Yes (Up to
Feed 1 Poultry KLD Sewer 30/09/25) 30/09/25)
Industri Feed Line
es
R-8 | Amrit Smal 12KLD | N/A NA | N/A /A To Yes (Up to Yes (Up to
Agro 1 Sewer 30/092026) | 30/09/2026
Industri Line )
es
R-9 | Anmol | Smal | Cattle 1.2 N/A N/A | N/A N/A | To N/A | Yes (Upto Yes (Up to
Industri | 1 Feed Sewer 30.09.2025) | 30.09.2025
es Line )
R- | AOne Micr | Sewing 0.2 Electro | 0.06 | Memb | JBR | To To Yes (Up to N/A
10 | Enterpri | o Machine | KLD plating er Tech | Sewer | JBR | 30.06.2025)
ses Parts CEPT | nolo | Line | Tech
gies nolo
LD gies
H
R- | Avinash | Smal | Cattle 3.5 N/A N/A | N/A N/A | To N/A | Yes (Upto Yes (Up to
11 | Industri |1 Feed Sewer 30/09/2027) | 30/09/2027
es Line )
R- | Bharat Micr | Cattle 0.25 N/A N/A | N/A N/A | To N/A | Yes (Upto Yes (Up to
12 | Agro 0 Feed Sewer 30/09/2024) | 30/09/2024
Industri Line )
es
R- | C.CF Smal | Cattle 0.5 N/A N/A | N/A N/A | To N/A | Yes (Upto Yes (Up to
13 | Industri |1 Feed Sewer 30/09/2031) | 30/09/2031
es Line )
R- | Cheema | Smal | Cattle 0.5 N/A N/A | N/A N/A | To N/A | Yes (Up to Yes (Up to
14 | Agro 1 Feed Sewer 6.08.2025) 6.08.2025)
Industri Line
es
R- | Davinde | Smal | Sewing 0.3 Electro | 0.1 Memb | JBR | To To Yes (Up to N/A
17 |r 1 Machine plating er Tech | Sewer | JBR | 9/05/29)
Industri Parts CEPT | nolo | Line | Tech
es gies nolo
LD gies
H



Ankit Siwach
Typewriter
12 KLD

Ankit Siwach
Typewriter
To

Sewer

Line

Ankit Siwach
Typewriter
N/A

Ankit Siwach
Typewriter
N/A

Ankit Siwach
Typewriter
N/A

Ankit Siwach
Typewriter
N/A


86

R- | Dev Micr | Hardware | 0.1 Electro | 0.3 Memb | JBR | To To Yes (Up to N/A
18 | Steel o Goods plating er Tech | Sewer | JBR | 29/05/29)
Industri CEPT | nolo | Line | Tech
es gies nolo
gies
R- | Gagan Smal | Cattle No (Due | NA NA | NA NA | No NA | Yes (up to Yes (Up to
19 | Industri |1 Feed to Conn 30/09/2025) | 30/09/2025
es tempora ectivit )
rily y in
closed) sewra
ge
R- | Galaxy | Smal | Crumb 0.3 No NA | NA NA | sewag | NA | Yes (upto Yes (up to
20 | crumb 1 rubber KLD trade e 30/09/27) 30/09/27)
India effluen
t
R- | Gaurav | Micr | Hardware | 0.7 Picklin | 0.2 Memb | JBR | Dome | Trad | Yes (up to Yes (up to
21 | Steels 0 goods KLD g KLD | er Cept | Tech | stic eto | 14-06-2029) | 14-06-
D-2 nolo | Dispo | JBR 2029)
focal gies | salto | tech
point LD | PSIE | nolo
khanna H C gies
sewer
Gopika | Smal | Cattle 0.3 NA NA | NA NA | Into NA | Yes (Upto Yes (up to
R- | Industri |1 Feed KLD Sewer 30/09/2025) | 30/09/2025
23 | es )
R- | Gupta Micr | Poultry 2.0 NA NA | NA NA | Into NA | Yes (Upto Yes (Up to
24 | steel 0 Feed KLD Sewer 30/09/2025) | 30/09/2025
Udyog )
Hans Micr | Cattle 0.5 NA NA | NA NA | To NA Yes (Upto | Yes (Upto
R- | Industri | o Feed KLD PSEI 31/07/29) 31/07/29)
25 |es C
Sewer
Line
Hari om | Smal | No No NA NA | NA NA | No NA | Yes (Upto Yes (Up to
R- | Agro 1 manufact | (tempor sewer 30/09/2025) | 30/09/2025
26 | Industri uring ary Conn )
es closed) ection
R- | Jain Smal | Mill 0.3 Perma | N/A | Recycl | Wat | Sewer | N/A | Upto N/A
27 | Hans 1 Board nently ing of | er 31/12/2024
Paper & closed Water | Hold
Mill ing
Board Tank
Industri ]
es
Jasbir Smal | Sewing 0.3 Electro | 0.4 Memb | JBR | Dome | Trad | Yes (upto Yes (upto
R- | Industri |1 machine | KLD plating | KLD | er Cept | Tech | stic eto | 30/06/2027) | 30/06/2027
28 |es Parts nolo | dispo | JBR )
gies | salto | tech
LD | PSIE | nolo
H C gies
sewer
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Jeet Rai | Micr | Cattle 0.3 NA NA | NA NA | To NA | Yes (upto Yes (upto
R- | &Sons |o Feed KLD PSIE 30/09/2024) | 30/09/2024
29 | D-17, C )
Focal Sewer
Point, Line
Khanna,
Ludhian
a
R- | JeetRai | Micr | Cattle 0.3 NA NA | NA NA | To NA | Yes (upto Yes (upto
30 | &Son,s | o Feed KLD PSIE 30/09/2027) | 30/09/2027
D- C )
12,13,12 Sewer
5,126, Line
Focal
Point,
Khanna
Kay bee | Micr | Hardware | 0.7 Picklin | 0.2 Memb | JBR | Dome | Trad | Yes (Upto Yes (Upto
R- | Industri | o Goods KLD g KLD | er Tech | stic eto | 30/06/2028) | 30/06/2028
31 |es CEPT | nolo | dispo | JBR )
gies | salto | Tech
LD | PSIE | nolo
H C gies
sewer
M.K. & | Micr | Pharma 0.2 NA NA | NA NA | Dome | NA | Yes (upto Yes (upto
R- | sons o tools & KLD stic 30/09/2027) | 30/09/2027
33 dyes dispo )
sal to
PSIE
C
sewer
line
Goyal Smal | C.L 0.3 NA NA | NA NA | Into NA | Yes (upto Yes (upto
R- | Steels 1 Casting KLD sewer 30/09/2028) | 30/09/2028
34 )
Mangla | Micr | Cattle 0.5 NA NA | NA NA | Dome | NA | Yes (upto Yes (upto
R- | Industri | o Feed KLD stic 30/09/2026) | 30/09/2026
35 |es dispo )
sal to
PSIE
C
sewer
line
Modern | Micr | Cattle 0.3 NA NA | NA NA | Dome | NA | Yes (upto Yes (upto
R- | Soap& |o Feed KLD stic 30/09/2032) | 30/09/2032
37 | Oil dispo )
Mills sal To
PSIE
C
sewer
line
Orion Smal | Cattle 0.5 NA NA | NA NA | Dome | NA | Yes (upto Yes (upto
R- | engg 1 feed KLD stic 30/09/2026) | 30/09/2026
38 | Works dispo )
sal to




88

PSIE
C
sewer
line
R.P. Micr | Sewing 0.8 NA NA | NA NA | Dome | NA | Yes (upto Yes (upto
R- | Machine | o machine | KLLD stic 31/12/2028) | 31/12/2028
39 |s Parts dispo )
sal to
PSIE
C
sewer
line
Rajmoh | Smal | Cattle 0.3 NA NA | NA NA | Onto | NA | Yes (upto Yes (upto
R- |an 1 Feed KLD land 30/09/2029) | 30/09/2029
40 | Industri for )
es planta
tion
after
passin
g
throu
gh
septic
tank
SG Micr | Cattle 0.3 NA NA | NA NA | Into NA | Yes (upto Yes (upto
R- | Mechani | o Feed KLD sewer 26/07/2026) | 26/07/2026
41 | cal )
works
Saffron | Smal | Crumb 0.5 No NA | NA NA | sewag | NA | Yes (upto Yes (upto
R- | Rubber |1 rubber KLD trade e 30/09/2027) | 30/09/2027
42 effluen )
t
Sanjay | Medi | R.B. oil 6 KLD | Broiler | 52 E-TP | BA |sewra | Cool | Yes (upto Yes (upto
R- | Solvex | um D.O.RB s& KLD R ge ing 30/09/2028) | 30/09/2028
43 | Pvt. Ltd. Vegetable safety scre towe )
oil Broiler en r for
Glycerine & Equ recir
refiner alisa culat
y tion ion
tank (ZL
Aera D)
tion
Tank
Clari
fier
Trea
ted
wate
r
tank
Sanjiv Smal | Cattle 0.4 NA 0 NA NA | Into NA | Yes (upto Yes (upto
R- | industrie | 1 feed KLD public 30/09/2032) | 30/09/2032
44 |s sewer )
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Sanjiv Smal | Solvent 4 KLD | Proces | 19 ETP Prim | Into Reus | Yes (upto Yes (upto
R- | Oils & 1 extraction s ary | public | e- 30/09/2027) | 30/09/2027
45 | Fats & sewer | ash )
Seco quen
ndar chin
y g/
treat cooli
ment ng
wate
r
Saraswa | Micr | Cattle 0.3 NA NA | NA NA | Dome | NA | Yes (upto Yes (upto
R- | ti 0 feed KLD stic 30/09/2028) | 30/09/2028
46 | Industri dispo )
es, D- sal to
11, PSIE
Focal C
Point, sewer
Khanna line
Satish Smal | Cattle 0.9 NA NA | NA NA | To NA | Yes (upto Yes (upto
R- | agrovet |1 Feed, KLD PSIE 30/09/2028) | 30/09/2028
47 | PvtLtd soaps & C )
detergents Sewer
Line
Satluj small | Cattle 0.3 NA NA | NA NA | To NA | Yes (upto Yes (upto
R- | Industri Feed KLD PSIE 30/09/2025) | 30/09/2025
48 | es C )
sewer
line
Shree Smal | Cattle 0.5 NA NA | NA NA | To NA | Yes (upto Yes (upto
R- | ram 1 feed KLD PSIE 30/09/2025) | 30/09/2025
49 | industrie C )
s sewer
line
Shree Smal | Cattle 0.3 NA NA | NA NA | To NA | Yes (upto Yes (upto
R- | Triveni |1 feed KLD PSIE 30/09/2027) | 30/09/2027
50 | Ltd C )
sewer
line
Sohna Smal | Iron Bar | 0.5 Septic | 0 NA NA | Onto | NA | Yes (upto Yes (upto
R- | agro 1 KLD Tank planta 05/08/2025) | 05/08/2025
51 | industrie tion )
s
Usha Smal | Cattle 0.8 NA NA | NA NA | Conn | NA | Yes (upto Yes (upto
R- | Udyog |1 feed KLD ected 30/09/2025) | 30/09/2025
52 with )
M.C.
Sewer
Vikas Smal | Cattle 4.0 NA NA | NA NA | Into NA | Yes (upto Yes (upto
R- | Industri |1 feed KLD sewer 30/09/2024) | 30/09/2024
53 |al )

Copy of consent to operate under Water Act and Air Act of the aforementioned

industries are annexed herewith as ANNEXURE A.
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5. That the industries situated in the Focal Point, Khanna were duly visited
by the concerned officers of the board on date 04.05.2024, 05.05.2024 and
06.05.2024, out of the said 49 industries, 47 industries were found to be in
compliance of the environmental norms and only two industries were
found to be operating without valid consent of the Board under the Water
(Prevention and Control of Pollution) Act, 1974.

6. That PPCB sent show cause notices to Respondent No. 17 and Respondent
No. 18 dated 13.06.2024 for violations of the provisions of Water
(Prevention and Control of Pollution) Act, 1974. It is submitted that
Respondent No. 17 duly replied to the said show cause notice with regard
to the said violations as during the time of inspection Respondent No. 17
was unable to furnish the required documents to the inspection team.
However, later on the said documents were produced and duly verified.
The copy of the consent to operate of Respondent No. 17 and Respondent
No. 18 are duly annexed with the reply.

7. That the Punjab Pollution Control Board vide letter no. 478-79 dated
08.05.2024 1ssued a show cause notice for violation of the provisions of
the Water (Prevention and Control of Pollution) Act, 1974 to the executive
Engineer, Punjab Small Industries Export Corporation, Chandigarh and
Executive Officer, Municipal Council, Khanna as the industrial Focal Point
is being maintained by the said departments. In the show cause notice an

opportunity of hearing has been extended to the above-named officers
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before the chairman of the Punjab Pollution Control Board on. 15.05.2024
to explain as to why the action may not be taken against them for the
violation of the provisions of Water (Prevention and Control of Pollution)
Act, 1974 wherein it was decided as under :

A. The MC, Khanna shall remove the stagnation in the area around the
intermediate pumping station (IPS) and shall shift the effluent, collected
to STP of capacity 29 MLD for treatment, within 10 days.

B. The MC, Khanna shall ensure that the de-silting of the sewer line be
carried out well within time limits given in the tender documents
(DNIT).

. That the answering respondents have always been diligent and are acting

as per notification/regulation notified by government at various point of

time which has also been observed by the report of Joint Committee
submitted before this Hon’ble Tribunal. It is also submitted that the
answering respondents have duly obtained the required consent from

PPCB under Water (Prevention and Control of Pollution) Act, 1974 and Air

(Prevention & Control of Pollution) Act, 1981 been compliant to the orders

and directions issued by the Hon’ble Courts and this Hon’ble Tribunal.

. It 1s submitted that the answering Respondents have duly obtained the

required consent from PPCB under Water Act and Air Act and have been

duly complying with all the environment norms and guidelines laid down

by the Hon’ble Supreme Court and this Hon’ble Tribunal.
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PUNJAB POLLUTION CONTROL BOARD

Zonal Office-II, Vatavaran Bhawan, Nabha Road Patiala — 147001.

Websnte - Www.ppch.gov.in

Registered/Speed Post Date:

N

GI3LDH2220808 Application No: 18282694

Vivek Bansal

Khanna,Pun] ab- 141401

Sul;',igpt: Reneywal of consent no. CTOA/Renewal/LDHKH/2021/16730827 dated 04/10/2021 granted under the

provisions. of thé’ Adr, (Preventlon & Control of Pollution) Act, 1981.

1. Particulars of Consent to O

P,

[ S O O e S T s e T e ] O S T T T e e N U T Y

Consent to"Opérat'e.‘Cértiﬁcate No. P CTOA/ReﬂewaI/LDHKH/ZOZZ/I8282694

—— St B B DR
Date of issue : e g
C . = e

D D e s

CH '."’tiuﬁ'éate Type :

B S0 y DN Lo b STy S QoD e ey o SN T zReaewg..l‘ﬁmmﬂ"'yﬁtﬂf s s natiaikl .«
P’r@.vxous CTO No & Valldlty e, CT OA/RenewallLDHKH/ZOZJ/J 6 730827
NP ALY C L S B T o |07 “‘“04/1 0/2021""@*r =T0:03/04/2022 -

R okl

“1).‘”'(\. ST

Name & Designation of the Applicant
Address of Industrial premises
. . Khanna,Ludhzana Khanna-141401
Cai)it'al Investment.of the Industry 302.37 lakhs
Category of In'duStry Orange
Type of Industry ‘ 2030-Fish feed, poultry feed and cattle feed
Scale of the Industry Small
<[ Office District ) ) Ludhiana Khanna

" "This is computer generated document from OCMMS by PPCB"
Afi Agro Pvt, Limited,A-1, Focal Point,Khanna, Ludhiana Khanna, 141401
Pagel .




3T his.is with-reference to the request made by the industry for renewal of consent granted by the Board under the Air

/ +{Preverition and Contiol of Pollution) Act, 1981.

The rengwal-of consent to operate granted to the industry vide no. CTOA/Renewal/LDHKH/2018/8535177 dated 04/10/2018
- valid upt6:30/09/2021 and further extended vide no. CTOA/Renewal/LDHKH/2021/16730827 dated 04/10/2021 valid upto
- 03/04/2022 under the Air (Prevention and Conttol of Pollution) Act, 1981 is hereby renewed upto 30/09/2026 with the same
~ conditions as mentioned therein and following specific conditions:

1, The;;i‘i_l"dustry shall maintain and operate the APCD regularly and efficiently, so as to achieve the prescribed emission standard
on regular basis.

A 2. Tﬁhfév‘..,industry shall ensure that no black smoke shall be emitted from its stack at any time.

3. The idustry sh'a}llte‘nsure that storage of raw material and feed should be inside‘the processing shed all the time. No rain
water/-surfacé runoff should come in contact with'the raw material and product.

” (idstw shall not add any additional air polluting process without obtaining prior written permission of the Board.

5. Themdustry should conform to the following ambient noise level prescribed under Rule 13 (1) of Noise Pollution Regulation
& Coitrol):Rules, 2000 at their boundary limits:

Sr'No. : Type of area Limits-in dB(A) Leq
' Day Time, Night Time '

1. Indiistrial Area 75 70

-2 Commercial Area 65 55 S
y 3.Residential Area 55 45 e R S
N 4. Silénce:Zone 50 40
. ;.J_._.‘@S;Iotq;- 1Day time shall mean from 6:00 &.Mmt0:1.0:00.piMuwe e
i ‘nglvlt fcgne shall mean from 10:00 pin to Ggg:{gm 5 %‘%g N‘%& fj%; ;E; "y
Allother conterits shall remain unchanged. This 'leﬂé&@allzré'ﬁj;am‘igpi)eéﬁ’/e‘q;wi@gﬂje consent issued vide no.
CTOARenewal/LDHKFH/2018/8535177 dated 04/10/2018 and 1ts subsequent.extensions issued vide no.
CTOA/Rénewal/LDHKXH/2021/16730827 dated 04/ 1072021 under the Air (Prevention & Control of Pollution) Act, 1981.
I “":’ﬁkw‘mm‘rbw -~
TIRdedeTr e SN S
LR ELT ] %ﬂ@ﬁ&k} ﬁ‘:
" 04/05/2022
o (Om Parkash)
¥ Environmental Engineer
e ' For & on behalf
of

(Punjab Pollution Control Board)
Endst, No.: - _ Dated:

A copy of the above is forwarded to the following for information and necessary action please:

The Environmental Engineer, Punjab Pollution Control Board, Regional Office, Fatehgarh Sahib. She is requested to ensure the
compliance of the consent conditions and submit the report accordingly.

"This is computer generated document from OCMMS by PPCB"
Afi Agro Pvt. Limited, A-1, Focal Point,Khanna,Ludhiana Khanna, 141401
Page2
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i 04/05/2022
(Om Parkash)
Environmental Engineer
For & on behalf
. _ of
* (Punjab Pollution Control Board)
. =
?3 _
o
Sag o e

TR s

fen A S R S e e e e

e
Tyt

P, ST
A Tk
A S N

CERERTH

Rlloge sy

"This is computer generated document from OCMMS by PPCB"
Afi Agro Pvt. Limited,A-1, Focal Point,Khanna,Ludhiana Khanna,141401
Page3

2
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PUNJAB POLLUTION CONTROL BOARD
Zonal Office-II, Vatavaran Bhawan, Nabha Road, Patiala - 147001.

‘Website:- www.ppcb.gov.in

) Ofﬁce_-Dvifojpatch_ No: ' Registered/Speed Post ' Date:

Industry Registration ID: " GI3LDH2220808 ; Application No: 18286164
" To, . :
Vivek Bansal

Khanna,Punjab-141401

Subjett: Renewal of consent no. CTOW/Renewal/LDHKH/2021/16730875 dated 04/10/2021 granted under the

. provisions of the=Water (Prevention and Control of Pollution) Act, 1974.

N
A L:ux""*ﬂ.«-..—ﬁ-\. mw;

o 1.Particulars of Consent toj( ateunderWatérAct, 1974;granted to the industry

'| Consent to Operate Certificate No. w~% ,, . nﬁil W/Renewal/LDHKH/ZOZZ/J 8286164
Date of issue : ‘?Bﬁ‘* F‘} g  04/05/2055
Date of expiry : e R A AR Pt 2 _
Certificate Type : mmi;,awmwﬁamw_ﬁw ReNeWal. coren i smens:
Previous CTO No. & Valldlty f;;;mms-smw CT OWﬁ,gnewal/éD_HKH/ZOZ]/] 6730875
S = ool Bromic04/10/2021 .- Ta:03/04/2022
o @@ e TR nwg“.&"r .

2. Particulars of the Industry =~ =&~

7~ | Capital Investment of the Industry

%m. Category of Industry Y
. | Type of Industry : 2030-Fish feed, poultry feed and cattle feed
Scale of the Industry B Small
Office District ’ » Ludhiana Khanna

"This is computer generated document from OCMMS by PPCB"
Afi Agro Pvt. Limited, A-1, Focal Point, Khanna,Ludhiana Khanna,141401
Pagel




i " This is with reference to the request made by the industry for renewal of consent granted by the Board under the Water
: (Prevennon & Control of Pollution) Act, 1974.

The renewal of consent to operate granted to the industry vide no. CTOW/Renewal/LDHK1/2018/8535391 dated 04/10/2018
valid upto30/09/2021 and further extended vide no. CTOW/Renewal/LDHKH/2021/16730875 dated 04/10/2021 valid upto

03/04/2022 under the Water (Prevention & Control of Pollution) Act, 1974 is hereby renewed upto 30/09/2026 with the same
" conditions as mentioned therein and following specific conditions:

1. The industry will not generate and discharge any trade effluent.
- 2. The industry shall not undertake washing of rice bran oil tank.

- 3. The industry shall provide ﬂow meter on the submersible pump within 15 days and submit compliance immediately
! thereaﬂer

4. The-industry shall ensure that storage of raw material and feed should be inside the processing shed all the time. No rain
* water/surface runoff should come in contact with the raw material and, product.

" 5. The industry shall comply with guidelines of Punjab Water Regulation and Development Authority (PWRDA) for abstraction -
' of ground ‘water.

* Al other contents shall remain unchanged This letter shall remain appended with the consent issued vide no.
bTOW/Renewal/LDHKH/ZOl 8/8535391 dated 04/10/2018 and its subsequent extension issued vide no.
CTOW/Renewal/LDHKH/ZOZl/ 16730875 dated 04/10/2021 under the Water (Prevention & Control of Pollution) Act, 1974.

B T

o1

04/05/2022

"Endst. No.:
Bﬁ

Dated:

. _ A copy of the above is forwarded to the following for information and necessary action please: .
The Environmental Engineer, Punjab Pollution Control Board, Regional Office, Fatehgarh Sahib. She is requested to ensure the
compliance of the conSent conditions and submit the report accordingly.

G

04/05/2022

(Om Parkash)
Environmental Engineer

For & on behalf
of
(Punjab Poliution Control Board)

"This is computer generated document from OCMMS by PPCB"
Afi Agro Pvt. Limited, -1, Focal Point,Khanna, Ludhiana Khanna, 141401
o . Page2
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Afi Agro Pvt.Ltd <{ AFI >

CIN: U70101PB1997PTC020357
A-1 Focal Point Khanna-141401(Pb)

Manufacturers Of High Quality Cattle & Poultry Feed
(GSTIN :03AAECA6479L1ZE) Phone-01628-220408 E-mail-afiagro@yahoo.com

TRUE COPY OF THE RESOLUTION PASSED IN THE MEETING OF BOARD OF
DIRECTORS HELD ON __03.08.2024 AT THE RECISTERED OFFICE OF THE COMPANY

RESOLVED unanimously that Sh. Vivek Bansal , Director of the company be
and is hereby authorized to act as ‘Authorized Signatory’ on behalf of the
company to complete all administrative, revenue and legal formalities for the
purpose of representation of the company before National Green Tribunal
(NGT), Delhi. This authority is valid for the activities including signing,
authorizing and submitting any application forms, affidavits or other
documents; appoint any persons, consultants, firms or companies, making
payments and submit fees to any government or nhon-government
departments and organisations; or any other activity required for the
aforementioned purpose; and that all the acts done or documents executed,
filed and signed by Sh. Vivek Bansal for above purposes shall be binding on

the company.

CERTIFIED TRUE COPY For A.EI Agro Pvt. Ltd.

For
Wi, Tapys U

( ) Director
Director

For A.FI. Agro Pvt. W R
( ) / (g

Director V’ uf{Director
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BEFORE NATIONAL GREEN TRIBUNAL AT NEW DELHI

IN THE COURT OF

ORIGINAL APPLICATION No.47/2024

Suit/Appeal No. JURISDICTION OF 201

Inre:-

GEN SECRETARY INDUSTRIAL FOCAL POINT WELFARI;IQ}%SW(RSIA&I_ON Petitioner(s)

Appellant{s) Complainant(s}
VERSUS

STATE OF PUNIAB Defendant {s)/ Respondent(s) / Accused Know all to whom
these Present shall come that I/we VIVEK. BANSAL.S/Q.HARISH.BANSAL.RIQ.HQUSE N8 NEAR

RPEERKHANAKUNDRA.STREET.KHANMNMA LURKHIANA. RLUNJAB. LALAQL i rieressenserssssisessssssssamsssssnssssasssssssassss
RESPONDENT No.06 —

The above named

do hereby appoint

NAVEEN CHAUDHARAY
D/2164/2010
CH 165 LAWYERS CHAMBER BLOCK-1 DELHI HIGH COURT 110003
{herein after called the advacate/s) to be my / our Advocate in the above — noted case authorize him:-

To act, appear and plead in the above-noted case in this court or in any other court in which the same
may be tried or heard and also in the appellate court including High Court subject to payment of fees separately
for each court by me/us.

To sign file, verify and present pleadings, appeals cross-objection or petitions for executions review,
revision, withdrawal, compromise or other petitions or affidavits or other documents as may be deemed necessary
or proper for the prosecution of the said case in all its stages subjects to payment of fees for each stage.

To file and take back documents, to admit and/or deny the documents of opposite party.

To withdraw or compromise the said case or submit to arbitration any differences of disputes
that may arise touching or in any manner relating to the said case.

To take execution proceedings on paying separate fee.

To deposit, draw and receive money, cheques, cash and grant receipts hereof and to do all
other acts and things which may be necessary to be done for the progress and in the course of the
prosecution on the said case.

To appoint and instruct any other Legal Practitioner authorizing him to exercise the power and
authority hereby conferred upon the Advocate whenever he may think fit to do so and to sign the
power of attorney on our behalf.

And I/we undersigned to hereby agree to ratify and confirm all acts done by the Advocate or
his substitute in the matter as my/our own acts, as if done by me/us to all intents and purpose.

And I/we undertake that I/We or my/our duly authorized agent would appear in court on all
hearings and will inform the Advocate for appearance when the case is called.

And |/We undersigned do hereby agree not to hold the advocate or his substitute responsible for the
result of the said case. The adjournment costs whenever ordered by the court shall be of the Advocate which he
shall receive and retain for himself.

And |/we undersigned do hereby agree that in the event of the whole or part of the fee agreed by me/us
to be paid to the advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the said case
until the same is paid up. The fee settle is only for the above case and above Court. I/We hereby agree that once
the fee is paid, | /We will not be entitled for the refund of the same in any case whatsoever and if the case
prolongs for more than 3 years the original fee shall be paid again by me/us.

IN WITNESS WHERE OF I/We do hereunto set my/our hand to these presents the contents of which have

been understoad by me/us on this 23 Day of.....024. 201 Accepted subject to the terms of
the fees.

Advocate Client FO?'“@EF.I. AgrO pPvt. Ltd. <
al

0
(/\r”"[} /// Signed in My Presence, The Client. ,, W
‘\\%ﬁ’h Dirertnr

O

I Identify the Signature/Thumb Impression of Below Mentioned Person,


Ankit Siwach
New Stamp
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Afi Agro Pvt.Ltd <<AFI>

CIN: U70101PB1997PTC020357

A-1 Focal Point Khanna-141401(Pb)

Manufacturers Of High Quality Cattle & Poultry Feed
(GSTIN :03AAECA6479L1ZE) Phone-01628-220408 E-mail-afiagro@yahoo.com

TRUE COPY OF THE RESOLUTION PASSED IN THE MEETING OF BOARD OF
DIRECTORS HELD ON __03.08.2024 AT THE REGISTERED OFFICE OF THE COMPANY

RESOLVED unanimously that Sh. Vivek Bansal , Director of the company be
and is hereby authorized to act as ‘Authorized Signatory’ on behalf of the
company to complete all administrative, revenue and legal formalities for the
purpose of representation of the company before National Green Tribunal
(NGT), Delhi. This authority is valid for the activities including signing,
authorizing and submitting any application forms, affidavits or other
documents; appoint any persons, consultants, firms or companies, making
payments and submit fees to any government or non-government
departments and organisations; or any other activity required for the
aforementioned purpose; and that all the acts done or documents executed,
filed and signed by Sh. Vivek Bansal for above purposes shall be binding on

the company.

(FiE:%TlFIED TRUE COPY For A.F.I. Agro Pvt. Ltd.

o .
T Lt W

( ) Director

Director

For A.EI. Agro Pvi. Ltd.
( ) .
)
Vilas

Director Director
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- PUNJAB POLLUTION CONTROL BOARD

_,p-’:-...«f’-"" ' nal office-11, Vatavaran Bhawan, Nabha Road, Patiala.
‘- " ey | Welbstre:- wowppebogov.in

Office pispateh No ; ’
. Registered/Speed Post Date: JS—" 4

{ndustry Registration ID; QMI.DHZ_?.jj_gSN Application No : ;4939'}-‘51' 5
-——'_'__—'_'_'_-—-_'__'__'_'——-_____1___ - _.—4‘—.—/_._4—'_____,_——

To, 7
o Anil Kumarp

Khanna,Ludhiana-141401

Subject:  Grant Varied 'Con
ubj for discharge of e“;‘e'::tt.o Operate'an outlet u/s 25/26 of Water (Prevention & Control of pollution) Act; 1974

With reference t .
0 your application for obtaining Varied ij¥:Consent to Operatei;Y4an outlet for dischnrgcr:{;gﬁ

effluent w/s 25/2 :
industrial ulfi%;?frgiix::m (Prevention & Co ug:q:} Act, 15‘;’4, you are, hereby; authorized to opet
mentioned in this Ccfﬁﬁfﬂel: f the efflueni(s) ansing out of your premises subject to the Terms and Conditions a8

PUMNIAR .

1. Particulars of Consent to Operate under ’“’ﬁtcr%cé 1974 granted 1o the industry

S ek e TSP . | by
|_Cunsent to Operate CertificateiNoms = spemaer GO Faried LD HKHZ023/1492 9961 ——
Date of issue : A '

Entc of expiry : 5

|’Certi ficate Type : w

‘!Pruﬁnus CTO No. & Validity

2. Particulars of the Industry

Name & Designation of the Applicant i _;' e
Address of Industrial premises j;ﬂmfepdjdusmg; i
E£2 & C30, Focal Point,
Khanna, Ludhiana Khanna-141401
Capital Investment of the Industry 323.14 lakhs
| Category of Indusiry Orange
Type of Industry : Other ,
Scale of the Industry Small
Office District Ludhiana Khanna
- Rs. 90,000/- vide UTR. No. 794673132 dated 30/09/2020
ComEE Rs. 22,‘1“!- vide UTR no. 809780907 dated 21/12/2020
and penalty of Rs. 4500/~ vide Receipt no. 660244027
dated 20/01/2021
_____-—————-_____ ——g |
Raw Materials(Name with uantity per day) DOC Cake, Molasses, Whear, Barley @ 320 MTD
E Catt y ==
| Products (Name with ﬂ;_u_ﬂy_p___eﬂ%ﬂ___)— N:' le Feed @ 300 MTD i
| By-Products, if :tuy,{h‘nﬂ____withflﬂ?“rﬁmd“ﬂ .
| As per dvtails given in application no. 14929961

| Details of the machinary and processes |

“This is computer generated document from OCMMS by PPCB”
Aman Feed lndustries, E2 & C30, Foeal Point Khanna, Lidhiana K M
W I4140;

R Page]
——-—..-__-_-

po
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o PUNJAB POLLUTION CONTROL BOARD
i Zonal office-11, Vatayaran Bhawan, Nabha Road, Patiala

Websiiers wwiw.ppeb.gov.in

frice Dispatch No : l-{ Q-
o -? ! & Registered/Speed Post Date:

- [ndusiry Registration ID: : a}ﬁwﬁzjﬁjjal?#
——————— OV IDA23655574

fs- 2= 2=
(G 2=

14929738

Application No :

To,
Anil Kumayr

Khanna,Ludliana-141401

Subject:  Grant Varied "Con
of emissions arisiu“; :’T"t?fgf:;::;i; w/s 21 of Air (Prevention & Control of Pollution) Act, 1981 for dischargs

With refer ; e

p n:llutzzﬁlrfgf }%g’?w application for obtainlig*VarEd#@8Hsent to Operate’ ws 21 of Air (Prevention & Control of

out of your premises. :"c-I':f‘ are hereby, authorized to operate an industrial unit for discharge of the emission(s) ansing
! S€8 subject to the Terms and Conditions as mentioned in this Certificate.

T e e W s o R T R

1. Particulars of Consent to Operate under mﬁﬂg lgﬂl:‘ Iteﬁ ”ﬁd“ﬁ
= S g EA

(Consent to Operate Certificate No. : T CTOA Varied /LD HKH/202 114929738 |
Date of issue : — " 50 :-f" FFr s A b |

Date of expiry : e

Certificate Type :

Previous CTO No. & Validity #

2. Particulars of the Industry
Name & Designation of the Applicant Anil Kumar, (Parinr)
Add f Industrial premises Aman Feed Industries,
g , ﬁgﬁ: 30, Focal Point,

Khanna,Ludhiana Khanna-14140]

Capital Investment of the Industry 523.1{!&&:&;

Category of Industry Orange

Type of Industry _o‘f"""

Secale of the Industry Small _

Office District Ludhiana Khanna

Fee Detail Rs. 90,000/~ vide UTR. No. 107296796 dated 30/08/2020

CURACRE BEE VR and Rs. 22,217/- vide UTR no. 723810230 dated
2171272020 and
penalty of Rs, 4500/- vide Receipt no. 478213104 dated
01/02/2021

e
Raw Materials (Name with Quantity per day) DOC Cake, Molasses, Wheat, Barley (@ 320 MTD
Products (Name with Quﬂﬂiﬂﬂﬂ'—df}l— Cabile Feed @ 300 MTD —

wThis i compuier generaled dociament from OCMMS by PPCB®
Aman Feed Induriries, E? & €30, Focal PointKhanea, Ludhiana Kkanna, 14140]
Page]
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Suit/Appeal No

Inre: -

GEN SECRETARY INDUSTRIAL FOCAL POINT

...Plaintiff(s) or Petitioner(s)

Appellant(s) Carn_pl—aiat(‘;)— Ji

VERSUS

..Defendant (s)/ Respondent(s) / Accused Know all to whomthese

Present shall come that I/we ... ARl KUM i..Pal Agarwal R/0.H.No.2. BUIlepur Road, New |
-Khanna.City,.L.udhiana.(Respandent.Na...7.... \

The above named

...do hereby appoint
Naveen Chaudhary
D/6124/2010

(herein after called the advocate/s) to be my / our Advocate in the above - noted case authorize him: -

To act, appear and plead in the above-noted case in this court or in any other court in which the same
may be tried or heard and also in the appellate court including High Court subject to payment of fees separately
for each court by me/us.

To sign file, verify and present pleadings, appeals cross-objection or petitions for executions review,
revision, withdrawal, compromise or other petitions or affidavits or other documents as may be decmed necessary
or proper for the prosecution of the said case in all its stages subjects to payment of fees for each stage

To file and take back documents, to admit and/or deny the documents of opposite party.

To withdraw or compromise the said case or submit to arbitration any differences of disputes
that may arise touching or in any manner relating to the said case.

To take execution proceedings on paying separate fee.

To deposit, draw and receive money, cheques, cash and grant receipts hereof and to do all
other acts and things which may be necessary to be done for the progress and in the course of the
prosecution on the said case. ) I\

To appoint and instruct any other Legal Practitioner authorizing him to exercise the power and
authority hereby conferred upon the Advocate whenever he may think fit to do so and to sign the |
power of attorney on our behalf. 1\

And I/we undersigned to hereby agree to ratify and confirm all acts done by the Advocate or
his substitute in the matter as my/our own acts, as if done by me/us to all intents and purpose.

And I/we undertake that I/We or my/our duly authorized agent would appear in court on all
hearings and will inform the Advocate for appearance when the case is called.

And I/We undersigned do hereby agree not to hold the advocate or his substitute responsible for the
result of the said case. The adjournment costs whenever ordered by the court shall be of the Advocate which he
shall receive and retain for himself. ’

And I/we undersigned do hereby agree that in the event of the whole or part of the fee agreed by me/us
to be paid to the advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the said case
until the same is paid up. The fee settle is only for thc above case and above Court. I/We hereby agree that once
the fee is paid, | /We will not be entitled for the refund of the same in any case whatsoever and if the case
prolongs for more than 3 years the original fee shall be paid again by me/us.

IN WITNESS WHERE OF I/We do hereunto set my/our hand to these presents the contents of which have
been understood by me/us 0n this ..., Day of ... ... 201 Accepted subject to the terms of i
the fees.

For Aman Feed Industries

m“@ N\m\»""'

%
e
{au - Partner
Advoca/ Client

I 1dentify the Signature/Thumb Impression of Below Mentioned Person,

Signed in My Presence. The Client.



Ankit Siwach
Typewriter
GEN SECRETARY iNDUSTRIAL FOCAL POINT

Ankit Siwach
Typewriter
STATE OF PUNJAB

Ankit Siwach
Typewriter
Anil Kumar S/o Jai Pal Agarwal R/o H No 2, Bullepur Road, New

Ankit Siwach
Typewriter
Khanna City, Ludhiana (Respondent No. 7

Ankit Siwach
Typewriter
Naveen Chaudhary

D/6124/2010

Ankit Siwach
New Stamp
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— ‘ ®
e PUNJAB POLLUTION CONTROL BOARD \Q.'A LIFE
—— Zonal Office-l1, Vatavaran Bhawan, Nabha Road, Patiala — 147001. \\/fj Ervranmont
T 1 Website:- www.ppcb.gov.in
w B 5
N\ | /
Office Dispatch No : Register ed/Speed Post Date;
Industry Registration 1D: R15LDH23008397 Application No: 22188638
To,
Amrit Singh
Khanna
Khanna,Punjab-141401
Subject: Renewal of consent no. CTOA/Renewal/LDHKH/2021/16956057 dated 16/12/2021 granted under the

provisions of the Air (Prevention & Control of Pollution) Act, 1981.

1. Particulars of Consent to Operate under Air Act, 1981 granted to the industry

Consent to Oper ate Certificate No.

CTOA/Renewal/LDHKH/2023/22188638

Date of issue: 22/06/2023
Date of expiry : 30/09/2026
Certificate Type: Renewal

Previous CTO No. & Validity :

CTOA/Renewal/LDHKH/2021/16956057
From:16/12/2021 To:30/09/2022

2. Particulars of the Industry

Name & Designation of the Applicant

Anrit Singh, (Partner)

Address of Industrial premises

Anmrit Agro Industries,
D/114 Focal Point,
Khanna,Ludhiana Khanna-141401

Capital Investment of the Industry

45.79 lakhs

Category of Industry

Orange

Typeof Industry

2063-Seel and steel products using various furnaces like
blast furnace /open hearth furnace/induction furnace/arc
furnace/submerged arc furnace /basic oxygen furnace /hot
rolling reheated furnace

Scale of the Industry

Small

Office District

Ludhiana Khanna

"Thisis computer generated document from OCMMS by PPCB"
Anrit Agro Industries,D/114 Focal Point,Khanna,Ludhiana Khanna,141401
Pagel




106

Thisiswith reference to the request made by the industry for renewal of consent to operate granted by the Board under the Air
(Prevention and Control of Pollution) Act, 1981.

The renewal of consent to operate granted to the industry vide no. CTOA/Renewal/L DHKH/2021/16956057 dated 16/12/2021
valid upto 30/09/2022 under the Air (Prevention and Control of Pollution) Act, 1981 is hereby renewed upto 30/09/2026 for the
manufacturing of Agriculture Implements @ 0.8 MTD with the same conditions as mentioned therein and following specific
conditions:

1. Theindustry will operate & maintain itsair pollution control device (APCD), regularly and efficiently, so asto achieve the
stack emission standards, consistently as prescribed by the Board/ MoEF& CC as amended from time to time.

2. Theindustry shall ensure that no black smoke should be emitted from the stack of the industry at any time.

3. The industry shall submit the stack emission analysis report from Board' s lab within one month.

4.  Theindustry shall comply with the guidelinessSOPs provided by PSCST, Chandigarh for the effective operation of APCD.
5. Theindustry shall not dispose off its Hazardous waste to any unauthorized vendor.

6. Theindustry shall not use any scrap containing Hazardous waste like shockers containing waste oil.

7. Theindustry shall provide thick plantation of spreading crown varieties of evergreen trees all along the boundary wall.

8

The project proponent shall not throw, burn or burry any solid wastes in open, outside premises or in drain / water bodies.

©

The project proponent shall promote use of aternatives of single use plastics (SUP) and awareness to discourage use of
plastic, through their Corporate Environment Responsibility (CER) activities.

10. The project proponent shall ensure that there are no usages of single use plastic-thermocol disposable items such as water
bottles / water pouches/water cups, plates, forks, spoons, straw etc. and single use decorating material made of plastic-thermocal
or any other non-biodegradable material in the premises.

11.  Theproject proponent shall properly handle and manage the solid wastages as per the provisions of the Municipa Solid
Waste Rules 2016 and ensure that the solid waste is segregated & disposed of in an environmentally sound manner.

All other contents shall remain unchanged. This letter shall remain appended with the consent issued vide no.
CTOA/Renewal/LDHKH/2021/16956057 dated 16/12/2021 to the industry under the Air (Prevention & Control of Pollution)
Act, 1981.

22/06/2023

(Amit Kumar )
Environmental Engineer

For & on behalf

of

(Punjab Pollution Control Board)

Endst. No.: Dated:

A copy of the aboveis forwarded to the following for information and necessary action please:

"Thisis computer generated document from OCMMS by PPCB"
Anrit Agro Industries,D/114 Focal Point,Khanna,Ludhiana Khanna,141401
Page2
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The Environmental Engineer, Punjab Pollution Control Board, Regional Office, Fatehgarh Sahib. He is requested to ensur
compliance of the consent conditions and submit the report accordingly.

22/06/2023

(Amit Kumar )
Environmental Engineer

For & on behalf
of

(Punjab Pollution Control Board)

"Thisis computer generated document from OCMMS by PPCB"
Anrit Agro Industries,D/114 Focal Point,Khanna,Ludhiana Khanna,1

e the

41401
Page3




IN THE COURT OF

Suit/Appeal No JURISDICTION OF 201

Inre: -

..Gen Secretary Industrial Focal Point

...... Plaintiff(s) or Pctitioner(s)
“Appeliant(s) Complainant(s)
VERSUS
State of Punjab

................ Defendant (s)/ Respondent(s]:\{ Accused Know all to whom
these Present shall come that I/we ... ANt Singh. S/0. Dharmender Singh R/0.219, Lehri Road

Khanna, Punjah.(ReSPONAENtNO.8).....

The above

named

.do hereby appoint

D/6124/2010

(herein after called the advocate/s) to be my / our Advocate in the above — noted casc authorize him: -

To act, appear and plead in the above-noted case in this court or in any other court in which the same
may be tried or heard and also in the appellate court including High Court subject to payment of fees
scparately for cach court by me/us.

To sign file, verify and present pleadings, appeals cross-objcction or petitions for executions review,
revision, withdrawal, compromise or other petitions or affidavits or other documents as may be deemed
necessaryor proper for the prosecution of the said case in all its stages subjects to payment of fees for each
stage.

To file and take back documents, to admit and/or deny the documents of opposite party.

To withdraw or compromise the said case or submit to arbitration any differences of
disputes that may arise touching or in any manner relating to the said casc.

To take exccution proceedings on paying scparate fee.

To deposit, draw and receive money, cheques, cash and grant reccipts hereof and to do all
other acts and things which may be nccessary to be donc for the progress and in the course of the
prosecution on the said case.

To appoint and instruct any other Legal Practitioner authorizing him to exercise the power
andauthority hercby conferred upon the Advocate whencver he may think fit to do so and to sign
the power of attorney on our behalf.

And I/we undersigned to hereby agree to ratify and confirm all acts done by the Advocate
or his substitute in the matter as my/our own acts, as if done by me/us to all intents and purpose.

And I/we undertake that I/We or my/our duly authorized agent would appear in court on
all hearings and will inform the Advocate for appearance when the case is called.

And I/We undersigned do hereby agree not to hold the advocate or his substitute responsible for the
result of the said case. The adjournment costs whenever ordered by the court shall be of the Advocate which
he shall receive and retain for himself.

And I/we undersigned do hereby agree that in the cevent of the wholc or part of the fce agreed by
me/us to be paid to the advocate remaining unpaid he shall be entitled to withdraw from the prosccution of the
said cascuntil the same is paid up. The fec settle is only for the above casc and above Court. I|/We hercby agree
that once the fec is paid, | /We will not be entitied for the refund of the same in any case whatsoever and if the
case prolongs for more than 3 ycars the original fce shall be paid again by me/us.

IN WITNESS WHERE OF I/We do hereunto set my/our hand to these presents the contents of which

have been understood by me/us on this ..... ..Day of......... 201 Acccpted subject to the terms
of '

the fees. 6 Ol i .
al
W"}\I\

& 7

(%
2
}%"/
Advotate Client

I1dentify the Signature/Thumb Impression of Below Mentioned Person,

Signed in My Presence. The Client.



Ankit Siwach
New Stamp

Ankit Siwach
Typewriter
Gen Secretary Industrial Focal Point

Ankit Siwach
Typewriter
State of Punjab

Ankit Siwach
Typewriter
Amrit Singh S/o Dharmender Singh R/o 219, Lehri Road

Ankit Siwach
Typewriter
Khanna, Punjab (Respondent No 8)

Ankit Siwach
Typewriter
Naveen Chaudhary

D/6124/2010
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RO PUNJAB POLLUTION CONTROL BOARD o
PUNJAE

Zonal Office-II, Vatavaran Bhawan, Nabha Road, Patiala

Website:- www.ppcb.gov.in

A\ |/ d

Office Dispatch No : Registered/Speed Post Date: o
Industry Registration ID: OI16LDH23929637 Application No: 13842331
To,

Tarsem Singla
#506-b, Bank Colony, Behind Lady Hospital
Khanna,Ludhiana-141401

o
Subject: Renewal of 'consent to operate' under the Water (Prevention & Control of Pollution) Act, 1974 granted vide
no. O16LDH2CTOW3929712 dated 28.4.2016 (valid upto 30.9.2020) to M/s Anmol Industries, C-1, Focal

Point, Khanna, Distt. Ludhiana.

1. Particulars of Consent to Operate under Water Act, 1974 granted to the industry

Consent to Operate Certificate No. ’ —- i o ‘CTQ;V/Rgr;‘ewa;/L-DHKHQ020/1 3842331
Date of issue : — U ienor020 1 ——
Date of expiry : o ] 30009/2025
Certificate Type : - T LRenewalA -
Previous CTO No. & Validity :. o |o16LDH2CTOW3929712 -
- S F?'Qn_z:28/04/20'1~6i - 7T0.j3_0/09/2020

2. Particulars of the Industry

Name & Designation of the Appl‘icani e Ij;ar;enhzlSi-néla;A(}’é);tlzér)"

Address of Industrial premises " . o | Anirsl Tndustries; -
C-1 Focal Point, .
Khanvia, Ludhiana Khanna-141401

Capital Investment of the Indusiry e 62.04 lakhs

Category of Industry :Orange

Type of Industry 2999-Miscellaneous (Orange)
Scale of the Industry Small

Office District Ludhiana Khanna

"This is computer generated document from OCMMS by PPCB"
Anmol Industries,C-1 Focal Point,Khanna, Ludhiana Khanna, 141401
Pagel
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Spetial Conditions:

1.The industry shall not generate & discharge any trade effluent.
2.The industry shall comply with the guidelines of the CGWA for abstraction of ground water.

All other contents and conditions of consent will remain same as mentioned in original consent no. O16LDH2CTOW3929712«
dated 28.4.2016 (valid upto 30.9.2020) under the Water (Prevention & Control of Pollution) Act, 1974.

Coay -
16/10/2020
(Om Parkash)
Environmental Engineer
For & on behalf
of
(Punjab Pollution Control Board)

Endst. No.: -~ . Dated: - ' -

A copy of the above is forwarded to the following for information and necgéssai'y action please: o
Environmental Engineer, Punjab Pollution-Control Board,-Regional Office;-Sri-Fatehgarh-Sahib for information and necessary

action.

16/10/2020

(Om Parkash)
Environmental Engineer

For & on behalf
of
(Punjab Pollution Control Board)

"This is computer generated document fiom OCMMS by PPCB”
Anmol Industries,C-1 Focal Point,Khanna, Ludhiana Khanna, 141401
Page?
Wt
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.
I R T PUNJAB POLLUTION CONTROL BOARD
M Zonal Office-II, Vatavaran Bhawan, Nabha Road, Patiala
'M Website:- www.ppeb.gov.in !
Office Dispatch No : Registered/Speed Post Date:
Industry Registration ID: O16LDH23929637 Application No : 13810578+

To,
Tarsem Singla

#506-b, Bank Colony, Behind Lady Hospital

Khanna,l.udhiana-141401

Subject: Renewal of 'consent to operate' under the Air (Prevention & Control of Pollution) Act, 1981 granted vide no.
016LDH2CTOW3929653 dated 28.4.2016 (valid upto 30.9.2020) to M/s Anmol Industries, C-1, Focal Point,

Khanna, Distt. Ludhiana.

1. Particulars of Consent to Operate under All‘ Act, 1981 granted to the mdustry

2. Particulars of the Industry em

Consent to Operate Certificate No. B 3 CTOA/RénéwaZ/LDHKH/ZOZO/] 3810578
Date of issue : ~ 1 16/10/2020 - —
Date of expiry : 30002055 ©
Certificate Type : - Renew;alﬂ S
Previous CTO No. & Validity: B - -1 6LDH2CTOW3929653
- - From: :28/04/2016 ,» VTo“30/09/2020

A3

Name & Designation of the Applicant

T arsem Smgla,d(Par tner)

Address of Industrial premises

o i Anmol Indistri ies,
C-1 Focal Point,
Khanna, Ludhiana Khanna-141401

Capital Investment of the Industry 62.04 lakhs

Category of Industry Orange

Type of Industry 2999-Miscellaneous (Orange)
Scale of the Industry Small

Office District Ludhiana Khanna
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1 Spez:ial Conditions: e

1.This consent is issued on the basis of undertaking submitted by the industry, in compliance to policy of the Board circulated
vide letter dated 02/02/2016, to the effect that it is complying with the conditions of consents granted to it under the Water
(Prevention & Control of Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981 and if any part or the
entire contents of the said undertaking are found incorrect after the subsequent visit to the industry, then, action shall be initiated
against the industry under as per the provisions of the Act, without affording any opportunity or notice.

2.The industry should confirm to the following ambient noise level prescribed under Rule 13 (1) of Noise Pollution Regulation
& Control) Rules, 2000 at their boundary limits: -

Sr. No.Type of area Parameters Limit in dB(A) Leq
Day Time, Night Time

1.Industrial Area 75 70

2.Commercial Area 6555

3.Residential Area 5545

4.Silence Zone 5040

Note: &
i. Day time shall mean from 6:00 a.m. to 10:00 p.m
ii. Night time shall mean from 10:00 pm to 6:00 a.m

3. The industry shall install noise limiter on potential pollution devises including retrofitting the existing devices.
4. The industry will not install any additional boiler / furnace without obtaining prior written permission from the Board.

All other contents and conditions of consent will remain same as mention;ad in original consent no. O16L.LDH2CTOW3929653 .
dated 28.4.2016 (valid upto 30.9.2020) under the Air (Prevention & Control of Pollution) Act, 1981. .

o ; Cead) -

- - e = . 16/10/2020
;. (Om Parkash)
Environmental Engineer
For & on behalf
of
(Punjab Pollution Control Board)

A

Endst. No.: Dated:

A copy of the above is forwarded to the following for information and necessary action please:
Environmental Engineer, Punjab Pollution Control Board, Regional Office, Sri Fatehgarh Sahib for information and necessary
action.

bead)

16/10/2020

"This is computer generated document from OCMMS by PPCB"
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(Om Parkash)
Environmental Engineer

For & on behalf
of
(Punjab Pollution Control Board)

LS

'
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BEFORE NATIONAL GREEN TRIBUNAL AT NEW DELHI
IN THE COURT OF.

ORIGINAL APPLICATION No.47/2024

Suit/Appeal No. JURISDICTION OF 201

Inre:-

GEN SECRETARY INDUSTRIAL FOCAL POINT WELFARE ﬁ%ﬁﬁé}'l%’}] Petitioner(s)

Appellant(s) Complainant(s)
VERSUS
STATE OF PUNJAB Defendant {s)/ Respondent{s) / Accused Know all to whom

these Present shall come that J/we .JARSEM SINGLA S/Q JAGDISH RAM, RIQ HOUSE No..606:8 BANK.GOLONY
KHANNA LUDHIANA KHANNA PUNJAB 141401

The above named RESPONDENT No.09

do hereby appoint
NAVEEN CHAUDHARY

D/2164/2010
CH 165 LAWYERS CHAMBER DELHI HIGH COURT 110003

(herein after called the advacate/s) to be my / our Advocate in the above ~ noted case authorize him:-
To act, appear and plead in the above-noted case In this court or in any other court in which the same

may be tried or heard and also in the appellate court including High Court subject to payment of fees separately
for each court by me/us.

To sign file, verify and present pleadings, appeals cross-objection or petitions for executlons review,
revision, withdrawal, compromise or other petitions or affidavits or other documents as may be deemed necessary
or praper for the prosecution of the sald case in all its stages subjects to payment of fees for each stage.

To file and take back documents, to admit and/or deny the documents of opposite party.

To withdraw or compromise the sald case or submit to arbitration any differences of disputes
that may arise touching or in any manner relating to the said case.

To take execution proceedings on paying separate fee.

To deposit, draw and receive money, cheques, cash and grant receipts hereof and to do all
other acts and things which may be necessary to be done for the progress and In the course of the
prosecution on the sald case.

To appolnt and instruct any other Legal Practitioner authorizing him to exercise the power and
authority hereby conferred upon the Advocate whenever he may think fit to do so and to sign the
power of attorney on our behalf.

And l/we undersigned to hereby agree to ratify and confirm all acts done by the Advacate or
his substitute In the matter as my/our own acts, as if done by me/us to all intents and purpose.

And I/we undertake that |/We or my/our duly authorized agent would appear in court on all
hearings and will Inform the Advocate for appearance when the case is called.

And i/We undersigned do hereby agree not to hold the advacate or his substitute responsible for the
result of the said case. The adjournment costs whenever ordered by the court shall be of the Advocate which he
shall receive and retain for himse!f.

And /we undersigned do hereby agree that in the event of the whole or part of the fee agreed by me/us
to be paid to the advocate remaining unpaid he shall be entitled to withdraw from the prasecution of the sald case
until the same Is paid up. The fee settle Is only for the above case and above Court. I/We hereby agree that once
the fee is paid, | /We will not be entitled for the refund of the same in any case whatsoever and If the case
prolongs for more than 3 years the original fee shall be paid again by me/us.

IN WITNESS WHERE OF |/Wa do hereunto set my/our hand to these presents the contents of which have

been understood by me/us on this 23 DaY Of w202 nnn201 AcceptedsulfeRiBAREERI DUSTRIES
he fees.
the fees. 7” f

Advocate .6 Client Client

w""} i

o
\‘/ Signed In My Presence. The Client.

/ i identify the Signature/Thumb Impression of Below Mentioned Person, T oy



Ankit Siwach
New Stamp
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TIN : 03071066869 Subject to KHANNA Jurisdiction only Fact. : 01628-223739
Dated : 4-8-98 ] Mob. : 9815202025
P MOb 98153-02025

ANMOD lNDUS‘IRlES

Y % Manufacturers of : HIGH QUALITY NEELAM® & VEENUS® CATTLE FEED
ANMOL INDUSTRIES C-1, & C-2, Focal Point, KHANNA - 141401 (Pb.)

AUTHORITY LETTER
Refe NO. cvvevsrensssens Dated .covrvrervreererereresens
We, Aman Singla S/o Sh. Naresh Kumar Singla, Abhishek Singla S/o Sh. Naresh Kumar

Singla and Tarsem Singla S/o Late Sh. Jagdish Ram, partners of M/s Anmol Industries, Plot
No. C-1, Focal Point, Khanna — 141401 (PB), do hereby authorize Tarsem Singla S/o Sh.
Jagdish Ram to complete all administrative, revenue and legal formalities for the purpose of
representation of the firm before National Green Tribunal (NGT), Delhi. This authority is

valid for the activities including signing, authorizing and submitting any application forms,
affidavits or other documents; appoint any persons, consultants, firms or companies,
making payments and submit fees to any government or non-government departments and
organisations; or any other activity required for the aforementioned purpose; and that his
acts and deeds will be binding on the firm.

The signature of Tarsem Singla have been attested and reproduced below for the said
purpose.

Executants Authorized Signato
For ANMOL INDUSTRIES'

vgfv‘ﬂﬂ
bartner “5r ANMOL INDUSTRIES

( ) (et Srpta.

Partner

(Aman Singla) - —(Tarsem Singla)
For ANMOL INDUSTRIES

VAUNRYN A

( Pariner )

(Abhishek Singla) 4
For ANMOL INDUSTRIES

Tt 9?&

( Pa rfr;er

(Tarsem Singla)

Place: Khanna

Date: 05-08-2024
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"~ BEFORE NATIONAL GREEN TRIBUNAL AT NEW DELHI
IN THE COURT OF

suit/Appeal No ... ORIGINAL APPLICATION No.47/2024 _JURISDICTION OF 201

Inre: -
GEN SECRETARY INDUSTRIAL FOCAL POINT WELFARE ASSOCIATION

.................................................................................................................. Plaintiff(s) or Petitioner(s)
“Appellant(s) Complainant(s)
VERSUS
STATE OF PUNJAB Defendant (s)/ Respondent(s) / Accused Know all to whomthese

Present shall come that I/we NARINDER KUMAR.S/Q.MANJIT.RALRIQ. NALABARLKHANNA. LIDHIANA. ...
PUNJAB 141401

The above named RESPONDENT No.10

...do hereby appoint

NAVEEN CHAUDHARY
D/2164/2024
CH 165 LAWYERS CHAMBER BLOCK-1 DELHI HIGH COURT 110003

(herein after called the advocate/s) to be my / our Advocate in the above - noted case authorize him: -

To act, appear and plead in the above-noted case in this court or in any other court in which the same
may be tried or heard and also in the appellate court including High Court subject to payment of fees separately
for each court by me/us.

To sign file, verify and present pleadings, appeals cross-objection or petitions for executions review,
revision, withdrawal, compromise or other petitions or affidavits or other documents as may be deemed necessary
or proper for the prosecution of the said case in all its stages subjects to payment of fees for each stage.

To file and take back documents, to admit and/or deny the documents of opposite party.

To withdraw or compromise the said case or submit to arbitration any differences of disputes
that may arise touching or in any manner relating to the said case.

To take execution proceedings on paying separate fee.

To deposit, draw and receive money, cheques, cash and grant receipts hereof and to do all
other acts and things which may be necessary to be done for the progress and in the course of the
prosecution on the said case.

To appoint and instruct any other Legal Practitioner authorizing him to exercise the power and
authority hereby conferred upon the Advocate whenecver he may think fit to do so and to sign the
power of attorney on our behalf.

And I/we undersigned to hereby agree to ratify and confirm all acts done by the Advocate or
his substitute in the matter as my/our own acts, as if done by me/us to all intents and purpose.

And I/we undertake that I/We or my/our duly authorized agent would appear in court on all
hearings and will inform the Advocate for appearance when the case is called.

And 1/We undersigned do hereby agree not to hold the advocate or his substitute responsible for the
result of the said case. The adjournment costs whenever ordered by the court shall be of the Advocate which he
shall receive and retain for himself.

And I/we undersigned do hereby agree that in the event of the whole or part of the fee agrecd by me/us
to be paid to the advocate remaining unpaid he shall be entitled to withdraw from the grosecution of the said case
until the same is paid up. The fee settle is only for the above case and above Court. I/We hereby agree that once
the fee is paid, | /We will not be entitled for the refund of the same in any case whatsoever and if the case
prolongs for more than 3 years the original fee shall be paid again by me/us.

IN WITNESS WHERE OF I/We do hereunto set my/our handig trese presents the contents of which have
been understood by me/us an this ...Day of . . 201 Accepted subject to the terms of
the fees.

A For A-ONE ENTERPRISES.
Advm:ﬁ Client

I Identify the Signature/Thumb Impression of Below Mentioned Person, @y 'm .

Signed in My Presence The Client.

{O


Ankit Siwach
New Stamp
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PUNJAB POLLUTION CONTROL BOARD

Zonal Office-II, Vatavaran Bhawan, Nabha Road, Patiala — 147001.

Website:- www.ppch.gov.in

Registered/Speed Post Date:

Industry Registration ID:

OI8LDH2318723

Application No :

20131015

To,
Tarsem Singla
C-47, Focal Point
Khanna,Ludhiana-141401

&
&

Subject: Renewal of consent no. CTOA/Varied/LDHKH/2018/8188482 dated 06/08/2018 granted under the provisions
of the Air (Prevention & Control of Pollution) Act, 1981.

1. Particulars of Consent to Operate under Air Act, 1981 granted to the industry

Consent to Operate Certificate No.

f’éTbjiiéé}%e%ﬁbﬁKH/zozz/zou1015

t

Date of issue : .. ;21/1 1/2022 .
 Date of expiry : 30/09/2027 |
Certificate Type : |\Renewal . . .. - ... .

Previous CTO No. & Validity :

CTOA/Varied/LDHKH/2018/8188482

2. Particulars of the Industry

From:06/08/2018 T0:30/09/2022

[N Ly . .

b

Address of Industrial premises

Name & Designation of the Applicanf“ﬂ S

T dtjiig}k%Singl‘acl:':Féﬁlnel‘)
“LL 1 | Avividsh Industries,

! . | Plot NoC=47, Focal Point,
Khanna, Ludhiana Khanna-141401

B VO

Capital Investment of the Industry 357.59 lakhs

Category of Industry Orange

Type of Industry 2030-Fish feed, poultry feed and cattle feed
Scale of the Industry Small

| Office District Ludhiana Khanna

"This is computer generated document from OCMMS by PPCB"

Avinash Industries,Plot No. C-47, Focal Point,Khanna, Ludhiana Khanna, 141401

Pagel




120

Tliis is with reference to the request made by the industry for renewal of consent granted by the Board under the Air
(Prevention and Control of Pollution) Act, 1981.
é’
The renewal of consent to operate granted to the industry vide no. CTOA/Varied/LDHKH/2018/8188482 dated 06/08/2018
valid upto 30/09/2022 under the Air (Prevention and Control of Pollution) Act, 1981 is hereby renewed upto 30/09/2027 with
the same conditions as mentioned therein and following specific conditions:

1. The industry will operate & maintain its air pollution control device (APCD), regularly and efficiently, so as to achieve the
stack emission standards, consistently as prescribed by the Board/ MoEF&CC as amended from time to time.

2. The industry shall obtain NOC of the Board, if it changes any of its product/capacity of the plant.

o

3. The industry shall get its building plan amended from Director of Factories, in case there is any change w.r.t. building and
location of machinery.

All other contents shall remain unchanged. This letter shall remain appended with the consent issued vide no.
CTOA/Varied/LDHKH/2018/8188482 dated 06/08/2018 to the industry under the Air (Prevention & Control of Pollution) Act,
1981.

21/11/2022
B (Rajeev Gupta)
“Environmental Engineer
T T T T T For & on behalf
S of

e me— e e (Punjab Pollution Control Board) &

Endst. No.: ‘ Déted:-

A copy of the above is forwarded to the followmg for information and necessary 'y action please:
The Environmental Engineer, Punjab Pollution Control Board Regional Ofﬁce Fatehgarh Sahib. She is requested to ensure the
compliance of the consent conditions and submit the Teport accordlngly.

21/1112022
(Rajeev Gupta)
Environmental Engineer
For & on behalf
o
(Punjab Pollution Control Board)

"This is computer generated document fiom OCMMS by PPCB"
Avinash Industries,Plot No. C-47, Focal Point, Khanna, Ludhiana Khanna,141401
Page2
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PUNJAB POLLUTION CONTROL BOARD

Zonal Office-II, Vatavaran Bhawan, Nabha Road, Patiala - 147001.

Website:- www.ppcb.gov.in

Registered/Speed Post Date:

N4

Industry Registration ID: OI8LDH2318723

Application No :

20263013

To,
Tarsem Singla
C-47, Focal Point
Khanna,Ludhiana-141401

Subject:

of the Water (Prevention and Control of Pollution) Act, 1974.

1. Particulars of Consent to Operate under Water Act, 1974 granted to the industry

S

Renewal of consent no. CTOW/Varied/LDHKH/2018/8188634 dated 06/08/2018 granted under the provisions

@

Consent to Operate Certificate No. —

| CTOW/Renewal/LDHKE/2022/20263013

Date of issue : » o ‘ »21/111',?/2022
Date Of expil’y . ’ ’ ) - - ,_ 107'0—9/20727 -1 -----
Certificate Type : o T Renewal

Previous CTO No. & Validity :

CTOW/Varied/LDHKH/2018/8188634

2. Particulars of the Industry

From:06/08/2018 - To:30/09/2022

Name & Designation of the Applicant K

Tarsem .S'z‘néla, (Pértner) ;

Address of Industrial premises

Avi;;;;h:}z—qdztsirieis,‘. -
Plot No, C-47, Focal Point,
Khanna,‘ngc_thiana Khanna-141401

Capital Investment of the Industry - ‘ 357.59 lakhs

Category of Industry b;'ange

Type of Industry 2030-Fish feed, poultry feed and cattle feed
Scale of the Industry Small

Office District Ludhiana Khanna

"This is computer generated document from OCMMS by PPCB"
Avinash Industries,Plot No. C-47, Focal Point,Khanna, Ludhiana Khanna, 141401
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This is with reference to the request made by the industry for renewal of consent granted by the Board under the Water
(Prevention & Control of Pollution) Act, 1974.

" The renewal of consent to operate granted to the industry vide no. CTOW/Varied/LDHKH/2018/8188634 dated 06/08/2018
valid upto 30/09/2022 under the Water (Prevention & Control of Pollution) Act, 1974 is hereby renewed upto 30/09/2027 with
the same conditions as mentioned therein and following specific conditions:

1. The industry is advised to obtain necessary clearance for Abstraction of Ground Water from the Punjab Water Regulation and
Development Authority (PWRDA). \

2.  The industry shall obtain NOC of the Board, if it changes any of its product/capacity of the plant.

3. The industry shall get its building plan amended from Director of Factories, in case there is any change w.r.t. building and
location of machinery.

All other contents shall remain unchanged. This letter shall remain appended with the consent issued vide no.
CTOW/Varied/LDHKH/2018/8188634 dated 06/08/2018 to the industry under the Water (Prevention & Control of Pollution)
Act, 1974.

D

I s

i

21/11/2022

(Rajeev Gupta)
Environmental Engineer
For & on behalf
, o
e ] ' -*. (Punjab Pollution Control Board)

Endst. No.: C " Dated:

A copy of the above is forwarded to the follpy}ng for information and necessary actlon please

The Environmental Engineer, Punjab Pollutlon ControlBoard& Reg10na1 Office, Fatehgarh Sahib. She is requested to ensure the
compliance of the consent conditions and submit the report accordmfrly

D

I~

e ——

21112022
(Rajeev Gupta)
Environmental Engineer
For & on behalf
of
(Punjab Pollution Control Board)

"This is computer generated document from OCMMS by PPCB"
Avinash Industries,Plot No. C-47, Focal Point, Khanna, Ludhiana Khanna, 141401
Page2
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I THE courT oF....BEFORE NATIONAL GREEN TRIBUNAL AT NEW DELHI

ORIGINAL APPLICATION No.47/2024
Suit/Appeal No. JURISDICTION OF 201

Inre:-

GEN SECRETARY INDUSTRIAL FOCAL POINT WELFARE A%Fa%%mgo%r Petitioner(s)

Appellant(s) Complainant(s)
VERSUS
STATE OF PUNJAB Defendant (s)/ Respondent(s) / Accused Know all to whom

these Present shall come that I/we ... | ARSEM SINGLA S/O JAGDISH RAM, R/O HOUSE No, 606-B BANK
COLONY. KHANNA LUDHIANA PUNJAB 141401

The above named RESPONDENT No.11

do hereby appoint

NAVECEN'CHAUDTIART
D2165/2010
CH 165 LAYERS CHAMBER BLOCK-1 DELHI HIGH COURT 110003

(herein after called the advocate/s) to be my / our Advocate in the above — noted case authorize him:-

To act, appear and plead in the above-noted case in this court or in any other court in which the same
may be tried or heard and also in the appellate court including High Court subject to payment of fees separately
far each court by me/us.

To sign flle, verify and present pleadings, appeals cross-objection or petitions for executlons review,
revision, withdrawa!, compromise or other petitions or affidavits or other documents as may be deemed necessary
or proper for the prosecution of the said case In all its stages subjects to payment of fees for each stage.

To file and take back documents, to admit and/or deny the documents of opposite party.

To withdraw or compromise the sald case or submit to arbitration any differences of disputes
that may arise touching ar in any manner relating to the said case.

To take execution proceedings on paying separate fee.

To deposit, draw and recelve maney, cheques, cash and grant recelpts hereof and to do all
other acts and things which may be necessary to be done for the progress and in the course of the
prosecution on the said case.

To appoint and Instruct any other Legal Practitioner authorizing him to exercise the power and
authority hereby conferred upon the Advocate whenever he may think fit to do so and to sign the
power of attorney an our behalf.

And |/we undersigned to hereby agree to ratify and confirm all acts done by the Advocate or
his substitute in the matter as my/our own acts, as if dane by me/us to all intents and purpose.

And 1/we undertake that I/We or my/our duly authorized agent would appear In court on all

hearings and will inform the Advacate for appearance when the case is called.

And |/We undersigned do hereby agree not to hold the advocate or his substitute responsible for the
result of the sald case. The adjournment costs whenever ordered by the court shall be of the Advocate which he
shall receive and retain for himself.

And |/we undersigned do hereby agree that In the event of the whole or part of the fee agreed by me/fus
to be pald to the advocate remaining unpald he shall be entitled to withdraw from the prosecution of the said case
until the same Is paid up. The fee settle is only for the above case and above Court. I/We hereby agree that once
the fee is patd, 1 /We will not be entitled for the refund of the same In any case whatsoever and If the case
prolongs for more than 3 years the original fee shall be paid again by me/us.

IN WITNESS WHERE OF I/We do l'&egeunto set my/our hand 58 écgese presents the Ex@eﬁtﬂﬂﬁl@ﬁq”\?‘g |ﬂd US't!' ieS

been understood by me/us on this Day of. 201 Accepted subject to the terms of

the fees. -7-—-' forr S

Advocate Client Client

v

61’”(/ ) /Ildentify the Signature/Thumb Impression of Below Mentioned Person,

N|
V Signed in My Presence. The Client.

Partner ¢


Ankit Siwach
New Stamp
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AVINASH INDUSTRIES

Address : Plot No. C-47, Focal Point, Khanna — 141401 District Ludhiana (PB)

Mob : 98722-92525 | E-mail: avinashinds@gmail.com
ALUTHORITY LETTER

Ref. No. Dated

We, Ashwani Kumar Singla S/o Late Sh. Jagdish Ram and Tarsem Singla S/o Late Sh.
Jagdish Ram, partners of M/s Avinash Industries, Plot No. C-47, Focal Point, Khanna —
141401 (PB), do hereby authorize Tarsem Singla S/o Sh. Jagdish Ram to complete all
administrative, revenue and legal formalities for the purpose of representation of the firm
before National Green Tribunal (NGT), Delhi. This authority is valid for the activities
including signing, authorizing and submitting any application forms, affidavits or other
documents; appoint any persons, consultants, firms or companies, making payments and
submit fees to any government or non-government departments and organisations; or any
other activity required for the aforementioned purpose; and that his acts and deeds will be
binding on the firm.

The signature of Tarsem Singla have been attested and reproduced below for the said

purpose.
Executants Authorized Signatory
FW lnd/ustries
" fpmt M : T
Pastner For Avinash Industries

; ) (ot Sngte

Partner J

(Tarsem Singla)

(Tarsem Singla)

Place: Khanna

Date: 05-08-2024
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Office Dispatch No :

PUNJAB POLLUTION CONTROL BOARD o
Zonal Office-II, Vatavaran Bhawan, Nabha Road, Patiala

Website:- www.ppchb.gov.in

Registered/Sp;eed Post Date:

Industry Registration ID: GI14LDH22016037

Application No: 11476431

To,
Bharat Agro Industries
D-116, Focal Point
Khanna,Ludhiana-141401

Subject: Renewal of 'Consent to Operate'an outlet u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 for

discharge of effluent.

With reference to your application for obtaining Renewal of i %4Consent to Operatei; %san outlet for discharge of the
effluent u/s 25/26 of Water (Prevention & Control-of Pollution) Act, 1974, you are, hereby, authorized to operate an
industrial unit fordischarge of the effluent(s) ar1s1ng ‘out of your premises subject to the Terms and Conditions as

mentioned in this Certificate.

1. Particulars of Consent to Operate under Water Act; 1974[\gr:ahteﬂ to the indusfry

Consent to Operate Certificate No.

'CTOW/Renewal/LDHKH/2019/11476431

Date of issue : 13/11/2019

Date of expiry : :?‘0/09/2024 )

Certificate Type : \ Renewal

Previous CTO No. & Validity : O15LDH2CT OW2429782

From.09/03/2015 To:30/09/2019

2. Particulars of the Industry

Name & Designation of the Applicant

Address of Industrial premises

faj inder: Pal, (Manager) s
Bharat Agro Industries,

- |D-116, Focal Point,

Khanna, Ludhiana Khanna-141401

Capital Investment of the Industry 19.03 lakhs

Category of Industry Orange

Type of Industry .:?03 0-Fish feed, poultry feed and catile feed
Scale of the Industry Small

Office District Ludhiana Khanna

Consent Fee Details

Rs. 9000/- vide CR. No. 82/5154 dated 09/10/19 and late
fee of Rs. 180/- _
vide CR no. 37/5155 dated 17/10/19

Raw Materials(N ame with quantity per day)

1) DOC @ 10.5 MTD

2) MOLLASES @ 500 Kgs/day
3) Rice Polish @ 2.5 MTD

4) Maize @ 800 Kgs/day

5) Salt @ 100 Kgs/day

6) Barley @ 800 Kgs/day

N

"This is computer generated document from OCMMS by PPCB"

Bharat Agro Industries,D-116, Focal Point, K/ Ludhiana Kl

, 141401

Pagel
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Products (Name with quantity per day)

iCattle Feed @ 10 MTD

By-Products, if any,(Name with quantity per day)

Details of the machinary and processes

As per details given in application no. 11476431
Raw Material Weighing Hopper Grinding Mixer
Collection Hopper Blending

Pelletization Packing

Details of the Effluent Treatment Plant

Domestic Effluent @ 0.25 KLD

Mode of Disposal

Onto land for plantation after passing through septic tank

Standards to be achieved under Water(Prevention &
Control of Pollution) Act, 1974

As per effluent standards prescribed by PPCB/ MoEF &
CC.

Endst. No.: e I

BN

13/11/2019
(Rajeev Gupta)
Environmental Engineer
" For&on behalf
of
(Punjab Pollution Control Board)

KRR

Dated:

A copy of the above is forwarded to the following for mformatlon and necessary actlon p]ease

Environmental Engineer, Regional Office, Fatehgarh Sahlb

13/11/2019
(Rajeev Gupta)
Environmental Engineer
For & on behalf
of
(Punjab Pollution Control Board)

"This is computer generated document from OCMMS by PPCB"

Bharat Agro Industries,D-116, Focal Point,Khanna, Ludhiana Khanna, 141401
Page2
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PUNJAB POLLUTION CONTROL BOARD

Office Dispatch No :

Zonal Office-II, Vatavaran Bhawan, Nabha Road, Patiala

Website:- www.ppcb.gov.in

Registered/Speed Post

Date:

Industry Registration ID:

G14LDH22016037

Application No :

11476347

To,
Tajinder Pal
D-116, Focal Point
Khanna,Ludhiana-141401
Subjéct:

Renewal of consent to operate under the Air (Prevention & Control of Pollution) Act, 1981 vide no.

015LDH2CT0A2440598 dated 09/03/2015~ M/s Bharat Agro Industries, D-116, Focal Point, Khanna,

Ludhiana Khanna.

E—_—

1. Particulars of Consent to Operate under:Air-Act, 1981-granted-to the industry

Consent to Operate Certificate No.

CTOA/Renewal/LDHKH/2019/11476347

Date of issue :

18/11/2019

Date of expiry : 30/09/202%4 —
Certificate Type : Renewal ~
Previous CTO No. & Validity : OIl5LDH2CTOA2440598

From:09/03/2015

2. Particulars of the Industry

" T0:30/09/2019

Name & Designation of the Applicant

Ju s

j’aﬁﬁdezﬂ'Pﬁl; (Manager)

Address of Industrial premises

| Bharat Agro Industries,

D-116, Focal Point,
Khanna, Ludhiana Khanna-141401

Capital Investment of the Industry 19.03 lakhs

Category of Industry bi'ange

Type of Industry 2030-Fish feed, poultry feed and cattle feed
Scale of the Industry Small

Office District

Ludhiana Khanna

S

"This is computer generated document from OCMMS by PPCB"
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This is with reference to the request made by the industry for renewal of consent to operate granted by the Board under the
Air (Prevention & Control of Pollutlon) Act, 1981.

The validity of 'consent to operate' granted to the industry vide no. O15LDH2CTOA2440598 dated 09/03/2015 (valid upto
30.09.2019), is hereby renewed upto 30.09.2024, for the manufacturing of Cattle Feed @ 10 MTD with the same terms &
conditions and following additional conditions:

1. The industry shall ensure that it will not emit the black smoke under.any circumstances.

2. The industry shall not install any boiler /furnace in its premises without obtaining prior written permission from the Board.
3. The industry shall ensure that no air pollution problem /public nuisance odour problem is created in the area due to the
discharge of emission from the unit.

All other contents shall remain unchanged. This letter be appended with the original consent no. O15SLDH2CTOA2440598
dated 09/03/2015 issued to the industry vide Board's letter no. 1034 dated 10.03.2015 and subsequent extension(s) from time to
time under the Air (Prevention & Control of Pollution) Act, 1981.

BN

187112019

(Rajeev Gupta)
Environmental Engineer
For & on behalf
of
(Punjab Pollution Contrel Board)

Endst. No.: o ‘ o . " Dated:

TR

A copy of the above is forwarded to the following for information and necessary action please.
Environmental Engineer, Regional Office, Fatehgarh Sahlb

4

18/11/2019
(Rajeev Gupta)
Environmental Engineer
For & on behalf
of
(Punjab Pollution Csmtrol Board)

»
1

"This is computer generated document from OCMMS by PPCB"
Bharat Agro Industries,D-116, Focal Point,Khamna,Ludhiana Khanna, 141401
Page2
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BEFORE NATIONAL GREEN TRIBUNAL AT NEW DELHI

IN THE COURT OF-.,
ORIGINAL APPLICATION No0.47/2024 .
Suit/Appeal No. JURISDICTION OF 201
In re:-
GEN SECRETARY INDUSTRIAL FOCAL POINT WELFARE A%FOC TIO .
nti or  Petitioner(s)

Appellant(s) Complainant(s)

VERSUS R
STATE OF PUNNJAB z

Defendant (s)/ Respondent(s) / Accused Know all to whom

these Present shall come that I/we .. JAJINDER SINGH S/O RAM PRATAP . WARD No.22 BEHIND NATRAJ

CENEMA KHANNA LUDHIANA PUNJAB 141401

The above named RESPONDENT No.12

do hereby appoint

(herein after called the advocate/s) to be my / our Advocate in the above - noted case authorize him:-

To act, appear and plead in the above-noted case in this court or in any other court in which the same
may be tried or heard and also in the appellate court including High Court subject to payment of fees separately
for each court by me/us.

To sign file, verify and present pleadings, appeals cross-objection or petitions for executions review,
revision, withdrawal, compromise or other petitions or affidavits or other documents as may be deemed necessary
or proper for the prosecution of the said case in all its stages subjects to payment of fees for each stage.

To file and take back documents, to admit and/or deny the documents of opposite party.

To withdraw or compromise the said case or submit to arbitration any differences of disputes
that may arise touching or in any manner relating to the said case.

RN

To take execution proceedings on paying separate fee.

To deposit, draw and receive money, cheques, cash and grant receipts hereof and to do all
other acts and things which may be necessary to be done for the progress and in the course of the
prosecution on the said case.

To appoint and instruct any other Legal Practitioner authorizing him to exercise the power and
authority hereby conferred upon the Advocate whenever he may think fit to do so and to sign the
power of attorney on our behalf. i

And 1/we undersigned to hereby agree to ratify and confirm all acts done by the Advocate or
his substitute in the matter as my/our own acts, as if done by me/us to alt intents and purpose.

And |/we undertake that I/We or my/our duly authorized agent would appear in court on all
hearings and will inform the Advocate for appearance when the case is called.

And |/We undersigned do hereby agree not to hold the advocate or his substitute responsible for the
result of the said case. The adjournment costs whenever ordered by the court shall be of the Advocate which he
shall receive and retain for himself.

And I/we undersigned do hereby agree that in the event of the whole or part of the fee agreed by me/us
to be paid to the advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the said case
until the same is paid up. The fee settle is only for the above case and above Court. I/We hereby agree that once
the fee is paid, | /We will not be entitled for the refund of the same in any case whatsoever and if the case

prolongs for more than 3 years the original fee shall be paid again by me/us. 3
IN WITNESS WHERE OF I/We do hesgunto set my/our hanshm these presents the contg@of'@ﬁ'}s‘ﬁﬁa\&hfro In IstS:r: oo
been understood by me/us on this Day of. 201 Accepted subject to the terms of 7" , 7
the fees. d—/r(_‘ o -
! 4 K- .
Advocate \/\“‘Q‘/ Client Client ST gl-] IR
\,0“"‘} dentify the Slgnature/Thumb Impressnon of Below Mentioned Person,

%\J ' Signed in My Presence. The Client. FOT E f

,..-.
(YR

Agvo Indusiiies

S)/\fmol S«\ACDM

TR

oty
HiLS


Ankit Siwach
New Stamp


GST No: 03AADFB1103Q1ZP

=2 B . D-116, Fotal Point,
\Bharat Agro Industries Khanna-141401 (Pb.
# Manufactures of:high quality ‘Birla & 2-Hans’ 919815910631 =

Brands Cattle Feed +919815063836 ‘
bharatagroindustries99@gmail.com &

AUTHORITY LETTER |
kunavn ofate wlgAshok Ruwene Kk ?uy\{w[o SHG‘Yd\:?MuPuw,
We, Meena Qaw‘b\{fh Te\ImZ\wPaLS/o 5 and
Havyak A ALK !
Slo __, partners of M/s"{ o dndusslhugs , Khanna — 141401
HL NY2.Y2N X ! W A ek
(PB), do hereby autho\r:ize (.:?} ;vfiﬁd\ Sl S/GY Reva Parcta R 1Y /\W\cﬂ(t% complete

all administrative, revenue and legal formalities for the purpose of represeﬂ;'tation of
the firm before National Green Tribunal (NGT), Delhi. This authority is valid for the

.activitiesincluding signing, authorizing and submitting any application forms,

affidavits or other documents; appoint any persons, consultants, firms or companies,
making payments and submit fees to any government or non-government departments
and organisations; or any other activity required for the aforementioned purpose; and

that his acts and deeds will be binding on the firm.

The signature of have been attested and reproduced below for the said
P
purpose.
Executants Authorized Signatory =
For Eiicrst Arrd Indusisies For Brizrat Arra Industiz
. /{].E,JQA( 0{6‘.&’@- L /‘(’L(' L e .L(‘- (c: w/?“y;),.__a’e# P(-f
( T =2 131 .4 A < 6' - /<""/’(l“'m (Arl,t.(hm I W' ‘5" r
TrT L Ao [ndusiisg 7
— QU\M\_(_ Kix o h ~J 7@ For Erzrat Acro Indusiies
( D e 3‘:5‘1‘) S e~ ¢ j\«JL\. W %./L/\@\Q(A ,
For Eiferar o , Q‘ (b "C”l
o u.A\-’_"rO Ind[._’szﬁzs L e BN EA!
/7’2)/‘/\ . Meert Rt 0
NETNRRE I T s
Date: 7 ifaime s r

=]
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P G R A R et

12 GEWNERAL FOWER OF ATIORIEY
: ? -t : Stamp Papers: 100x2, 50:2 .
5 ¢ et : ,
@' ;*Tfe, /s Bharat Agro Industries., D~116, Focal Foint, Khanna
1 JE N i

‘
g{%“:' Ludbiana (Punjab) , thro' its partners Smk. Kirti Punj

: ,%}’fw:_f—‘egiqf Sh, Shard Indu Punj, aged 35 yrs., smt. Kusum Lata

Al’-zife o; E‘h\%s‘_ltck Kamar, agced 35 yre. and tot. Meena Repd

wife of Sh, Tajinder Paul, aged 35 yrs. approx. hereby apoint

Sh. Tajinder Paul s/o Sh. Ram Fartap, Bhaget colcny, Dehind iatirzj

‘ cinema, Khanna, Distt. Ludhiana and Shard Indu Punj sfo Sh.awmar Mlath

Par.j, Hdio. 1597/3, G.T.Foad, Khanpa Distt. Ludhiana (DPupjab )

jointly/severally, to be our true and lawfu: jen.ral attorne o,

far and on behalf of our firm, to the extent of Lur shere/s,

in the said fim, and the attorney/s, is/arec cowpetent to do «nd

perfomm each and every act regarding the businer. afiairs of the

fim, with his/thek own hands, as and wher reeilred, to harcle

' o

Cont'd o w2e-

e
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o

r

all kinds of sale and purchases, to receive thc amountg, to issuc

the checue/s, to make the payments, to gebt the rececighe, to
anpear in the Govb. offices, ‘cemi-éovt. and/or Evt. 0Offices,
of factoriee, companies, firms, Corporations, BDoarc, Trusts,
an? to deal with the persons, agents, agencies, precucers,
to do all the acts, in Income tax, deptt. S52lv:®x, deptt.
Central salee tax, Railway authorities, L.5.1, «utrorities,
ete, Excise/taxstion depbts. Police deptt. Goods tu:, Elechtricity
doptt. Licencing anthoribty, &gri. deptt. G.I.C. &t operate
the 2ank acoounts, to open any New account/s, to withdray the
amounte, to apply for C.C. limit, cash ecredit, lirits, etc,
to apply for any loan and bto hypothecate ond wortguue the
firms' property, to make the Socuments, bto execukte and get
registered the documents required ffom tiwe to time fof Bank
transact ions, and fof the smoohhlxunning of tic buciness of

the firm, to make any applications, replic:tions, zffidavits,

Necehjarg i

SRt S0 =3ee-—
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o
o

appeal, revision, and to appear in the courts frox lowest to
highest, persorally and/or through Advocate, Agent etc. to
hire thr services of any Advocste, pleader, spccicl attorney,
2j3enkt etc, they can engage any official{officer: of ny
deptbt. concermed., to mma purchase the stamp papérs, tickets,
court fee tickets etc. and to do and perform the thinac in

the trv. offices, to receive any amounts, to iscue the receipte.
to take steps for recovery of payments, to gek a~vy r-fund,

~
compensat ion amounts. and/or apply for insurance and/or any

other claims etc. and generally they are fully competent to do

and perform the z€ts, makters, things,deeds, etc. for

the
business of the f£imm, jointly/severally, whichever iz required
from time to time, we MBve execu\:eé only thi~ 3Secner:l

Povex
of athomey Ior and on behelf of our firxm ac wontioned above,

preaive oy

Cont' to —fam—-

.
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the attomey/s can give #nY notice and can receive any notice/s,

and to reply the same, he/they can appoint :ny dealers and

to wake cancellation of any type of document:, to ladqe any

report/s, Lo get any copies of the concerned documents, the

acts done by him/them shall be binding on us, Executed on tlis

f day of Hay, 1999 in presence of pitnesces,

Wikness, Executantss
N ] M/s Bharat Agro Indus.
Onkar zui ehtas, throt partners . _ )
Presicdem—,C. Smb. Kirt'i Punj, Kusum Lata Sy o
Khanna f{Eb.) and Meena Rani, Sy
i/\,u\wﬂ}\/ o . / ?

o
s Laskey \epch Py /”"‘W/'V “

Mreeh & Rapng;

8/&’/61"1-

Entered at ila. \iH in my register.
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s PUNJAB POLLUTION CONTROL BOARD

Zonal Office-II, Vatavaran Bhawan, Nabha Road, Patiala - 147001.
Website:- www.ppcb.gov.in

N

Office Dispatch No : 3 {i‘? _ Registered/Speed Post: - Date: 0 ) — [/ — 202
Industry Registraﬁon 1D: O21LDH1140476 Application No: 16863173
To,
Sanjay Bansal

D-68, Focal Point, Khanna, Distt Ludhiana.
Khanna,Ludhlana-141401

Subject: Renewal of 'Consent to Operate”an outlet u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 for
discharge of effluent.

With reference to your application for obtaining Renewal of 1 2Consent to OperateiY2an outlet for discharge of the
effluent u/s 25/26 of Water (Prevention & Control:efPollution) Act, 1974, you are, hereby, authorized to operate an

* industrial unit fordischarge of the efﬂuent@*ansmg-outjof"}’rour premises subject to the Terms and Conditions as
mentioned in this Certificate.

ol Y =
1. Particulars of Consent to Operate under Water £Act 9ﬂ4“g"i'a‘“ﬁ’ted t"(ﬁﬁelm ustry

St R A R T R T SR S R T R SR SR

i

Consent to'Operate Certlﬁcate*’No.-:mﬁmm ?@T@W/RenewaZ/LEHKH/ZOZJ/J 68631 73

Date of issue : P~ 29/10[2023] ; <~%
e =t nn .

"22'1;:—.’""*‘%

S
Rengyyql TS e, el

LB?%?‘E’&‘”II/@c;/WateI,/le9

Ezﬁ”ﬁ‘sﬂ/m/zqa o5 ,ﬁro "31/03/2021

Z’.’.h'.l:f

Date of expiry :

Certificate Type :
Previous CTO No. & Validity :

2. Particulars of the Industry

-
Bi Eﬁ‘).’s%’f (Partner)

ﬁ?/s C. cf Industries,
D-68, Focal Point, Khanna, Distt Ludhiana. ,
KIza:ma,Ludltiat1a Khanna-141401

Name & Designation of the Applicant Sb‘njay

Address of Industrial premises

Capital Investment of the Industry 17.48 lakhs

Category of Industry Orange

Type of Industry ) 2030-Fish feed, poultry feed and caitle feed
Scale of the Indilstry Small '

Office District - | Ludhiana Khanna P

Consent Fec Details Rs. 19450/- & Rs. 450/- vide UTR. No.

BARDBVZ1224951148 dated 12/08/2021 and Rs. 350/- vide
UTR. No. BARBV21224991148 dated 12/08/2021 & Rs.
350/- vide UTR. No. BARBV21224987831 dated
12/08/2021 as NOC regularization fee.

D.R.B @ 1200 Kg/day, Maize @ 400 Kg/day, Molasses @
300 Kg/day and Rice Bran etc. @ 500 Kg/day.

Products (N ame with quantity per day) Cattle Feed @ 2.0 MTD.

.| Raw Materials(Name with quantity per day)

"This is computer generated document from OCMMS by PPCB”
M/s C.cf. Industries,D-68, Focal Point, Khanna, Distt Lvdhiana. ,Khanna,Ludhiana Khanna, 14140
Page




Endst. No.: ; %) ﬁ%

ﬂu_ : 8 - :

By-Products, if any,(Name with quantity per day)

Nil.

Details of the machinary and processes

As per details given application form no. 16863173

Raw Material --> Grinder --> Elevator --> Feed Mixer -->
Elevator --> Mixer Machine --> Pelleting --> Dispatch.

Details of the Effluent Treatment Plant

No trade effluent is generated, hence ETP not required,

Mode of Disposal

Only domestic eJluent @ 0.5 KLD is discharged onto land
Jor plantation after passing through septic tank.

Standards to be achieved under Water(Prevention &

As per effluent standards prescribed by-thd Roard/

MEERRCE os . vavdaddronr time to time. -

Control of Pollution) Act, 1974_ I,

3
.

’ ) 29/10/2021
T (Oni Parkash)
f@ z Environmental Enginecr
:éﬁ; § For & on behalf
of

O
*l, %3

) ’ 2 {,’Z,%ﬁ P r
A copy of the above is forwarded to thé"_m,,‘ owing fo

The Environmental Engineer, Punjab Polluti%%ml%g@g% d

Al
finformation ands
rdl;*vRe iona
i}' 1/:

eI o 4154
5%«%!% SR
1:”;3—,& =

AR '}@F«Eﬂ‘

Sy

ecessary-aglionipicase:
L

W""%%Dated @7‘#;5 DL
i T

29/10/2021

(Om Parkash)
Environmental Engineer

“ For & on behalf
. of
_ (Punjap Poiiution Coirtrol Board)

"This is computer generated document from OCMMS by PPCB"

Mis C.c.f. Industries,D-68, Focal Point, Khanna, Distt Ludhiana. ,leanna,Ludhiaha Khanna, 141401
; . Page2
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TERMS AND CONDITIONS

A. » GENERAL CONDITIONS

1.

10.
11.
12.

13.

14.

15.

1.

17.

This consent is not valid for getting power load from the Punjab State Power Corporation Limited or for
getting loan from the financial institutions. :

The industry shall apply for renewal/further extension in validity of consent atleast two months before
expiry of the consent. : - .

‘The industry shall ensure that the effluent discharging through the authorized outlet shall confirm to the

prescribed standards as applicable from time to time,

. The industry shall plant minimum of three suitable varieties of trees at the density of not less than 1000 trees

per hectare all along the boundary of the industrial premises.

The achievement of the adequacy and efficiency of the effluent tréatment plant/pollution control deévices/re-
circulation system installed shall be the entire responsibility of the industry. '

The industry shall ensure that the Hazardous Wastes generated from the premises are handled as per the
provisions of the Hazardous Wastes(Management, Handling and Trans boundary Movement) Rules, 2008 as
amended time to time , without any adverse effect on the environment, in any manner

The responsibility to monitor the effluent discharged from the authorized outlet and to maintain a record of
the same rests with the industry. The Board shall only test check the accuracy of these reports for which the
industry shall deposit the samples collection and testing fee with the Board as and when required.

The industry shall submit balance sheet ﬁmﬁdiéﬁiyear to the concerned Regional Office by 30th
June of every year. -

The industry shall submit a_ yearly certificate. to,_thepeffect,that,no_addition/up—gradation/ modification/
modernization has been carried Qth_aulzing:\he;pireylous yea the industry shall apply for the varied
consent, . B TR

g i k2

s

2 ke By ] e .LJ :. s
During the period beginning ffom the}:»;dg.’teti'ofﬁslsuance!?neangthe'ﬂda
applicant shall not disp_harge;ﬂoitigggsgl_i_ds;o;:msib_l_eg@r_n;; e

Any amendments/reyisions, _mgck:Fbyithexliggpd:ipltlﬂl_egtplq;a_ggg;ljmit_s_gi_’ggx_gi_i_spllarges shall be applicable to
the industry from the date of such amendments/revisions. :
The industry shall n@tgqhan?gg’ﬁ;lgﬁ?he Tanufactiifin
quantity of the effljients gencrsie W rthoaRiie v
. S s h

S .
°5)¥80za5:18 change the quality and/or

€S
s

STER gind” 4y 3 T geed
CICLREU 00 AOANG,

¥}

BT o it ¢ R
Swhichsisilikely to result in increased effluent and/or
result in violation of thegsfa ha DO
led Regiona FOMCe imnfiediatelye

Punjab Pollution Contrgl: )1 failing which any stoppage and

B : : AR
Any upset conditions,in the Dblant/plaiitsiofithe factory, B
: ﬁd@? ~1$z¥?a§;~§b?y{;the@ﬁ@ﬁﬁllﬁbeﬁ?ﬁ@ﬁgg@fme Environmental Engineer,
upset conditions that cor%&;o;theé@oticé%ﬁfétﬁé‘?Boarﬁ‘lit's’ﬁf?&%s, ;w#i‘lf@é%@émed to be intentional violation
of the conditions of consent, ]

AR BE S i
The industry shall provide terHiij}:q;LgfggnlfgS, at theer ggf.!qubli'g\c;g}_léctlon system and a manhole upstream
of final outlet (s) out of the premiSespEths a0 g§wggﬁgéa§ﬁﬁﬁeit of flow and for taking samples.
iRy b B s>

-

The industry shall for the purpose of méasu;iné;and?i'écoraiﬁg the quantity of water consumed and effluent
discharged, affix meters of such standards and at such places as approved by the Environmental Engineer,
Punjab Pollution Control Board of the concerned Regional Office.

The industry shall maintain record regarding the operation of effluent treatment plant i.e. record of quantity
of chemicals and energy utilized for treatment and sludge generated from treatment so as to satisfy the
Board regarding regular and proper operation of pollution contrsl equipment.

The industry shall provide online monitoring equipmenti;%s for the parameters as decided by concerned
Regional Office with the effluent treatment plant/air pollution control devices installed, if applicable.

The pollution control devices shall be interlocked with the manufacturing process of the industry.

The authorized outlet and mode of disposal shall not be changed without the prior written permission of the
Board. : ‘

‘The indusiry shall compiy with the conditions imposed by the SEIAA / MOEF in the environmental
.clearance granted to it as required under EIA notification dated14/9/06, if applicable.

The industry shall obtain and submit Insurance cover as required under the Public Liability Insurance Act,
1991,

The industry. shall not use any unauthorized out-let(s) for discharging effluents from its premises. All

unapthorized outlets, if any, shall be connected to the authorized outlet within one month from the date of
1ssue of this consent. . .
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The industry shall make necessary arrangements for the monitoring of effluent being dischérged by the
industry and shall monitor its effluents:-

@ Once in Year for Small Scale Industries.
(i) Four in a Year for Large/Medium Scale Industries.
(iii) The industry will submit monthly reading/ data of the separate energy meter installed for running

of effluent treatment plant/re-circulation system to the concerned Regional Office of the Board
by the 5th of the following month. :

The industry shall provide electromagnetic {low meters at the source of water supply, at inlet/outlet of
effluent treatment plant within one month and shall maintain the record of the daily reading and submit the
same to the concerned Regional Office by the 5th of the followmg month

The Board reserves the right to revoke this consent ot axv ¥ms i fagoine industry is-found vmlatmg any of
the rorditis s « £1iis consent and/or the prcwsmns of Water (Prevcntxon & Control of Pollutlon) Act 1974
as amended from time to time.

The issnance of this consent does not convey any property rlght’in either real or personal property, or any
exclusive privileges, nor does it authorize any injury to private property or any invasion of personal rights,
nor any infringement of Central, State or Local Laws or Regulatlons

The consent does not authorize or approve the construction of any physical structures or facilities for
undertaking of any work in any- natural watercourse.

Nothing in this consent shall be deemed to neither preclude the institution of any legal action nor relieve the
applicant from any responsibilities, hab’llyc_x‘qs;ogpenaltles to which the applicant is or may be subjected
under this or any other Act.

The industry shall make necessary and adequate arrangcments to hold back the effluent in case of failure of
septic tank. —

The diversion or bye pass of any d1scharge frfom famhfggs utlllzed‘sl)ysthe applicant to maintain compliance
with the terms and conditions of Hlits cignﬁent@?‘ﬁ%ombﬁed %xcept' 4 %a

@ Where unavmdable'to PréventlossTofdiferorsome property damage"or

(ii) Where excessivesstormsdrainagesorsrunsoffawonldsdamagesfacilities necessary for compliance
with terms and conditions gggms consent, Tllggpmcant shall immediately notify the consent
issuing authon'q 1mwr1tmg of eaches h dmczsmn or I \’P-nase o
. _ﬁ"@ﬁw gt Ca&%—
The industry shall erisurest that‘no water pollutlomproblem is created m'{hesrareasdue to discharge of effluents

from its industrial premlses > R SO
e Wi e i TR
The industry shall complyt 0d¢ ﬁﬁ‘)r’gcuc'e a”s\g of by the ‘Go%ernment/ Board for the type of
industries where the s1t1n‘§f Ui @Elbmes/ c';&“ca'éﬁfﬁprac feeshay nﬁbeen&no"ﬁi‘i Lied”
Solids, sludge, filter backwash or otherpollutant removed. from or resulting from treatment er control of

waste waters shall be dlSpOSCd‘ng\ﬁe sul ”H‘ﬂégﬁ?anf{%l i 31. prevent?an.}p?;’ffollutants from such materials from

entering into natural water. 5

iy 3“'
The industry shall re-circulate the etitite. coohng water and hall also re-circulate/reuse to the maximum

extent the treated effluent in processes

The industry shall make necessary and adequate arrangements to hold back the effluent in case of failure of
re-circulation system/ effluent treatment plant.

The industry shall make proper disposal of the effluent so as to ensure that no stagnation occurs inside and
outside the industrial premises during rainy season and no demand period.

Where excessive storm water drainage or run off, would damage facilities necessary for compliance with
terms and conditions of this consent, the apphcant shall immediately notify the consent issuing authority in
writing of each such diversion or bye-pass - s

The industry shall submit a detailed plan showing therein the distribution system for conveying waste-water
for opplication ox land for frrigation along with the crop p¢ttern for the year.

The industry shall ensure that the effluent discharged by it is toxicity free.

The industry shall not irrigate the vegetable crops with the treated effluents which are used/ consumed as
raw.

Drains causing oil & grease contamination shall will be segregated. Oil & grease trap shall be provided to
recover oil & grease from the effluent.

&
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The industry shall establish sufficient nun&er of piezometer wells in consultation with the concerned
Regional Office, of the Board to monitor the impact on the Ground Water Quantity due to the industrial
operations, and the monitoring shall be submitted to the Environmental Engineer of the concerned Regional
Office by the 5th of every month. )

The industry shall ensure that its production capacity & quantity of trade effluent do not exceed the quantity
mentioned in the consent and shall not carry out any expansion without the prior permission/NOC of the
Board.

SPECIAL CONDITIONS

1. The mdustry shall comply with the guldelmes of Punjab Water Regulation and Development Authority
(PWERDA) fi mx e abstraction of rrm'mc' water. )

2. The industry will not generate and d1scha1 ge any trade efﬂuent without dbtammg pnor written permission
of the Board.

| 3. The industry shall not install any new machlnery/Boﬂer/DG set without prior

written permission from the Board.

:

i ?fy

29/10/2021
= (Om Parkash)
' : === Environmental Engineer
o sssTTTT s serenmes For & on behalf
. ,ﬁ%‘&——m@f{%? - B ”.“‘%‘L'm- 4

e S PR
e i-ﬁlﬁ‘zﬂzﬁ"%ﬂ% iz

TRIEES =

il 5 Riab Pollution Control Board)
J.'

e

EYSTI
g PR ¥
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PUNJAB POLLUTION CONTROL BOARD
Zonal Office-II, Vatavaran Bhawan, Nabha Road, Patiala - 147001.
‘Website:- www.ppcb.gov.in

Registered/Speed Post . Date: of —// 2 o2

Indurtry Redistration ID: O2ILDHI 1 0 r76 ApplicationNo: 16862833

To,
Sanjay Bansal

D-68, Focal Point, Khanna, Distt Ludhiana.
Khanna,Ludhiana-141401

Subject: Renewal of 'Consent to Operate’ u/s 21 of Air (Prevention & Control of Pollution) Act, 1981 for discharge of
emissions arising out of premises. .

With reference to your application for obtammg?:Renewalr-'of 'Consent to Operate' u/s 21 of Air (Prevention &
Control of Pollution) Act, 1981, you are hereby, authorized to operate an industrial unit for discharge of the
emission(s) arising out of your premises subject to the Terms and Conditions as mentioned in this Certificate.

=5 =
:‘rsfa‘lfted t?) thﬁﬂl%lust%

Jiﬁ%‘t

Date of issue :

Consent to Operate Certificate N 0.

I a T

Date of expiry :

T Tt 2w

- i30/0?/72"?")31 RS

Certificate Type : e

.&:rkﬁ“"
gl ReiiEval

Previous CTO No. & Validity

2. Particulars of the Industry

Name & Designation of the Applicant . Sanjay Bansal, (Partner)

Address of Industrial premises

M/s C.c.f. Industries,
D-68, Focal Point, Khanna, Distt Ludhiana. ,
Khanna,Ludhiana Khanna-141401

Capital Investment of the Industry 17.48 lakhs

Category of Industry Orange

Type of Industry 2030-Fish feed, poultry feed and cattle feed
Scale of the Industry Small

Office District " | Ludhiana Kharsa

Cansent Fee Details

Rs. 19450/~ & Rs. 450/- vide UTR. No.
BARBV21224987831 dated 12/08/2021 and Rs. 350/~ vide
UTR. No. BARBV21224991148 dated 12/08/2021 & Rs.
350/- vide UTR. No. BARBV21224987831 dated
12/08/2021 as NOC regularization fee.

Raw Materials (Name with Quantity per day) D.R.B @ 1200 Kg/day, Maize @ 400 Kg/day, Molasses @

- 1300 Kg/day and Rice Bran etc. @ 500 Kg/day.
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Products (Name with Quantity per day)

By-products, if any, (Name with Quantity per day)

Cattle Feed @ 2.0 MTD.
Nil, :

Details of thewmachi,nery and process

As per details given application form no. 16862833

Raw Material --> Grinder --> Elevator --> Feed Mixer -->

Quantity of fuel required (in TPD) and capacity of
boilers/ Furnace/Thermo heater etc,

Elevator --> Mixer Maclrine --> Pelleting --> Dispatch.

Nil.-

Type of Air Pollution Contrel Devices to be installed

No saurce air pollution, hence APCD not required.

Stack height provided with each boiler/thcrmo
heater/Furnace efc.

Not Reguired.

Sources of emissione smd wyps of priinisats.

Flue gas emissions.

Standards to be acheived under

Air(Prevention &
Control of Pollution) Act, 1981 )

As per stack emission standards prescribed by the Board/
MoEF&CC as amended from time to time.

oray

SETEIG B
33‘?3 % i 29/10/2021
]
R R e DRTG BT AT, . (Om ParkaSh) R
Environmental Engineer
ST v ﬂmé;@—fr‘w_ﬂmfwvmmsm%v:ﬁm For & on behalf
et SFETE ] .-@Ws&'?ﬁ’%:,. " :
T T n_:;asz*é:-”“‘fs. SR of
B g i P sl o
Srnmns T, ﬁ.@ﬁf‘" i "!i",\,,; (P1111Jab Pollutlon Control Board)
g e o

Endst. No.:

E&

vﬁ’

Goard).

29/10/2021

(Om Parkash)
Environmental Engineer
i’or & on behalf
of

(Punjab Pollution Control Board)
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TERMS AND CONDITIONS

-GENERAL CONDITIONS

This consent is not valid for getting power load from the Punjab State Power Corporatlon Ltd. or for getting
loan from the financial institutions.

The industry shall apply for renewal /extension of consent at least two months before expiry of the consent.

The industry shall not violate any of the norms prescribed under the Air (Prevention & Control of Pollution)
Act, 1981, failing which, the consent shall be cancelled / revoked.

The achievement of adequacy and efficwncy of the air pollution control devices installed shall be the entire
responsibility of the 1ndustry , .

The authorized fuei being used chall 11'_ L he r'h?nged without the prior wntten permission of the Board.

The 1ndustry shall not discharge-any fugitive emissions. All gases shall be emitted- through a stack of
suitable height, as per the.norms fixed by the Board from time to time.

The industry shall provide port-holes, platforms and/or other necessary facilities as may be required for
collecting samples of emissions from any chimney, flue or duct or any other outlets.

Specifications of the port-holes shall be as under:-

i) The sampling ports shall be provided atleast 8 times chimney diameter downstream and 2 times
upstream from the flow disturbance, Fora gectangular cross section the equivalent diameter (De)
shall be calculated from the folloWing equation:to-determine upstream, downstream dlstance -

De=2LW/(L+W)
‘Where L= length.in-mts=W==) W:l'dth—ubmtS'*-—-w = o

ii) The samphng port shall‘B’ 7}? ; ,c':%:igdiame_ter k . RS

i gﬁen\ﬁlf?’onmental da f in the pr rescribed format at the main

entrance gate.

The industry shall discharge: all»gaseSGthroughLa—stacl@'(ifimlnlmumfl'ré‘i’g'ﬁtlf'é@ specified in the following

standards laid down by the Boarc_l_‘mly_h
(i) Stack height for boxl\.r pl" 28 e

S.NO.
1. ) ;%’tjé“r %%*2 Slg’mes«@helght of neighboring building
2 JRichaveris moreu;:«s
2. More than 2 ton/hrdo z‘)'.yton?’lzm'g;?;““%
3. More than 5 ton/hr. to.d Oy'ton/h
4, More than 10 ton/hr. to 15 ton/hr%
5. More than 15 ton/hr. to 20 ton/hr 21 meters
5. More than 20 ton/hr. to 25 ton/hr. 24 meters
7. More than 25 ton/hr. to 30 ton/hr. 27 meters
8. More than 30 ton/hr. 30 meters or using the formula
=14 Qg0.30r
- H 74 (Qp)0.24
Where Qg = Quantity of SO2 in Kg/hr
Qp = Quantity of particulate matter in Ton/day.

Note : Minimum Stack height in all cases shall be 9.0 mtr. or as calculated from relevant formula
whichever is more.

(iij For indusirial furnaces and kilns, the criteria for selection of stack height would be based on fuel
used for the correspoinding steam generation.

(iii) Stack height for diesel generating sets:

LR}
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Capacity of diescl generating set Height of the Stack
0-50 KVA Height of tlie building +1.5mt
50-100 KVA -do- . +2.0 mt.
100-150 KVA . ~do- +2.5 mt.
150-200 KVA -do- + 3.0 mt.
200250 KVA -do- © o +35mt
250-300 KVA -do- ‘ - +3.5mt.

For Ligher KVA rating stack helght H (in meter) shall be worked out according to the formula:
‘H=h+0.2 (KVAX.S LT

“ayhare hoe=hieigit of the building in meters where the generator set is installed.

The pollution control devices shall be interlocked with the manufacturmg process of the industry to ensure
its regular operation.

The existing pollution control equipment shall be altered or replaced in accordance with the directions of the
Board, and no pollution control equipment or chimney shall be altered or as the case may be erected or re-
erected except with the prior approval of the Board.

The industry will provide canopy and adequate stack with the D.G sets so as to comply with the provision of
notification No GSR-371 E dated 17-5- 2002(amended from time to time) issued by MOEF under
Environment (Protection) Act, 1986, FERiaEiryaiitia,

The Govt. of Punjab, Department of Science, Technology- & Environment vide its notification no.4/46/92-
35T/2839 dt. 29/12/1993 has put prohlbltlon on the use of rice husk as fuel after 1.4.1995 except the

following:-

procico B S .Y
i¢%In the form of brlquettes 'mdfuse of rxceahusk in ﬂuldlzedkbed combustion.So the industry shall

make the necessary arrangemcnt toggémply ;ﬁ‘th‘the aPove.notification.i;

s peoul,

The industry shall subTitbalance SHeet0T-every fifiancial-year tothe"concerned Regional Office by 30th

June of every year bo o R e e e

That the industry shall submit a yearl &certlf' cate to the ef”t:ggt thatno : addition / up-gradation/ modlﬁcatlon/
modernization has beengcamed out durmg‘tl "CVJOUS:a.VeeI' omer\n ce%.eﬂndasfnr shall applyfor the varisd

B

comnsent. TR
ﬁmﬁ LR
a) The mdustt;nghall_ensureg‘hateat*a?ny tlmeh thes.emig‘lon do.r noLe*{ceed the prescribed emissions
BT : o3ty VR S
standards laldjdovg?i by th;:%gar2 _f_r%:eﬂ!m t#;%?eﬂtoﬁr gme?forgl zh tyﬂof industry /emissions.

b) The mdustry s,l%gibfénsure&that he! emissIonsk from eac __N_\_jgtackwshall conform to the following
© emission standard$ laid down by the Board in respect orthe-Industrial Boilers.

'f

J&P\ ‘g\:mz e -i&?

Steam Generating tla e nzatter’B

capacity 4.

Area upto 5 Km from Other than ’A’class
Other than the periphery
of I and Class-II town

Less than 2 ton/hr. 800 mg/NM3 : 1200 mg/NM3
2 ton to 10 ton/hr. 500 mg/NM3 . 1000 mg/NM3
Above 10 ton to 15 ton/hr - 350 mg/NM3 500 mg/NM3
Above 15 ton/hr 150 mg/NM3 150 mg/NM3

All emissions normalized to 12% carbon dioxide.

The industry shall ensure that the Hazardous Wastes gcneraued fzoi the prerises are handled.as per the
provisions of theHazardous Waste (Management Handlmg and Transboundary Movement) Rules 2008, -
without any adverse effect on the env1ron1nent in any manier.

The air pollution control equipments shall be kept at all time in good running condition and;
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@) All failures of control equipments..

(i) The emissions of any air pollutant into the atmosphere in excess of the standards lay down by the
Board occurring or being apprehended to occur due to accident or other unforeseen act or event.
'Shall be intimated through fax to the concerned Regional Office as well as to the Director of
Factories, Punjab, Chandigarh as required under rule 10 of the Punjab State Board for the
Preventlon and Control of Air Pollution Rules, 1983'.

The industry shall plant minimum of three suitable varieties of trees at the densny of not less than 1000 trees
per hectare all along the boundary of the industrial premises.

The industry shall submit a site emergency plan approved by the Chief Inspector of Factories, Punjab as
applicable.

The industry shall comply with the conditions imposed by the SEIAA/MOEF in the Environmental
Ciearatiow gragted to it as required under EIA notification dated 14/9/06, if apphcable

The mdustry shall make necessary arrangements for the monitoring oi"stack emESImnA—shelJ.—gm its .

emissions analyzed from lab approved / authorized by the Board:-

@ : Once in Year for Small Scale Industnes.

(i1) Twice/thrice/four time in a Year for Large/Medium Scale Industries.

The industry shall maintain the following record to the satisfaction of the Board :-

) Log books for running of air pollution control dev1ces or pumps/motors used for it.
»4:2:‘. Z “ T Y
(i) Register showing the result of va varlous ests conaucted by the industry for monitoring of stack

emissions and ambient air.

(iii) meg1ster showing thezstook«ofzabsorbentswand«otherachemcals=to be used for scrubbers.

W
The industry will install the separate ener?y r%%t;ri for g runnmg pollutlon control devices and shall maintain
record with respect to operationiof amg__l_lutf‘é‘n' controi@devmqsofas.to the satisfy the Board regarding the
regular operation of air.pollution control.deyice.and, monthly;readmg JLxecord may be sent to the Board by
the fifth of the followmg month,

TS

The industry shall prov1de J& online mon:_%?'@rmg sysuem as apphcale, for in stack emission and shall maintain
the record of the same for msggntlonf’éﬁthe Boar:l Officersi® “’%,_
"”‘W

= )

. The Board resgrvesiil hs £ 13, eVt e,l‘& sent zrantéwto‘:tne‘mdx@ ..% any time, in case the mdustry is
found violating { the 1 pro Yisions of A1r (’wven"lonf&\Control of l’ollutlon)mctﬁ"wSl as amended from time
to time.

The industry shall comp FOLheT-COt ud Wi o%«%‘ I6C Loﬁs issued in due course by the
Board under the prov1510n ﬁ'fe, 70 .entlont"&’f“@ontro ofﬁi’ollunon) Act, 1981.

desthe institution L of any legal action nor relieve the
whlcé%;me applicant is or may be subjected to

Sl

apphcant from any responsxblht
under this or any other Act.

sy ‘3% ,
e
Any amendments/revisions made by the Board/@PCB/MOEF in the emission/stack height standards shall be
applicable to the industry from the date of such amendments/revisions.

The industry shall dispose off its solid-waste generated by the burning of fiiel in an Envuonmentally Sound
Manner within the premises/outside as approved by the Board, to avoid public nuisance and air pollution
problem in the area.

The industry shall ensure that no air pollution problem or public nuisance is created in the area due to the
discharge of emissions {rom the industry.

The industry shall provide adequate arrangement for fighting the accidental leakage/discharge of any air
pollutant/gas/ liquids from the vessels, mechanical equipment's etc, which are likely to cause environmental
pollution.

-

The industry shall not change or alter the manufacturing process(es) and fuel so as to change the
quality/quantity of emissions generated without the prior permission of the Board.

The industry  shall earmark a land within their’ premises for disposal of boiler ash in an environmentally
sound manuer, and / or the industry shall make necessary arrangements for proper disposal of fuel ash in a
scientific manner and shall maintain proper record for the same, if applicable.

The industry shall obtain and submit Insurance cover under the Public Liability Insurance Act, 1991.

The industry shall provide proper and adequate air pollution control arrangements for control emission from
its fuel handling area, if applicable.

e
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37.

38.
39.

40.
41.

42.

The industry shall comply with the code of practice as notified by the Government/Board for the t);pe of
industries where the siting guidelines / Code of Practice have been notified.

- The industry shall not cause any nuisance/traffic hazard in vicinity of the area

The industry shall ensure that the noise & air emission from D.G. sets do not exceed the standards
prescribed for D.G. sets by the Ministry of Environment & Forests, New Delhi. : ‘

The industry shall ensure that there will ixot be significant visible dust emissions beyond the property line

The industry shall provide adequate gmd appropriate air pollution control devices to contain emissions from
handling, transportation and processing of raw material & product of the industry.

The Industry shall ensure that its production capacity does not exceed the capacity mentioned in the consent
and shall not carry out any expansion without the prior permission / NOC of the Board.

SPECIAL CONDITIONS

1. The industry shall not install any new machinery/Boiler/DG set without prior written permission from the
Board. ’

2. The industry should conform to the following ambient noise level prescribed under Rule 13 (1) of Noise
Pollution Regulation & Control) Rules, 2000 at their boundary limits:

Sr No. Type of area Limits in dB(A) Leqm;_;{%mﬁ .

Day Time, Night Time
1. Industrial Area 75 70
2 Cominercial Area 65 557 .
3. Residential Area 55 - 45§ % i
0 bR

i ks 0. 2
4, Silence Zone 50 4 i 5 ;E’ b} -%n«
" i SRS ;ﬁ.-‘ 5‘& Pl

Note: ol e F e R AR S T RS D A ST et AT AR =
i. Day time shall medit fFom 6: 00T T t0 L 0 0TI - o AR, s e

. 1‘“‘”‘3-‘""'5"5\5:5(-';, . s B
ii. Night time shall meen fros 10300 pm to 08w mn < *

A R,

29/10/2021

(Om Parkash)
Environmental Engineer

For & on behalf
of
(Punjab Pollution Control Board)
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BEFORE NATIONAL GREEN TRIBUNAL AT NEW DELHI

ORIGINAL APPLICATION No0.47/2024
Suit/AppealNo. .. .. ... ... e R JURISDICTION OF 201

IN THE COURT OF...

Inre: -

GEN SECRETARY INDUSTRIAL FOCAL POINT WELFARE ASSOCIATION
Plaintiff(s) or Petitioner(s)

'Kﬁﬁéilra_n-t(s) (:.o-r?u;EEén?(;)_
VERSUS
STATE OF PUNJAB

.Defendant (s)/ Respondent(s) / Accused Know all to whomthese

Present shall come that I/we ... “AGAM BANSAL S/O SANJAY BANSAL R/OH No. KISSAN ENCLAVE NEAR

The above named RS D O D AN T N0 S e

...do hereby appoint

....... NAVEEN CTHAUDHAR
D2164/2010
CH 165 LAWYERS CHAMBER BLOCK-1 DELHI HIGH COURT 110003

{herein after called the advocate/s) to be my / our Advocate in the above - noted case authorize him: -

To act, appear and plead in the above-noted case in this court or in any other court in which the same
may be tried or heard and also in the appellate court including High Court subject to payment of fees separately
for each court by me/us.

To sign file, verify and present pleadings, appeals cross-objection or petitions for executions review,
revision, withdrawal, compromise or other petitions or affidavits or other documents as may be deemed necessary
or proper for the prosecution of the said case in all its stages subjects to payment of fees for each stage.

To file and take back documents, to admit and/or deny the documents of opposite party.

To withdraw or compromise the said case or submit to arbitration any differences of disputes
that may arise touching or in any manner relating to the said case.

T'o take execution proceedings on paying separate fce.

To deposit, draw and receive money, cheques, cash and grant receipts hereof and o ds il
other acts and things which may be necuessary to be done for the progress and in th2 course of the
prosecution on the said case.

To appoint and instruct any other Legal Practitioner authorizing him Lo exercise the power ard
authority hereby conferred upon the Advocate whenever he may think fit to do so and to sign the
power of attorney on our behalf.

And I/we undersigned to hereby agrec to ratify and confirm all acts done by the Advocate or
his substitute in the matter as my/our own acts, as if done by me/us to all intents and purpose.

And l/we undertake that I/We or my/our duly authorized agent would appear in court on all
hearings and will inform the Advocate for appearance when the case is called.

And I/We undersigned do hereby agree not to hold the advocate or his substitute responsible for the
result of the said case. The adjournment costs whenever ordered by the court shall be of the Advocate which he
shall receive and retain for himself.

And I/we undersigned do hereby agree that in the event of the whole or part of the fee agreed by me/us
to be paid to the advocate remaining unpaid he shall be entitled 1¢ withdraw from the prosecution of the said case
until the same is paid up. The fee settle is only for the above case and above Court. I/We hercby agree that once
the fee is paid, | /We will not be entitled for the refund of the same in any case whatsoever and if the case
prolongs for more than 3 years the original fee shall be paid again oy me/us.

IN WITNESS WHERE OF I/We do IE%reunto set my/our hand to these presents the contents of which r ave
been understood by me/us on this ..., ...Day of 2024 201 Accepted subject to the terms of

the fees. For CCF InduStl’ S

wﬁi‘ﬁ/

e ' Partner
Advocate ' Client

| tdentify the Signature/Thumb tmpression of Below Mentioned Person,

Signed in My Presence. The Client.


Ankit Siwach
New Stamp


-GSTIN : 03AACFC9769Q1ZR

Mfrs. of : High Quality

PUJA & CEAP
CATTLE FEED

We, Sanjay Bansal S/o Sat pal and Alka Bansal W/o Alka Bansl

Subject to Khanna Jurisdiction only

Cce=

D-67, 68, FOCAL POINT,
KHANNA-141401 (PB.)

~

® 98766-12523

ndustries

Gt OC 08 20°Y

AUTHORITY LETTER

partners of M/s C.C.F

Industries , Khanna - 141401 (PB), do hereby authorize Agam Bansal S/o Sanjay Bansal to

complete all administrative, revenue and legal formalities for the purpose of representation of

the firm before National Green Tribunal (NGT), Delhi. This authority is valid for the activities

including signing, authorizing and submitting any appli_cétiorll_l forms, affidavits or other

documents; appoint any persons, consultants, firms or companies, making payments and

submit fees to any government or non-government departments and organisations; or any

other activity required for the aforementioned purpose; and that his acts and deeds will be

binding on the firm.

The signature of patners have been attested and reproduced below for the said purpose,

Executants

( —

SANJAY BANSAL\
}

( )

ALKA BANSAL® -

Date:05,/08/2024

‘For CCF Industries P‘"’/
\

For CCF Industries

Nt~

Partner

AGAM BANSAL

Authorized Signatory

For CCF Industrigs-
]

Partner ( )

Partner



PUNJAB

Office Dispatch No:

OCMMS/CTO(AIr)/2024/004962

PUNJAB POLLUTION CONTROL BOARD

Vatavaran Bhawan, Nabha Road, Patiala
Website:- www.ppeb,punjab.gov.in

AUTO GENERATED RENEWAL CERTIFICATE

Under the provisions of

Air (Prevention & Control of Pollution) Act, 1981

Date: 06/08/2024

Industry Registration ID:  OI6LDH24265287

Application No: 26506528

To, Parminder Singh,

Proprietor,

M/s Cheema Agro Industries,

D-121, Focal Point, KXhanna,

Ludhiana Khanna, Punjab, 141401

Auto Generation of Renew'll
& Control of Po]lutul) Act

Subject :

Certif;
1981 i

atefor-Consent to Operate granted under the Air (Prevention
ipganty

With reference to your application for renewal of Consent to Operate for operation of an industrial unit Air (Prevention &
Control of Pollution) Act, 1981, the:self-declaration-uploaded-by, rParminder-Singhs-(Proprietor), is hereby, acknowledged and

Auto Generated Renewal Certifi mle is ;,ranted asper the conlent‘s“gt self-déclaration.

1. Particulars of Auto Generated R(.newal Cel tific

M
AN
D S R SRR TS NSRS

SRS

Certificate No.:

CTQ/ Renewa]/ LDHKH/2024/265 06528

T <, : TS T LT TE g o ng
Date of issue: L '/.024‘08 06 ; _' ) =
Date of expiry: e »_‘__ff_:ji»"‘“‘"” 2025- 080621 ¥ I’\:‘m, ity
Certificate Type: t'f-h T ,J:'f:—:'! Renewal (Ath .Genelated) T =

Previous CTE/CTO/Authm lmtlonLNo &

DatU@} Té‘;uéy—.« Date Of Expiry:

T “‘“\i

Validity : %

2023-09-30 00:00:00.0

AN

2. Particulars provided by the in"dli'siz;v» -

T % '."
! T : .
Lo ( - ;

L?' 7020 11 03 60: OO 00.0
=5 T

=

-

S T

Name & Designation of the Occupiers

~
e

Address of Industrial premises:

xb%ﬁil%.E@c’AL POINT, KHANNA

Existing Capital investment / Project Cost of
the industry

50.28 (lakhs)

Category of Industry ORANGE
Type of Industry 2030-Fish feed, poultry feed and cattle feed
Scale of the Industry Small

Office District

Ludhiana Khanna

1

CTE/CTO/Authorization applied for 1 years
Fee Details Payment Amount Transaction |Date of Date of
Mode 1D Transaction |verification
Credit/Dcebit |10800.0 62831997 2024-08-06 |----—-
14:27:33.645

"This is computer generated document from OCMMS by PPCB"

Cheema Agro Industries,D-121, Focal Point, Khanna, 26506528

Pagel
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This Auto Generated Renewal Certificate is hereby issued subject to the condition that in case, if any anomaly after Auto renewal
is observed, that the entrepreneurs has submitted any false/ incorrect/ incomplete/forged facts and documents, the PPCB shall
initiate applopnate action for violation under the Environmental Laws/ Rules against the industry.

Annexure-A
Self Declaration

Auto renewal of consent to operate

[ PARMINDER SINGH 8/o Shri Amar Singh Aged 65 Years, Authorized Signatory PROPRIETOR (designation) of M/s
CHEEMA AGRO INDUSTRIES (OCMMS ID O16LDH24265287 ) submitting this self declaration in favor of Member
Secretary, Punjab Pollution Control Board for obtaining auto renewal of consent to establish / consent to operate under the
provisions of the Water (Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981/
Authorization under HWM Rules, 2016/ BMW Rules, 2016 (for health care facilities upto 50 beds) which is stated as under:

1. That the consent to establish / consent to operate under the provisions of the Water (Prevention & Control of Pollution)
Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981/ Authorization under HWM Rules, 2016/ BMW Rules,
2016 (for health care facilities upto S0 beds) WaS,]SSUCnglde 10. CTOA/Varied/LDHKH/2020/14027190 Dated 2020-11-
03 and the same is valid upto 2023-09- 30/ S g ;-,,b_

2. That we have not carried out any exp'msmn“/ modermzatlon 1< h'mge in Pprocess/ product/ Raw material/ fuel / change in
bed capacity that either changes our category (from green to orange or orange to red or so on) or our scale (from small to
medium or large). Detail of changes made if any and how extra pollutant shall be treated are given in box below™

3. That we are complying with cond1t10ns'of‘prevmus consent/*authonzatl

4, There is no change in information ploylded in the plescnbed appﬂcatl i ,foxm submitted for obtaining earlier consent to
establish/operate /authorization. L{i—f \3] }f ] LA f" 1"t i ﬁ
kS ’ p {
5. That I have not violated any of th p1ov1smns urider’ th'c“W'ltel (Preventlon & Control of Pollution) Act, 1974 or Air
(Prevention & Control of Pollution)-Act, $98 [ or Biviranmert (Protection) Act, 1986.

6. That no prohlbltmy duectlom are issued | from Courts/ Appellate Authority/, N'mogz_l_lI Green Tribunal/ other Judicial
authority. SO : Yok b Ll L MR AR

7. I acknowledge that 'mykwlong / parl] l1al~/ Tor ged 1\13format10n /documcnt_subnulted by-me—or any false affirmation made by
the undersigned, | qh'lll be-liablesfor action as déenied Hiby the B0'1rd inder the p?évmons of the Water (Prevention &

Control of Pollution)". Act 1974 and All‘ (Pleventlon & Co_xlakuol»of Polluuon) Act, 1981[11WM Rules, 2016/ BMW Rules,
2016. z S a— n B w~rg“=,_
T N e ¢ ; . -(.ﬁ_,s,—‘-"

e, T

In case of brick kiln , ihe bnck kllll shalL fep asty 0%: 0 el frpm%coab"to paddy straw pellets, as per the
‘ “ 1cat1on,'No 10/574/2022-STE1/443 dated
)ectlon by the Board.

fifa alongwmf}px opost.d’m(.clmmsm 01 ti‘e: tting extra pollutant
T \T(ﬁll'xf apphc'\ble'ms Pe

i Applicant
PARMINDER SINGH

Date: 06/08/2024

"This is computer generated document from OCMMS by PPCB”
Cheema Agro Industries,D-121, Focal Point, Khanna, 26506528
Page2
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PUNJAR

e
g

Office Dispatch No:

PUNJAB POLLUTION CONTROL BOARD

* Vatavaran Bhawan, Nabha Road, Patiala

Website:- wwav.ppeb.punjab.gov.in

AUTO GENERATED RENEWAL CERTIFICATE

Under the provisions of

OCMMS/CTO(Water)/2024/004961

Water (Prevention & Control of Pollution) Act, 1974

Date: 06/08/2024

Industry Registration ID: OI6LDH24265287

Application No: 26506516

To, Parminder Singh,
Proprietor,
M/s Cheema Agro Industries,
D-121, Focal Point, Khanna,
Ludhiana Khanna, Punjab, 141401
Subject :

Auto Generation of Renewal Certificate for Consent to Operate granted under the Water
(Prevention & Control of Pollunon) Act Al ‘4‘ R

J"

With reference to your application for renewal of Consent to Operate for operation of an industrial unit u/s 25/26 of the Water
(Prevention & Control of Pollution)-Act;-19745-the-self-declarationuploaded-by-Parminder Singh, (Proprietor), is hereby,

acknowledged and Auto Generated Renewal Certificate 1s granled as per the contents of self-declaration.

2L
1. Particulars of Auto Generated Rene\Ll Certificate! | 311

i,v; S

NSRRI

Certificate No.:

CTO/Renewal/ LDHK_H/Z_Q2{¥/265 065 l 6

Date of issue: — il 9(9408- 05 T i b S

Date of expiry: Lk::“:‘j’?vﬁ,__-." : f—}f;z 2025-08-06+7-~ :W“:f.}&h ,,,r;;-_’.id‘:’;

Certificate Type: U T ,;jﬂ "Renem EXuto Genelated) e

Previous CTE/CTO/Autho e wn*No & i ' Date Of Expiry:
Validity : Y ,‘“L,‘%f"f | 2023-09-30 00:00:00.0

A%

2. Particulars provided by the iniii‘u"stl:y;x_'\..z S

’\q‘l‘ e

Name & Designation of the Occuplex e

Address of Industrial premises:

'f,
k&

D2l E@c?xL POINT, KHANNA

the industry

Existing Capital investment/ Project Cost of

50.28 (lakhs)

Category of Industry

ORANGE

Type of Industry

2030-Fish feed, poultry feed and cattle feed

Scale of the Industry

Small

Office District

Ludhiana Khanna

CTE/CTO/Authorization applied for 1 years
Fee Details Payment Amount Transaction [Date of Date of
Mode 1D Transaction |verification
Credit/Debit [10800.0 313829366 |2024-08-06 |--—--—
14:19:54.152

”

3

"This is computer generated document from OCMMS by PPCB"
Cheema Agro Industries,D-121, Focal Point, Khanna, 26506516

Pagel
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This Auto Generated Renewal Certificate is hereby issued subject to the condition that in case, if any anomaly after Auto renewal
is observed, that the entrepreneurs has submitted any false/ incorrect/ incomplete/forged facts and documents, the PPCB shall
initiate appropriate action for violation under the Environmental Laws/ Rules against the industry.

Annexure-A

‘ Self Declaration

Auto renewal of consent to operate

I PARMINDER SINGH S/o Shri Amar Singh Aged 65 Years, Authorized Signatory PROPRIETOR (designation) of M/s
CHEEMA AGRO INDUSTRIES (OCIVIMS ID O16LDH24265287 ) submitting this self declaration in favor of Member
Secretary, Punjab Pollution Control Board for obtaining auto renewal of consent to establish / consent to operate under the
provisions of the Water (Prevention & Control of Pollution) Act, 1974 and.Air (Prevention & Control of Pollution) Act, 1981/
Authorization under HWM Rules, 2016/ BMW Rules, 2016 (for health care facilities upto 50 beds) which is stated as under:

L.

That the consent to establish / consent to operate under the provisions of the Water (Prevention & Control of Pollution)
Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981/ Authorization under HWM Rules, 2016/ BMW Rules,
2016 (for health care facilities upto 50 beds) was,lssuedqwdemo CTOWN aried/LDHKH/2020/139535453 Dated 2020-12-
14 and the same is valid upto 2023- 09-30~

That we have not carried out any exp'msxon /- modcrm?atlon 7% hange inprocess/ product/ Raw material/ fuel / change in
bed capacity that either changes our category (from green to orange or orange to red or so on) or our scale (from small to
medium or large). Detail of changes made if any and how extra pollutant shall be treated are given in box below*

\,

. P N T T T T SO s A A S 3T
That we are complying with* condltlonS'ofpre\rlous consent/ authorlzatlon“‘-” i

There is no change in information 1)10v1ded mrale pleSGubed appllcatlo}gjfoun submitted for obtaining earlier consent to
establish/operate TJauthorization. | = | } \\Hl j ii L 1E>

That I have not violated any of the p10v1§10ns under*the‘Watel (Ple‘ventlon & Control of Pollution) Act, 1974 or Air
(Prevention & Control of Pollution)-Act, T98Tor Envirénment (Bratection). Act, 1986.

That no pro]nblloxyzdj’re,cﬂtl*ons are_ 1ssued from Courti{ Appelhte Aulhorlty/ National Green Tribunal/ other Judicial
authority. ; i : (L

EPSTCENPEN AN SAETIR-: 1

I acknowledge that ¢ '1ny‘.w10ng / pmlml—/ fon gcdmfonmatxon /dbeiiients submitted by«me or any false affirmation made by

the undersigned, I sh'\ll be-liable-[oT action A8 deemed fit by the_,Boald undeLlherprowsxons of the Water (Prevention &

Control of Pollution)F, Act 1974 and egr«(Prevcntlon & ControLofPofluuon) Act, 198 l/'HWM Rules, 2016/ BMW Rules,
e - Ll

2016.

In case of brick kiln , thc brick- klln sliall chlace “ats leastx&20 “of it g‘ucl from”conl'to paddy straw pellets, as per the

directive given by lhe“fStale Govérninent u/s’5 ol‘ EPA;]Q 6 vidg INo “ation,No 10/574/2022-STE1/443 dated
spec{ ion by the Board.

04.11.2022 and shall m'unlam rec&qu of 'thé .same ifo

Pt P e

*Details 01 chzmges:li_dn)ualougwdh px ‘0! edmlcclmmsm ot tF e.1tmo extra pollutant
,,?(ﬁ hf’ap]%I c'lble"ls‘petrpomt'Z)T"‘
i Y E J

._\' 3 .{
FF L, L
5 fjﬁ‘-; : ;-"r‘J
L gh e
Applicant
PARMINDER SINGH

Date: 06/08/2024

"This is computer gencrated document from OCMMS by PPCB"
Cheemu Agro Industries,D-121, Focal Point, Khanna, 26506516
Page2
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w e courr or.. BEFORE NATIONAL GREEN TRIBUNAL AT NEW DELHI

ORIGINAL APPLICATION No.47/2024

Suit/Appeal No ... JURISDICTION OF 201

Inre: -

GEN SECRETARY INDUSTRIAL FOCAL POINT WELFARE AS%@H&HQW) r Petitioner(s)

_'A—p'pcllan't(s) CEJle‘aiFlan.l.(;)
VERSUS

STATE OF PUNJAB rereeenmnDefendant (s)/ Respondent(s) / Accused Know all to whomthese
Present shall come that I/wé NARJOT SINGH CHEEMA S/O PARMINDER SINGH.R/O. HOUSE No.220

LSUN.CITY.. AMLOH.RQAD KHANNA.LUDRHIANA RUNJAB.141401,
RESPONDENT No.14

The above named

do hereby appoint

NAVEEN CHAUDHARY
D/2164/2010
CH 165 LAWYERS CHAMBER BOCK-1 DELHI HIGH COURT 110003

{herein after called the advocate/s) to be my / our Advocate in the above - noted case authorize him: -

To act, appear and plead in the above-noted case in this court or in any other court in which the same
may be tried or heard and also in the appellate court including High Court subject to payment of fees separately
for each court by me/us.

To sign file, verify and present pleadings, appeals cross-objection or petitions for executions reviews,
revision, withdrawal, compromise or other petitions or affidavits or other documents as may be deemed necessary
or proper for the prosecution of the said case in all its stages subjects to payment of fees for cach stage.

To file and take back documents, to admit and/or deny the documents of opposite party.

To withdraw or compromise the said case or submit to arbitration any differences of disputes
that may arise touching or in any manner relating to the said casc.

To take execution proceedings on paying separate fee.

T'o deposit, draw and receive money, cheques, cash and grant receipts hereof and toa do
other acts and things which may be necessary to be done for the progress and in the course of the
prosecution on the said case.

To appoint and instruct any other Legal Practitioner authorizing him to exercise the power and
authority hereby conferred upon the Advocate whenever he may think fit to do so and to sign the
power of attorney on our behalf.

And I/we undersigned to hereby agree to ratify and confirm alt acts done by the Advocate or
his substitute in the matter as my/our own acts, as if done by me/us to all intents and purposc.

And |/we undertake that I/We or my/our duly authorized agent would appear in court on all
hearings and will inform the Advocate for appearance when the case is called.

And I/We undersigned do hercby agree not to hold the advocate or his substitute responsible for the
result of the said case. The adjournment costs whenever ordered by the court shall be of the Advocate which he
shall receive and retain for himself.

And I/we undersigned do hereby agree that in the cvent of the whole or part of the fee agreed by me/us
to be paid to the advocatle remaining unpaid he shall be entitled to withdraw from the prosecution of the said case
until the same is paid up. The fee settle is only for the above case and above Court. I/We hereby agree that once
the fee is paid, 1 /We will not be entitled for the refund of the same in any case whatsocver and if the case
prolongs for more than 3 years the original fee shall be paid again by me/us.

IN WITNESS WHERE OF I/We do hereunto set my/our hand to these presents the contents of which have
been understood by me/us on this ..... 201 Accepted subject to the terms of

the fees.
s ~or Chee Men .
" 6/ ma Agro indusirieg

Advocate Client

| Identify the Signature/Thumb Impression of Below Mentioned Person,

Signed in My Presence. The Client.

on



Ankit Siwach
New Stamp


i . GST No. : 03AFIPS6893L1ZP ;/57
q

M. +91 9 -
PAN No. : AFIPS6893L Af3arg yrrfel +91 93;22-38335

Off. 01628-355059

CHEEMA AGRQO INDUSTRIES

Mfrs. of : HIGH QUALITY CATTLE FEED & POULTRY FEED SAGAR BRAND
D-121, Focal Point KHANNA (Punjab) INDIA

...................... "

AUTHORITY LETTER

1 We,Surinder Kaur Cheema’W/o Late .Sh. Parminder Singh Cheema, Gurjot Singh Cheema S/o Late
Sh. Parminder Singh Cheema partners of M/S Cheema Agro Industries,D-121Focal Point Khanna.-
141401 (Ldh) Punjab. Do hereby authorize Narjot Singh Cheema S/o Sh.Parminder Singh Cheema to
complete all administrative , revenue and legal formalities foI the purpose of representation of the
firm before National Green Tribunal ( NGT), Delhi. This authc;rity is valid fon; the activities including
siging,authorizing and submitting any application forms, affidavits or other documents appoint any
persons, consultants, firms or compnies, making payments and submit fees to any government or
non-government departments and organisations or any other activity required for theaforementioned
purpose and that his acts and deeds will be binding on the firm.

The signature of Partners of the firm has been attestd and reproduced helow for the said purpose.

Executants

Fer Cheema Agro Industico
Stuatndp (CM% . ; Authorized Signatory

Pariner 3 For Cheema Agro Industrias

b
Surinder Kaur Cheema

!
Narjot Singh Cheema

Pariney
[Fer Cirzama Agro Industizs

0&’*;\0%\‘”{{1 Pertner

Gurjot Singh Cheema



T q@‘?‘g’“ PUNJAB POLLUTION CONTROL BOARD

v - ) Vatavaran Blhiawan, Nabha Road, Patiala .
. ‘.bsm. W, pp(.b punjab.gov.in

AUTO GENER ATED RENEWAL CERTTFTCATE
_ Under the provisions of
Wator (Pr wentwn & Control of PoIlutwn ) Act, I 974

_ Office Dispatch No: OCMMS/CTO Water)/2024,002496 . I Date: 09/05/2024
Industry Registration 13:  RIG6LDH24369024 ’ . . Application No: 25629387
'l;u. ’ ' kaimm Clﬁmd,

© Prop;

M/s Davmder Industries,
D-7, Focal Point, Khinnd;
_ Ludhiana Khanna, ]‘u‘nj:lb 141401

Subjeet: ~ Auto Gengration of Reviewal Gertlticars for ﬁ,uhsmt to Operate granted under the Water
(Prevention & Control nl Polliicion) Act, 1974

With reference to your upplication for renewal of F‘onsent 1o Operatz for operation of an lnhhblrldl unit s 25 26 of the Water
(Prevention & Control of Pollution) Act, 1974, the self-declarition uploaded by Kapoor Chand, (Prop) is hereby. acknowledged
and Auto Generated Renewal € emt‘ cate is rrrantcd ds per !]u: contems of sclf dcclamtlon

Cerfifieate No.:

Date ot issue:

v

Date of explry: - - 20290508 - 0 -
! Certifieate Type: - L ' Renewal 'Aum Generated) ‘
l-—PTL\"‘“!'i CTRICTO Xontharization Na & 2 Pervinns ran ;mtblqﬁ_ Date D Tearior !‘_q o OF Exniry: .
[Validity :~ .~ - . e @7537 o+, -{2016-08-24 00:00:00.0 [2020-06-30 00:00:00.0
2. Particulars provided by the industry . _

Name & Desig:nution of the Occupicr:v o Kﬂpoot Chd.nd (‘lsrop)

Address of Industrial premises: o D7 I OCAL POLNT KIIANN A

Existing Cflpltui investment / Project Cost of | 6.43 {lakhs)

. the mdusn y )

.Catq,on of Industry T RED .

Type of [ndust;‘y ' 10-44-Industry vr process involving metal surface treattmen or ia.roéc'ss
such as pickling/electroplating/paint stripping/beat treatment using
cyanide bath/ phosphating or finishing and anodizing / enamellmus/
galvanizing

Scale of the Industry Small

. Office District Ludhiana Khanna

LC TE/CTO/Authorization applied for 5 years
“This s compuier generated Iooument irom OUMMS by PPCR”

Davinder Induslum D-7. Focal Pairi, Khanna, 23629387 . '
Pa"el




TIN : 03051123722 Subject to Khanna Jurisdiction only % 83-003
(M) : 098150-4

Davinder Industries

Manufacturers of : HIGH QUALITY SEWING MACHINE PARTS YR
Specialist in : NEEDLE PLATE
D7, Focal Point, HHANNA-141401 (PB,)

¥

Annexure-A
Self Declaration
Auto Renewal of Consent to Operate
L, Kapoor Chand S/o Shri Gurdas Ram Aged 50 Years, Authorized Signatory Prop (designed)
of M/s Davinder Industries .(OCMMS ID-R16L.DH24369024) Submitting this self declaration
In favor of Member Secretary, Punjab Pollution Control Board for obtaining auto renewal of
consent to establish / consent to operate under the provisions of the Water ( Prevention &
Control of Pollution) Act, 1974 and Air ( Prevention & Control of Pollution) Act, 1981 which is
stated as under:
1. That the consent to establish/consent to operate under the provisions of the water (
Prevention & Control of Pollution) Act,1974 vide no- R16LDH2CTOW4382537 and Air
( Prevention & Control of Pollution) Act, 1981 was issued vide no.
_RI6LDH2CTOA4382655 Dated-24.08.2016 and the same is valid up t0-30.06.2020.
2. That we have not carried out any expansion / modernization / change in process/ product
/ Raw material/fuel/change in bed capacity that either changes our category ( from green
to orange or orange to red or so on)or our scale ( from small to medium or large). Detail
of changes made if any and how extra pollutant shall be treated are given in box below.
3. That we are complying with conditions of previous consent/authorization.
4. There is no change in information provided in the prescribed application form submitted
for obtaining earlier consent to establish/operate/authorization.
5. That I have not violated any of the provisions under the Water ( Prevention & Control of
Pollution) Act, 1974 or Air ( Prevention & Control of Pollution) Act, 1981 or

Environment ( Protection) Act,1986. :
6. That no prohibitory directions are issued from Courts/Appellate Authority/National

Green Tribunal/other Judicial authority,

7. 1acknowledgement that any wrong/partial/forged information/document submitted by me
or any false affirmation made by the undersigned, I shall be liable for action as deemed
fit by the board under the provisions of the water (Prevention & Control of Pollution)
Act,1974 and Air (Prevention & Control of Pollution) Act, 1981/HWM Rules, 2016.

*Details of changes if any
alongwith proposed
mechanism of treating
extra pollutant

M/s Davinder Industries

s
Prop/Auth.Sign
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BEFORE NATIONAL GREEN TRIBUNAL AT NEW DELH]I

IN THE COURT OF

Suit/AppealNo....... ORIGlNALLAPPUCATION47/2024 ........................ JURISDICTION OF 201

Inre: -

GEN SECRETARY INDUSTRIAL FOCAL POINT. WELEARE. ASSOSATION r Petitioner(s)

'Appellant‘(s) Complainant(s)
VERSUS

STATE OF PUNJAB Defendant (s)/ Respondent(s) / Accused Know all to whomthese
Present shall come that I/we .....KAPOOR CHAND, $/Q. GURRAS RAM..RIQ.WARR NUMBER L7 ccvvvecreees
HOUSE No0.131 SUNCITY COLONY AMLOH.RQAD KHANNA LURHIANA.RUNJAR. 141401

The above named RESPONDENT No.17

NA’VEENCHAUDHAR’Y’dO hercby appoint

D6124/2010
CH 165 LAWYERS CHMABER BLOCK -1 DELHI HIGH COURT 110003

{herein after called the advocate/s) to be my / our Advocate in the above - noted case authorize him: -

To act, appear and plead in the above-noted case in this court or in any other court in which the same
may be tried or heard and also in the appellate court including High Court subject to payment of fees scparately
for each court by me/us.

To sign file, verify and present pleadings, appeals cross-objection or petitions for executions review,
revision, withdrawal, compromise or other petitions or affidavits or other documents as may be deemed necessary
or proper for the prosecution of the said case in all its stages subjects to payment of fees for each stage.

To file and take back documents, to admit and/or deny the documents of opposite party.

To withdraw or compromise the said case or submit to arbitration any differences of disputes
that may arise touching or in any manner refating to the said case.

To take execution proceedings on paying separate fee.

To deposit, draw and receive money, cheques, cash and grant receipts hereof and to do all
other acts and things which may be necessary to be done for the progress and in the course of the
prosecution on the said case.

To appoint and instruct any other Legal Practitioner authorizing him Lo exercise the power and
authority hereby conferred upon the Advacate whenever he may think fit to do so and to sign the
power of attorney on our behalf.

And I/we undersigned to hereby agree to ratify and confirm all acts done by the Advocate or
his substitute in the matter as my/our own acts, as if done by me/us to all intents and purposc.

And I/we undertake that I/We or my/our duly authorized agent would appear in court on all
hearings and will inform the Advacate for appearance when the case is called.

And I/We undersigned do hereby agree not to hold the advocate or his substitute responsible for the
result of the said case. The adjournment costs whenever ardered by the court shall be of the Advocate which he
shall receive and retain for himself.

And I/we undersigned do hereby agree that in the event of the whole or part of the fee agreed by me/us
to be paid to the advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the said case
until the same is paid up. The fee settle is only for the above case and above Court. I/We hereby agree that once
the fee is paid, | /We will not be entitled for the refund of the same in any case whatsoever and if the case
prolongs for more than 3 years the original fee shall be paid again by me/us.

IN WITNESS WHERE OF I/We do hereunto set my/our hand to these presents the contents of which have
been understood by me/us on this ... reineeenDay of 24 201 Accepted subject to the terms of
the fees.

wﬁ | Conre
\Jw&wi// ‘}\/c\()mys Chawd

~

Advocate Client

I 1dentify the Signature/ Thumb Impression of Below Mentioned Person,

Signed in My Presence. The Client.

|+


Ankit Siwach
New Stamp
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e
“PUNIAB PUNJAB POLLUTION CONTROL BOARD
Vatavaran Bhawan, Nabha Road, Patiala
Website:- www.ppcb.punjab.gov.in
o N
\TC T T 4 AUTO GENERATED RENEWAL CERTIFICATE
“V’ Under the provisions of
Water (Prevention & Control of Pollution) Act, 1974
Office Dispatch No: OCMMS/CTO(Water)/2024/002965 Date: 29/05/2024
Industry Registration ID: RI6LDH24592907 Application No: 25735028
To, Anmol Sahi,

Partuoer,

M/s M/s Dev Steel Industries,

B-2, Focal Point, Khanna,
Ludhiana Khanna, Punjab, 141401

Subject : Auto Generation of Renewal Certificate for-Consent to Operate granted under the Water
(Prevention & Control of Pollution) Act, 1974 \‘\.

With reference to your application for renewal of Consent to Operate for operation of an industrial unit u/s 25/26 of the Water
(Prevention & Control of Pollution)-Act;-1974; the-self-declaration-uploaded by-Anmol-Sahi, (Partner), is hereby, acknowledged
and Auto Generated Renewal Cerfificate’is gramea as per thecontents of”—e] t-declaratlon

DTN /A
1. Particulars of Auto Generated Renew_} Cert;fi E JJ

[

A

Certificate No.: ’ L CTQ/Renewa]/LD}H(H/2024/25735028
Date of issue: L - 5094-05-29 == — -
Date of expiry: S 2029-05-29”'_’,4;‘”” T e ij
Certificate Type: TZ}\ T —"L-:—-; Renewal (AutoGenerath) ,f"j
Previous CTE/CTO/AuthonzahomNo & " Pervious.consent Nor™ Dat;mssue =t Date Of Expiry:
Validity : A =l ATASTIA T 2016:11-27700: 00 00.0 {2021-06-30 00:00:00.0
2. Particulars provided by the\i}dus(ry' \\ : J /J / /
T\ N \'\. i
a LAY
Name & Designation of the Occupier:-.. o Asqmol "Sakii, (E “en)j /
Address of Industrial premises: \‘— \"Fq .,aerg_mt,.Khanna
Existing Capital investment / Project Cost of |4.63 (lakhs)
the industry
Category of Industry RED
Type of Industry Industry of process involving metal treatment of process such as
pickling ......... galvanizing or finishing
Scale of the Indusiry Small
Office District Ludhiana Khanna
CTE/CTO/Authorization applied for 5 years
Fee Details Payment Amount Transaction |Date of Date of
Mode ID Transaction |verification
Credit/Debit {5500.0 580667920 |2024-05-29 |--—-
18:59:46.235

"This is computer generated dacument from OCMMS by PPCB"
Mis Dev Steel Industries,B-2, Focal Point, Khanna,25735028
Pagel
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N THE courT of. BEFORE NATIONAL GREEN TRIBUNAL AT.NEW DELHI

ORIGINAL APPLICATION No.47/2024
Suit/Appeal No. JURISDICTION OF 201

In re:-

GEN SECRETARY INDUSTRIAL FOCAL POINT WELFARE ASBREAMTIEON or  Petitioner(s)

Appellant(s) Complainant(s)

VERSUS
STATE OF PUNJAB

............ Defendant (s)/ Respondent(s) / Accused Know all to whom
these Present shall come that I/we .ANMOL. SAH! SIQ.RATTAN.CHANR.R/IQ.HOUSE.NQ..5 1. PARTAR.CQLQNY......
RAILWAY ROAD KHANNA LUDHIANA PUNJAB 141401

RESPONDANT No.18
THE ADOVE NAMBU. ettt eeeess e erer e sen st arsastsbs st st s sas s b sbs onsrbss oreRRE AL g SAn nEaEa Eas SERELS 04 s 40 et enneas apgnosasecrnsse

NAVEEN CHAUDHARY .
oD DI AP reerere coeeesssersesssesamssssss sisssmsssssssan e s rsans s do hereby appoint

CH 165 LAWYERS CHAMBER BLOCK- 1 DELHI HIGH COURT
9999998399
adv.chaudharynaveen@gmail.com

{herein after called the advocate/s) to be my / our Advocate in the above — noted case authorize him:-

To act, appear and plead in the above-noted case in this court or in any other court in which the same
may be tried or heard and also in the appellate court including High Court subject to payment of fees separately
for each court by me/us.

To sign file, verify and present pleadings, appeals cross-objection or petitions for executions review,
revision, withdrawal, compromise or other petitions or affidavits or other documents as may be deemed necessary
or proper for the prosecution of the said case in all its stages subjects to payment of fees for each stage.

To file and take back documents, to admit and/or deny the documents of opposite party.

To withdraw or compromise the said case or submit to arbitration any differences of disputes
that may arise touching or in any manner relating to the said case.

To take execution proceedings on paying separate fee.

To deposit, draw and receive money, cheques, cash and grant receipts hereof and to do all
other acts and things which may be necessary to be done for the progress and in the course of the
prosecution on the said case.

To appoint and instruct any other Legal Practitioner authorizing him to exercise the power and
authority hereby conferred upon the Advocate whenever he may think fit to do so and to sign the
power of attorney on our behalf.

And |/we undersigned to hereby agree to ratify and confirm all acts done by the Advocate or
his substitute in the matter as my/our own acts, as if done by me/us to all intents and purpose.

And I/we undertake that |/We or my/our duly authorized agent would appear in court on all
hearings and will inform the Advocate for appearance when the case is called.

And I/We undersigned do hereby agree not to hold the advocate or his substitute responsible for the
result of the said case. The adjournment costs whenever ordered by the court shall be of the Advacate which he
shall receive and retain for himself.

And 1/we undersigned do hereby agree that in the event of the whole or part of the fee agreed by me/us
to be paid to the advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the said case
until the same is paid up. The fee settle is only for the above case and above Court. I/We hereby agree that once
the fee is paid, | /We will not be entitled for the refund of the same in any case whatsoever and if the case
prolongs for more than 3 years the original fee shall be paid again by me/us.

IN WITNESS WHERE OF I/We do hereunto set my/our hand to these presents the contents of which have
been understood by me/us on this ..o DY Ofcuuucvuneee....... 201 Accepted subject to the terms of

he fees.
- For Dev Steel Indu:gnes

Advocate (-6 Client Client ﬂ%p
\,\a
(,"‘70’(} / | Identify the Signature/Thumb Impression of Below Mentioned Person,

&
\&@\! / Signed in My Presence. The Client. Partner
/


Ankit Siwach
New Stamp
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DEV STEEL INDUSTRIES

B-2 FOCAL POINT-KHANNA-141401(PB)

AUTHORITY LETTER

ILNeena Sahi W/o Rattan Chand sahi partner of M/s Dev steel industries B-2 Focal Point ,
Khanna - 141401 (PB), do hereby authorize Partner Anmol sahiS/o Rattan Chand sahi to
complete all administrative, revenue and legal formalities for the purpose of representation of
the firm before National Green Tribunal (NGT), Delhi. This authority is valid for the

activitiesincluding signing, authorizing and submitting any application forms, affidavits or

other documents; appoint any persons, consultants, firms or companies, making payments and
submit fees to any government or non-government departments and organisations; or any
other activity required for the aforementioned purpose; and that his acts and deeds will be

binding on the firm.

The signature of partner_has been attested and reproduced below for the said purpose.

Executants Authorized Signatory
For Dev Steel Industries .

: teel Indugiries
/MZM e j % For Dev ‘
(NEENA SAHI) Partner (Anmol Sahi) L A7

Partner

Date:5August2024
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R PUNJAB POLLUTION CONTROL BOARD
~——P un.J A—-—@-— Zonal office-I1, Vatavaran Bhawan, Nabha Road, Patiala.

Website:- www.ppeb.gov.in

Date: %]ﬂ q,g’),o

Industry Registration ID: . QIGLDH24569780

. Apphcalnon No : ,13519534

To,
Madan Lal Sharma

Khanna,Ludhiana-141401

cmissions ar lSlTlg out of pr emises.

Gagan Industries, Near Focal Point, Khanna -

TSI

L. Particulars of Consent to QOperate under Air Act, 1981 granted to the industry

Subject:  Renewal of 'Consent to Operate’ u/s 21 of Air (Prevention & Control of Pollutlon) Act, 1981 for discharge of

With ruference to your appllcatlon for obtaining Renewal of 'Consent to Operate' u/s 21 of Air:(Prevention &
- Control «f Pollution) Act, 1981, you are hereby, authorized to operate an industrial unit for discharge of the
emission(s) ariging out of your premises subject to the Terms and Conditions as mentioned in this Certificate.

Consent to Operate Certificate No,

CTOA/Renewal/LDHKH/2020/13519534

Date of issue : 08/09/2020
Datc of expiry : 30/09/2023
Certificate Type : Renew al )

Previous CTO No. & Validity :

CT OA/F resh/LDH2/201 6/45 69 799

| From.: 19/10/20/_6 T0:30/09/2020

,.

2. Particulars of the Industry

[~ Name £&.Designation of the Applicant

Madan Lal Sharma, (Managing Partner)

Address of Industrial premises

Gagan Industries,
Near Focal Point, Khanna,
Khanna,Ludhiana Khanna-141401

Capital Investment of the Industry

5.44 lakhs

Category of Industry Orange
Type of Industry Other
Scale of the Industry Small

Office District

Ludhjana Khanpa

Consent Fee Details

Rs."5500/- vide UTR.
No. 000091961671 dated 14/08/2020

[

"This is computer generaled doc umenl/; om OCMMS by PPCB"

Gagan Industries, Near Focal Puint, Khannua, Khané, 1. mlluuuu Kbauna [4idt:

Pagci
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Raw Materials (Name with Quantity per day) DOC@ 95 Metric Tonnes/Day

RICE PHUCK @ 3 Metric Tonnes/Day .

RICE POLISH @ 2 Metric Tonnes/Day

SALT @ 0.8 Metric Tonnes/Day

MOLLASSES @ 0.8 Metric Tonnes/Day

MAIZE @ 3 Metric Tonnes/Day

MUSTARED SEED CAKE @ 2.8 Metric Tornnes/Day
COTTON SEED CAKE @ 2.8 Metric Tonnes/Day
COTTON SEED @ 0.8 Metric Tonnes/Day

CATTLE FEED @ 8000 MT/Year

Products (Name with Quantity per day)

By-products, if any, (Name with Quantity per day) - -

Details of the machinery and process As per details given in application no. 13519534
Quantity of fuel required (in TPD) and capacity of Nil .

boilers/ Furnace/Thermo heater etc. $

Type of Air Pollution Control Devices to be installed Nu source of air pollution as per application form.

Stack height provided with each boiler/thermo Not applicable.

heater/Furnace ete.

Sources of emissions and type of pollutants No source of air emission.

Standards to be acheived under Air(Prevention & As per emissions standards prescribed by PPCB, MoEF &

Control of Pollution) Act, 1981 CC New Delhi.
//1' ~
LExly)
; UB09/2020
(Om Parkash)
Environmental Engineer
T For & on behulf’

of
(Punjab Pollution Control Board)

Endst. No.: Dated:

A copy of the above is forwarded to the following for information and necessary action please:

Environmental Engineer, Regional office, Fatehgarh Sahib.

L030d)

08/09/2020

(Om Parkash)
. Environmental Engineer

For & on behalf
of

"This is computer generated document from OCMMS by PPCB”

Gagan Industries,Near Focal Point, Khanna,Khanna, Ludhiana Khanna, 141401
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6.

9.

TERMS AND CONDITIONS

GENERAL CONDITIONS

This consent is not valid for getting power load from the Punjab State Power Corporation Ltd. or for getting
loan from the financial institutions.

The mdustry shall apply for renewal /extension of consent at least two months before expiry of the consent.

The industry shall not violate any of the norms prescribed under the Air (Prevention & Control of Pollution)
Act. 1981, failing which, the consent shall be cancelled / revoked.

The achievement of adequacy and efficiency ot the air pollution control devices installed shall be the entire
responsibility of the industry .

The authorized fuel being used shall not be changed without the prior written permission of the Board.

The industry shall not discharge any fugitive emissions. All gases shall be gmitted through a stack of
suitable height, as per the norms fixed by the Board from time to time. s

The industry shall provide port-holes, platforms and/or other necessary facilities as may be required for
collecting samples of emissions from any chimney, flue or duct or any other outlets.

Specifications of the port-holes shall be as under:-
i) The sampling ports shall be provided atleast 8 times chimney diameter downstream and 2 times

upstream from the flow disturbance. For a rectangular cross section the equivalent diameter (De)
shall be calculated from the following equation to determine upstream, downstream distance:-

De=2 LW/ (L+W)
Where L= length in mts. W= Width in mts.

i) The sampling port shall be 7 to 10 cm in diameter

The industry shall put display Board indicating environmental data in the prescribed format at the main
entrance gate.

The industry shall discharge all gases through a stac.k of minimum helght as speuhed in the following
standards laid down by the Board.

(i) Stack height for boiler plants

T
S.NO. Boiler with Steam Generating|Stack heights
Capacity
1. Less than 2 ton/hr. 9 meters or 2.5 times the height of neighboring building
: which ever is more
2. More than 2 ton/hr. to 5 ton/hr. 12 meters
3. More than 5 ton/hr. to 10 ton/hr 15 meters
4. More than 10 ton/hr. to 15 ton/hr 18 meters
S. More than 15 ton/hr. to 20 ton/hr 21 meters
6. More than 20 ton/hr. 1o 25 ton/hr. 24 meters
7. More than 25 ton/hr. to 30 ton/hr. 27 meters
h More than 30 ton/hr. 30 meters or using the formula
H=14Qg0.30r
H =74 (Qp)0.24
Where Qg = Quantity ol'SO2 in Kg/hr.
Qp = Quantity of particulate matter in Ton/day.

Note : Minimum Stack height in all cases shall be 9.0 mtr. or as calculated from relevant formula
whichever is more,

(ii) For industrial furnaces and kilns, the criteria for selectlon of stacl height would be based on fuel
used for the corresponding steam gcnu'atxon

A
s

(iii) Stack height for diesel generatmg sets:

“This 15 cumputer generated document from QCMMS by PPCB"
Gugan Industries, Near Fucal Point, Khanna,Khanna, Ludhiana Khanna, 141401

Puged
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Capacity of diesel generating set Height of the Stack 5l

0-50 KVA Height of the building +1.5mt

50-100 KVA -do- . +2.0 mt, o
100-150 KVA -~ ~do- +2.5mt, é(}?‘l
150-200 KVA " —do- +3.0 mt, I i .
200-250 KVA - -dos - . +3.5mt. g T
250-300 KVA —do-‘ + 3.5 mt.

For higher KVA rating stack height H (in meter) shall be workéd out according to the formula:
' H=ht0.2 (VA5 -+ —c o omm o

where h = height of the building in meters where the generator set is installed.

The pollution control devices shall be interlocked with the manufacturing pr?cess of the industry to ensure S
its regular operation. i

The existing pollution control equipment shall be altered or replaced in accordance with the directions of the
Board, and no pollution control equipment or chimney shall be altered or as the case may be erected or re-
erected except with the prior approval of the Board.. ;

The industry will provide canopy and adequate stack with the D.G sets so as to comply with the provision of
notification No GSR-371 E dated 17-5-2002(amended from time to time) issued by MOEF under
Environment (Protection) Act, 1986.

The Govt. of Punjab, Department of.Science, Technology & Environment vide its notification no.4/46/92- - i mi
3ST/2839 dt. 29/12/1993 has put prohibition on the use of rice husk as fuel after 1.4.1995 except the R
following:-

i;%In the form of briquettes and use of rice husk in fluidized bed combustion.So the industry shall "
make the necessary arrangement to comply with the above notification.i;%

The industry shall submit balance sheet of every financial year to the concerned Regional Office by 30th
June of every year . . )

That the industry shall submit a yearly certificate to the effect that no addition / up-gradation/ modification/ '
modernization has been carried out during the previous year otherwise the industry shall apply for the varied,
consent. . i
a) The industry shall ensure that at any time tht emission do not exceed the prescribed emissions
standards laid down by the Board from time to time for such type of industry /emissions.

b) The industry shall ensure that the emissions from each stack shall conform to the following
emission standards laid down by the Board in respect of the Industrial Boilers.

Steum Generating Required particulate matter B.-
capacity A. .

Area upto 5 Km from Other than 'A’ class
Other than the periphery
of I and Class-II town

Less than 2 ton/hr. 800 mg/NM3 1200 mg/NM3
2 ton to 10 ton/hr. 500 mg/NM3 : 1000 mg/NM3
Above 10 ton to 15 ton/hr 350 mg/NM3 500 mg/NM3
Above 15 ton/hr 150 mg/NM3 150 mg/NM3

All emissions normalized 10 12% carbon dioxide.

The industry shall ensure tliat the Hazardous Wastes generated from the premises are handled as per the
provisions of theHazardous Waste (Management, Handling and Transboundary Movement) Rules. 2008.
without any adverse effect on the environment, in any manner.

The air pollution control equipments shall be kefn at all time in good running condition and;

&

"This is computer generated document from OCMMS by PPCB"
Gagan Industries,Near Focal Point, Khanna,Khanna,Ludhiana Khanna, 141401
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(i) All failures of control equipments.

(ii) The emissions of any air pollutant into the atmosphere in excess of the standards lay down by the
Board occurring or being apprehended to occur due to accident or other unforeseen act or event,
'Shall be intimated through fax to the concerned Regional Office as well as to the Director of
Factories, Punjab, Chandigarh as required under rule 10 of the Punjab State Board for the
Prevention and Control of Air Pollution Rules, 1983,

The industry shall plant minimum of three suitable varieties of trees at the density of not less than 1000 trees
per hectare all along the boundary of the industrial premises.

The iridusny shall submit a site emergency plan approved by the Chief Inspector of Factories, Punjab as
applicable,. ' : -

The industry shall comply with the conditions imposed by the- SEIAA/MOEF in-the Environmental
Clearance granted to it as required under EIA notification dated 14/9/06, if applicable.

The industry shall make necessary arrangements for the monitoring of stack emissions and shall get its
emissions analyzed from lab approved / authorized by the Board:-

(i) Once in Year for Small Scale Industries.

(i1) Twice/thrice/four time in a Year for Large/Medium Scale Industries.
The industry shall maintain the following record to the satisfaction of the Board :-

(i) Log books for running of air pollution control devices or pumps/motors used for it.

(i) Register showing the result of various tests conducted by the industry for monitoring of stack
emissions and ambient air’

(ii1) Register showing the stock of absorbents and other chemicals to be used for scrubbers.

The industry will install the separate energy meter for running pollution control devices and shall maintain
record with respect to operation of air pollution control device so as to the satisfy the Board regarding the
regular operation of air pollution control device and monthly reading / record may be sent to the Board by
the fifth of the following month.

The industry shall provide online monitoring system as applicable, for in stack' emission-and shall maintain
the record of the same for inspection of the Board Officers. :

The Board reserves the right to revoke the consent granted to the industry at any time, in case the industry is
found violating the provisions ol Air (Prevention & Cotrol of Poliution) Act, 1981 as amended from time
10 time.

The industry shall comply with any other conditions laid down or directions issued in due course by the
Board under the provisions of the Air (Prevention & Control of Pollution) Act, 1981.

Nothing in this consent shall be deemed to neither preclude the institution of any legal action nor relieve the
applicant from any responsibilities, liabilities or penalties.to which the applicant is or may be subjected to
under this or any other Act.

Any amendments/revisions made by the Board/CPCB/MOEF in the emission/stack height standards Sll&ﬂl be
applicable to the industry from the date of such amendments/revisions,

The industry shall dispose off its solid waste generated by the burning of fuel in an Environmentally Sound
Manner within the premises/outside as approved by the Board, to avoid public nuisance and air pollution
problem in the area.

" The industry shall ensure that no air pollution problem or public nuisance is created in the area due to the

discharge of emissions from the industry.

The industry shall provide adequate arrangement for fighting the accidental leakage/discharge of any air
pollutant/gas/ liquids from the vessels, mechanical equipment's etc, which are likely to cause environmental
pollution.

The industry shall not change or alter the manufacturing process(es) and fuel so as to change the
quality/quantity of emissions generated without the prior permission of the Board.

The industry shall earmark a land within their premises for disposal of boiler ash in an environmentally
sound manner, and / or the industry shall make ngcessary arrangements for proper disposal of fuel ash in a
scientitfic manner and shall maintain proper record for the same, if applicable.

The industry shall obtain and submit Insurance cover under the Public Liability Insurance Act, 1991.

The industry shall provide proper and adequate air pollution control arrangements for control emission from
its fuel handling area, if applicable.

"This is computer generated document from OCMMS by PPCB"

Gagan Industries,Near Fucal Point, Khanna,Khanna,Ludhiana Khanna, 141401
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37. The industry shall comply with the code of plactlce as notmed by the Government/Board for the type of
industries where the siting guidelines / Code of Practice have been notified. 4l

38.  The industry shall not cause any nuisance/traffic hazard in"vicinity of the area

39.  The industry shall ensure that the noise & air emission from D.G. sets do not exceed the standards
prescribed for D.G. sets by the Ministry of Environment & Forests, New Delhi.

40.  The industry shall ensure that there will not be significant visible dust emissions beyond the property line

41,  The industry shall provide adequate and appropriate air pollution control devices to contain emissions from
handling, transportation and processing of raw material & product of the industry.

42.  The Industry shall ensure that its production capacity does not gxceed the capacity mentioned in the consent
and shall not carry out any expansion without the prior permission / NOC of the Board.

~— e e e S A T e ——— T Ty e e e

B. SPECIAL CONDITIONS

1. This consent is granted on the basis of undertaking submitted by the indui{stry that it is complying with the
conditions of consents granted to it under the Air (Prevention & Control of Pollution) Act, 1981. If any part
or the entire contents of the said undertaking are found incorrect after the subsequent visit to the industry,
then, action shall be initiated against the industry as per the provisions of the Act/ Rules.

2. The site inspection shall be carried out in due course of time. In case of any violations, appropriate action
shall be taken under the relevant provisions of the Acts, Rules. ;

3. In case of any complaint/violations, the consent/authorization shall automatically consider to be revoked. ,

4. The industry shall ensure that no air pollution problem / public nuisance / odour problem is created in the
area due to discharge of emissions from its industrial premises.

, o , . , : e
5. The industry shall not change/modernize its manufacturing process and shall not increase its production bt
capacity without obtaining prior written permission of the Board. i
i
L
I8
| Mo
/| PP o
TR VA /// 2
- 08/09/2020
(Om Parkash)

Environmental Engineer
For & an behalf
of
(Punjab Pollution Control Board)

"This is computer generated document from OCMMS by PPCB" .
Gagan Industries,Near Focal Point, Khanna, Khanna, Ludhiana Khanna, 1414
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PUNJAB POLLUTION CONTROL BOARD

PUNJA .
-‘————---—p-—— Zonal Office-I1,-Vatvaran Bhawan, Nabha Road, Patiala.
M Website:- www.ppeb.gov.in
o T e

AN 7%
Office Dispatch No : &7 68

Registered/Speed Post A

Date: 8/@ /O/o 20

Industry Registration ID: O16LDH24569780 Applicati(dl No{ 13519597

~—

2. Particulars of the Industry

To,
Madan Lal Sharma .
Gagan Industries, Near Focal Point, IChanna 3
Khanna,Ludhiana-141401

Subject: Renewal of 'Consent to Operate'an outlet u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 for
discharge of effluent. '
With reference to your application for obtaining Renewal of i;4Consent to Opefate’f@%an outlet for discharge of the
effluent u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974, you are, hereby, authorized to operate an
industrial unit fordischarge of the effluent(s) arising out of your premises subject to the Terms and Conditions as

~

mentioned in this Certificate.

-

L. Particulars of Consent to Operate under Water Act, 1974 granted to the industry

Consent to Operate Certificate No, CTOW/Renewal/LDHKH/2020/13519597

Date of issue : 08/09/2020
Date of expiry : 30/09/2025 - '
Certificate Type : Renbwal '

CTOW/Fresh/LDH2/2016/4569972
From:19/10/2016 ___ To:30/09/2020

-

Previous CTO No. & Validity :

Name & Designation of the Applicant

Maddﬁ Lal Sharma, (Manaéing Purtner)

Address of Industrial premises

Gagan Industries,
Near Focal Point, Khanna,
Khanna,Ludhiana Khanna-141401

Capital Investment of the Industry

S5.44 lakhs

Category of Industry Orange
Type of Industry Other
Scale of the Industry Small

QOffice District

Ludhiana Khanna

Consent Fee Details

Rs. 5500/- vide -
UTR. No. 000091961803 dated
14/08/2020

"This is computer generated document from OCMMS by PPCB"
Gagan Industries,Near Focal Point, Khannat, Khena. Ludliana Khanpa, 141401
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Raw Materials(Name with quantity per day) DOC @ 9.5 Metric Tonnes/Day
JRICE-PHUCK @ 3 Metric Tonnes/Day

RICE POLISH @ 2 Metric Tonnes/Day
MOLLASSES @ 0.8 Metric Tonnes/Day
SALT @ 0.8 Metric Tonnes/Day
MAIZE @ 3 Metric Tonnes/Day
MUSTARED SEED CAKE @ 2.8 Metric Tonnes/Day
COTTON SEED CAKE @ 2.8 Metric Tonnes/Day
COTTON SEED (.8 Metric Tonnes/Day

Products (Name with quantity per day) CATTLE FEED (@ 8000 MT/Yéar
By-Products, if any,(Name with quantity per day) -

tcroi S

o deda

E- DI Sy

Details of the machinary and processes As perdetails given in application no. 13519597

NO Trade effluent is generated hence ETP not
required.

I

Details of the Effluent Treatment Plant .

3
4

Mode of Disposal only Domestic Effluent @ 0.5 KLD- onto land for

plantation
after passing through septic tank.

As per effluent standards prescribed by PPCB, MoEF & CC

Standards to be achieved under Water(Prevention &

Control of Pollution) Act, 1974 New Delhi,
P | %"%
o o - osiogro0 - T - '
1 (Om'Parkash)

Environmental Engineer
For & on behalf
- ul’
(Punjab Pollution Control Board)

1

Endst. No.: Dated: -

A copy of the above is forwarded to the following for information and necessary action please:

Environmental Engineer, Regional Office, Fatehgarh Sahib.

., s .

L0

080972020
(Om Parkash)
Environmental Engineer
For & on behalf
of

(Punjab Pollution Control Board)

"This is compuler generated document fiom OCMMS by PPCB"
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TERMS AND CONDITIONS N

GENERAL CONDITIONS

This consent is not valid for getting power load from the Punjab State Power Corporation Limited or for
getting loan from the financial institutions.

The industry shall apply for renewal/further extension in vahdlty of consent atleast two months before
expiry of the consent.

The industry shall ensure that the effluent discharging through the authorized outlet shall confirm to the
prescribed standards as applicable from time to lime.

The industry shall plant minimum of three suitable varieties of trees at the density of not less than 1000 trees
per hectare all along the boundary of the industrial premises.

The achievement of the adequacy and efﬁcxency of the effluent treatment pl'mt/pollutlon control devxces/re-
circulation system installed shall be the entire responsibility of the industry.

The industry shall ensure that the Hazardous Wastes generated from the premises are handled as per the
provisions of the Hazardous Wastes(Management, Handling and Trans boundary Movement) Rules. 2008 as
amended time to time , without any adverse effect on the environment, in any manner

The responsibility to monitor the effluent discharged from the authorized outlet and to maintain a record of
the same rests with the inclustry. The Board shall only test check the accuracy ol these reports for which the
industry shall deposit the samples collection and testing fee with the Board as and when required.

The industry shall submit balance sheet of every financial year to‘the concerned Regional Office by 30th
June of every year.

-

The industry shall submit a yearly certificate to the effect that no addition/up-gradation/ moditication/
modernization has been carried out during the previous year otherwise the industry shall apply for the varied
consent.

During the period beginning from the date of issuance and the date of expiration of this consent, the
1ppllc1nt shall not discharge floating solids or visible foam.

Any amendments/revisions made by the Board in the tolerance limits. for dlscharges shall be applicable to
the industry from the date of such amendments/revisions.

The industry shall not change or alter the manutacturing process(es) so as to chdnge the quality and/or
quantity of the effluents generated without the written permission of the Board. :

Any upset conditions in the plant/plants of the factory, which is likely to result in increased effluent and/or
result in violation of the standards lay down by the Board shall be reported to the Environmental Engineer,
Punjab Pollution Control Board of concerned Regional Office immediately failing which any stoppage and
upset conditions that come to the notice of the erdllts officers, will be deemed to be intentional violation
of the conditions of consent.

The industry shall provide terminal manhole(s) at the end of each collection system and a manhole upstream
of tinal outlet (s) out of the premises of the industry for measurement of tlow wnd for taking samples.

The industry shall for the purpose of measuring and recording the quantity of water consumed and effluent
discharged, affix meters of such standards and at such places as approved by the Environmental Engineer,
Punjab Pollution Control Board of the concerned Regional Office.

The industry shall maintain record regarding the operation of effluent treatment plant i.e. record of quantity
of chemicals and energy utilized for treatment and sludge generated from treatment so as to satisfy the
Board regarding regular and proper operation of pollution control equipment.

The industry shall provide online monitoring equipmenti'ss for the parameters as decided by concerned
Regional Office with the effluent treatment plant/air pollution control devices installed, if applicable.
The pollution control devices shall be interlocked with the manufacturing process of the industry.

The authorized outlet and mode of disposal shall not be changed without the prior written permission of the
Board.

The industry shall comply with the conditions imposed by the SEIAA / MOEF in the environmental
clearance granted to it as required under EIA notification dated14/9/06, if applicable.

The industry shall obtain and submit Insurandé cover as required under the Public Liability Insurance Act,
1991.

’}'. . N . ™ . >
The industry shall not use any unauthorized out-let(s) for discharging effluents from its premises. All
unauthorized outlets, if any, shall be connected to the authorized outlet within one month from the date of
issue of this consent.

"This is computer generated document from OCMMS by PPCB"
Gagan Industries,Near Focal Point, Khaana,Khanna, Ludhiana Khanna, 14140
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The industry shall make necessary arrangements for the menitoring of effluent being discharged by thé
industry and shall monitor its effluents:- )

(1) Once in Year tor Small Scale Industries.
(i) Four in a Year for Large/Medium Scale Industries.
(iii) The industry will submit monthly reading/ data of the separate energy meter installed for running

of efflyent treatment plant/re-circulation system to the concerned Regional Office of the Board
by the 5th of the following month.

~ The industry shall provide electromagnetic flow meters at the source of water supply, at inlet/outlet of

effluent treatment plant within one month and shall. maintain the record of the daily reading and submit the
same to the concerned Regional Office by the 5th of the following month.

The Board reserves the right to revoke this consent at any time in case the industry is found violating any of -

the conditions of this consent and/or the provisions of Water (Prevention & Control of Pollution) Act, 1974
as amended from time to time. “3

The issuance of this consent does not convey any property right in either real or personal property, or any
exclusive privileges, nor does it authorize any injury to private property or any invasion of personal rights,
nor any infringement of Central, State or Local Laws or Regulations.

The consent does not authorize or approve the construction of any physical structures or facilities for
undertaking of any work in any natural watercourse.

Nothing in this consent shall be deemed to neither preclude the institution of any legal action nor relieve the
applicant from any responsibilities, liabilities or penalties to which the applicant is or may be subjected
under this or any other Act. - . :

The industry shall male necessary and adequate arrangements to hold back the effluent in case of failure of
septic tank.

The diversion or bye pass of any discharge from facilities utilized by the applicant to maintain compliance

- with the terms and conditions of this consent is prohibited except.

(1) Where unavoidable to prevent loss of life-or some property damage or

(ii) Where excessive storm drainage or run off would damage facilities necessary for compliance
with terms and conditions of this consent. The applicant shall immediately notify the-consent
issuing authority in writing of each such diversion or byeé-pass.

The industry shall ensure that no water pollution problem is created in the area due to discharge of effluents
from its industrial premises.

The industry shall comply with the code of practice as notified by the Government/ Board for the type of
industries where the siting guidelines/ code of practice:have been notified.

Solids, sludge, filter backwash or other pollutant removed from or resulting from treatment or control of
waste waters shall be disposed off in such a manner to prevent any pollutants from such materials from
entering into natural water. :

The industry shall re-circulate the entire cooling water and shall also re-circulate/reuse to the maximum
extent the treated effluent in processes

The industry shall make necessary and adequate arrangements to hold back the effluent in case of failure of
re-circulation system/ effluent treatment plant.

The industry shall make proper disposal of the effluent so as to ensyre that no stagnation occwrs inside and
outside the industrial premises during rainy season and no demand period.

Where excessive storm water drainage or run off, would damage facilities necessary for compliance with
terms and conditions of this consent, the applicant shall immediately notify the consent issuing authority in
writing of each such diversion or bye-pass.

The industry shall submit a detailed plan showing therein the distribution system for conveying waste-water
fur application on land for irrigation along with the crop pattern for the year.

The industry shall ensure that the effluent discharged by it is toxicity free.

The industry shall not irrigate the vegetable cropg with the treated effluents which are used/ consumed as
raw. .

Drains causing oil & grease contamination shall will be segregated. Oil & grease trap shall be provided to
recover oil & grease from the effluent.

“This is computer generated document from QCMMS by PPCR"
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42, The industry shall establish sufficient number of piezometer wells in consultation with the congernédl
Regional Office, of the Board to monitor the impact on the Ground Water Quantity due to the industrial
uperations, and the monitoring shall be submitted to the Environmental Engineer of the concerned Regional
Office by the 5th of every month.

43.  The industry shall ensure that its production capacity & quantity of trade effluent do not exceed the quantity
mentioned in the consent and shall not carry out any expansion without the prior permission/NOC of the
Board.

B. SPECIAL CONDITTONS

}. This consent is granted on the basis of undertaking submitted by the industry that it is complying with the
conditions of consents granted to it under the Water (Prevention & Control of Pollution) Act, 1974 . If any
part or the entire contents of the said undertaking are found incorrect after the subsequent visit to the
industry, then, action shall be initiated against the industry as per the provisio%s of the Act/ Rules,

2. The site inspection shall be carried out in due course of time. In case of any violations, appropriate action : ‘
shall be taken under the relevant provisions of the Acts, Rules. 51,

3. In case of any complaint/violations, the consent/authorization shall automatically consider to be revoked.

The industry shall comply with the guidelines for abstraction of groundwater issued by the Central I :
Ground Water Authority (CGWA).

5. The industry shall not generate and discharge any kind of trade effluent from its process under any

circumstance without obtaining prior permission from the Board. P
E\ /A / /
URAIV/2020
1 ] ‘
! '
(Om Parkash)

Environmental Engineer
For & on behalf
> of

(Punjab Pollution Control Board)

"This is computer generated duc-umentﬁom OCMMS by PPCB"
Gagan Industries,Near Focal Point, Khanna,Khanna.Ludhiana Khanna, 141401
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IN THE COURT OF BEFORE NATIONAL GREEN TRIBUNAL AT NEW DELHI

. ORIGINAL APPLICATION 47/2023
Suit/Appeal No JURISDICTION OF 201

Inre:-

GEN SECRETARY INDUSTRIAL FOCAL POINT WELFARE ASSOCIﬁ_TIQ#\fI . .
Plaintiff(s) or Petitioner(s)

Appellant(s) Complainant(s)
VERSUS

STATE OF PUNJAB
Defendant (s)/ Respondent(s) / Accused Know all to whom
these Present shall come that I/we .MARAN LAL SHARMNA S/OOM PARKASH SHARMA R/Q. STREET.No. 04

WARD No. 23 BHAGAT COLONY KHANNA LUDHIANA PUNJAB 141401 s
Y
The above
RESPONDENT No.19
named

NAVEEN CHAUDHARY
D/2164/2010

CH 165 LAWYERS CHAMBER BLOCK-1 DELHI HIGH COURT 110003
9999998399

do hercby appoint

{herein after called the advocate/s) to be my / our Advocate in the above - noted case authorize him: -

To act, appear and plead in the above-noted case in this court or in any other court in which the same
may be tried or heard and also in the appellate court including High Court subject to payment of fees
separately for each court by me/us.

To sign file, verify and present plcading:ﬁ, appeals cross-objection or petitions for executions review,
revision, withdrawal, compromise or other petitions or affidavits or other documents as may be deemed
necessaryor proper for the prosecution of the said case in all its stages subjects to payment of fees for each

k!
“n

stage.
To file and take back documents, to admit and/or deny the documents of opposite party.

To withdraw or compromise the said case or submit to arbitration any differences of )
disputes that may arise touching or in any manner relating to the said case. f

To take execution proceedings on paying separate fee,

To deposit, draw.and receive money, cheques, cash and grant receipts hereof and to do all
other acts and things which may be necessary to be dorie for the progress and in the course of the
prosecution on the said case.

To appoint and instruct any other Legal Practitioner authorizing him to exercise the power
andauthority hereby conferred upon the Advocate whenever he may think fit to do so and to sign
the power of attorney on our behalf.

And !/we undersigned to hereby agree to ratify and confirm all acts done by the Advocate
or his substitute in the matter as my/our own acts, as if done by me/us to all intents and purpose.

And I/we undertake that I/We or my/our duly authorized agent would appear in court on
all hearings and will inform the Advocate for appearance when the case is called.

And I/We undersigned do hereby agree not to hold the advocate or his substitute responsible for the
result of the said case. The adjournment costs whenever ordered by the court shall be of the Advocate which
he shall receive and retain for himself,

And I/we undersigned do hereby agree that in the cvent of the whole or part of the fee agreed by
me/us to be paid to the advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the
said caseuntil the same is paid up. The fec settle is only for the above case and above Court. I/We hercby agree
that once the fee is paid, | /We will not be entitled for the refund of the same in any case whatsoever and if the
case prolongs for more than 3 years the original fee shall be paid again by me/us.

IN WITNESS WHERE OF ILWe do hereurbtg’.set my/our hand to these presents the contents of which

have been understood by me/us on this ........ ratbes e esesrens «.Day of..unee 201 Accepted subject to the terms
of .
the fees. ‘6 “’W
\/\u
W"’é = ‘9‘
@ A «l\"’a \

&}/ L P

Advocate Client

1 Identify the Signature/Thumb Impression of Below Mentioned Person,

Signed in My Presence. The Client.


Ankit Siwach
New Stamp
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65T No.: D3ARDFGIS30E 124 Subject to Khanna Jurisdiction only

ol GAGAN INDUSTRIES

Hefera a[ e MFRS. OF HIGH QUALITY CATTLE FEED

NEAR GAIB DI PULLI, OPP. GOLD GYM, G.T. ROAD, KHANNA-141401 (PB.)
98760-84648, 98148- 27238 K] gaganindustries6464@gmail.com [E] www.gagancattiefeed.com

AUTHORITY LETTER
I Amandeep sharma s/o Sh Madan Lal Sharma partner of M/s GAGAN INDUSTRIES
NEAR 110-D FOCAL POINT KHANNA -141401(PB.) do hereby authorize Sh.Madan
Lal sharma S/o Sh Om parkash to complete all administrative ,revenue and legal
Formalities for the purpose of representation of the firm before National Green
Tribunal (NGT), Delhi. This authortity is valid for the activities including signing,
Authority is valid for the activities including signing, authorizing and submitting
any application forms,affidavits or other dacuments;appoint any person Consul-
-tants,firms or companies making payments and submit fees to any government
Or non government departments and organizations ;or any other activity required
for the aforementioned purpose ; and that his acts and deeds will be binding on
On the firm.The singnatuer of PARTNERS of the firm has been attested and

reproduced below for the said purpose .

Executant Authorized signatory
. 9 dustries
or Gagan Industgies for Gager I'ri'\,m{ T
Partner

Partner
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PUNJAB POLLUTION CONTROL BOARD S LIiFE
M Lifestyle f
Zonal Office-I1, Vatavaran Bhawan, Nabha Road, Patiala - 147001. 7L/ Eniamment

Website:- www.ppcb.gov.in

1 ﬂ.’
N

Office Dispatch No : Registered/Speed Post Date:
Industry Registration ID: OI9LDHKH235563 Application No: 23823565
To,
Sheetal Jain

D-61, Focal Point, Khanna 4
Khanna,Ludhiana-141401

Subject: Renewal of consent no. CTOW/Renewal/LDHKH/2023/21608028 dated 28/04/2023 granted under the
provisions of the Water (Prevention and Control of Pollution) Act, 1974.

TEIL

1, Particulars of Consent to Operate under Water Act 1974 ;,ranted to the industry

Consent to Operate Certificate No. i i
Date of issue : : : b
Date of expiry : ) B ; '30/09/2027
Certificate Type : Renewal
Previous CTO No. & Validity : ‘ , CTOW/Renewal/LDHKE/2023/21608028
e o From:28/04/20237+_To:27/10/2023
2, Particulars of the Industry - .t - <= R .
Name & Designation of the Appliéa_nt l Shee;zi}am, (Proﬁﬁétor)
Address of Industrial premises et e | M5 Ga dx’y Crimb Indza
Coee D-61;-Focal Point-Khanna,
. _ Kh ; ‘arLudhzana Khanna-141401
Capital Investment of the Industry R A R 48 0 Iakhs
Category of Industry ‘ Orange
Type of Industry 2115(4)- Rubber Chips/ Crumb manufacturing from Waste/

used tyres using cutter/shredder/ de-beading facility and
grinder / pulverizer or having effluent discharge from
washing of tyres less than 10 KLD to 100 KLD or both

Scale of the Industry ) Small
Office District Ludhiana Khanna

"This is computer generated document from OCMMS by PPCB"
' M/s Galaxy Crumb India,D-61, Focul Point, Ki Kh Ludhiana K} 141401
. B Pagel
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This is with reference to the request made by the industry for renewal of consent to operate granted by the Board under the
Water (Prevention & Control of Pollution) Act, 1974,

The renewal of consent to operate granted to the industry vide no. CTOW/Renewal/LDHKH/2023/21608028 dated 28/04/2023
valid upto 27/10/2023 under the Water (Prevention & Control of Pollution) Act, 1974 is hereby renewed upto 30/09/2027 with
the same conditions as mentioned therein and following specific conditions:

1. This consent is granted for manufacturing og Crumb Powder @ 56400 MT/Year as product and Waste Wire @ 6300 MT/Year
& Waste Fibre @ 300 MT/Year as by-products.

2. The industry shall obtain permission from the Punjab Water Regulation and Development Authority (PWRDA) for the
abstraction of ground water and submit the same at Regional Office, Fatehgarh Sahib.

3. The industry will not generate and discharge any trade effluent without obtaining prior written permission of the Board.

4, The industry shall install water meter over the supply of fresh water within 7 days and shall submit the record of daily
withdrawal/ consumption at Regional Office, Fatehgarh Sahib on monthly basis.

5. The industry shall plant trees wherever space is available inside and outside the unit.
6. The industry shall not increase its production capacity without obtaining prior permission of the Board.

7. The industry shall promote use of alternatives of single use plastics (SUP) and awareness to discourage use of plastic, through
their Corporate Environment Responsibility (CER) activities.

8. The industry shall ensure that there are no usages of single use plastfc‘-‘thermocol disposable items such as water bottles /
water pouches/water cups, plates, forks, spoons, straw etc. and single use decorating material made of plastic-thermocol or any
other non-biodegradable material in the premises.

9. The industry shall properly handle and fnénagé twl;é?sojli?d‘waétages ‘a,? pe;;,/thde provisions of the Municipal Solid Waste Rules

2016 and ensure that the solid waste is segreg"q‘;gd'& disposed of in anienvironmentally sound manner.

! . ’ gt
10. The industry shall ensure that there is no public nuisance in the area, due to activities of the industry.
11. This consent is being granted as per the undertaking submitted by the-industry-Ifithe-industry is found to have submitted any
false, incomplete, or tampered documents or information, the Board reseryes the right to take appropriate action under the
provisions of the Water Act, 1974 and Air.Act, 1981 without affording-ari opportunity- of personal hearing.

All other contents shall remain unchanged. 'fhis letter éhallzremaiﬁ‘éi)’ﬁended @%ﬁ%heconsent issued vide no.
CTOW/Fresh/LDHKH/2020/11998268 dated 24/02/2020;1a_nd its subsequént ?xtens,ipg issued from time to time under the Water

(Prevention & Control of Pollution) Act; 1974.

N - . i - ;
4 - ¥

[

09/11/2023

( Amit Kumar)
Environmental Engineer

For & on behalf
of
(Punjab Pollution Control Board)

Endst, No.: ) . Dated:

Y

A copy of the above is forwarded to the following for information and necessary action please:

"This is computer generated document front OCMMS by PPCB"
M/s Galaxy Crumb India,D-61, Focal Point, Khanma,Khanna,Ludhiana Khanna, 141401
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The Environmental Engineer, Punjab Pollution Control Board, Regional Office, Fatehgarh Sahib. She is requested to ensure the
compliance of the consent conditions and submit the report accordingly. )

L s 09/11/2023
( Amit Kumar )
Environmental Engineer
For & on behalf
of
(Punjab Pollution Control Board)
&
v
' ; iy ;4“; s ! i
- v ta I s
N < —
.
¢ ; T
&

"This is computer generated document from OCMMS by PPCB"
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— PUNJAB POLLUTION CONTROL BOARD &~ LiFE
PU&JR Zonal Office-II, Vatavaran Bhawan, Nabha Road, Patiala - 147001. \Qﬂﬁ Environmant
-A-f"\‘

Office Dispatch No :

Website:- www.ppcb.gov.in ‘

Registered/Speed Post Date:

Industry Registration ID: OI9LDHKH235563 Application No: 23986602

To,
Sheetal Jain
D-61, Focal Point, Khanna
Khanna,Ludhiana-141401

Subject: Renewal of consent no. CTOA/Renewal/LDHKH/2023/21599581 dated 28/04/2023 granted under the
provisions of the Air (Prevention & Control,of Pollution) Act, 1981.

L. Particulars of Consent to Operate under Air Act, 1981 granted to the industry

Consent to Operate Certificate No.

]

CTOA/Renewal/LDHKH/2023/23986602

Date of issue : » _ 09/1172053 - ‘

Date of expiry : N 3000020277
<

Certificate Type :

Previous CTO No. & Validity :

Renewal .
CTOA/Renewal/LDHKH/2023/21599581

2. Particulars of the Industry

From:28/04/2023° = .._To:27/10/2023

Name & Designation of the Applicant

Sheetal Jain, (Proprietor)

Address of Industrial premises

C ) M/E_G—&lax);Crumb India,
- D:61, Focal Point, Khanna,
Klzanna,Lzldhiana Khanna-141401

Capital Investment of the Industry 48.0 lakhs
Category of Industry Orange
Type of Industry 2115(4)- Rubber Chips/ Crumb manufacturing from Waste/
used tyres using cutter/shredder/ de-beading facility and
. grinder / pulverizer or having effluent discharge from
& washing of tyres less than 10 KLD to 100 KLD or both
Scale of the Industry Small
Office District Ludhiana Khanna

"This is computer generated document from OCMMS by PPCB"
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This is with reference to the request made by the industry for renewal of consent to operate granted by the Board under the Air
(Prevention and Control of Pollution) Act, 1981.

The renewal of consent to operate granted to the industry vide no. CTOA/Renewal/LDHKH/2023/21599581 dated 28/04/2023
valid upto 27/10/2023 under the Air (Prevention and Control of Pollution) Act, 1981 is hereby renewed upto 30/09/2027 with
the same conditions as mentioned therein and following specific conditions:

1. This consent is granted for manufacturing of Crumb Powder @ 56400 MT/Year as product and Waste Wire @ 6300 MT/Year
& Waste Fibre @ 300 MT/Year as by-products.

2. The industry will operate & maintain its air pollution control device (APCD), regularly and efficiently, so as to achieve the
stack emission standards, consistently as prescribed by the Board/ MoEF&CC as amended from time to time.

3. The industry shall ensure that no black smo]_c',e should be emitsed from the stack of the industry at any time.
4. The industry shall get the stack emission mon‘itoring from Bo;lrd within one month.

5. The industry shall plant trees wherever space is availablc inside and outside the unit.

6. The industry shall not increase its production capacity without obtaining prior permission of the Board.

7. The industry shall promote use of alternatives of single use plastics {SUP) and awareness to discourage use of plastic, through
their Corporate Environment Responsibility (CER) activities.

8. The industry shall ensure that there are no ﬁé\'ages of single use.plastic- thermocol disposable items such as water bottles /

water pouches/water cups, plates, forks, spoons, straw etc. and $ingle use decorating material made of plastic-thermocol or any
other non-biodegradablc material in the premises.

9. The industry shall properly handle and manage the solid wastages as.per the provisions of the Municipal Solid Waste Rules
2016 and ensure that the solid waste is segregated & disposed of in an environmentally sound manner.

10. The industry shall ensure that there is no fiﬁblic nuisance in‘the ‘a;éé, (iue to atﬁt_&ifies of the industry.
11. This consent is being granted as per the ur;deftakiﬁg submitted b-};{tﬁé‘i';idu'sﬁ;flmgﬁﬁﬁstry is found to have submitted any
false, incomplete, or tampered documents:orinformation;the-Board reserves theright:to:take:appropriate action under the
provisions of the Water Act, 1974 and Air Acty1981 without affording an opporfunity of personal hearing.

All other contents shall remain un:changed..’[.his letter shall remain éppended with:tlié;ééri:Séﬁt issued vide no.

CTOA/Fresh/LDHKH/2020/11998477 dated 24/02/2020 and its subsequent extensions issued from time to time under the Air
(Prevention & Control of Pollution) Act, 198 L. - . =

hl

09/11/2023
( Amit Kumar )
Environmental Engineer
For & on behalf
of
(Punjab Pollution Control Board)

Endst. No.: Dated:

A copy of the above is forwarded to the following for information and necessary action please:

Y

&

"This is computer generated document from OCMMS by PPCB"
M/s Gulaxy Crumb India,D-61, Focal Point, Khanna,Khanna,Ludhiana Khanna, 141401
Page2
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The Environmental Engineer, Punjab Pollution Control Board, Regional Office, Fatehgarh Sahib. He is requested to ensure the

compliance of the consent conditions and submit the report accordingly.

:

& 09/11/2023

( Amit Kumar )
Environmental Engineer
For & on behalf
of
(Punjab Pollution Control Board)
- 3 any
g L: = S
&

"This is computer generated document from OCMMS by PPCB"
N M/s Galaxy Crumb India,D-61, Focal Point, Khanna,Khanna, Ludhiana Khanna, 141401
Puge3
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IN THE COURT OF.......BEFORE NATIONAL GREEN TRIBUNAL ATNEWDELHI

Suit/Appeal No .. ORIGINAL APPLICATION No.47/2024 . JURISDICIION OF 701

Inre: -

GEN SECRETARY INDUSTRIAL FOCAL POINT WELFARE ASSOCIATION .
............ Plaintiff(s) or Petitioner(s)

Appellanf(s) Complainant(s)
VERSUS

STATE OF PUNJAB ...Defendant (s)/ Respondent(s) / Accused Know all to whomthese

Present shall come that I/we ... SHEETAL JAIN D NDEEP KUMAR JAIN R/O B-84 BASEMENT AND UPPER
GROUND FLOOR PHASE -1 ASHOK VIHAR NORTH WEST DELHI 110052

RESPONDENT No.20
The above named......

NAVEEN CHAUDHARY

D(2164/2Q10. do hereby appoint
CH 165 LAYWERS CHAMBER BLOK-1 DELHI HIGH COURT 110003
9999998399

{herein after called the advocate/s) to be my / our Advocate in the above - noted case authorize him: -

To act, appear and plead in the above-noted case in this court or in any other court in which the same
may be tried or heard and also in the appellate court including High Court subject to payment of fees separately
for each court by me/us.

1o sign file, verify and present pleadings, appeals cross-objection or petitions for executions review,
revision, withdrawal, compromise or other petitions or affidavits or other documents as may be deemed necessary
or proper for the prosecution of the said case in all its stages subjects to payment of fees for each stage.

To file and take back documents, to admit and/or deny the documents of opposite party.

To withdraw or compromise the said case or submit to arbitration any differences of disputes
that may arise touching or in any manner relating to the said case. ;

To take exccution proceedings on paying separatc fee.

To deposit, draw and receive money, cheques, cash and grant receipts hereof and to do all
other acts and things which may be necessary to be done for the progress and in the course of the
prosecution on the said case.

To appoint and instruct any other Legal Practitioner authorizing him to exercise the power and
authority hereby conferred upon the Advocate whenever he may think fit to do so and to sign the
power of attorney on our behalf.

And |/we undersigned to hereby agree to ratify and confirm all acts done by the Advocate or
his substitute in the matter as my/our own acts, as if done by me/us to all intents and purposc.

And l/we undertake that I/We or my/our duly authorized agent would appear in court on all
hearings and will inform the Advocate for appearance when the case is called.

And |/We undersigned do hereby agree not to hold the advocate or his substitute responsible for the
result of the said case. The adjournment costs whenever ardered by the court shall be of the Advocate which he
shall reccive and retain for himself.

And I/we undersigned do hereby agree that in the event of the whole or part of the fee agreed by me/us
to be paid to the advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the said case
until the same is paid up. The fee settle is only for the above case and above Court. I/We hereby agree that once
the fee is paid, [ /We will not be entitled for the refund of the same in any case whatsoever and if the case
prolongs for more than 3 years the original fec shall be paid again by me/us.

IN WITNESS WHERE OF I/We do hereunto set my/our hanc&é%hese presents the contents of which have
been understood by me/us on this ................ 23 Day of 201 Accepted subject to the terms of
the fees. -

o 6/ For M/s G ax& r lalgrdia\'
% 6”"(/ P é /

= ‘ Auth. Signatory

Advocate Client

al

I ldentify the Signature/Thumb Impression of Below Mentioned Person,

Sigrrca in My Prasence. The Caent.


Ankit Siwach
New Stamp


4+ |Date of issue:

PUNJAB POLLUTION CONTROL BOARD

Vatavaran Bhawan, Nabha Road, Patiala
Website:- www.ppcb.punjab.gov.in

PUNJAB

=T AUTO GENERATED RENEWAL CERTIFICATE

Under the provisions of

W Water (Prevention & Control of Pollution) Act, 1974

Office Dispatch No: OCMMS/CTO(Water)/2024/003252 Date: 14/06/2024

Industry Registration ID: RI5LDH22586872 Application No: 25922815

To, Gaurav Dhand,
Proprietor,
M/s M/s Gaurayv Steels,
D-2, Focal Point, Khanna,
Ludhiana Khanna, Punjab, 140401

Subject : Auto Generation of Renewal( Gentlf{ateﬁfogf‘Consent to Operate granted under the Water

With reference to your application for renewal of Consent to Operate for operation of an industrial unit u/s 25/26 of the Water

" (Prevention & Control of Pollutjon)=Act=1974.rthesself-declarationzuploadedsby-Gaurav Dhand, (Proprietor), is hereby,

acknowledged and Auto Gencrated’R?ﬁ"é"wa]"Cerﬁficate Is granf”' d as per f?le ontents of self-declaration.

&%

Certificate No.:

Date of expiry: g;:?%q,_ Mﬁl‘ %29 0@_,15 e %a-e-__ ﬂaﬁ@

Certificate Type: By = ;&enewal ZAutoa@‘ n‘era'fed)n = ]

w RITF -
Previous CTE/CTO/AuthOéza?iB'% , ST ﬂervnous’f"“ nsenﬁ;No;% Da’t@@vﬂssue ot Date Of Expiry:
Validity : e S 1010758 96(@‘53% - 2024-06-30 00:00:00.0

—:—r"l ' : il

Address of Industrial - premises: : E.,’Z_;«_J“@OAL*P@NT KHANNA

Existing Capltal mvestment / Project Cost of |20.6 (lakhs)

the industry <

Category of Industry RED

Type of Industry Other

Scale of the Industry Small

Office District Ludhiana Khanna

CTE/CTO/Authorization applied for 5 years

Fee Details . Payment Amount Transaction |Date of Date of
Mode ID Transaction |verification
Net Banking [18000.0 868196559 |2024-06-14 |-----

15:23:57.707

"This is computer generated document from OCMMS by PPCB"
M/s Gaurav Steels,D-2, Focal Point, Khanna, 25922815
Pagel
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PUNJAB POLLUTION CONTROL BOARD

Vatavaran Bhawan, Nabha Road; Patiala
o — " Website:- www.ppcb.punjab.gov.in
e, S N

ey AUTO GENERATED RENEWAL fCERTIFICATE
: Under the provisions g
WW Air (Prevention & Control of Pollution) Act, 1981

Office Dispatch No: OCMMS/CTO(AIr)/2024/003251 Date: 14/06/2024

Industry Registration ID: RISLDH22586872 Application No: 25922700

To, Gaurav Dhand, *
Proprietor, '
M/s M/s Gauray Steels,
D-2, Focal Point, Khanna,
Ludhiana Khanna, Punjab, 140401

Subject : . Auto Generation of Renewal Certificatezfo Consent to Operate granted under the Air (Prevention
& Control of Pollutmn).cf}”.‘l%]f* 5

. With reference to your application for renewal of Consent to Operate for operation of an industrial unit Air (Prevention &
1. Control of Pollution) Act, 1981, the.self; declaratlenwuploaded~by«Gaurav.,DhandTgngopmetor) is hereby, acknowledged and Auto
Generated Renewal Certificate is gr’ﬁ"ﬁ as per the contents BT Se) elf”ﬂeclaratlon .

14’“’3@ ’T? 5% :E%
J,: i g;? 5 “ i

Certificate No.: ‘ CTO/Renewal/LDHKH/2024/25922700
] Y& R X fles

T e e TR S I ST T 3 R g S R E A
Date of issue: “ £ Lt 12024& e R
'Eg:?_ Nl
Dateof expiry: " ine, agP BRI U T, et
Gl E e
Certificate Type: L"":\“ﬁ;,_ s “‘“'t*Renewal (Auto@é”ﬁ" ”féd)m g

Date Of Expiry:

Prevmus CTE/CTO/Autho
: 2024-06-30 00:00:00.0

Validity :

Name & Designation of the Occupier.-

o Yo e LHANNA

Address of Industrial premises:

Existing Capital investment / Project Cost of |20.6 (lakhs)

the industry

Category of Industry RED

Type of Industry Other

Scale of the Industry Small

Office District Ludhiana Khanna

CTE/CTO/Authorization applied for 5 years

Fee Details : Payment Amount Transaction |Date of Date of
Mode ID Transaction |[verification
Net Banking |18000.0 540898540 [2024-06-14 [-----

15:21:15.448

"This is computer generated document from OCMMS by PPCB"
Mis Gaurav Steels,D-2, Focal Point, Khanna, 25922700
Pagel




lf
=¥ js observed, that the entrepreneurs has submitted any false/ in
initiate appropriate action for violation under the Environmentdl

1.

- (Prevention & ContrSEGHPSTIIOIEAL

Cd

ncomplete/forged facts and documents, the PPCB shall
/ Rules against the industry.

T
: ,ﬁﬁm Auto Generated Renewal Certificate is hereby issued subj eeci E thE condition that in case, if any anomaly after Auto renewal

Annexure-A

Self Declaration

Auto renewal of consent to operate

I GAURAV DHAND S/o0 Shri Dev Krishan Dhand Aged 47 Years, Authorized Signatory PROPRIETOR (designation) of M/s

M/S GAURAYV STEELS (OCMMS ID R15LDH22586872 ) submlttmg this self declaration in favor of Member Secretary,

Punjab Pollution Control Board for obtaining auto renewal of consent to establish / consent to operate under the provisions of

the Water (Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollutlon) Act, 1981/ Authorization
. under HWM Rules, 2016/ BMW Rules, 2016 (for health care facilities upto 50 beds) which is stated as under:

That the consent to establish / consent to operate under the provisions of the Water (Prevention & Control of Pollution)
Act, 1974 and Air (Prevention & Control of Pollutxon) Act, 198} Authorization under HWM Rules, 2016/ BMW Rules,
2016 (for health care facilities upto 50 beds) was_issue §v1de o. CTOA/Renewal/LDHKH/2019/10175288 Dated 2019-06
-25 and the same is valid upto 2024-06- 30 IS T Pl

=
i ar s
That we have not carried out any exp"’a ?i‘dn“/‘“n?bdé%rzﬁa}az)@n 7 cha“'fgi"g it process/ product/ Raw material/ fuel / change in

" bed capacity that either changes our category (from green to orange or orange to red or so on) or our scale (from small to

medium or large). Detail of changes made if any and how extra pollutant shall be treated are given in box below*

anthomzaué%gﬁ%

That we are complying with*CORATONS 0T prev‘lous Vious Comsent:

There is no change in information ‘:f‘bVJded mﬁ1 cipre scnbepg apphcatlon form submitted for obtaining earlier consent to
establish/operate /authorization.  f=* %;% L} z ‘f‘;ﬂgj % e .&% ?’%

rov1s§2nf's' under“the"Wa’?? i’reventlon & Control of Pollution) Act, 1974 or Air
RO B VA TO NI e B PE O GC LoD BAC AL 86.

‘That no prohibitory directions are 1ssued from Courts/ Aﬁgpellate Authmgnty/ Natxonal Green Tribunal/ other Judicial
authority. R T e s v ey

That I have not violated any of th

S

kiRl XA
AT iz —x.'...»ts‘ i-.ﬁ&l..a'.: """" -..u

I acknowledge that any%gong / pax:gal“/ 1"orged§3mformatxonr/documéenz @&bmltted by=nie* wor any false affirmation made by

- the undersigned, I shall be hableﬁfor action as deethe tby the Board unde]'__tl'i’“’p“r"ovwlons of the Water (Prevention &

Control of Pollution)¥ Act;, 1974 and xﬂ(ﬁgveg}g‘on & Controljeﬁ‘Pol%m) Act, 198v1/nHWM Rules, 2016/ BMW Rules,

2016. o T e m P el
eating extra pollutant

Applicani
GAURAY DHAND

Date: 14/06/2024

"This is computer generated document from OCMMS by PPCB"
M/s Gaurav Steels,D-2, Focal Point, Khanna, 23922700
- Page2




LI

187

]
o

W e courr o BEFORE NATIONAL GREEN TRIBUNAL AT NEW DELHI

ORIGINAL APPICATION No.47/2024

Suit/Appceal No JURISDICTION OF 201

Inre: -

GEN SECRETARY INDUSTRIAL FOCAL POINT WELFARE ASSOCIATION

Plaintiff{s)or Petitioner(s)

“Appellant{s) Complainant(s)
VERSUS
STATE OF PUNJAB Defendant (s)/ Respondent(s) / Accused Know all to whomthese

Present shall come that /we GAURAY DHAND S/O DEV KRISHAN DHAND. R/Q H No, 9.G.T.B.NAGAR
DURGA M KHANNA TUDHIANA PUNJAB 141401

The above named RESPONDANT No.21 )

NAVEEN CHAUDHARY

......... /2164/2010Q ..do hereby appoint
CH 165 LAWYERS CHAMBER BLOCK 1 DELHI HIGH COURT 110003
9999998399

{herein after called the advocate/s) to be my / our Advocate in the above - noted case authorize him: -

To act, appear and plead in the above-noted case in this court or in any other court in which the same
may be tried or heard and also in the appellate court including High Court subject to payment of fees separately
for each court by me/us.

To sign file, verify and present pleadings, appeals cross-objection or petitions for executions revicw,
revision, withdrawal, compromise or other petitions or affidavits or other documents as may be deemed necessary
or proper for the prosecution of the said case in all its stages subjects to payment of fees for each stage.

To file and take back documents, to admit and/or deny the documents of opposite party.

To withdraw or compromise the said case or submit to arbitration any differences of disputes
that may arise touching or in any manner relating to the said case.

To take execution proceedings on paying separate fec.

To deposit, draw and receive money, cheques, cash and grant receipts hercof and to do all
other acts and things which may be necessary to be done for the progress and in the course of the
prosecution on the said case.

To appoint and instruct any other Legal Practitioner authorizing him to exercise the power and
authority hereby conferred upon the Advocate whenever he may think fit to do so and to sign the
powaer of attorney on our behalf.

And [/we undersigned to hereby agree to ratify and confirm all acts done by the Advocate or
his substitute in the matter as my/our own acts, as if done by me/us to all intents and purpose.

And I/we undertake that I/We or my/our duly authorized agent would appear in court on all
hearings and will inform the Advocate for appearance when the case is called.

And 1I/We undersigned do hereby agreec not to hold the advocate or his substitute responsible for the
result of the said case. The adjournment costs whenever ordered by Lthe court shall be of the Advacate which he
shall receive and retain for himself.

And |/we undersigned do hereby agree that in the event of the whole or part of the fee agreed by me/us
to be paid to the advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the said case
until the same is paid up. The fee settle is only for the above case and above Court. I/We hercby agree that once
the fee is paid, | /We will not be entitled for the refund of the same in any case whatsoever and if the case
prolongs for more than 3 years the original fee shall be paid again by me/us.

IN WITNESS WHERE OF I/We do, l}‘ereunto set my/our ha'}%ﬁﬁ these presents the contents of which lave
been understood by me/us on this .. . ...Day of 201 Accepted subject to the terms of
the fees.

w‘}w%/ For Gaéav Ste Is

0 g

L -~
~ E Prop.

Advocate Client

I ldentify the Signature/ Mhumb Impression of Below Mentioned Person,

Signed in My Presence. The Client.

2\


Ankit Siwach
New Stamp
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e PUNJAB POLLUTION CONTROL BOARD

Ry _
! 9—'—\——“—5—8-— Zonal Office-11, Vatavaran Bhawan, Nabha Road, Patiala

T N —T T g cite | . 3
ST Website:- wnw.ppeh.gov.in

SN
Uifiee Divpatet Wo o T4 '-'?7 7 Registei ad/Speed Pont Bat 1o 2 "2
Industry Registration ID: OI6LDH24077715 Application No : Jd35 0,

Charan Dass
N Gopika Industries
~ Khunna,Punjab-141401
wubject:  Renewal of *Consent to Operate'an outlet u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 tor
discharge of effluent.

W reference to your application for obtaining Renewal of ig4Consent to Operatei,'zan outlet for discharge ol ine
ttluent u ~ 25 26 of Water (Prevention & Control of Pollution) Act, 1974, you are, hereby, authorized to opei e
s iastiiad unit tordischarge of the effluent(s) arising out of your premises subject to the Terms and Conditicns .
s vonea s Certificate.

o tienlars of Consent to Operate under Water Act, 1974 granted to the industry

Cenent to Uperate Certificate Mo, I CTOE Renewal/lL DHKHr2020: 143334111

P saue:r (28112020 L )
Date ol expiry @ o 300972025 o o
Certificate Type . o N Renewal L
ceevions C 1O Noo & Validity ¢ CTOW/ Varied/LDI[2/201 753777833

From:08/08,2017 To:30/09:2020 o

20 Particubars of the Industry

Name & Designation of the Applicant Charan Dass, (Partner)

vddress of Industrial premises ' Gopiku Industries.
(-38 Focal Point,
. Khanna dudhivng Khanna-141 o

Capital Investment of the Industry 7NN lakhs

e —— s [

COrange

Category of fndustry

Iyvpe of Industry 20301 sk feed, pouliry feed und cattic feed

Seile ot the Endustry L Small
2 e — ! U
LI .
HTice Distret N _ ) 7_”._1»:.//:151/1:4 Nhanoa ) N
Consent Fee Details Rs 42000 - vige UTR. No, N207201232732172 vated

a2 eovaooagng 20 32000 ipeluar -1 penalry of Ry s+
vde U TR noo N267201 253273286+ dated 23 09 2020

et pam CCAAS b0 8

Cogpreaci attdtesionos O SS Focae Po R 2o

homrasr s
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Raw Muterials(Name with quantity per day) ! RICE POLISH (@+Metric Tonnes/Duay
MUSTARD SEED CAKE @5.6Mctric Tonnes Duy
RICE PHUCK @6Metric Tonnes/Day

DOC ia 19Metric Tonnes/Day
MUGLLASSES Wt i oiietric Tonnes Day

MAIZE t@6Metric Tonnes. Day

"SALT wi'l.6Metric Tonnes:Duy

VCOTTON SEED (. 1.6Metric Tonnes Day
JCOTTON SEED CAKE @ 5.6Metric Tonnes D

Products {Name with quantity per day) ‘, CATTLE FEED i 15.000 MT Yeur o

n-Productss it any.ame with quantity per day) '\ o
Details of the machinary and processes As per details given in application no. 1433590/

Details of the Effluent Treatment Plant No trade effluent generated, hence ETP not required

Mode of Disposal Domestic Effluent @ .3 KLD- Into sewer.

Standards to be achieved under Water(Prevention & As pereffluent standurds prescribed by PPCB MoEF & «

Control al Pollution) Act. 1974 New Dellu,

p"A -
g

(Om Parkash)
Environmental Engineer

For & . mengt

ot

(Punjab Pollution Control Bouaid)

Fudst. Nou: Dated:

Vopy b the above is forwarded o the following for information and necessary action pleasc:

v ngimeer Punpab Potlunon Control Board. Regional Otfice. Fatehgarh Sahib.

20y 2un

(Om Parkash)
Environmental Engineer

For & on hehall
0

(Punjab Pollution Control Board)

“The o omputer gencvated document from OCVS by PPCB”

Cropika Indisrocs C-38 Focad Poont Klanea Ladhsana R
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PUNJAB POLLUTION CONTROL BOARD

Zonal Office-11, Vatavaran Bhawan, Nabha Road, Patiala,

W ebsite:- www.ppeb.gov.in

Office Dispateh No: 2 X TX Registered/Speed Post Date: | - |2 — 2o <=
OIBLDH230777] 5 Application No : JR )

I
Charan Dass
Gopika Industries
Khanna.Punjab-141401
Subject:

cirissions arising out of premises.

W

seference o vour apphieation for obtaining Renewal of "Consent 10 Operate’ u's 21 of Air (Pres
Contol o Potfutions A TYNTL vou are hereby. authorized 1o operate an industrial unit for dischwe - 1
Srinsstonesy arising vul of vour premises subject to the Terms and Conditions as mentioned m this Co 11

- Particulars of Consent to Operate under Air Act, 1981 granted to the industry

Renewal of 'Consent ta Operate' u/s 21 of Air (Prevention & Control of Pollution) Act, 1981 for discharge of

L RN

e

RS

_ Cuansent to Operate Certificate No.

CTOA/Renevwal/LDHKH 2020714216664

Date ol issue :

28112020

Datc ol enpiry ¢

ertificate Iypes

30/0972025
Renewal

Previous CTO Noo & Validiry ¢ CTOANVaried/LDH2/2017/5777322
From:08/08/2017 To:30.09 20210

Particulars of the Industry

Name & Designauon of the Applicant

T

Churan Dass, (Partnery

Vddress of Industrial premises

Gapilka Industries,
C-38 Focal Point,
Khanna, Ludhiana Khannea-141401

Capital Investment of the Industry

178 78 lakhs

catevory of Industry

Orange

LI N H
e Fadast

SUate G LG digusny

DL

J050-Fusti feed, pouliry: jeed and cattic feed

Office Distriet ~

Ludiuana Khanna

Consent e Details

Rs. 42000:- vide UTR. No. N267201252724493 dated
23 0% 2020 and Rs. 3300/~ (including penalty of Rs. S-h
vide UTR no. N267201252732864 dated 23 (09-2020

BT T TN P

wotenent prom OCMMS e PPCB”

Goptha Indusiries. C-38 Focal Powne Avoma Lo K,




Raw Materials (Name with Quantity per day)

1

| RICE POLISH (0 4 Metric Tonnes Dan

MUSTARD SEED CAKE (@35.6 Metric Tunnes Day
MOLLASSES @ 1.6Metric Tonnes/Dav

MAIZE @6Metric Tonnes/Day

RICE PHUCK @6Metric Tonnes/Day

DOC wi19Metric Tonnes/Day

SHLT ta 1.6Metric Tonnes/Dav

COTTON SERD e Falomic Tinies Dan

COTTON SEED CAKE @ 3.6 Metric Tonnes Day

Products (Name with Quantity per day )

CAITLE FEED w 13,000 MT Year

By-products. if any, (Name with Quantity per day)

Nil

Details of the machinery and process

As per details given in application rio. 14216664

Crnantity of fuel required (in TPD) and capacity of
 boilers Turnace/Thermo heater ete.

Nil

_Lape of Air Pollution Control Devices to be installed

No source of air pollution. hence 4PCD not required

Stack height provided with each boiler/thermo
heater Furnace ete,

Not applicable.

sonrees of emissions and tvpe of pollutants

No sowrce of air pollution.

Stundards o be acheived under Air(Prevention &
Control of Pollution) Act, 1981

As per emission standards prescribed by PPCB. MoED &
CC New Delhi.

I ndst. Nou:

A Gt

oot ot

(Om Parkash)
Environmental Engincer

For & om hoig

(Punjab Pollution Control Buaidy

Dated:

cabove s torwarded o the followmg for information and necessary action pleasc:

cd D ngieer, Punjab Poltuton Control Board. Regional Ottice. Fatehgarh Sahib

NG 0T

(Om Parkash)
Environmental Engineer
For & on hehalf

o

“This s computer venerated document from QCIMS by PPCB”

Gopika Indusiries. C-38 Focal Point Ahanna, Ludhiana Kiv

oLl
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IN THE COURT OF aeiiirerescrrivessissimscssnsons i sssseirvsss sestassenssssssesssesssssns sansss se vt sessossss sosatsssvonsaas seassssnsssnssnssares s

SUILJADPEAI NO. sovueesenseevers sossnsssssssoessassss s JURISDICTION OF 201

Inre:

...... Plaintiff(s} or  Petitioner(s)

Appellant{s) Complainant(s)
VERSUS

State of Punjab Defendant {s)/ Respondent(s) / Accused Know all to whom
these Present shall come that I/we .Charan.Das.S/a.Bahadur.Mal.R/0.Street.No..6,.Maoti.Nagar,.udhiana,

Pun]ab..(R.e.gp..dﬁdeﬁtNo.zg) .......

The above named

........................ do hereby appoint
Naveen Chaudhary
D/6124/2010

(herein after called the advocate/s) to be my / our Advocate in the above — noted case authorize him:-

To act, appear and plead in the above-noted case in this court or in any other court in which the same
may be tried or heard and also in the appellate court including High Court subject to payment of fees separately
for each court by me/us.

To wgn file, verify and present pleadings, appeals cross-objection or petitions for executions review,
revisiun, withdrawal, compromise or other petitions or affidavits or other documents as may be deemed necessary
or proper for the prosecution of the said case in all its stages subjects to payment of fees for each stage.

To file and take back documents, to admit and/or deny the documents of opposite party.

To withdraw or compromise the said case or submit to arbitration any differences of disputes
that may arise touching or in any manner relating to the said case.

To take execution proceedings on paying separate fee.

To deposit, draw and receive money, cheques, cash and grant receipts hereof and to do all
other acts and things which may be necessary to be done for the progress and in the course of the
prosecution on the said case.

To appoint and instruct any other Legal Practitioner authorizing him to exercise the power and
authu rity hereby conferred upon the Advocate whenever he may think fit to do so and to sign the
power of attorney on our behalf.

And t/we undersigned to hereby agree to ratify and confirm all acts done by the Advocate or
his substitute in the matter as my/our own acts, as if done by me/us to all intents and purpose.

And I/we undertake that I/We or my/our duly authorized agent would appear in court on all
hearing. and will inform the Advocate for appearance when the case is called.

And I/We undersigned do hereby agree not to hold the advocate or his substitute responsible for the
result ot the caid case. The adjournment costs whenever ordered by the court shall be of the Advocate which he
shall receive and retain for himself.

And I/we undersigned do hereby agree that in the event of the whole or part of the fee agreed by me/us
to be paiud to the advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the said case
until the same is paid up. The fee settle is only for the above case and above Court. I/We hereby agree that once
the fee 1s paid, | /We will not be entitled for the refund of the same in any case whatsoever and if the case
prolongs for more than 3 years the original fee shall be paid again by me/us.

IN WITNESS WHERE OF I/We do hereunto set my/our hand to these presents the contents of which have

been understood by me/us on this ........cvnnnienen DAY Ofeiirinincinranees 201 Accepted subject to the terms of :
the fees. For Goplka Indusiries
Advo: a'e { Client Client M
o 0 M -
" lldentify the Signature/Thumb Impression of Below Mentioned Person,

% ;
&M’”’ Partner
// Signed in My Presence. The Client.
-


Dell
Typewriter
Gen Secretary Industria Foca Point

Dell
Typewriter
State of Punjab

Dell
Typewriter
Charan Das S/o Bahadur Mal R/o Street No. 6, Moti Nagar, udhiana,

Dell
Typewriter
Punjab

Dell
Typewriter
Naveen Chaudhary

D/6124/2010

Dell
Typewriter
(Respondent No. 23)

Ankit Siwach
New Stamp
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Code : 01628
TIN - 03661063877 RS. | Fact. : 225890, 223456
ST/CST No. 46535813 Subject to Khanna Jurisdiction only B Resi. - 231390

Dt. 5-2-96 : Mob. : 98142-20790

Manufacturers of : HIGH QUALITY "DAYAL & CHETAN“ CATI'LE FEED
C-58, Focal Point, KHANNA-141401 (Punjab)

Ref. NO. ..ovveeerreeniiennes
AUTHORITY LETTER

|. GURPARSHAD GUPTA S/o Sh. CHARAN DASS partner of M/s GOPIKA
INDUSTRIES, C-58 Focal Point, Khanna — 141401 (PB), do hereby authorize

Sh. CHARAN DASS S/o Sh. BAHADUR MAL to complete all administrative, revenue
and legal formalities for the purpose of representation of the firm before National
Green Tribunal (NGT), Delhi. This authority is valid for the activities including
signing, authorizing and submitting any application forms, affidavits or other
documents! appoint any persons, consultants, firms or companies, making payments
‘nd submit fees to any government or non-government departments and organisations;

1 any other activity required for the afmementloned purpose; and that his acts and
DEDDBGDQBDUEUE

ynuoao

icvals will be binding on the fllmsuuuunu’)‘;;ﬁ\f”ifj
Unluﬂﬁguﬂ, *jeaoap
iuL ganoon0d

BEeEBs8
The signature of Sh. CHARAN D&SUSU@.x\Zé’?B’Eenfgte%téci and reproduced below for the

u
ooooiis cFopauna

~tu | purpose. nsman';ﬂ‘ﬁy S ppoDec
| AV ke
Executants Authorized Signatory
" For Gopika Industries | For Gopika Industries
g (f- \ A\ 37
L Artner )~ ( Partner )

Dite: 05/08/2024
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PUNJAB POLLUTION CONTROL BOARD
Zonal Office-11, Vatavaran Bhawan, Nabha Read, Patiala - 147001.

Website:- www.ppcb.gov.in

Date:

Application No :

21912676

Office Dispatch No :
Industry Registration ID: QI5LDH22295541
To,
Vinod Gupta
Khanna,Ludhiana-141401
Subject:

for discharge of effluent.

Grant Varied 'Consent to Operate'an outlet u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974

With reference to your application for obtaining Varied ‘Consent to Operate’ an outlet for discharge of the effluent
u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974, you are, hereby, authorized to operate an
industrial unit fordischarge of the effluent(s) arising out of your premises subject to the Terms and Conditions as

mentioned in this Certificate

1. Particulars of Consent to Operate under Water Act, 1974 granted to the industry

Consent to Operate Certificate No.

CTOW/Varied/LDHKH/2023/21912676

Date of issue : 09/06/2023
Date of expiry : 30/09/2025
Certificate Type : Varied

Previous CTO No. & Validity :

CTOW/Renewal/LDH2/2017/6535159
From:23/10/2017 To:30/09/2022

2. Particulars of the Industry

Name & Designation of the Applicant

Tep Tepsatit, (President)

Address of Industrial premises

M/s Gupta Steel Udyag,
Near Focal Point, Opp.gagan Feed Industry,
Khanna,Ludhiana Khanna-141401

Capital Investment of the Industry 187.68 lakhs
Category of Industry Orange

Type of Industry Other

Scale of the Industry Small

Office District Ludhiana Khanna

Consent Fee Details

Rs. 46200/~ Vide e-R no. 40095901 dated 20/04/2023 and
Rs. 52300/- Vide e-R
no. 994638486 dated 20/04/2023.

Raw Materials(Name with quantity per day)

Sova, DOC, Maize, Rice Bran, Vitamin, Mineral @ 10.5
TPH.

Products (Name with quantity per day)

Poultry Feed @ 10 TPH,

By-Products, if any,(Name with quantity per day)

Nil.

"This is computer generated document from OCMMS by PPCB"
M/s Gupta Sieel Udyog, Near Focal Point, Opp.gagan Feed Industry Khanna, Ludhiana Khanna, 141401

Pagel
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Details of the machinary and processes As per details given in application form no. 21912676

Raw Material --> Grinding --> Mixing --> Plating -->
Crumbs --> Palletization --> Dispaich.

Details of the Effluent Treatment Plant Trade Effluent : Nil.
Domestic Effluent : 2.0 KLD.
Mode of Disposal Domestic Effluent @ 2.0 KLD : Onto land for plantation

after passing through septic tank.

Standards to be achieved under Water(Prevention & As per effluent standards prescribed by the Board/
Control of Pollution) Act, 1974 MoEF&CC as amended from time to time.

09/06 2023

( Amit Kumar)
Environmental Engineer

For & on behalf
o
(Punjab Pollution Control Board)

Endst. No.: Dated:

A copy of the above is forwarded to the following for information and necessary action please:
The Environmental Enginecr, Punjab Pollution Control Board, Regional Office, Fatchgarh Sahib. He is requested to cnsure the

compliance of the consent conditions and submit the report accordingly.

N

]
L

‘%
Lo
/

09/062023

( Amit Kumar )
Environmental Engineer

For & on hehalf
of
(Pumjab Pollution Control Board)

"This is computer generated document from OCMMS by PPCB”
M/s Gupta Steel Udyog,Near Focal Point, Opp.gagan Feed Industry,Khanna.Ludhiana Khanna, 141401
Page?
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PUNJAB POLLUTION CONTROL BOARD
Zonal Office-II, Vatavaran Bhawan, Nabha Road, Patiala - 147001.

‘Website:- www.ppcb.gov.in

Office Dispatch No : Registered/Speed Post Date:

Industry Registration ID: OI5LDH22295541

Application No: 27947943

To,
Tep Tepsatit

Khanna,Ludhiana-141401

of emissions arising out of premises.

Subject: Grant Varied 'Consent to Operate’ u/s 21 of Air (Prevention & Control of Pollution) Act, 1981 for discharge

With reference to your application for obtaining Varied ‘Consent to Operate' u/s 21 of Air (Prevention & Control of
Pollution) Act, 1981, you are hereby, authorized to operate an industrial unit for discharge of the emission(s) arising
out of your premises subject to the Terms and Conditions as mentioned in this Certificate.

1. Particulars of Consent to Operate under Air Act, 1981 granted to the industry

Consent to Operate Certificate No.

CTOA/Varied/LDHKH/2023/21947943

Date of issue : 09/06/2023
Date of expiry : 30/09/2025
Certificate Type : Varied

Previous CTO No. & Validity :

CTOA/Renewal/LDH2/2017/6535129
From:23/10/2017 T0:30/09/2022

2. Particulars of the Industry

Name & Designation of the Applicant

Tep Tepsatit, (President)

Address of Industrial premises

M/s Gupta Steel Udyog,
Near Focal Point, Opp.gagan Feed Industry,
Khanna, Ludhiana Khanna-141401

Capital Investment of the Industry 187.68 lakhs

Category of Industry Orange

Type of Industry Other

Scale of the Industry Small

Office District Ludhiana Khanna

Consent Fee Details Rs. 46200/- Vide e-R no. 40095901 dated 20/04/2023 and

Rs. 52300/- Vide e-R no. 994638486 dated 20/04/2023.

Raw Materials (Name with Quantity per day)

Soya, DOC, Maize, Rice Bran, Vitamin, Mineral @ 10.5

TPH.
Products (Name with Quantity per day) Poultry Feed @ 10 TPH.
By-products, if any, (Name with Quantity per day) Nil.

"This is computer generated document from OCMMS by PPCB"
M/s Gupta Steel Udyog,Near Focal Point, Opp.gagan Feed Industry,Khanna, Ludhiana Khanna, 141401

Pagel
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Details of the machinery and process As per details given in application form no. 21947943

Raw Material --> Grinding —> Mixing --> Plating —>
Crumbs --> Palletization --> Dispaich.

Quantity of fuel required (in TPD) and capacity of Boiler of capacity 1 TPH : Wood @ 2.5 MTD.
boilers/ Furnace/Thermo heater etc.

DG set of capacity 250 KVA : HSD
Type of Air Pollution Control Devices te be installed Boiler of capacity 1 TPH : Cyclone separator.

DG set of capacity 250 KVA : Canopy.

Stack height provided with each boiler/thermo Boiler of capacity 1 TPH : Stack of height 15 mtr above
heater/Furnace ete. ground level.

DG set of capacity 250 KVA : Adequate stack height.

Sources of emissions and type of pollutants SPM.
Standards to be acheived under Air(Prevention & As per stack emission standards prescribed by the Board/
Control of Pollution) Act, 1981 MoEF&CC as amended, from time to time.
09/06/2023
( Amit Kumar )
Environmental Engineer
For & on behalf
of
(Punjab Pollution Control Board)
Endst. Neo.: Dated:

A copy of the above is forwarded to the following for information and necessary action please:
The Environmental Engineer, Punjab Poltution Control Board, Regional Office, Fatehgarh Sahib. He is requested to ensure the
compliance of the consent conditions and submit the report accordingly.

09/06/2023

( Amit Kumar )
Environmental Engineer

"This is computer generated document from OCMMS by PPCB"
M/s Gupta Steel Udyog,Near Focal Point, Opp.gagan Feed Industry,Khanna,Ludhiana Khanna, 141401
Page2
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IN THE COURT OF

Suit/Appeal No JURISDICTION OF 201

Inre: -

Gen Secretary Industria Foca Point Plaintiff(s) or Petitioner(s)

Appellant(s) Complainant(s)

VERSUS
State of Punjab

these Present shall come that I/we

e d 1 h
Vinod Kumar S/o Pérfﬁ dngf&’ﬁef\Tg"fﬁgf‘ﬁéﬁﬁgfg ﬁgagr? iéﬁévnﬁg,

Ludhiana{Respondent No:-22)

The above

named

do hereby appoint
Naveen Chaudhary
D/6124/2010

(herein after called the advocate/s) to be my / our Advocate in the above — noted case authorize him: -

To act, appear and plead in the above-noted case in this court or in any other court in which the same
may be tried or heard and also in the appellate court including High Court subject to payment of feces
separately for each court by me/us.

To sign file, verify and present pleadings, appeals cross-objection or petitions for executions review,
revision, withdrawal, compromise or other petitions or affidavits or other documents as may be deemed
necessary or proper for the prosecution of the said case in all its stages subjects to payment of fees for each
stage.

To file and take back documents, to admit and/or deny the documents of opposite party.

To withdraw or compromise the said case or submit to arbitration any differences of
disputes that may arise touching or in any manner relating to the said case.

To take execution proceedings on paying separate fee.

To deposit, draw and receive money, cheques, cash and grant receipts hereof and to do all
other acts and things which may be nccessary to be done for the progress and in the course of the
prosecution on the said case,

To appoint and instruct any other Legal Practitioner authorizing him to exercise the power
andauthority hereby conferred upon the Advocate whencver he may think fit to do so and to sign
the power of attorney on our behalf.

And 1/we undersigned to hereby agree to ratify and confirm all acts done by the Advocate
or his substitute in the matter as my/our own acts, as if done by me/us to all intents and purpose.

And I/we undertake that I/We or my/our duly authorized agent would appear in court on
all hearings and will inform the Advocate for appearance when the case is called.

And |/We undersigned do hereby agree not to hold the advocate or his substitute responsible for the
result of the said case. The adjournment costs whenever ordered by the court shall be of the Advocate which
he shall receive and retain for himself.

And I/we undersigned do hereby agree that in the cvent of the whole or part of the fee agreed by
me/us to be paid to the advocate remaining unpaid he shall be entitled to withdraw from the prosccution of the
said caseuntil the same is paid up. The fee settle is only for the above case and above Court. I/We hercby agree
that once the fee is paid, | /We will not be entitled for the refund of the same in any case whatsoever and if the
case prolongs for more than 3 years the original fee shall be paid again by me/us.

IN WITNESS WHERE OF 1/We do hereunto set my/our hand to these presents the contents of which
have been understood by me/us on this ...eeeecisminesermon. Day of......... 201 Accepted subject to the terms
of
the fees.

o ™ Steel Udyog
(/\,o"’c)/_/.é/ For Gupta Steet /
s Uwoct Kt Oy

e
Client Partner

)

Advocate

| Identify the Signature/Thumb Impression of Below Mentioned Person,

Signed in My Presence. The Client.


Dell
Typewriter
Gen Secretary Industria Foca Point

Dell
Typewriter
State of Punjab

Dell
Typewriter
Vinod Kumar S/o Brij Lal R/o H No 149, Narmota Nagar, Khanna,

Dell
Typewriter
Ludhiana (Respondent No. 24)

Dell
Typewriter
Naveen Chaudhary

D/6124/2010

Ankit Siwach
New Stamp
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— 4 @Qpr800-42038, 80540-11038,
‘//Q@ﬁ \_ o # Near Focal point, Opp. Gagan feed industries, opp. U.k palace
- — lane, Khanna 141401,
GUPTA STEEL UDYOG o Email: -'Guptasteeludyog@gmail.com.
CATTLE & POULTRY MANUFACTURER o Gstin. 03AA JFGOB4INIZF.

V\/ o Subject to KHANNA Jurisdiction Only

AUTHORITY LETTER

We, RAJIV KUMAR S/o BRI LAL, SARTHAK GUPTA S/o RAJIV KUMAR and CIIIRAG GUPTA S/0

VINOD KUMAR partners of M/s GUPTA STEEL UDYOG, NEAR FOCAL POINT, OPP. GAGAN FEED
INDUSTRIES, Khanna -141401 (PB), do hereby authorize VINOD _KUMAR S/o BRIJ_LAL to

complete all administrative, revenue and legal formalities for the purpose of representation of
the firm before National Green Tribunal (NGT), Delhi. This authority is valid for the activities
including signing, authorizing and submitting any application forms, affidavits or other
documents; appoint any persons, consultants, firms or companies, making payments and
submit fees to any government or non-government departments and organisations; or any
other activity required for the aforementioned purposc; and that his acts and deeds will be
binding on the firm.

The signature of PARTNERS of the firm has been attested and reproduced below for the said

purposc.
Executants Authorized Signatory
For Gupta Steel Udyog For Gupia Steel Udyog
( K fen 1 C buser Loy
Partner. Partner
RAJIV KUMAR VINOD GUPTA B

' For Gupta Steel Udyog

C Cratch Gy

artner
SARTHAK GUPTA
" For Gupta Steel Udyog
C . A
Partner
CIHIRAG GUPTA
Date:03/08/2024.

\ ) Ms upta seluyog, NeaFocal pint,Opp. Gagan fee industries, opp. U.k palace lane, Khanna 141401..
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PUNJAB POLLUTION CONTROL BOARD

Yatavaran Bhawan, Nabha Road, Patiala
Website:- www.ppeb.punjab.gov.in

AUTO GENERATED RENEWAL CERTIFICATE

EXVPS

W Under the provisions of
Air (Prevention & Control of Pollution) Act, 1981
Office Dispatch No:  OCMMS/CTO Air)/2024/004807 Date: 31/07/2024
industry Registration iD:  O/7LDH2521229! Appawalion Nu: 6234400
. Shiv Lal,
Partner,

M/s Hans Industries, ,
C-37, Facal Point, Khanna.,
Ludhiana Khanna, Punjab 141401

Subject :

With reference to your application for renewal of Consent to Operate for operation of an industrial unit Air (Prevention &
Control of Pollution) Act. 1981, tbe-self-deslaration. uploaded by-Shiv-Lal, (Parmer). is hereby. acknowledged und Auto
Generated Renewal Certificate Sgf ::mfc.d S pel The ctmfents of se‘h" declaraﬁon

-

Certificate No.:

Date of issue:

Date of expiry:

'

‘ . - TRy - = e -
Cordficate Type: ¥ Mﬁ%ewal i (Auto GFFF). .l

T e T
Previous CTE/CTO/Aut ST Wxﬁ’ﬁﬁ'&?ﬂS&&Wt,Dﬂf&@flﬁSﬂt.Tf Date Of Expiry: o
validity : T ‘ : } 12021-09-30 00:00:00 0

2. Particulars provided by the in
-/
Name & Designation of the Occupler.
Address of Industrial premises:
"Existing Capital investment / Projeet Cost of .7 04 (la;\hs\ i
| the indristry . e o
' Category of Industry L ORANGE o
- Tvpe of Industiy __{iXher L |
| Scale of the Industry Small o o
: Office District Ludhizna Khansa %
e A e —_— — |
 CTE/CTO/Authorization applied fur 3 years |
i 1
I Fee Details Payment Amonai Transaction |Date of Eate of !
' Mode in [Transactlon |verification |
! Net Banking {19800.0 525201082 [2024-07-31  |omee- |
: | _119:52:04.697 | o
YT o canapeder generate:! docanaent from QCMAN by 000 2"
Horr e st (G870 s, Rpinend 28 0004
Pt

s zumoeas

o

S ez e
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This Auto Generated Renewal Certificate is hereby issued subject to the condition that in case, if any anomaly after Auto renewal
is observed, that the entrepreneurs has submitted any false/ incorrect/ incomplete/forged facts and documents, the PPCB shall
initiate appropriate action for violation under the Environmental Laws/ Rules against the industry.

Annexure-A

Self Declaration

Auto renewal of consent to operate

'

I Shiv Lal S/o Shri Om Parkash Aged 69 Years, Authorized Signatory Partner (designation; or M/s Tans Industries. {OCMMS
1D O171.D1125202291 ) submitting this self declaration in favor of Member Secretary, Punjab Pollution Control Board tor
obtaining auto renewal of consent to establish / consent to operate under the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981/ Authorization under [IWM Rules. 2016/ BMW
Rules, 2016 (for health care facilities upto 50 beds) which is stated as under:

6.

That the consent to establish / consent to operate under the provisions of the Water (Prevention & Control of Pollution)
Act, 1974 and Air (Prevention & Control of Fo[lutlon) Act, 1981/ Authorization under HWM Rules, 2016/ BMW Rules,
2016 (for health care facilities upto 50 beds) was issuedavide g no. CTOA/Fresh/LDH2/2017/5202552 Dated 2017-03-20
and the same is valid upto 2021-09-30 i et St r el

bed capacity that either changes our category (ﬁ om green tu orange or orange to red or so on) or our scale (from small to
medium or large). Detail of chanoes made if any and how extra pollutant shall be treated are given in box below*

a gnbgn apg%mati Eprm submitted for obtaining zarlier consent o
%

g\zwﬂé,x f{,j‘\‘

i l‘.-:x: 15 nu change in information Ez'g'f"‘d d i
"wftish operate ‘authorization. P;ﬂ‘“* 31

£ aave not violated any of the* provfi"t er (] e‘vemlon & Control of Pollutiany Act. 1974 or \ir
{Prevention & Contr&iﬂ@mmon?‘:ﬁ%%hn‘ bnment (Priteotion) Act. 1986.

That no pxohlbnory dlrecnom are 1ssued from Courts/ Appd aly .—\.mhom) r\auonal Green iribunal other Judicia

authority. T » VT I vy e
I acknowledge that a% pe ﬁf%%%&aformatm@dﬁé‘uﬁknﬁmbmmed by-me: or any false affirmation made by
the undersigned, | shall T action as deer2fithy the Board Tnder i provisions of the Water (Prevention &

Control of Pollunon)'i}s,&; 1974 and, &1&?@‘%@3;119
2016. ‘ %ﬁﬁ‘ e -
) 5% to paddy straw pellets, as per the

dlrectlve given by thé .,)lgig_ HL 0 10/574/2022-STE1/443 dated

n & CO u@%@’a’l}mon) Act, 19smxwv1 Rules. 2016/ BMW Rules.

04.11.2022 and shall ni&y o e o 4 Gtion by the Board.

———

Applicant
Shiv Lal

Date: 31/07/2024

“This is computer generdted docinen ron DCMMS by PPCB’

Hans Indusicies, (C-07, Focael Poing, A hamna, 2hs 4000

o moeveem

s b
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PUNJAB POLLUTION CONTROL BOARD

Vatavaran Bhawan, Nabha Road, Patiala
Website:- wwav.ppeb.punjab.pov.in

AUTO GENERATED RENEWAL CERTIFICATE

W Under the provisions of
Water (Prevention & Control of Pollution) Act, 1974
Office Dispatch No: OCMMS/CTO(Water)/2024/004808 Date: 31/07/2024
Industry Registration iD:  QI7LDH25202291 Application No: 26434471
To. Shiv Lal,
Partner,

/s Hans Industries, ,
{-57, Focal Point, Khanna.,
Ludhiana Khanna, Punjab, 141401

Subject : Auto Generation of Renewal Ceptifivrrtofont, nsent to Operate granted under the Water

With reference to your application for renewal of Consent to Operate for operation of an industrial unit u's 25/26 of the Water
(Prevention & Control of Pollution, g),Agt,;l lf,ﬂqclaranojl uploaded:by. Shiy Lal, (Partner). is hereby. acknowledged and
Auto Generated Renewal Certific8t ‘ﬂf\‘é”(’:‘i)“ntent"s~ Sreeltdectaration

, ] 2 : T e

B Bl gj o 50

: ol - =R I LS R

1. Particulars of Auto Generated Renewi]l Cer& ( % gﬁ" ﬁ' - @.-:“

!_Ccrtiﬁcate No.:

Date of issue:

Date of expiry:

' Certificate Type: dnq_g;!’mﬁewal (Aum e o
Previoas CTEC TO/AU?Q‘&&;%W Lotk ;%5:-“!0;;5611 ; s ,'Q gg@f&suc. =

Date Of Expiry:
2021-09-30 00:00:00.0

\ m lH\ :

' Name & Designation of the Occuple

| Address of Industrial premises:

— e

Eustmg Capital investment / Project Lost of | 17. U4 tlakhs) i
| the industry J
Category of Industry ORANGE ) _!
' Type of Industry Other 1
- i

Scale of the Indusiry Smiall i
Office District | Ludniana Khanng ,l
!

'CTE/CTO/Authorization applied for 5 vears .
: i
. Fee Details Payment Amount Transaction |Date of Date of
Mode ID Transaction |verification _:

f Net Banking |19800.0 10746899 2024-07-31 |- |
i 10:56:11.327 | L

“This is compitter generated doconent from OCMAS by PPCB

Hans Industrics, (C-37, Focal Poine, Rhanna, 26471475
Do’

et
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This Auto Generated Renewal Certificate is hereby issued subject to the condition that in case, if any anomaly after Auto renewal
is observed. that the entrepreneurs has submitted any false/ incorrect/ incomplete/forged facts and documents, the PPCB shall
initiate appropriate action for violation under the Environmental Laws/ Rules against the industry.

Annexure-A

Self Declaration

Auto renewal of consent to operate

1 Shiv Lal S/0 Shri Om Parkash Aged 69 Years, Authorized Signatory Partner (designation) of M/s Hans lndustries. (OCMMS
D O17L.DH25202291 ) subnnttmg this self declaration in favor of Member Secretary, Punjab Pollution Control Board tor
obtaining auto renewal of consent to establish / consent to operate under the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981/ Authorization under 1IWM Rules, 2016 BMW
Rules, 2016 (for health care facilities upto 50 beds) which is stated as under;

[V

h

Vil

That the consent to establish / consent to operate under the provisions of the Water (Prevention & Control of Pollution)
Act. 1974 and Air (Prevention & Control of Pollution) Act, 1981/ Authorization under [IWM Rules, 2016/ BMW Rules.
7016 (for he‘llth care facilities upto 50 beds) wa_ ,ssuqd v1de no. CTOW/Fresh/LDH2/2017/520454% Dated 2017-03-20

bed capacity that either changes our category (from green to orange or orange to red or so on) or our scale {from small to
medium or large). Detail of changes made 1f any and how extra pollutam shall be treated are given in box below*

et '&zﬁ‘:{noﬁf meﬁ*M B
_ é\lb%ﬂ a;gp ca Tibrm submitted for obtaining earlier consent to
er

That we are complying with TG

There is no change in information g gT
estabhsh/operate /authorization.

=~ ng?i‘E e%rent"on & Control of Pollutton) Act, 1974 or Air

‘mmmcfem SHI-ATE 1986.

Thar no prohibitory directions are 1ssued [rom ;Ule[h’ Appdlalc “\ulh\)rﬂ:y ."\anol .n Gree.s Tnbunal ol Judiona

authority. RER R LN i AT, SR RS Y

I acknowledge that arﬁ{, ong / paga a&miorman Tgriﬂ’gﬁwnn submitted bv-tr]j&on any false affirmation nude by

the undersigned, | shal{%ﬁﬁﬁ(ﬁfor action as de€mem Hei6RbY the Board Wndsr i provisions of the Water (Prevention &

Control of Pollution)® 2 R%%%on&oamggﬁﬁi%‘muom Act, 1954./31\\'1\4 Rules, 2016/ BMW Rules.
. = s

2016.

—

Applicant
Shiv Lal

3100 2024

"This is computer generated ducament from OCMMS by PPCB™

Huns Industries, (C-37, Focal Poin, Khanna, 26434471

Pul,'m'.’

Frmas




BEFORE NATIONAL GREEN TRIBUNAL AT NEW DELHI

SeoSeptaaieg, . . BT . R AT NONOF 2

Gen Secretary Industria Foca Point _

Cbhenttfisy o r Peuoner(s

Acactlant{s)  (aamiaing, |

MONTLS
State Ofpun,lab JE ..Dafendant {sV Rsspondent{s) [ Accused hotw 4 v i
T dreenisnallcome Teating gy | 9] S/o Om'Prakash R/o Street No. 9, Gulmohar Nagar,

'Khanné, Ludhiana. (Respondént No. 25)

Naveen Chaudhary
D/6124/2010
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Manufacturers of High Quality "UJALA™ Cattie Feed
C-57, FOCAL POINT, RKHANNA-141401 (PUNJAB)

AUTHORITY LETTER '
[ ROHIT JINDAL S/O SH. OM PARKASH PARTNER OF M/S HANS INDU.STREES KHANNA ,141401 (PB)
DO HEREBY AUTHORIZE SHIV LAL S/O SH. OM PARKASH TO COMPLETE ALL ADMINISTRATIVE,
REVENUE AND LEGAL FORMALITIES FOR THE PURPOSE OF REPRESENTATION OF THE FIRM BEFORE
NATIONAL GREEN TRIBUNAL (NGT) DELHI . THIS AUTHORITY IS VALID FOR THE ACTIVITIES
INCLUDING SIGNINIG AUTHORIZING AND SUBMITTING ANY APPLICATION FORM AFFIDAVITS OR
OTHER DOCUMENTS APPOINT ANY PERSONS, CONSIULTANTS FIRM OR COMPANIES MAKING
PAYMENTS AND SUBMIT FEES TO ANY GOVERNMENT OR NON- GOVERNMEN'i‘ DEPARTMENTS AN
DORGANISATIONSOR ANY OTHER ACTIVITY REQUIRED FOR THE AFOREMENTIONED PURPOSE AND

" THAT HIS ACTS AND DEEDS WILL BE BINDING ON THE FIRRM.

THE SIGNATURE OF L@'L’( HAVE BEEN ATTESTED AND REPRODUCED BELOW FOR THE

SAID PURPOSE.
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PUNJAB POLLUTION CONTROL BOARD
Zonal office-II, Vatavaran Bhawan, Nabha Road, Patiala

Website:- wwiw.ppcb.gov.in

PUNJAB

Goan
R\¢] i

Office Dispatch No : Registered/Speed Post Date:

Industry Registration ID: OI16LDH24571624 Application No: 13519733

To.
Aman Decp Sharma
Hari Om Agro Industries, Near Focal Point, Khanna
Khanna,Ludhiana-141401
Subject: Renewal of 'Consent to Operate'an outlet u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 for

discharge of effluent.

With reference to your application for obtaining Renewal of 7; /-2Consent to Operatei; 2an outlet for discharge of the
effluent u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974, you are, hereby, authorized to operate an
industrial unit fordischarge of the effluent(s) arising out of your premises subject to the Terms and Conditions as

mentioned in this Certificate.

1. Particulars of Consent to Operate under Water Act, 1974 granted to the industry

Consent to Operate Certificate No.

CTOW/Renewal/LDHKH/2020/13519733

Date of issue : 08/09/2020
Date of expiry : 30/09/2025-
Certificate Type : Renewal

Previous CTO No. & Validity :

CTOW/Fresh/LDH2/2016/4572274
From:19/10/2016 ___To:30/09/2020

2. Particulars of the Industry

Name & Designation of the Applicant

21'73121)1 ’De,ep Sharma, (Managing Partner)

Address of Industrial premises

Hari Om Agro Industries,
Near Focal Point, Khanna,
Khanna,Ludhiana Khanna-141401

Capital Investment of the Industry 12.8 lakhs
Category of Industry Orange
Type of Industry Other
Scale of the Industry Small

Q_fﬁce District

Ludhiana Khanna

Consent Fee Details

Rs. 9000/- vide
UTR. No. N227201215421402 dated
14/08/2020

"This is computer generated document firom OCMMS by PPCB"
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Raw Materials(Name with quantity per day) DOC @ 2.4 Metric Tonnes/Day

RICE PHUCK @ 0.8 Metric Tonnes/Day

RICE BRAN @ 1 Metric Tonnes/Day

MOLLASSES @ .02 Metric Tonnes/Day

SALT @ 0.2 Metric Tonnes/Day

MAIZE @ 0.8 Metric Tonnes/Day

MUSTARED SEED CAKE @ 0.7 Metric Tonnes/Day
COTTON SEED CAKE @ 0.7 Metric Tonnes/Day
COTTON SEED @ 0.2 Metric Tonnes/Day

A S

- A TeEns s .
Pd ey :
P X

ey

Products (Name with quantity per day) CATTLE FEED @ 3000 M1/Year

By-Products, if any,(Name with quantity per day) - ‘

Details of the machinary and processes As per details given in application no. 13519733

Details of the Effluent Treatment Plant No trade effluent is generated hence ETP not 5
required b [

Mode of Disposal Only Domestic Effluent @ 0.3 KLD- onto land for ‘ T
plantation ’

after passing through septic tank.

Standards to be achieved under Water(Prevention & As per effluent standards prescribed by PPCB, MoEF & CC
Control of Pollution) Act, 1974 New Delhi.

B R

- Geay

08/09/2020
= - (Om Parkash)
* “Environmental Engineer
For & on belalf
of
(Punjab Pollution Control Board)

Endst. No.: Dated: -

A copy of the above is forwarded to the following for information and necessary action please:

Environment Engineer, Regional office, Fatehgarh Sahib.

Lo

08/09/2020

(Om Parkash)
Environmental Engineer

For & on behalf
of
(Punjab Pollution Control Board)

"This is computer generated document from OCMMS by PPCB"
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[0

10.

11.

15.

16.

17.

18.
19.

TERMS AND CONDITIONS

GENERAL CONDITIONS

This consent is not valid for getting power load from the Punjab State Power Corporation Limited or for
getting loan from the financial institutions.

The industry shall apply for renewal/further extension in validity of consent atleast two months before
expiry of the consent.

The industry shall ensure that the effluent discharging through the authorized outlet shall confirm to the
prescribed standards as applicable from time to time.

The industry shall plant minimum of three suitable varieties of trees at the density of not less than 1000 trees
per hectare all along the boundary of the industrial premises.

The achievement of the adequacy and efficiency of the effluent treatment plant/pollution control devices/re-
circulation system installed shall be the entire responsibility of the industry.

The industry shall ensure that the Hazardous Wastes generated from the premises are handled as per the
provisions of the Hazardous Wastes(Management, Handling and Trans boundary Movement) Rules, 2008 as
amended time to time , without any adverse effect on the environment, in any manner

The responsibility to monitor the effluent discharged from the authorized outlet and to maintain a record of
the same rests with the industry. The Board shall only test check the accuracy of these reports for which the
industry shall deposit the samples collection and testing fee with the Board as and when required.

The industry shall submit balance sheet of every financial year to the concerned Regional Office by 30th
June of every year.

The industry shall submit a yearly certificate to the effect that no addition/up-gradation/ modification/
modernization has been carried out during the previous year otherwise the industry shall apply for the varied
consent. : :

During the period beginning from the date of issuance and the date of expiration of this consent, the
applicant shall not discharge floating solids or visible foam.

Any amendments/revisions made by the Board in the tolerance limits. for discharges shall be applicable to
the industry from the date of such amendments/revisions.

The industry shall not change or alter the manufacturing process(es) so as-to change the quality and/or
quantity of the effluents generated without the written permission of the Board.

Any upset conditions in the plant/plants of the factory, which is likely to result in increased effluent and/or
result in violation of the standards lay down by the Board shall be reported to the Environmental Engineer,
Punjab Pollution Control Board of concerned Regional Office immediately failing which any stoppage and
upset conditions that come to the notice of the Board/its officers, will be:deemed to be intentional violation
of the conditions of consent. '

The industry shall provide terminal manhole(s).at the end of each collection system and a manhole upstream
of final outlet (s) out of the premises of the industry for measurement of flow and for taking samples.

The industry shall for the purpose of measuring and recording the quantity of water consumed and effluent
discharged, affix meters of such standards and at such places as approved by the Environmental Engineer,
Punjab Pollution Control Board of the concerned Regional Office.

The industry shall maintain record regarding the operation of effluent treatment plant i.e. record of quantity
of chemicals and energy utilized for treatment and sludge generated from treatment so as to satisfy the
Board regarding regular and proper operation of pollution control equipment.

The industry shall provide online monitoring equipmenti; s for the parameters as decided by concerned
Regional Office with the effluent treatment plant/air pollution control devices installed, if applicable.

The pollution control devices shall be interlocked with the manufacturing process of the industry.

The authorized outlet and mode of disposal shall not be changed without the prior written permission of the
Board.

The industry shall comply with the conditions imposed by the SEIAA / MOEF in the environmental
clearance granted to it as required under EIA notification dated14/9/06, if applicable.

The industry shall obtain and submit Insurance cover as required under the Public Liability Insurance Act,
1991.

The industry shall not use any unauthorized out-let(s) for discharging effluents from its premises. All
unauthorized outlets, if any, shall be connected to the authorized outlet within one month from the date of
issue of this consent.

"This is computer generated document from OCMMS by PPCB"
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23.  The industry shall make necessary arrangements for the monitoring of effluent being discharged by the
industry and shall monitor its effluents:-

%
1

&
5
%
&

3
(i) Once in Year for Small Scale Industries. . *‘ ¢
(ii) Four in a Year for Large/Medium Scale Industries. ‘ v
(iii) The industry will submit monthly reading/ data of the separate energy meter installed for running ! :

of effluent treatment plant/re-circulation system to the concerned Regional Office of the Board
by the 5th of the following month.

24.  The industry shall provide electromagnetic flow meters at the source of water supply, at inlet/outlet of
effluent treatment plant within one month and shall maintain the record of the daily reading and submit the
same to the concerned Regional Office by the 5th of the following month.

25.  The Board reserves the right to revoke this consent at any time in case the industry is found violating any of
the conditions of this consent and/or the provisions of Water (Prevention & Control of Pollution) Act, 1974
as amended from time to time.

26.  The issuance of this consent does not convey any property right in either real or personal property, or any

exclusive privileges, nor does it authorize any injury to private property or any invasion of personal rights,
nor any infringement of Central, State or Local Laws or Regulations.

27.  The consent does not authorize or approve the construction of any physical structures or facilities for
undertaking of any work in any natural watercourse.

28.  Nothing in this consent shall be deemed to neither preclude the institution of any legal action nor relieve the
applicant from any responsibilities, liabilities or penalties to which the applicant is or may be subjected
under this or any other Act.

29.  The industry shall make necessary and adequate arrangements to hold back the effluent in case of failure of
septic tank.

30.  The diversion or bye pass of any discharge from facilities utilized by-the applicant to maintain compliance
with the terms and conditions of this consent is prohibited except.

(i) Where unavoidable to prevent loss of life or some property damage or

(i1) Where excessive storm drainage or run off would damage-facilities necessary for compliance
with terms and conditions of this consent. The applicant shall immediately notify the consent
issuing authority in writing of each such diversion or bye-pass

31 The industry shall ensure that no water pollution problem is created in the area-due to discharge of effluents
from its industrial premises.

32. The industry shall comply with the code of practice as notified by the Government/ Board for the type of
industries where the siting guidelines/ code of practice have been notified.

33.  Solids, sludge, filter backwash or other pollutant removed from or resultmg from treatment or control of
waste waters shall be disposed off in such a manner to prevent any: pollutants from such materials from
enlering into natural water.

34.  The industry shall re-circulate the entire cooling water and shall also re-circulate/reuse to the maximum
extent the treated effluent in processes

35.  The industry shall make necessary and adequate arrangements to hold back the effluent in case of failure of
re-circulation system/ effluent treatment plant.

36.  The industry shall make proper disposal of the effluent so as to ensure that no stagnation occurs inside and
outside the industrial premises during rainy season and no demand period.

37. Where excessive storm water drainage or run off, would damage facilities necessary for compliance with
terms and conditions of this consent, the applicant shall immediately notify the consent issuing authority in
writing of each such diversion or bye-pass.

38.  The industry shall submit a detailed plan showing therein the distribution system for conveying waste-water
for application on land for irrigation along with the crop pattern for the year.

39.  The industry shall ensure that the effluent discharged by it is toxicity free.

40.  The industry shall not irrigate the vegetable crops with the treated effluents which are used/ consumed as
raw,

41.  Drains causing oil & grease contamination shall will be segregated. Oil & grease trap shall be provided to
recover oil & grease from the effluent.

"This is computer generated document from OCMMS by PPCB"
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42.

43.

The industry shall establish sufficient number of piezometer wells in consultation with the concerned
Regional Office, of the Board to monitor the impact on the Ground Water Quantity due to the industrial
operations, and the monitoring shall be submitted to the Environmental Engineer of the concerned Regional
Office by the 5th of every month.

The industry shall ensure that its production capacity & quantity of trade effluent do not exceed the quantity
mentioned in the consent and shall not carry out any expansion without the prior permission/NOC of the
Board.

SPECIAL CONDITIONS

1. The industry shall comply with the guidelines for abstraction of groundwater issued by the Central Ground
Water Authority (CGWA).

2. The industry shall not generate and discharge any kind of trade effluent under any circumstance without
obtaining prior permission from the Board.

3. This consent is granted on the basis of undertaking submitted by the industry that it is complying with
the conditions of consents granted to it under the Water (Prevention & Control of Pollution) Act, 1974. If
any part or the entire contents of the said undertaking are found incorrect after the subsequent visit to the
industry, then, action shall be initiated against the industry as per the provisions of the Act/ Rules.

4.  The site inspection shall be carried out in due course of time. In case of any violations, appropriate
action shall be taken under the relevant provisions of the Acts, Rules.

5. Incase of any complaint/violations, the consent/authorization shall automatically consider to be
revoked. S

08/09/2020

(Om Parkash)
Environmental Engineer
_ ) For & on behalf
e of
(Punjab Pollution Control Board)
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— PUNJAB POLLUTION CONTROL BOARD
M Zonal Office-II, Vatavaran Bhawan, Nabha Road, Patiala [t
M Website:~ www.ppcb.gov.in ‘:
Gy
g
Office Dispatch No : Registered/Speed Post Date: A
Industry Registration ID:  OI6LDH24571624 ApplicationNo : 13519673 P
To,

Aman Deep Sharma
Hari Om Agro Industries, Near Focal Point, Khanna
Khanna,Ludhiana-141401

Subject: Renewal of 'Consent to Operate' u/s 21 of Air (Prevention & Control of Pollution) Act, 1981 for discharge of
emissions arising out of premises.

Control of Pollution) Act, 1981, you are hereby, authorized to operate an industrial unit for discharge of the
emission(s) arising out of your premises subject to the Terms and Conditions as mentioned in this Certificate. I

1
With reference to your application for obtaining Renewal of 'Consent to Operate' u/s 21 of Air (Prevention & }
\

1. Particulars of Consent to Operate under Air Act, 1981 granted to the industry -

Consent to Operate Certificate No. CTOA/Renewal/LDHKH/2020/13519673

Date of issue : 7 08/09/2020 -

Date of expiry : k 30/09/2025 )

Certificate Type : Reneival L -—

Previous CTO No. & Validity : ’ | CTOA/Fresh/LDH2/2016/4571638
From:19/10/2016. T0:30/09/2020

2. Particulars of the Industry

Name & Designation of the Applicant Aman Deep Sharma, (Managing Partner)

Address of Industrial premises Hari Om Agro Industries,
Near Focal Point, Khanna,
Khanna,Ludhiana Khanna-141401

Capital Investment of the Industry 12.8 lakhs

Category of Industry Orange

Type of Industry Other

Scale of the Industry Small

Oftice District Ludhiana Khanna

Consent Fee Details Rs. 9000/- vide UTR. No. N227201215417762 dated
14/08/2020

"This is compuler generated document from OCMMS by PPCB"
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Raw Materials (Name with Quantity per day) DOC @ 2.4 Metric Tonnes/Day

RICE PHUCK @ 0.8 Metric Tonnes/Day

RICE BRAN @ 1 Metric Tonnes/Day

MOLLASSES @ 0.2 Metric Tonnes/Day

SALT @ 0.2 Metric Tonnes/Day

MAIZE @ 0.8 Metric Tonnes/Day

MUSTARED SEED CAKE @ 0.7 Metric Tonnes/Day
COTTON SEED CAKE @ 0.7 Metric Tonnes/Day
COTTON SEED @ 0.2 Metric Tonnes/Day

Products (Name with Quantity per day) CATTLE FEED @ 3000 MT/Year

By-products, if any, (Name with Quantity per day) -

Details of the machinery and process As per details given in application no. 13519673

Quantity of fuel required (in TPD) and capacity of Nil

boilers/ Furnace/Thermo heater etc.

Type of Air Pollution Control Devices to be installed No source of air pollution.

Stack height provided with each boiler/thermo Not applicable

heater/Furnace etc.

Sources of emissions and type of pollutants No source of air emission.

Standards to be acheived under Air(Prevention & As per emission standards prescribed by PPCB, MoEF &
Control of Pollution) Act, 1981 CC New Delli.

B 08/09/2020

(Om Parkash)
Environmental Engineer

For & on behalf
o

(Punjab Pollution Control Board)

Endst. No.: Dated:

A copy of the above is forwarded to the following for information and necessary action please:

Environmental Engineer, Regional Office, Fatehgarh Sahib.

bead

08/09/2020

(Om Parkash)
Environmental Engineer

For & on behalf
of

"This is computer generated document from OCMMS by PPCB"
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TERMS AND CONDITIONS

GENERAL CONDITIONS

This consent is not valid for getting power load from the Punjab State Power Corporation Ltd. or for getting
loan from the financial institutions.

The industry shall apply for renewal /extension of consent at least two months before expiry of the consent.

The industry shall not violate any of the norms prescribed under the Air (Prevention & Control of Pollution)
Act, 1981, failing which, the consent shall be cancelled / revoked.

The achievement of adequacy and efficiency of the air pollution control devices installed shall be the entire
responsibility of the industry

The authorized fuel being used shall not be changed without the prior written permission of the Board.

The industry shall not discharge any fugitive emissions. All gases shall be emitted through a stack of
suitable height, as per the norms fixed by the Board from time to time.

The industry shall provide port-holes, platforms and/or other necessary facilities as may be required for
collecting samples of emissions from any chimney, flue or duct or any other outlets.

Specifications of the port-holes shall be as under:-

i) The sampling ports shall be provided atleast 8 times chimney diameter downstream and 2 times
upstream from the flow disturbance. For a rectangular cross section the equivalent diameter (De)
shall be calculated from the following equation to determine upstream, downstream distance:-

De=2 LW /(L+W)

Where L= length in mts. W= Width in mts. .
ii) The sampling port shall be 7 to 10 cm in diameter
The industry shall put display Board indicating envirdnmehtdl data“in the prescribed format at the main
entrance gate. h

The industry shall discharge all gases through a stack of minimum height as specified in the following
standards laid down by the Board.

(i) Stack height for boiler plants

S.NO. Boiler with Steam Generating|Stack heights h
Capacity ’ »
1. Less than 2 ton/hr. 9 fngters ‘or.2.5 times the height of neighboring building
* | which ever is more:
2. More than 2 ton/lr. to 5 ton/lr., ' [ 12 meters -
3. More than 5 ton/hr. to 10 ton/hr 15 meters .
4, More than 10 ton/hr. to 15 ton/hr 18 meters
5. More than 15 ton/hr. to 20 ton/hr 21 meters
6. More than 20 ton/hr, to 25 ton/hr. 24 meters
7. More than 25 ton/hr. to 30 ton/hr. 27 meters
8. More than 30 ton/hr. 30 meters or using the formula
H=14 Qg0.30r
H =74 (Qp)0.24
Where Qg = Quantity of SO2 in Kg/hr.
Qp = Quantity of particulate matter in Ton/day.

Note : Minimum Stack height in all cases shall be 9.0 mtr. or as calculated from relevant formula
whichever is more.

(ii) For industrial furnaces and Kkilns, the criteria for selection of stack height would be based on fuel
used for the corresponding steam generation.

(iii) Stack height for diesel generating sets:

"This is computer generated document from OCMMS by PPCB"
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10.

L1

12.

14.

15.

18.

Capacity of diesel generating set Height of the Stack
0-50 KVA Height of the building +1.5mt

50-100 KVA -do- + 2.0 mt.
100-150 KVA -do- +2.5 mt.
150-200 KVA -do- + 3.0 mt.
200-250 KVA -do- +3.5 mt.
250-300 KVA -do- +3.5 mt.

For higher KVA rating stack height H (in meter) shall be worked out according to the formula:
H=h+0.2 (KVA)0.5
where h = height of the building in meters where the generator set is installed.

The pollution control devices shall be interlocked with the manufacturing process of the industry to ensure
its regular operation.

The existing pollution control equipment shall be altered or replaced in accordance with the directions of the
Board, and no pollution control equipment or chimney shall be altered or as the case may be erected or re-
erected except with the prior approval of the Board.

The industry will provide canopy and adequate stack with the D.G sets so as to comply with the provision of
notification No GSR-371 E dated 17-5- 2002(‘1mended from time to time) issued by MOEF under
Environment (Protection) Act, 1986, -

The Govt. of Punjab, Department of Science, Technology & Environment vide its notification no.4/46/92-
3ST/2839 dt. 29/12/1993 has put p10h1b1t10n on the use of nce husk as fuel after 1.4.1995 except the
following:- -

i;%In the form of briquettes and use of rice husk in fluxdlzed bed combustion.So the industry shall
malke the necessary arrangement to comply with the above notification.iz¥

The industry shall submit balance sheet of every financial year to the ¢oncerned Regional Office by 30th
June of every year - -

That the industry shall submit a yearly cemﬁcate to the effect that no addmon / up-gradation/ modification/
modernization has been carried out during the previous yeal otherw1se the industry shall apply for the varied
consent.

a) The industry shall ensure that at any time the emission do not _exceed the prescribed emissions
standards laid down by the Board from time to time for such type of industry /emissions.

b) The industry shall ensure that the emissions from each stack shall conform to the following
emission standards laid down by the Board in respect of the Industrial Boilers.

Steam Generating Required particulate matter' B.
capacity 4. !

Area upto 5 Km from Other than 'A’ class
Other than the periphery
of I and Class-II town

Less than 2 ton/hr. 800 mg/NM3 1200 mg/NM3
2 ton to 10 ton/hr. 500 mg/NM3 1000 mg/NM3
Above 10 ton to 15 ton/hr 350 mg/NM3 500 mg/NM3
Above 15 ton/hr 150 mg/NM3 150 mg/NM3

All emissions normalized to 12% carbon dioxide.

The industry shall ensure that the Hazardous Wastes generated from the premises are handled as per the
provisions of theHazardous Waste (Management, Handling and Transboundary Movement) Rules, 2008,
without any adverse effect on the environment, in any manner.

The air pollution control equipments shall be kept at all time in good running condition and;

"This is computer generated document from OCMMS by PPCB"

Hari Om Agro Industries,Near Focal Point, Khanna,Khanna, Ludhiana Khanna, 141401

Page5

b e e

N
&
#



215

29.

30.

3L

35.
30.

(i) All failures of control equipments.

(ii) The emissions of any air pollutant into the atmosphere in excess of the standards lay down by the
Board occurring or being apprehended to occur due to accident or other unforeseen act or event.
'Shall be intimated through fax to the concerned Regional Office as well as to the Director of
Factories, Punjab, Chandigarh as required under rule 10 of the Punjab State Board for the
Prevention and Control of Air Pollution Rules, 1983".

The industry shall plant minimum of three suitable varieties of trees at the density of not less than 1000 trees
per hectare all along the boundary of the industrial premises.

The industry shall submit a site emergency plan approved by the Chief Inspector of Factories, Punjab as
applicable.

The industry shall comply with the conditions imposed by the SEIAA/MOEF in the Environmental
Clearance granted to it as required under EIA notification dated 14/9/06, if applicable.

The industry shall make necessary arrangements for the monitoring of stack emissions and shall get its
emissions analyzed from lab approved / authorized by the Board:-

(i) Once in Year for Small Scale Industries.

(ii) Twice/thrice/four time in a Year for Large/Medium Scale Industries.
The industry shall maintain the following record to the satisfaction of the Board :-

(i) Log books for running of air pollution control devices or pumps/motors used for it.

(ii) Register showing the result of various tesis conducted by the industry for monitoring of stack
emissions and ambient air,

(iii) Register showing the stock of absorbents.and other chemicals to be used for scrubbers.

The industry will install the separate energy meter for runnmg pollutlon control devices and shall maintain
record with respect to operation of air pollution control device so as to the satisfy the Board regarding the
regular operation of air pollution control device and monthly reading / record may be sent to the Board by
the fifth of the following month.

The industry shall provide online monitoring system as apphcable for in stack emission and shall maintain
the record of the same for inspection of the Boald Officers.

[

The Board reserves the right to revoke the consent granted to the mdustry at any time, in case the industry is
found violating the provisions of Air (Prevention & Control of Pollution) Act 1981 as amended from time
to time.

The industry shall comply with any other conditions laid down or directions issued in due course by the
Board under the provisions of the Air (Prevention & Control of Pollution) Act, 1981.

Nothing in this consent shall be deemed to neither preclude the institution of any legal action nor relieve the
applicant from any responsibilities, liabilities or penalties to which the applicant is or may be subjected to
under this or any other Act.

Any amendments/revisions made by the Board/CPCB/MOEF in the emission/stack height standards shall be
applicable to the industry from the date of such amendments/revisions.

The industry shall dispose off its solid waste generated by the burning of fuel in an Environmentally Sound
Manner within the premises/outside as approved by the Board, to avoid public nuisance and air pollution
problem in the area.

The industry shall ensure that no air pollution problem or public nuisance is created in the area due to the
discharge of emissions from the industry.

The industry shall provide adequate arrangement for fighting the accidental leakage/discharge of any air
pollutant/gas/ liquids from the vessels, mechanical equipment's etc, which are likely to cause environmental
pollution.

The industry shall not change or alter the manufacturing process(es) and fuel so as to change the
quality/quantity of emissions generated without the prior permission of the Board.

The industry shall earmark a land within their premises for disposal of boiler ash in an environmentally
sound manuer, and / or the industry shall make necessary arrangements for proper disposal of fuel ash in a
scientific manner and shall maintain proper record for the same, if applicable.

The industry shall obtain and submit Insurance cover under the Public Liability Insurance Act, 1991.

The industry shall provide proper and adequate air pollution control arrangements for control emission from
its fuel handling area, if applicable.

"This is computer generated document from OCMMS by PPCB"
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37.

38.
39.

40.
41.

42.

The industry shall comply with the code of practice as notified by the Government/Board for the type of
industries where the siting guidelines / Code of Practice have been notified.

The industry shall not cause any nuisance/traffic hazard in vicinity of the area

The industry shall ensure that the noise & air emission from D.G. sets do not exceed the standards
prescribed for D.G. sets by the Ministry of Environment & Forests, New Delhi.

The industry shall ensure that there will not be significant visible dust emissions beyond the property line

The industry shall provide adequate and appropriate air pollution control devices to contain emissions from
handling, transportation and processing of raw material & product of the industry.

The Industry shall ensure that its production capacity does not exceed the capacity mentioned in the consent
and shall not carry out any expansion without the prior permission / NOC of the Board.

SPECIAL CONDITIONS

1. This consent is granted on the basis of undertaking submitted by the industry that it is complying with
the conditions of consents granted to it under the Water (Prevention & Control of Pollution) Act, 1974. If
any part or the entire contents of the said undertaking are found incorrect after the subsequent visit to the
industry, then, action shall be initiated against the industry as per the provisions of the Act/ Rules.

2. The site inspection shall be carried out in due course of time. In case of any violations, appropriate
action shall be taken under the relevant provisions of the-Acts, Rules.

3. In case of any complaint/violations, the consent/authorization shall automatically consider to be
revoked.

4. The industry shall ensure that no air pollution problem / public nuisance / odour problem is created in
the area due to discharge of emissions from its industrial premises.

5. The industry shall not change/modernize its manufacturing process and shall not increase its production
capacity without obtaining prior written permission of the Board.

08/09/2020
(Om Parkash)
Environmental Engineer
For & on behalf
of

(Punjab Pollution Control Board)

"This is computer generated document from OCMMS by PPCB"
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BEFORE NATIONAL GREEN TRIBUNAL AT NEW DELHI

IN THE COURT OF

Suit/Appeal No JURISDICTION OF 201
Inre: -
Gen.secretany. NAustria. EQCa RO e eveeseasearsasenns Plaintiff(s) or Petitioner(s)

Appellant(s) Complainant(s}
VERSUS
State of Punjab

these Present shall come that I/we ..... Amandeep.S.har.ma.slg.Madan.L.a,l.Sha;ma.R/@..gt;eet..N@j.4...
WarthNeo-23:-Bhagat-Cotony: Heiana-(RESPOREt- IO RE) e st o

The above

named

do hereby appoint

Naveen Chaudhary
D/6124/2010

(herein after called the advocate/s) to be my / our Advocate in the above — noted case authorize him: -

To act, appear and plead in the above-noted case in this court or in any other court in which the same
may be tried or heard and also in the appellate court including High Court subject to payment of fees
separately for each court by me/us.

To sign file, verify and present pleadings, appeals cross-objection or petitions for executions review,
revision, withdrawal, compromise or other petitions or affidavits or other documents as may be deemed
necessary or proper for the prosecution of the said case in all its stages subjects to payment of fees for each

Defendant (s)/ Respondent(s) / Accused Know all to whom

stage.
To file and take back documents, to admit and/or deny the documents of opposite party.

To withdraw or compromise the said case or submit to arbitration any differences of
disputes that may arise touching or in any manner relating to the said case.

To take execution proceedings on paying scparate fee.

To deposit, draw and receive money, cheques, cash and grant receipts hereof and to do all
other acts and things which may be necessary to be done for the progress and in the course of the
prosecution on the said case.

To appoint and instruct any other Legal Practitioner authorizing him to exercise the power
andauthority hereby conferred upon the Advocate whenever he may think fit to do so and to sign
the power of attorney on our behalf.

And |/we undersigned to hereby agree to ratify and confirm all acts done by the Advocate
or his substitute in the matter as my/our own acts, as if done by me/us to all intents and purpose.

And I/we undertake that I/We or my/our duly authorized agent would appear in court on
all hearings and will inform the Advocate for appearance when the case is called.

And I/We undersigned do hereby agree not to hold the advocate or his substitute responsible for the
result of the said case. The adjournment costs whenever ordered by the court shall be of the Advocate which
he shall receive and retain for himself.

And 1/we undersigned do hereby agree that in the event of the whole or part of the fee agreed by
me/us to be paid to the advocate remaining unpaid he shall be entitled to withdraw from the prosccution of the
said caseuntil the same is paid up. The fee settle is only for the above case and above Court. I/We hercby agree
that once the fee is paid, | /We will not be entitled for the refund of the same in any case whatsoever and if the
case prolongs for more than 3 years the original fce shall be paid again by me/us.

IN WITNESS WHERE OF 1/We do hereunto set my/our hand to these presents the contents of which
have been understood by me/us on this ... Day of......... 201 Accepted subject to the terms
of . i
the fees. o ]

W

~

Advocate

v
lent

1 1dentify the Signature/Thumb Impression of Below Mentioned Person,

Signed in My Presence. The Client.

éfor Hari Om Agro Indisties

\&@“W/ .., Parner

..
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Typewriter
Gen Secretary Industria Foca Point

Dell
Typewriter
State of Punjab

Dell
Typewriter
Amandeep Sharma S/o Madan Lal Sharma R/o Street No 4

Dell
Typewriter
Ward No 23, Bhagat Colony, udhiana (Respondent No. 26)

Dell
Typewriter
Naveen Chaudhary

D/6124/2010

Ankit Siwach
New Stamp


Subject to &Munsd/cnon only Mob. : 99140-24948
Mob. : 98148-27238

@/\Qj‘/ % Deals in : Cattle Feed, D.O.R.B. etc.

 ACROINDUSTRIES FOCAL POINT, KHANNA (PB.)

E-mail: hariomagrokh@gmail.com

Ref. No. Dated
AUTHORITY LETTER

We Madan lal sharma s/o Sh Om parkash and Rajesh kumar s/o Hukam chand
partner of M/s HARI OM AGRO INDUSTRIES OPP. U.K.PALACE FOCAL POINT
KHANNA - 141401 (PB.) do hereby authorize MR .Amandeep sharma S/o sh
Madan lal sharma complete all administrative ,revenue and legal formalities

For the purpose of representation of the firm before National Green Tribunal
(NGT), Delhi. This authortity is valid for the activities including signing,
Authority is valid for the activities including signing, authorizing and submitting
Any application forms,affidavits or other dacuments;appoint any person Consul-
-tants,firms or companies making payments and submit fees to any government
Or non government departments and organizations ;or any other activity required
for the aforementioned purpose ; and that his acts and deeds will be binding on
On the firm.The singnatuer of PARTNERS of the firm has been attested and

Reproduced below for the said purpose.

Executant Authorized signatory

For Hari dm Agro Industries

) Partner
For Harl Om Agro Hndustr\%s
2 A \ m
NA ~ Parinef Pt gt Industes
For Hari Om Agro Indusu. ~ -

£
: . U\‘Yna
@éﬁ( Partner
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PUNJAB POLLUTION CONTROL BOARD

Regional Officé-11, Ludhiana
Website:- www.ppch.gov.in
Office Dispatch No : Registered/Speed-Post Date:
Industry Registration ID: QI7LDH25061506 ApplicationNo:  52849/4
To, ST
Jatinder Jain
C-52 & 53, Focal Point, Khanna
Ludhiana,Punjab-141401
Subject: Renewal of 'Consent to Operate'an outlet u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 for
discharge of effluent, ‘ :

With reference to your application for obtaining Renewal of ‘Consent to Operate’an outlet for discharge of the
effluent u/s 25/26 of Water (Prevention & Cont . Pollution) Act, 1974, you are, hereby, authorized to operate an
industrial unit fordischarge of the effluent(s) arising out of your premises subject to.the Terms and Conditions as
mentioned in this Certificate. .

8

1. Particulars of Consent to Operate under Water Act, 1974 graiitgd to the industry

Consent to Operate Certificate No. - ‘CTOW/Renewal/LDH2/2047/5284914

Date of issue : ) " S | 21/0402017 ;

Date of expiry : h i Mm_ij'/ﬂ]ﬁg/gggqv -

Certificate Type : . o RenewaiL T

Previous CTO No. & Validity: - Retruned
i From:30/04/2017

2. Particulars of the Industry

Name & Designation of the Applicant .iggmdqr;f ain, (Partner)

Address of Industrial premises | Jain hans paper & mill Lboa;'d industries,
’ ' C-52 & 53, focal point, khanna,
Khanna,Ludhiana ii-141401

Capital Investment of the Industry M 13.55 lakhs

 Category of Industry S Green

Type of Industry : - | Other .

Scale of the lndustry Small I R ) -

Office District : Ludhiana ii

Consent Fee Details ' | Rs. 12000/ vide R.No. 30/4431 dated 24.1 .201'/, Rs 5500/-
vide R.NOB?JWSQ under Water Act, 1974 and Rs 1500/-
\fgge R.No. 2 /4{3] dated 24.1.2017 as NOC regularization

Raw Materials(Name with quantity per day) Waste Paper @700Kgs/day

Products (Name with quantity per day) . Mill Board @650Kgs/day

By-Products, if ainy,(Name with qn;lnﬁty per day)

Details of the machinary and processes . k For Jain Hans Paper{L‘MiH Board Iniis

“This is computer generated ds ument from OCMMS by PPCB" Partner

Jain hans paper & mill board industries,C-52 & 33,:focal point, khanna,Khanna;Ludhiana i, 141401
v Page!
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J
Details of the Efftuent Treatment Plant Domestic Effluent @0.3 KLD

Mode of Disposal Into sewer

Standards to be achieved under Water(Prevention & As prescribed by the Board
Control of Pollution) Act, 1974

Environmental Engineer
For & on behalf
of
(Punjab Poflution Control Board)

Endst. No.: ' Dated:

A copy of the above is forwarded to the following for information and necessary action please:

Environmental Engineer
o For & on behalf
% B (Punjab Pollution Control Board)

| For Jain Hans Paper & Miil Board Inds
NS C ot d
W’/

Partner

“This is comp generated doc Sfrom OCMMS by PPCB*™
Jainhans paper & mill board industries,C-52 & 33, fucal point, kh Khanna,Ludhiana ij, 141401
Page2
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TERMS AND CONDITIONS

GENERAL CONDITIONS

This consent is not valid for getting power load from the Punjab State Power Corporation Limited or for
getting loan from the financial institutions.

The industry shall apply for renewal/further extension in validity of consent atleast two months before
expiry of the consent.

The industry shall ensure that the effluent discharging through the authorized outlet shall confirm to the
prescribed standards as applicable from time to time.

The industry shall plant minimum of three suitable varieties of trees at the density of not less than 1000 trees
per hectare all along the boundary of the industrial premises.

The achievement of the adequacy and efﬁmemcy of the effluent treatment plam/pollutlon control devices/re-
circulation system mstalled shall be the entire responsibility of the industry.

The industry shall ensure that the Hazardous Wastes generated from the premises are handled as per the
provisions of the Hazardous Wastes(Management, Handling and Trans boundary Movement) Rules, 2008 as
amended time to time , without any adverse effect on the environment, in any manner

The responsibility to monitor the effluent discharged from the authorized outlet and to maintain a record of
the same rests with the industry. The Board shall only test check the accuracy of these reports for which the
industry shall deposit the samples collection and testmg fee with the Board as and when required.

The industry shall submit balance sheet of every financial year to the concerned Regional Office by 30th
June of every year.

The industry shall submit a yearly certificate to the effect that no addition/up-gradation/ modification/
modernization has been carried out dunng the prevxous year other\mse the industry shall apply for the varied
consent.

During the period beginning from the date of tssu&nce and'the’ date of expiration of this consent, the
applicant shall not discharge floating solids or visible foam.

Any amendments/revisions.made by the Board. in the tolerance limits for discharges shall be applicable to
the industry from the date of such amendments/revisions.

The industry shall not-change or alter the fitanufacturing process(é&")"soas;to change the quality and/or
quantity of the effluents generated without;the written.-permission-of the Board.

is likely to result in increased effluent and/or
‘be 1« ) the Environmental Engineer,
zdiately failing which any stoppage and
ers, wilk be.deemed to be intentional violation

Any upset conditions in the plant/plants ¢ of the factory
result in violation of th / th
Punjab Pollution Contré} j g A
upset conditions that come“to:the notice of the Board/f o
of the conditions of consent.

The industry shall provide temunai manhéi ) h i""‘,chctlon system and a manhole upstream
of final outlet (s) out of the premises: of the ing measm'ement of flow and for taking.samples.

The industry shall for the purpose of measurmg and tecording the quantity of water consumed and effluent
discharged, affix meters of such standards and at such places as approved by the Envu'onmental Engineer,
Punjab Pollution Control Board of the concerned Regional Office.

The industry shall maintain record regarding the operation of effluent treatment plant i.e. record of quantity
of chemicals and energy utilized for treatment and sludge generated from treatment so as to satlsfy the
Board regarding regular and proper operation of pollunon control equipment.

The industry shall provide online monitoring equlpmcn_t s for the parameters as decided by concerned
Regional Office with the effluent treatment plant/air pollution control devices installed, if applicable.

The pollution control devices shall be interlocked with the manufacturing process of the industry.

The authorized outlet and mode of disposal shall not be changed without the prior written permission of the
Board. ' .

The industry shall comply with the conditions |mposed by the SEIAA / MOEF in the environmental
clearance granted to it as required under EIA notification dated14/9/06, if applicable.

The industry shall obtain and submit Insurance cover as required under the Public Liability Insurance Act,
1991.

The industry shall not use any unauthorized out-let(s) for discharging effluents from its premises. All
unauthorized outlets, if any, shall be connected to the authorized outlet within one month from the date of

issue of this consent. For Jain Hans Paper & Mill Board Inds

w:-’"i‘— '

"WuWMgMMWmeﬂﬁwO@MbyPPCB Partner

Jain hans paper & mill board industries,C-52 & 53, focal puml khanna, Khanna, Ludhiana ii, 141401
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25.

26.

28.

29.

30.

32.

33.

34.

3s.

36.

37.

38.

39.
40.

41.

The industry shall make necessary arrangements for the monitoring of effluent being discharged by the
industry and shall monitor its effiuents:-

() Once in Year for Small Scale Industries.

(ii) Four in a Year for Large/Medium Scale Industries.

(iii) The industry will submit monthly reading/ data of the separate encriy meter installed for running
e

of effluent treatment plant/re-circulation system to the concerned gional Office of the Board
by the 5th of the following month. .

The industry shall provide electromagnetic flow meters at the source of water supply, at inlet/outlet of
effluent treatment plant within one month and shall maintain the record of the daily reading and submit the
same to the concerned Regional Office by the Sth of the following month.

The Board reserves the right to revoke this consent at any time in case the industry is found violating any of
the conditions of this consent and/or the provisions of Water (Prevention & Control of Pollution) Act, 1974
as amended from time to time. .

The issuance of this consent does not convey any property right in either real or personal property, or any
exclusive privileges, nor does it authorize any injury to private property or any invasion of personal rights,
nor any infringement of Central, State or Local Laws or Regulations.

The consent does not authorize or approve the construction of any physical structures or facilities for
undertaking of any work in any natural watercourse.

Nothing in this consent shall be deemed to neither preclude the institution of any legal action nor relieve the
applicant from any responsibilities, liabjlities:or:penalties to which the applicant is or may be subjected
under this or any other Act.

The industry shall make necessary and adequate arrangements to hold back the effluent in case of failure of
septic tank. :
The diversion or bye pass of any discliarge from facilities ufilized 5 the applicant to maintain compliance
with the terms and conditions of this eansentzs;gbhxbx&dempt

(i) ° Where unavoidable toprevent-loss oflife or some property damage-or

@) Where excessive storm drainage-or-ran-off would-damage facilities necessary for compliance
with terms and conditions of this consent. The applicant shall immediately notify the consent

issuing authority inwriting of ‘€ach. such diversion or bye-pass.

The industry shall ensure that no water polltition: problem is created in ‘the-area-due to discharge of effluents
from its industrial premises. o , . '

The industry shall con;f;; I;fnment/ Board for the type of

industries where the sitij elines/ cod pmcim? ve'been-notified:
Solids, sludge,. filter backwash or other pollutant removed from or resulting from treatment or control of

waste waters shall be disposed off'in such a manner to prevent.any pollutants from such materials from
entering into natural water. e ; e

The industry shall re-circulate the enfife cooling
extent the treated effluent in processes

fafer arid shall also re-circulate/reuse to the maximum

The industry shall make necessary and adequate arrangements to hold back the effluent in case of failure of
re-circulation system/ effluent treatment plant. :

The industry shall make proper disposal of the effluent so as to ensure that no stagnation occurs inside and
outside the industrial premises during rainy season and no demand period.

Where excessive storm water drainage or run off, would damage facilities necessary for compliance with
terms and conditions of this consent, the applicant shall immediately notify the consent issuing authority in
writing of each such diversion or bye-pass. T

The industry shall submit a detailed plan showing therein the distribution system for conveying waste-water
for application on land for irrigation along with the crop pattern for the year.

The industry shall ensure that the effluent discharged by it is toxicity free.

The industry shall not irrigate the vegetable crops with the treated effluents which are used/ consumed as
raw,

Drains causing oil & grease contamination shall will be segregated. Oil & grease trap shall be provided to
recover oil & grease from the effluent. o

For Tain Hans Paper & Mill Board Inds.

“This is computer generated document from OCMMS by PPCB" :
Jain hans paper & wmill board industries,C-52 & 53, Jocal point, khanna,Khanna, Ludhiana ii, 141401
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The industry shall establish sufficient number of piczometer wells in consultation with the concerned
Regional Office, of the Board to monitor the impact on the Ground Water Quantity due to the industrial
operations, and the monitoring shall be submitted to the Environmental Engineer of the concerned Regional
Office by the 5th of every month. '

The industry shall ensure that its production capacity & quantity of trade effluent do not exceed the quantity

gen:(iioned_in the consent and shall not carry out any expansion without the prior permission/NOC of the
oard.

Environmental Engineer
For & on behalf
of
- (Punjab Pollution Control Board)

Tor Jain Hans Paper & Mill Board Inds

“This is computer generated document from OCWS by PP&B " ]
Jain hans paper & mill byard industries,C-52 & 53, focal point, kh , Khanna,Ludhiana ii,14140]
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[ ; I ==
| (Rea2. Office pg ¢ g UNJAB STATE POWER CORPORATION LIMITED FOR Biling Category
{ . - Head Office, The Mall Palials-147001,Ph. 1912), CIN: U40109PB2010SGC033813 COMPLAINT .|
E-mail: 1912@ps; S : 03
] B Olginalfor @pspel.in, Website: www.pspel in, GSTIN NO: 03AAFCP5120Q12C DIAL 1012 MS MS CATEGORY DPC FOR TOD
[ Division eciplent Duplicate for Supplier, Taxable Invoice, Invoice-cum-Bill of Supply
— BIl Cycl il Date Bill N
Y SUB DIVISION-1 KHANNA [KHANNA Division o - ]BI“ s (.;o :2
e A 06-2024 -JUL-2024 1007021352
AIC No.: 3000855705 KHANN . : = o012
Consumer Name: MS JAIN HANS PApER General Seasonal [Tl Voltage . Due Date  [Bill Amount
|AND BOARD MILL Load 08 446 Supply [Admissiie Meter 22-Jul-  |Rs.11610/-
|Address G.TROAD KK —_— e — - —t—
Adcress. G TROAD KHANNA-141401.1Npia. GO - 0 100 2024
|GST Na Details of Meter ' “er make Sr. No Date of Season
e at . ~ o rywy ——
Ju\mmcuon Cate: 01.01.1980 Slatus Numban Make Capacily ]l)vail Start End
[Niobile No- 93XXXXX4d4 S—
= ik &) X2085290 LR 5-6 ]a 3202
Qld Reading Date
1 © ﬂ{a,‘t New Reading Date BIll Perlod ED Exempt Date  |Feeder Code Meter Security Security Cons. Security Cons / Meter Security Interest
MAY =
¢ — 02-JUL-2024 32 FDC 1 300 55171
IMeter Reading #
s [on New IMeter Multplier Line CTRatio  |Meler CTRatio  |Overall Multiplier MMTS Correction [0l Meter Cons, Unit Cangumed
‘Runmng Reading
24900 |2480.00 1.00 10/5 5/5 2.00 462
[2272.00  fasos00  [1.00 10/5 5/5 200 ; a2
~ s 100 105 515 200 [ 100
[Actual Demand KVA (A) 80% of (L) KVA (B) [Aor B whichever greator|Rale per KVA per  [Billing Days (D) A: Fixed Charges Amount =CxPxDx12/365
. KVA (C) monlh (R)
ie ]\ 00 79.2 79.2 145.00 32 11854.00
(C) Fuel Cost Adjustment Charges “Additinoal Surcharge
Taiiff Rate |B: Amount |KVAH Consumption |Rate of C: Amount Units Tariff Rate Amount Total Energy Charges(Rs.) + FCA + Addl.
FCS/KVAH
: 6.1 2855 0.00 0.00 2855
/{D) Rental Charges GST
Neter Rent tor MCB. CT/PT Unit Rental |Rent for any other [Total Rent HSN Code SGST cGST Total GST D: Total Rent with Tax
PSPl Meter equipment
: 0 1264 113.76 113.76 227.52 1491.52
.;mhmes
age Surcharge Demand Surcharge 'ToD Surcharge
Pl \ollage !Ca(ered Surcharge |Voliage Surcharge  |Demand in Rate of Demand [Amount of Demand Paak Hours KVAH  [Rate Amount E: Total Surcharge (Rs.)
|Voltage ~|Rate Amount excess 9
i1 .00 T1100 0.00 0.00 0.00 40,37 2.00 81.00 81.00
(F) Rebates
Voltage /Own T/F Rebates Threshold Rebates ToD Rebates
Unirs HT/EHT  |OwnT/F  [Amount KVAH eligible for [Amount Non-Peak Hours KVAH  |Rate IAmount F: Total Rebates (Rs.)
Rebate rebate
loco 0.00 0.00 0 0.00 82.5 0.75 62.00 62.00
(G) Previous Adjustment Amount Notice No.:  and Date:
;Unns Fixed Energy IFCA Rentals ges(+) Rebates( Taxes Subsidy Total G: Net Previous Adjustment (Rs.)
Charges  |Charges |
| I [ ! B 0/-29 0/-29
+(H) Sundry Charges/Allowances Notice No.: - and Date: - ]
lunits lexed "Energy FCA Rentals Surcharges(+) Rebates(-) Taxes Subsidy Int. Amount Prev/Arrear |H: Net Sundry
i [Charges  {Charges Total Charges/Allowances (Rs.)
[ 1o /0 /0 / o /0 4 0 0
{(1) Subsidy
{Suvsidised KVAH [Rate for Subsidy [amount [Fixed Charges [i: Net Subsidy (Rs.)
e
26 [6037.00 J6270.00 | [6270.00
/() Taxation
IElectricity Duty WMunicipal |IDF Cow Cess Total Tax (J) Energy Charges TCSTDS Curr/Prev Rounding |Advance Payment Amount for |NET BILL AMOUNT
Tax Amount Next cycle Rs.11610/-
[110000 189.00  [423.00  [0.00 1692 0.00/0.00 Eleven Thousand Six Hundred Ten Rupees
L IS R Only
{(K) Total Billed Amount
seDale Net Amount Payable by due date |Simple interest on delayed payment @1.5%p m [Amount Payable within 1 month after due date
) Ju1-2024 11610 174 1784

) Interest on advance payment Amount

[Pravious cycle advance Amount |Current cydle Interest Amount

[interest Accrued [instrest Paid

|

 TDS Amount

JNei Interest Amount l

lAdvance Payment Amount for Next cycle

Interest @ 1.5% per month on gross unpaid amount including surchar

ge shall be levied after 15 days from due date of bill.

(M) Previous Cycle's Consumption

Cycle 1 Cycle2  [Cycle3  [Cycled Cycle 5 Cycle 6 Cycle 7 Cycle 8 Cycle 9 Cycle 10 Cycle 11 [Cycle 12
IMONTHAUG23  |SEF-23  |NOV-23  |DEC-23 JAN-24 FEB-24 MAR-24 APR-24 MAY-24 JUL-24 A -
Imor:1 o 1 o 0 o o o 1 1 . L
IkwH 830 914 854 478 422 358 398 534 1088 462 - -
lvAH 832 916 854 480 422 356 308 536 1088 462 . -

|Payment History:

Last Payment Received:Rs. 11580 ~on Dated: 22-06-2024

|Message:

~

regulation 32 of the Supply Code, 20

14,

i Payments exceeding Rs.20,000/- shall be accepted in digital mode only w.e.f. 01-07-2021.
In case the payment of billed amount is not made by the du= date.the power supply shall be liable for disconnection afler expiry of 15 days of the due dale and this may be taken as notice under seclion 56 of the Electricity Act 2003 read with

CHARGES HAS BEEN CHARGED AS ED @ 13% OF SOP, MT @ 2% OF SOP, IDF @ 5% OF SOP, COWCESS @ 1 OR 2 PAISA PER KWH/KVAH
ADJUSTMENT DETAIL WITH PERIOD:

! 5. 50% OF FIXED CHARGES AMOUNT 11854 SHALL BE PAID BY PUNJAB GOVERNMENT

| 6. - UNPAID DUES :- A) LATE PAYMENT SURCHARGES : 0 B) LATE PAYMENT INTEREST : 0

| 7. LATE PAYMENT INTEREST @1.5% PER MONTH ON GROSS UNPAID AMOUNT OF THE BILL TILL DEPOSIT OF OUTSTANDING AMOUNT AFTER DUE DATE SHALL BE CHARGED.

i &

| s

!b;}ﬁpuun (HSN Code) Quantly Juac Non-Taxable  |Taxable Amount  |CGST 9% SGST 9% Tolal

1 Amount

[ireter Rent (897319) 1 N o 1264 13.76 11376 129152
[MCB Rent (997318) 1 - o 0 o o 0
[Electncal Energy (271600) 462 UNT-Units o 0 o o 0

Powered by Olo CE(IT) PSPCL

Print Data: 07-20-2024 05:17 PM

For Jain Hans Paper &

ill Board Inds

Partee

T

’
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£ N
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Gmaﬂ satish satish <satish@shreyansfabrics.in>

Fwd: Pollution control board
1 message

Vinay Jain <vinayjain0102@gmail.com> Fri, Aug 16, 2024 at 10:19 AM
To: "satish@shreyansfabrics.in" <satish@shreyansfabrics.in>, gaganalagh7804@gmail.com

Regards
Vinay Jain
+91 9915719444

Begin forwarded message:

From: Vinay Jain <vinayjain0102@gmail.com>
Date: 9 August 2024 at 5:47:25 PM IST

To: eercfgs@gmail.com

Subject: Pollution contro! board

The SDO

Punjab Pollution control Board

Khanna DIST. LUDHIANA

Dear Sir

We humbly submit that due to problems faced by our industry during COVID -19 we are unable to run our industry profitably. As & when market conditions become
favourable we will start our unit. As of now our unit is shut down & we are not working from last two years, So our unit is not discharging any effluents from the unit.
Only security persons are present in the unit. This is for your information only.

Regards

Vinay Jain

JAIN HANS PAPAER & MILL BOARD INDUSTRIES
C-52, 53 FOCAL POINT KHANNA

+91 9915719444
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SUI/APPLAl NO. .vvoonnvviiesissiinenssis s nsenrssssssssssssssisssssssmsesssssissnnns s sosseseenso: JURISDICTION OF 201
Inre:-

Gen.Scretary. Industrial. Focal Roint... ..Plaintiff(s) or  Petitioner(s)

Appellant(s)  Complainant(s)

VERSUS

State.of Punjab Defendant (s)/ Respondent(s) / Accused Know all to whom
these Present shall come that I/we . Jitender.Jain.Slo.Praksh.Chand.Jain.R/0.H.No. 111 B,

‘New Kitchlu-Nagar;,-Block-B; Ludhiana-{Respondent-No-27)

THE ADOVE NMBMEM....c.uue i rvrieruie s sessesssssesas s sss esses s essssess s e sbs et s o508 e s e sns s s

Naveen Chaudhary
D/6124/2010

{herein after called the advocate/s) to be my / our Advocate in the above — noted case authorize him:-
To act, appear and plead in the above-noted case in this court or in any other court in which the same

may be tried or heard and also in the appellate court including High Court subject to payment of fees separately
for each court by me/us.

To sign file, verify and present pleadings, appeals cross-objection or petitions for executions review,
revision, withdrawal, compromise or other petitions or affidavits or other documents as may be deemed necessary
or proper for the prosecution of the said case in all its stages subjects to payment of fees for each stage.

To file and take back documents, to admit and/or deny the documents of opposite party.

To withdraw or compromise the said case or submit to arbitration any differences of disputes
that may arise touching or in any manner relating to the said case.

To take execution proceedings on paying separate fee.

To deposit, draw and receive money, cheques, cash and grant receipts hereof and to do all
other acts and things which may be necessary to be done for the progress and in the course of the
prosecution on the said case.

To appoint and instruct any other Legal Practitioner authorizing him to exercise the power and
authority hereby conferred upon the Advocate whenever he may think fit to do so and to sign the
power of attorney on our behalf.

And I/we undersigned to hereby agree to ratify and confirm all acts done by the Advocate or
his substitute in the matter as my/our own acts, as if done by me/us to all intents and purpose.

And i/we undertake that 1/We or my/our duly authorized agent would appear in court on ali

hearings and will inform the Advocate for appearance when the case is called.

And I/We undersigned do hereby agree not to hold the advocate or his substitute responsible for the
result of the said case. The adjournment costs whenever ordered by the court shali be of the Advocate which he
shall receive and retain for himself.

And I/we undersigned do hereby agree that in the event of the whole or part of the fee agreed by me/us
to be paid to the advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the said case
until the same is paid up. The fee settle is only for the above case and above Court. I/We hereby agree that once
the fee is paid, | /We will not be entitled for the refund of the same in any case whatsoever and if the case
prolongs for more than 3 years the original fee shall be paid again by me/us.

IN WITNESS WHERE OF I/We do hereunto set my/our hand to these presents the contents of which have

been understood by me/us on this Day of. 201 Accepted subject to the terms of
thefees: For Jain Hans Paper & Mill Board Inds.
-~
Advocate & . «Client Client
umb Impression of Below Mentioned Person,

/ Partner

v 0
(/‘f”',‘)/lldentify the Signatur,
w Signed in My Presence. The Client.



Ankit Siwach
Typewriter
Gen Scretary Industrial Focal Point

Ankit Siwach
Typewriter
State of Punjab

Ankit Siwach
Typewriter
Jitender Jain S/o Praksh Chand Jain R/o H No 111 B,

Ankit Siwach
Typewriter
New Kitchlu Nagar, Block-B, Ludhiana (Respondent No 27)

Ankit Siwach
Typewriter
Naveen Chaudhary

D/6124/2010

Ankit Siwach
New Stamp


Ref. NO. it Dated

JAINHIANS PAPER

:j-P & MILL. BOARD INDUSTRIES

Mfg. Mill Board & Hard Board
Factory : C-52-53, Focal Ponit, KHANNA-141401 (Pb.)

......................................

AUTHORITY LETTER

I, Vinay Jain S/o Jatinder Jain, partner of M/s Jain Hans Paper & Mill
Board Industries, Khanna-141401 (PB), do hereby authorize Mr.
Jatinder Jain S/o Parkash Chand Jain to complete all administrative,
revenue and legal formalities for the purpose of representation of the
firm before National Green Tribunal (NGT), Delhi. This authority is
valid for the activities including signing, authorizing and submitting any
application forms, affidavits or other documents; appoint any persons,
consultants, firms or companies, making payments and submit fees to
any government or non-government departments and organizations; or
any other activity required for the aforementioned purpose; and that his
acts and deeds will be binding on the firm.

The signature of Jatinder Jain have been attested and reproduced below
for the said gurpose.

For Jain Hans Paper & Mill Board Inds For Jain Hans Paper & Mill Board Inds
’
y ~ Y
\\ Aa:*'“ 7
it Partner Parlzer
Executan Authorized Signatory

H.O. : 1630 Bagh Khazanachiana, LUDHIANA. Mob. : 98786-35444
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D, ' L
SUNTAS PUNJAB POLLUTION CONTROL BOARD ~¢~ LIFE
— Zonal Office-TI, Vatavaran Bhawan, Nabha Read, Patiala - 147001. W bR A
T ST, ‘Website:- www.ppcb.gov.in
il U Y
| 24
Office Dispatch No : Registered/Speed Post Date:
Industry Registration ID:  RISLDHKH485462 Application No: 22853014
To,
Loveneet Singh
- D-4, Tocal Point, Khanna

Khanna,Ludhiana-141401

Subject: Grant Varicd 'Consent to Operate’an outlet w/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974
for discharge of effluent.

With reference 1o your application for obtaining Varied 'Consent to Operate’ an outlet for discharge of the effluent
w/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974, you are, hereby, authorized to operate an
industrial unit fordischarge of the efflueni(s) arising out of your premises subject to the Terms and Conditions as
mentioned in this Certificate

1. Particulars of Conscnt to Operate under Water Act, 1974 granted to the industry

Consent to Operate Certificate No. CIOW/Varied/LDHKH{2023/2285301 4

Datc of issue : 11/08/2023

Date of expiry : 30/0&/2027

Certificate Type : Varied

Previous CTO No. & Validity : CTOW/Renewal/LDHKH/2023/22030425
From:30/05/2023 T0:30/06/2027

2. Particulars of the Industry

| Name & Designation of the Applicant Loveneet Singh, (Proprielor)

Address of Industrial premises Mis Jasbir Industries,
D4, Focal Point, Khanna,
Khanna Ludhiana Khanna-141401

Capital Investment of the Industry 39.07 lakhs
Category of Industry Red
Type of Industry 1044-Industry or process involving metal surface treatment

or process such as pickling/electroplating/paint
stripping/heat treatinent using cyanide batl/ phosphating or
finishing and anodizing / enamellings/ galvanizing

Scale of the Industry Small

Office District Ludhiana Khanna

Conscnt Fee Details Rs. 18000/- vide UTR No. N103232417861564 dated
13/04/2023.

Raw Materials(Name with quantity per day) M.S. Strip ? 110 k g /day and Nickel & Chromium Plating
Salt @ 600 kg/year

Products (Name with quantity per day) Needle and slide plate @ 3600 numbers/day.

"This is computer generated document from OCMMS by PPCB"
M/s Jasbir Industries,D-4, Focal Point, Khanna, Khanna, Ludhiana Khanna, 141401
Pagel

o] ACk__ IMDS

-
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IS
SONTES PUNJAB POLLUTION CONTROL BOARD
NJA Zonal Office-II, Vatavaran Bhawan, Nabha Road, Patiala — 147001.
™ ™ s Website:- www.ppeb.gov.in
|/
Office Dispatch No : Registered/Speed Post Date:
Industry Registration ID: RISLDHKII485462 Application No : 22030417
To,
Lovencet Singh
D4, Focal Point, Khanna
Kbanna.Lndhiana-14isui
Subject:  Extension in validity of consent no. CTOA/Rencwal/L.DHKH/2018/7827353 dated 23/07/2018 granted under
the provisions of the Air (Prevention & Control of Pollution) Act, 1981.
I. Particulars of Consent to Oper:ate under Air Act, 1981 granted to the industry
Consent to Operate Certificate No. CTOA/Renewal/LDHKH/2023/22030417
Date of issuc : 30/05/2023
Date of expiry : 30/06/2027
Certiticate Type : " | Renewal
Previous CTO No. & Validity : CTOA/Renewal/LDHKII/2018/7827353
From:23:07/2018 To:30/06/2023

2. Particulars of the Industry

Name & Designation of the Applicant Loveneet Singh, (Proprietor)

Address of Industrial premises M/s Jasbir Industries,
D-4, Focal Point, Khanna,
Khanna,Ludlhiana Khanna-141401

Capital Investment of the Industry 39.07 lakhs
Category of Industry Red
] Type of Industry 1044-Industry or process involving metal surface treatment

or process such as pickling/electroplating/paint
stripping/heat trearment using cvanide bath/ phosphating or
 finishing and anodizing / enamellings/ galvanizing

Scale of the Industry Small
Office District Ludhiana Khanna

"This is computer generated document from OCMMS by PPCB”
M.s Jashir Indusiries. -4, Facal Point, Khanna,Khanna,Jadhiana Khanna, 141401
Pagel
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This is with reference Lo the request made by the industry for renewal ot consent to aperate granted by the Board under the Air
{Prevention and Control of Pollution) Act, 1981.

The validity of consent to operate granted to the industry vide no. CTOA/Renewal/LDHKH/2018/7827353 dated 23/07/2018
both valid upto 30/06/2023 under the Air (Prevention and Control of Pollution) Act, 1981 is hereby extended upto 30/06/2027
for the manufacturing of Needle and slide plate @ 1500 numbers/day with the same conditions as mentioned therein and specific
condition that the industry shall not add any additional air polluting process without obtaining prior wrilten permission of the
Board.

All other contents shall remain unchanged. This letter shall remain appended with the consent issued vide no.
CTOA/Renewal/LDHKH/2018:7827353 10 the indusiry under the Air (Prevention & Control uf Pollution) Act. 1981,

304152023
{Om Parkash)
Environmental Engincer
For & on behalf
of
(Punjab Pollution Control Board)

Endst. No.: Dated:

A copy of the above is forwarded to the following for information and necessary action please:
The Environmental Engincer, Punjab Pollution Control Board, Regional Office, Fatchgarh Sahib. She is requested 1o ensure the

compliance of the consent conditions and submit the report accordingly.

/N n

AR/,

.

30/05:2023

{Om Parkash)
Envirommental Engineer

For & on behalf
of
(Punjab Pollution Control Board)

“This is computer gencrated document from OCMMS by PPCB”
M:s Jasbir Industries.D-4, Facal Point, Khanna, Khanna, Ludhiana Khanna, 141401
P agu?
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BEFORE NATIONAL C GREEN TRIBUNAL AT NEW DELHI
IN' THE COURT  OF oo rrooeersomeremmrmeseessssesssesmees

Suit/ApPeal NO ... .. . oo . ... . JURISDICTION OF 201

Inre: -

GenSecretaryIndustrlaFocaPomt ................................... Plaintiff{s) or Petitioner(s)
“Appeliant(s) Complainant(s)

VERSUS

State of Punjab ..Defendant (s)/ Respondent(s) / Accuscd Know all to whomthese

Present shall come that I/we .Queneet.Singh. S/o Ranjeet Singh-R/0.76,-0ld.-Cinema. Road., Mohalah Brahm Puri
L.udhiana {Rpannndnnf No QR\ e

The above named

......... do hereby appoint
Naveen Chaudhary

D/6124/2010

(herein after called the advocate/s) to be my / our Advocate in the above - noted case authorize him: -

To act, appear and plead in the above-noted case in this court or in any other court in which the same
may be tried or heard and also in the appellate court including High Court subject to payment of fees separately
for cach court by me/us.

To sign file, verify and present pleadings, appeals cross-objection or petitions for executions review,
revision, withdrawal, compromise or other petitions or affidavits or other documents as may be deemed necessary
or proper for the prosccution of the said case in all ils stages subjects to payment of fees for cach stage.

To file and take back documents, to admit and/or deny the documents of opposite party.

To withdraw or compromise the said case or submit to arbitration any differences of disputes
that may arise touching or in any manner relating to the said case.

To take execution proceedings on paying separate fee.

To deposit, draw and receive money, cheques, cash and grant receipts hereof and to do all
other acts and things which may be necessary to be done for the progress and in the course of the
prosecution on the said case.

To appoint and instruct any other Legal Practitioner authorizing him to exercise the power and
authority hereby conferred upon the Advocate whenever he may think fit to do so and to sign the
power of attorney on our behalf.

And l/we undersigned to hereby agree to ratify and confirm all acts done by the Advocate or
his substitute in the matter as my/our own acts, as if done by me/us to all intents and purpose.

And I/we undertake tnat I/We or my/our duly authorized agent would appear in court on all
hearings and will inform the Advocate for appearance when the case is called.

And 1I/We undersigned do hereby agree not to hold the advocate or his substitute responsible for the
result of the said case. The adjournment costs whenever ordered by the court shall be of the Advocate which he
shall receive and retain for himself.

And l/we undersigned do hereby agree that in the event of the whole or part of the fee agreed by me/us
to be paid to the advocatle remaining unpaid he shall be entitled to withdraw from the prosecution of the said case
until the same is paid up. The fee settle is only for the above case and above Court. I/We hereby agree that once
the fee is paid, | /We will not be entitled for the refund of the same in any case whatsoever and if the case
prolongs for more than 3 years the original fee shall be paid again by me/us.

IN WITNESS WHERE OF I/We do hereunto set my/our hand to these presents the contents of which have
been understood by me/us on this ...eceecececenriec e, Day of 201 Accepted subject to the terms of
the fees.

For Jasbir In

Wi
J W / -~

Advoté ' ient Prop'

Hdentity the Signature/Thumb impression of Below Mentioned Person,

Signed in My Presence. The Client.


Dell
Typewriter
Gen Secretary Industria Foca Point

Dell
Typewriter
State of Punjab

Dell
Typewriter
oveneet Singh S/o Ranjeet Singh R/o 76, Old Cinema Road, Mohalah Brahm Puri

Dell
Typewriter
Ludhiana (Respondent No. 28)

Dell
Typewriter
Naveen Chaudhary

D/6124/2010

Ankit Siwach
New Stamp
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PUNJAB POLLUTION CONTROL BOARD
Zonal Office-II, Vatavaran Bha“fan, Nabha Road, Patiala

Website:- www.ppcb.gov.in

Office Dispatch Mo : Registered/Speed Post Date:
Industry Registration ID: O20LDHKH977487 Application No: 12184125
To.
Sudhir Kumar
D-17, Focal Point, Khanna
Khanna,Ludhiana-141401
Subject: Renewal of 'Consent to Operate’ u/s 21 of Air (Prevention & Control of Pollution) Act, 1981 for discharge of

emidsions arising ont of premises.

e

With reference to your application for obtathingiREaEWal-of 'Consent to Operate’ u/s 21 of Air (Prevention &
Control of Pollution) Act, 1981, you are hereby, authorized to operate an industrial unit for discharge of the
emission(s) arising out of your premises subject to the Terms and Conditions as mentioned in this Certificate.

3. Partivatars of Conseiit to Operate und

eir Al

. g '?’k [Eiakie
i e ] PEA :
Act, 1681 graiited f,;; m;e,,m;xu%m{
. & ol "i N

Xy

Consent to Operate Certificate No.

Date of issue :

1303/ 020~ i

Date of expiry :

] 3000975024 e

£ nerds LI ~ e TOkd
Cortineate T‘S pe -

. Runéffﬁ;l V

Previous CTO No. & Validity :

LDHY /R@'II/GG/APC/RenewaI/385
09/20 0:31/03/2020

2, Particulars of the Industry

Name & Designation of the Applicant

Sudhir Kumar, (Managing Partner)

Address of Industrial premises

Ms Jeet Rai And Sons,
D-17, Focal Point, Khanna,
Khanna,Ludhiana Khanna-141401

Capital investment of the indusiry 46.58 fukhs
Category of Industry Orange
Type of Industry 2030-Fish feed, poultry feed and cattle feed

Scale of the Industry

Small

Office District

Ludhiana Khanna

| Consent Fee Details

Rs. 14500/~ vide UTR. No. 329918617 dated 07/02/2020

“This is computer generated document from OCMMS by PPCB"
M/s Jeet Rai And Sons,D-17, Focal Point, Khanna,Khanna,Ludhiana Khanna, 141401

Pagel




Raw Materials (Name with Quantity per day) 1.DOC @ 2.4 MID

2. Rice Phuck @ 0.8 MTD

3. Rice Bran @ 1.0 MTD

4. Mollasses @ 0.2 MTD

5. Salt @ 0.2 MTD

6. Maize @ 0.8 MTD

7. Mustared Seed @ 0.7 MTD

8. Cuiliun Seed Take & 0.7 MTD

9. Cotton Seed @ 0.2 MTD

Products (Name with Quantity per day) Cattle Feed @ 3000 MT/Year
By-products, if any, (Name with Quantity per day) --
Details of the machinery and process 4s per details given in application no.12184125

Raw Material Weighing Hopper
Grinding iiaerr Cufleciion Hupper

Blending Pelletization Packing

Quantity of fuel required (in TPD) and capacity of As per details given in application no.12184125
boilers/ Furnace/Thermo heater etc.

Type of Air Pollution Control Devices to be installed As per details given in application no.12184125

Stack height provided with each boiler/thermo As per details given in application no. 12184125
freaier/Furuace eic,

Sources of emissions and type of pollutants mmelASoper. details given in application no.12184125
Standards to be acheived under Air(Prevention & As per emission standards prescribed by PPCB/ MoEF &
Control of Pollution) Act, 1981 CC.

-l

|

12/03/2020

(Rajeev Gupta)
Environmental Engineer

For & on behalf
o
(Punjab Pollution Control Board)

Endst. No.: Dated:

A copy of the above is forwarded to the following for information and necessary action please:

Environmental Engineer, Regional Office, Fatehgarh Sahib.
A -

12/03/2020

"This is computer generated document from OCMMS by PPCB"
Mjs Jeet Rai And Sons,D-17, Focal Point, Khanna, Khanna,Ludhiana Khanna, 141401
Page?
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— PUNJAB POLLUTION CONTROL BOARD
—-—EM Zonal Office-Il, Vatavaran Bhawan, Nabha/Road, Patiala
D N Website:- www.ppcb.gov.in

el B 9 By
_RGys

Office Dispatch No : Registered/Speed Post Date:
Industry Registration ID: Q20LDHKH977487 ApplicationNo: 12190437
To,
Sudhir Kumar
D-17, Focal Point, Khanna
Khanna,Ludhiana-141401
Subject: Renewal of 'Consent to Operate'an outlet u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 for

discharge of effluent,

With reference to your application for obtaining Renewal of 1;%4Consent to Operatei; Yaan outlet for discharge of the
effluent u/s 25/26 of Water (Preveation & Control.of:Rollution) Act, 1974, you are, hereby, authorized to operate an
industrial unit fordischarge of the effluent(s) arisiiig out of Your premises subject to the Terms and Conditions as

mentioned in this Certificate.

1. Particulars of Consent to Operate under Water Act: 19r~'*74"“‘gl"7"raﬁ‘téld 0t

PRI

IR
by .

n

PRSI

b <
d a

stry

?
s

u

1963
gidgpet s
= I

il

1

Consent to Operate Certificate No.

¥

- |- CTOW/Rerewal/ LDHKH/2020/12190437

Date of issue :

12/03/2620""

Date of expiry :

| 3092024

Certificate Type :

Previous CTO No. & Validity :

2, Particulars of the Industry

Name & Designation of the Applicant

J( ‘Managing Pariner)

Address of Industrial premises

Ms Jeet Rai And Sons,
D-17, Focal Point, Khanna,
Khanna, Ludhiana Khanna-141401

Capital Investment of the Industry 46.58 lakhs

Category of Industry Orange

Type of Industry 2030-Fish feed, poultry feed and cattle feed
Scale of the Industry Small

Office District Ludhiana Khanna

Consent Fee Details

Rs. 14500/- vide UTR.
No. 320918617 dated 07/02/2020

"This is computer generated document from OCMMS by PPCB"
Mis Jeet Rai And Sons,D-17, Focal Point, Khanna,Khanna, Ludhiona Khanna, 141401
Pagel
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Raw Materials(Name with quantity per day) 1.DOC @ 2.4 MTD

2. Rice Phuck @ 0.8 MTD

3. Rice Bran @ 1.0 MTD

4. Mollasses @ 0.2 MTD ,

5. Salt @ 0.2 MTD

6. Maize @ 0.8 MTD

7. Mustared Seed @ 0.7 MITD

8. Cotton Seedt Cake @ 0.7 MITD
9. Cotton Seed @ 0.2 MTD

Products (Name with quantity per day) Cattle Feed @, 3000 MT/Year

By-Products, if any,(Name with guantity per day) -~

As per details given in application no. 12190437
Raw Material Weighing Hopper

Grinding: Mixer Collection Hopper

Blending Pelletization Packing

Details of the machinary and processes

Details of the Effluent Treatment Plant Domestic Effluent @ 0.3 KLD

Mode of Disposal SEWAGE

Standards to be achieved under Water(Prevention & As per effluent standards prescribed by PPCB/ MoEF &
Control of Pollution) Act, 1974 CC.

o M IONCREES

. ‘;';aq.! 3 ! :‘z,,,~
gt ate ke aarA s i STt S0 g an e Teney o
. 12/03/2020
" (Rajeev Gupta)
« .. .. Environmental Engineer
For & on behalf
; o of
Ty

Endst, No.: Dated:

A copy of the above is forwarded to the following for information and necessary action please:

Environmental Engineer, Regional Office, Fatehgarh Sahib.

D

>

afl e

12/03/2020

(Rajeev Gupta)
Environmental Engineer

For & on behalf
o
(Punjab Poltution Control Board)

"This is computer genevated document from OCMMS by PPCB”
Mjs Jeet Rai And Sans.D-17, Focal Point, Khanna,Khanna,Ludhiana Khanna, 141401
Page?
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" BEF N TRIBUNAL AT NEWDELHI

Sutt/Appeal No . . . .JURISDICTION OF 201
inre: -
Gen Secretarylndustl‘laFOC a Point Plaintiff{fs)or  Petitioner(s)

Appellant(s) Complainant(s)

VERSUS

G.jeerRal Knanna S JEM fesiretfiogy biadppminese

Coony, Railway-Road;-L-udhiana-(Respondent.No.29)

te above named o

..do hercby appoint

~ Naveen Chaudhary ™"
D/6124/2010

(herun after called the advacate/s) to be my / our Advacate in the above - noted case authorize him: -

To act appear and plead in the above-noted case i this court or in any other court in which the some
may be tried or heard and also in the appellate court including High Court subject to payment of fecs separately
tor cach court by me/us.

lc sign tile, verify and present pleadings, appeals cross-objection or petitions for executions review,
revision, withdrawal, compromise or other petitions or affidavits or other documents as may be deemed necessary
o proper for the prosecution of the said case in all its stages subjects to payment of fees for each stage.
To file and take back documents, to admit and/cr deny the documents of opposite party.

To withdraw or compromise the said case or submit to arbitration‘any differences of disputes
that may arise touching or in any manner relating to the said case.

lo take execution proceedings on paying separate fee.

To deposn, draw and receive money, cheques, cash and grant receipts hereof and to do all
other acts and things which may be necessary to be done for the progress and in the course of the
prosecution on the said case.

To appoint and instruct any other Legal Practitioner authorizing him to exercise the power and
authority hereby conferred upon the Advocste whenaver he may think fit to do so and to sign the
power of attorney on our behalf.

And I/we undersigned to hereby agree 1o ratify and confirm all acts done by the Advocate or
"o ratitute i the matter as my/our own acts, as it done by me/us to all intents and purpose.

And I/we undertake that I/We or my/aur duly autnorized agent would appear in court on all
heanngs and will inform the Advocale for appearance when the case is called.

And I/We undersigned do hereby agree not to hold the advocate or his substitute responsible for the
result of the said case. The adjournment costs whenever ordered by the court shall be of the Advocate which he
shall receive and retain for himself.

And I/we undersigned do hereby agree that in the event of the whoale or part of the fee agreed by me/us
ta be paid to the advocate remaining unpaid he shall be entitled to withdraw from the prasecution of the said case
until the same s paid up. The fee settle is only for the above case and above Court. I/We hereby agree that once
the fee 1s paig, | /We will not be entitled for the refund of the same in any case whatsoever and if the case
prolongs for more than 3 years the original fee shall be paid again by me/us.

IN WITNESS WHERE OF I/We do hereunto set my/our hand Lo these presents the contents of which have
been understood by me/us on this ... . ~uDayof L 201 Accepted subject to the lerms of

the fees.
o Jeet Rai and Sons

-
Lt Guelbon b

Partner

Advécate Client

ldentify the Signature/Thumb Impression of Below Mentioned Person,
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State of Punjab
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Typewriter
Sudhir Khanna S/o Jeet Rai Khanna R/o Jeet Rai College, Pratap

Dell
Typewriter
Coony, Railway Road, Ludhiana (Respondent No 29)
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Typewriter
Naveen Chaudhary

D/6124/2010

Ankit Siwach
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JEET RAI & SONS

Manufacturers of : HIGH QUALITY "SUPER STAR & PARAS" CATTLE FEED

AUTHORITY LETTER

[ Ranbir Kumar S/o Sh. JIT RAI partner of M/s JEET RAI & SONS, D-1 7, FOCAL
POINT Khanna—l4]40](PB.) do hereby authorize Sh. SUJ DHIR KHANNA S/o

Sh. JIT RAI to complete all administrative, revenye and legal formalities for the purpose
Of representation of the firm before National Green Tribunal (NGT), Delhi. This
authority is valid for the activities including signing, authorizing and submitting any
application forms, affidavits or other documents; appoint any persons, consultants,
firms or companies making payments and submit fees 10 any government or non-
government departments and organizations; or any other activity required for the
aforementioned purpose; and that his acts and deeds w ] be binding on the firm.

The signature of PARTNERS of the firm has been attested and reproduced below for the

said purpose,

Executants

Authorized Signatory
FOR JEET RAI & SONS

Raordomn N\, FOR JEET RA! & SONS
PARTNER Smbﬂw/ﬁw"/

SUDHTORTMER 4

Date: 05/08/2024

Subject to Khanna Jurisdictiop.gglly

D-17, Focal Point, KHANNA-141401 (Pb.) .
Tel. (Office) 225399, 223104, 329392 + (Mobile) 98140-25490, 98150-254
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'______ PUNJAB POLLUTION CONTROL BOARD
-——P—U—N—QLB—— Zonal Office-I1, Vatavaran Bhawan, Nabha Road, Patiala - 147001.
TN Websites~ www.ppcb.gov.in g
Loks R
R\ |/ 4 ,
2. . J
Office DispatchNo: D l LS r}‘ Registered/Speed Post Date: 21 "// -2eo22
Industry Registration 1D: OI8LDHKH963641 : Application No: 20271802

1o,
Ranbir Kumar
D-12, Focal Point, Khanna
Khanna.Punjab-141401

Subject:  Grant Varied 'Consent to Operate’an outlet u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974

for discharge of effluent.

W ith relerence to your application for obtaining Varied 'Consent to Operate’ an outlet for discharge of the effluent
¢+ 25 26 of Water (Prevention & Control of Pollution) Act, 1974, you are, hereby, authorized to operate an
industrial unit fordischarge of the effluent(s) arising out of your premises subject to the Terms and Conditions as

mentioned in this Certificate

1. Particulars of Consent to Operate under

Water Act, 1974 granted to the industry

Egjonscnt to Opéerate Certificate No.

CTOW/Varied/LDHKH/2 022/2 0271802

: Date of issue :

21/11/2022

Date of expiry :

Certificate Type :

30/09/2027

Varied

Previous CTO No. & Validity :

CTOW/Varied/[.DHKH/2018/7275290
From:14/05/2018 T0:30/09/2022

2. Particulars of the Industry

“Name & Designation of the Applicant

Ranbir Kumar, (Managing Partner)

“Address of Industrial premises

M/s Jeet Rai & Sons,
D-12, D-13, D-125, D-126, Focal Point, Khanna,
Khanna,Ludhiana Khanna-141401

". - ——
lCapiml Investment of the Industry

324.62 lakhs
'_(_“ ategory of Industry Orange
'1.\_21._ of Industry 2030-Fish feed, poultry feed and cattle feed
a»S._Lfﬂl(_f-l_)l: the Industry Suall

;Qfﬁcc District

Luthiana Khanna

1 Consent Fee Details

Rs. 54000/- Vide UTR no. N257222119424522 dated
14/09/2022 and Rs. 15200/- vide UTR no.  ~
N290222166532590 dated 17/10/2022.

|
1
| Raw Materials(Name with quantity per day) Rice Polish @ 3 MTD, Mollusses @ 1.2 MTD, Rice Phuck
[
|

4.5 MTD, Salt (@ 1.2 MTD, Mustard Seed Cake @) 4.2
MTD, DOC @ 14.25 MTD, Cotton Seed @ {.2 MTD,
Cotlon seed cake @ 4.2 MTD and Maize @ 4.5 MTD.

rProducts (Name with quantity per day)

Cuttle Feed @ 12000 MT/Year.

- By-Products. if any,(Name with quantity per day) Nil.

“This o computer generated document from OCMMS by PPCB"
Mis Jeet Rai & Sons D-12. O-13. D-125, D-126, Focal Point, Khanna, Khanna, Ludhiona Khanna, 141401
Pagel
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As per details given in upplication form no. 20271802

Details of the machinary and processes
' Raw Material --> Batch Preparation --> Grinding -->
Mixing --> Pellets --> Air Cogling --> Crumbling -->
Sieving --> Packing --> Ready.
Details of the Effluent Treatment Plant Trade Effluent : Nil.

I

! Dumestic Effluent @ 0.3 KLD.
| Mode of Disposal

Domestic Effluent @ 0.3 KLD : Into PSIEC Sewer,

+Standards to be achieved under Water(Prevention & As per effluent standards préscr[bed by the Board/
- Control of Pollution) Act, 1974 MoEF&CC as amended. from time to time.

217112022
(Rajeev Gupta)
Environmental Engineer
For & on hehalf
al
(Punjab Pollution Control Board)

Endst. No.: Dated:

A copy of the above s forwarded to the following for information and necessary action please:

I'he Environmental Engineer, Punjab Pollution Control Board, Regional Office, Fatehgarh Sahib. She is requested to ensure the
comphance of the consent conditions and submit the report accordingly.

2141112022
(Rajeev Gupta)
Environmental Engineer
For & on behalf
of
(Punjab Poilution Control Board)

"This is computer generated ducument from OCMMS by PPCR"
Mis Jeet Rt & Sons, D-12. D-13, D-125. D-126, Facal Point, Khanna Khaenna, Ludhiona Khannea, 14140/
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— PUNJAB POLLUTION CONTROL BOARD
—M— Zonal Office-I1, Vatavaran Bhawan, Nabha Road, Patiala - 147001, .
N Website:- www.ppcb.gov.in !
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RN
Oftice Dispateh No : s P \T Registered/Speed Post Date: 2Z) = []= 20 22—
Industry Registration 1D: OI18LDHKHY963641 Application No: 20271801

o,
Ranbir Kumar
1)-12. Focal Point, Khanna
Khunna.Punjab-141401

subject:  Grant Varied 'Consent to Operate' u/s 21 of Air (Prevention & Control of Pollution) Act, 1981 for discharge

of emissions arising out of premises.

With reference to your application for obtaining Varied 'Censent to Operate' u/s 21 of Air (Prevention & Control of
Pollution) Act, 1981, you are hereby, authorized to operate an industrial unit for discharge of the emission(s) arising
out of your premises subject to the Terms and Conditions as mentioned in this Certificate.

1. Particulars of Consent to Operate under Air Act, 1981 granted to the industry

Cansent o Operate Certificate No.

CTOANVaried/LDHKH/2022/20271801

“Date of issue

2171172022

l)ulu_ufuxvp_ivxy':\'_ :

30/09/2027

Certdicate Type s

Previous CTQ No, & Validity :

Varied

CTOA/Varied/LDHKH/2018/7275596
From:14/05/2018 T0:30/09/2022

1

. Particulars of the Industry

: Name & Designation of the Applicant

(Ranbir Kumar, (Managing Partner)

Address of Industrial premises

Mes Jeet Rai & Sons,
Khanna,Ludhiana Khanna-141401

D-12, D-13, D-125, D-126, Focal Point, Khanna,

' Capital Investment of the Industry

324.62 lukhs

; Category of Industry

Orange

!. Type of Industry

2030-Fish Jeed, poultry feed and cattle feed

Seale of the Industry

Small

_Office District 3
! Consent Fee Details

!

Ludhiana Khanna

14209/2022 and Rs. 15200/- vide UTR no.
-N290222166532582 dated 17/10/2022.

Rs. 65300/~ Vide UTR no. N257222119424519 dated

"This is computer generuted dacument from OCMMS hy PPCB"
M/is Jeet Rui & Sons.D-12, D-13. D-125, D-126, Focal Point, Khanna, Khanna, Ludhiana Khanna, 141401

Pugel
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Raw Materials (Name with Quantity per day)

I
| Rece Polish @ 3 MTD, Mollasses @ 1.2 MTD, Rice Phuck
p&k 4.5 MTD, Salt @ 1.2 MTD, Musturd Seed Cuke @ 4.2

MTD, DOC @ 14.25 MTD, Cotion Seed @ 1.2 MTD,
Cotton seed cake @ 4.2 MTD and Maize @ 4.5 MTD.

i Products (Name with Quantity per day)

Cattle Feed @ 12000 MT/Year.

“By-products, if any, (Name with Quantity per day)

Nil.

Details of the machinery and process

i
'
i

As per details given in application form no. 20271801

Ruw Muerial --> Butch Prepuration --> Grinding -->
Mixing --> Pellets --> Air Cooling --> Crumbling -->
Sieving --> Packing --> Read)y.

( Quantity of fuel required (in TPD) and capacity of

Ll)_gi_lcrs/ Furnace/Thermo heater etc.

Boiler of cupacity | TPH : Wood @ 25 Kg/day.

i Type of Air Pollutiun Conirel Deviees {o be installed

«Soiter of capacity | TPH : Cyelone Separator.,

'Stack height provided with each boiler/thermo
'heater/Furnace ete.

Boiler of cupacity | TPH . Stack of height 9 mtr above
ground level.

|
| Sources of emissions and type of pollutants

Process emissions.

’Smndm-ds to be acheived under Air(Prevention &
' Control of Pollution) Act, 1981

As per stack emission standards prescribed by the Board/
MoEF&CC as amended from time to time.

— ." e
|

27112022
(Rajeev Gupta)
Environmental Engineer
For & on hehalf
of
(Punjab Pollution Control Board)

ndst, No.: Dated:

A copy of the above is forwarded to the following for information and necessary action pleage:

The Environmental Engineer, Punjab Pollution Control Board. Regional Office, Fatehgarh Sahib. She is requested to ensure the

c_:éi'é__'_w

214112022

sempliange of the vonsent conditions and submit the report accordingly.

(Rajeev Gupta)
Environmental Engineer

"This is computer generated document from OCMMS by PPCB"
Mis Jeet Rai & Sons,D-12, D-13, D-125, D-126. Facal Point, Khanna, Khanna, Ludhiana Khanna, 141401

Page2
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IN THHE CQURT Of

Suit/Appeal No . .. ... JURISDICTION OF 201
Inre: -
Gen Secretary Industrial Focal Point Plaintififs) or  Petitioner(s)

Appellant(s) Complainant(s)

TR T

VERSUS
State of Punjab e e ..,,..4...4...“...Defcndan;(s)ARcspondent(s)/Accus_ed Know all to whvomthese
k-usent shall come that 1/we . OUdNIr Khanna S/o Jeet Rai Khanna R/0 Jeet Ral.College..Pratap

Near.Railway Road, Ludhiana.(Respondent NQ..30)......c...

THE ADOVE NAMOG....ctiuecrsearereeeraresseeasoseerraesetocs sosessanecerastsss s ses sbesss sasons s ess1es 1o b0eoe8 4889840004 a10 018 S80S0 AR SR Los 1EE R0t 200

do hercby appoint

Naveen Chaﬁd.ﬁlary
D/6124/2010

(herein after called the advocate/s) to be my / our Advocate in the above — noted case autharize him: -

To act, appear and plead in the above-noted case in this court or in any other court in which the same
may be tried or heard and also in the appeliate court including High Court subject to payment of fecs separately
for cach court by me/us.

To sign file, verify and present pleadings, appeals cross-objection or petitions for executions review,
revision, withdrawal, compromise or other petitions or affidavits or other documents as may be deemed necessary
o proper for the prosecution of the said case in all its stages subjects to payment of fees for each stage.

To file and take back documents, to admit and/or deny the documents of opposite party.

1o withdraw or compromise the said case or submit to arbitration any differences of disputes
tnat may arse louching or in any manncr relating to the said case.

1o take execution proceedings on paying separate fee.

To deposit, draw and receive money, cheques, cash and grant receipts hereof and to do all
ather acts and things which may be necessary to be done for the progress and in the course of the
prosccution on the said case.

To appoint and instruct any other Legal Practitioner authorizing him to exercise the power and
authority hereby conferred upon the Advocate whenever he may think fit to do so and to sign the
power of attorney on our behalf.

And I/we undersigned to hereby agree to ratify and confirm all acts done by the Advocate or
his substitute in the matter as my/our own acts, as if done by me/us to all intents and purpose.

And I/we undertake that I/We or my/our duly authorized agent would appear in court on all
hearings and will inform the Advocate for appearance when the case is called.

And I/We undersigned do hereby agree not to hold the advocate or his substitute responsible for the
result of the said case. The adjournment costs whenever ordered by the court shall be of the Advocate which he
shall receive and retain for himself.

And I/we undersigned do hereby agrec that in the event of the whole or part of the fee agreed by me/us
to be paid Lo the advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the said case
untid the same s paid up. The fee settle is only for the sbove case and above Court. I/We hereby agree that once
the tee is paid, | /We will not be entitled for the refund of the same in any case whatsoever and if the case
protongs for mure than 3 years the original tee sholl be paid again by me/us.

IN WITNESS WHERE OF I/We do hercunto set niy/our hand Lo these presents the contents of which have
been understood by me/us on this e oo o WDay of L . 201 Accepted subject to the terms of
the fees.

al

20

Jeet Rai and Sons

Advetcate : Client

11dentify the Signatwre/ Thumb Impression of Below Mentioned Person,

Partner
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State of Punjab

Dell
Typewriter
Sudhir Khanna S/o Jeet Rai Khanna R/o Jeet Rai College, Pratap

Dell
Typewriter
Near Railway Road, Ludhiana (Respondent No. 30)

Dell
Typewriter
Naveen Chaudhary

D/6124/2010

Ankit Siwach
New Stamp
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JEET RAI & SONS

Manufacturers of : HIGH QUALITY "SUPER STAR & PARAS" CATTLE FEED

AUTHORITY LETTER

[ Ranbir Kumar S/o Sh. JIT RAI partner of M/s JEET RAI & SONS, D-12, FOCAL
POINT Khanna-141401(PB.) do hereby authorize Sh. SUDHIR KHANNA S/o

Sh. JIT RAI to complete all administrative, revenue and legal formalities for the purpose
Of representation of the firm before National Green Tribunal (NGT), Delhi. This
authority is valid for the activities including signing, authorizing and submitting any
application forms, affidavits or other documents; appoint any persons, consultants,
firms or companies making payments and submit fees to any government or non-
government departments and organizations; or any othcr activity required for the
aforementioned purpose; and that his acts and deeds will be binding on the firm.

The signature of PARTNERS of the firm has been attested and reproduced below for the

said purpose.

Executants
Authorized Signatory
FQR JEET RA! 8: SONS FOR JEET RAI & SONS
Q\WW \ g LLQQ,LU\J\

PARTNER

SUDHIR KARWNA

Date: 05/08/2024

""""""""""""""""""""""""""""""""""" D-12, Focal Point, KHANNA-141401 (Pb.)

Tel. (Office) 225399, 223104, 320392 « (Mobile) 98140-25490, 98150-25490
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SoRTEE PUNJAB POLLUTION CONTROL BOARD Seo LIFE
e Zonal Office-I1, Vatavaran Bhawan, Nabha Road, Patiala - 147001. \\\ﬁ Environment
. M Website:- www.ppeb.gov.in

Date: JO\@-’L-B

Industry Registration ID: RI4LDH2733004 Application No: 22796242
To.
Dev Krishan Dhand
D-44,focal Point,
. Khanna,Ludhiana-141401
Subject:  Renewal of 'Consent to Operate'an outlet u/s 25/26 of Witer (Prevention & Control of Pollution) Act, 1974 for

discharge of effluent,

With reference to
effluent u/s 25/26

mentioned in this Certificate.

iy,

your application for obtaining Renewal of 'Consent to Operate' an outlet for discharge of the
of Water (Prevention & Control of Pollutio
industrial unit fordischarge of the effluent(§)¥

n)

Act, 1974, you are, hereby, authorized to operate an

AHS RO UROEyour premises  subject to the Terms and Conditions as

-

RN
3

. . ;,‘1 q;,n' % ; Y
1. Particulars of Consent to Operate under Vj’ater Acfr19

R S B N R R TR e

2. Particulars of the Industry

LR

Name & Designation of the Applicant ”‘T@%

TRIARANTACA YOS

S, N

Oy
i

Consent to Operate CertificateNo.srmsms s GO RenewallE DHKH/2023/22796242
Date of issue : et R 08/08/2023 8 5
Date of expiry : Tt G S 30~ 062228
-Certificate Type : R mw,mwmlﬁ?ﬁ;qlrm *%&‘{%’
Previous CTO No. & Validity :[Eae ’g@%@%%g GROT NG vl EBHR0 18/7666721
Sk S e o,

v

R

TR e
Dﬁ,ﬁisﬁ%&@hand, (Prorietor)

3

Address of Industrial premises

o

Kay Bee Industries (india),

D-44 focal Point,,

Khanna, Ludhiana Khanna-141401

Capital Investment of the Industry

17.44 lakhs

Category of Industry

Red

Type of Industry

1044-Industry or process involving metal surface treatment
or pracess such as pickling/electroplating/paint
stripping/hear treatment using cyanide bath/ phosphating or
[finishing and anodizing / enamellings/ galvanizing

Scale of the Industry

Small

Office District

Ludhiana Khanna

Consent Fee Details

Rs. 11000/~ vide R. no. 335014203 dated 29/06/2023.

Raw Materials(Name with quantity per day)

M.S. Flap & H.B. wire @ 4 MTD and SulphuricAcid/Spent
Acid/Nitric Acid/HCL etc. @ 200 Ltr/day.

Products (Name with quantity per day)

Hinges @ 3.3 MTD.

By-Products, if any,(Name with quantity per day)

Scrap @ 0.7 MTD.

“This is computer generated document from OCMMS by PPCB"

Kuy Bee Indusiries (india),D-44 focal Point., Khanna, Ludhiana Khanna, 141401
Page!
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T PUNJAB POLLUTION CONTROL BOARD g LiFE
- _PUNJAB Zonal Office-11, Vatavaran Bhawan, Nabha Road, Patiala - 147001. -%Zﬁéj Ere ot

— T T Website:- www.ppeb.gov.in
=

Office Dispatch No : Registered/Speed Post Date:
Industry Registration ID: RI4LDH2733004 Application No: 22796240
To,

Dev Krishan Dhand
D-44,focal Point,
Khanna,Ludhiana-141401

Subject: Renewal of 'Consent to Operate’ u/s 21 of Air (Prevention & Control of Pollution) Act. 1981 for discharge of
emissions arising out of premises.

With reference to your application for obtaining Renewal of 'Consent to Operate’ u/s 21 of Air (Prevention &
Control of Pollution) Act, 1981, you are hereby, authorized to operatc an industrial unit for dl.\&.‘h[\l'g\."(ll the
emission(s) arising out of your premises subject to the Terms and Conditions as mentioned in this Certificate.

1. Particulars of Consent to Operate under Air Act, 1981 granted to the industry

Consent to Operate Certificate No. CTOA/Renewal/LDHKH/2023/22796240
Date of issue : 08/08/2023
Date of expiry : 30/06/2028
Certificate Type : Renewal ]
Previous CTO No. & Validity : CTOA/Renewal/LDHRKH/2018/7665977
From:25/06/2018 To:30/06/2023

2. Particulars of the Industry

Name & Designation of the Applicant Dev Krishan Dhand, ('rorictar)
Address of Industrial premises Kay Bee Industries (india),

D-44 focal Point,,
Khanna,Ludhiana Khanna-141401

Capital Investment of the Industry 17.44 lakhs
Category of Industry Red
Type of Industry 1044-Industry or process involving metal surface treatment

or process such as picklingeleciraplating paim
strippingslieat treatment usiug cynide butly phosphating or
finishing and unodizing 7 enumellings/ galvanizing

Scale of the Industry Small

Office District Ludhiana Khanna

Consent Fee Details Rs. 11000/- vide R. no. 222458442 dated 29062023,

Raw Materials (Name with Quantity per day) M.S. Flap & H.B. wire @ 4 MTD and Sulphuric Acid/Spent
N dadiNiric Acid/HCL et we 200 L deaye

Products (Name with Quantity per day) Hinges {: 3.3 MTD.

"This is computer gencraled document from OCMMS hy PPCB"
Kay Bee Industries (indiu),D-44 focal Point, Khanna,Ludhiona Khanna, 141401
Pagel
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By-products, if any, (Name with Quantity per day) ‘4' rap (@ (1.7 MTD.

Details of the machinery and process As per details given in application form no. 22796240

Raw Material --> Cutting --> Pickling --> Cold Rolling -->
Press Waork --> Drilling --=> Ribitting -- - Polishing -- -
Packing & Dispatch.

Quantity of fuel required (in TPD) and capacity of DG set of capacity 82.5 KVA : HSIY us per requirement.
boilers/ Furnace/Thermo heater ete.
Type of Air Pollution Control Devices to be installed DG set of capacity 82.5 KVA . Canupy.
Stack height provided with each boiler/thermo DG set of capacity 82.5 KVA : Adeguate stack height.
heater/Furnace etc.
Sources of emissions and type of pollutants SPM.
Standards to be acheived under Air(Prevention & As per stack emission standards prescribed by the Board/
Control of Pollution) Act, 1981 MoEF&CC as amended from time to time.
US/UK2023
({ Amit Kumar )
Environmental Enginecer
Fear & o hehall
af
(Punjab Pollution Control Board)
Endst. No.: Dated:

A copy of the above is forwarded to the following for information and necessary action pleasc:
The Environmental Engineer, Punjab Pollution Control Board, Regional Office, Fatehgarh Sahib. He is requested to ensure the

compliance of the consent conditions and submit the report accordingly.

OB/OS/2023

{ Amit Kumar)
Environmental Engineer
For & vn hehalf

“This is computer generated ductument from QCMALS by PPCB”
Kav Bee Industries (india).D-44 facal Paint, Khanna,Ludhiana Khanna, 141401

"

Paye?




6.

9.

24

TERMS AND CONDITIONS

GENERAL CONDITIONS

This consent is not valid for getting power load from the Punjab State Power Corporation Ltd. or for getting
loan from the financial institutions.

The industry shall apply for renewal /extension of consent at least two months before expiry of the consent.

The industry shall not violate any of the norms prescribed under the Air (Prevention & Contro! of Pollution)
Act, 1981, failing which, the consent shall be cancelled / revoked.

The achievement of adequacy and efficiency of the air pollution control devices installed shall be the entire
responsibility of the industry

The authorized fuel being used shall not be changed without the prior written permission of the Board.

The industry shall not discharge any fugitive emissions. All gases shall be emitted through a stack of

suitable height, as per the norms fixed by the Board from time to time.

The industry shall provide port-holes, platforms and/or other necessary facilities as may be required for
collecting samples of emissions from any chimney, tlue or duct or any other outlets.

Specifications of the port-holes shall be as under:- )

i) The sampling ports shall be provided atleast 8 times chimney diameter downstream and 2 tmes
upstream from the flow disturbance. For a rectangular cross section the equivalent diameter (De)
shall be calculated from the following equation to determine upstream, downstream distance:-

De=2LW/(L+W)
Where L= length in mts. W= Width in mts.
ii) The sampling port shall be 7 to 10 cm in diameter

The industry shall put display Board indicating environmental data in the prescribed format at the main
entrance gate.

The industry shall discharge all gases through a stack of minimum height as specified in the following
standards laid down by the Board.

(i) Stack height for boiler plants

Note : Minimum Stack height in all cases shall be 9.0 mtr. or as calculated from relevant formula
whichever is more.

(ii) For industrial furnaces and Kkilns, the criteria for selection of stack height would be based on fuel
used for the corresponding steam generation.

(iii) Stack height for diesel generating sets:

"This is computer generated document from OCMMS hv PPCB"

S.NO. Boiler with Steam Generating|Stack heights
Capacity
1. Less than 2 ton/hr. 9 meters or 2.5 times the height of neighboring building
which ever is more
2. More than 2 ton/hr. to 5 ton/hr. 12 meters . )
3. Muore than 5 ton/hr. to 10 1on/hr 5 meters _ )
4. More than 10 ton/hr. to 15 ton/hr 18 meters
5. More than 15 ton/hr. to 20 ton/hr 2] meters
6. More than 20 ton/hr. to 25 ton/hr. 24 meters
7. More than 25 ton/hr. to 30) ton/hr. 27 meters
8. More than 30 ton/hr. 30 meters or using the formula
H = 14 Qg0.30r
I 74 (Qpin.24
Where Qg = Quantity ot SO2 in Kgshr.
Qp = Quantity of particulate matter in Ton/day.

Kay Bee Industries (india).1-44 focal Paint, Khansa, Lidhiona Kl 141401

Puged




Capacity of diesel generating set &0 Height of the Stack

0-50 KVA Height of the building +1.5mt

. 50-100 KVA -do- + 2.0 mt.
. 100-150 KVA -do- +2.5ml
' 150-200 KVA -do- +3.0mt.
200-250 KVA -do- +3.5mt

250-300 KVA -do- +3.5mt.

For higher KVA rating stack height H (in meter) shall be worked out according to the lormula:
H="h+0.2 (KVA)0.5
where h = height of the building in meters where the generator set is installed.

10.  The pollution control devices shall be interlocked with the manufacturing process of the industry Lo ensure
its regular operation. :

11.  The existing pollution control equipment shall be altered or replaced in accordance with the directions of the
Board, and no pollution control equipment or chimney shall be altered or as the case may be erected or re-
erected except with the prior approval of the Board.

12, The industry will provide canopy and adequate stack with the D.G sets so as to comply with the provision of
notification No GSR-371 E dated 17-5-2002(amended from time to time) issued by MOEF under
Environment (Protection) Act. 1986.

13.  The Govt. of Punjab, Department of Science, Technolc;gy & Environment vide its notification n0.4/46/92-
@ 3ST/2839 di. 29/12/1993 has put prohibition on the use of rice husk as fuel atler 1.4.1995 except the
' following;:-

i;:In the form of briquettes and use of rice husk in fluidized bed combustion.So the industry shall
make the necessary arrangement to comply with the above notification.i;':

14.  The industry shall submit balance sheet of every financial year to the concerned Regional Office by 30th
June of every year

I15.  That the industry shall submit a ycarly certificate to the effect that no addinon  up-gradatien modification
modernization has been carried out during the previous year otherwise the industry shall apply fur the varied
consent.

16. a) The industry shall ensure that at any time the emission do not exceed the prescribed emissions

standards laid down by the Board from time to time for such type of industry /emissions.

b) The industry shall ensure that the emissions from each stack shall conlorm tu the [vllowing
emission standards laid down by the Board in respect of the Industrial Boilers.

Steam Generuting Required particulate matier 8.
capacity A.

Area upto 5 Km from Other than 'A’ class
Other than the periphery
of I and Class-IT town

Less than 2 ton/hr. 800 mg/NM3 1200 mg/NM3
2 ton to 10 ton/hr. 500 mg/NM3 : 1000 myg/NM3
Above 10 ton tv 15 ton/hr 350 mg/NM3 300 myg/NM 3
Above 15 ton/hr 150 mg/NM3 150 mg/NM3

All emissions normalized to 12% carbon dioxide.

I7. The industry shall ensure that the Hazardous Wastes generated from the premises arc handled as per the
provisions of theHazardous Waste (Management, Handling and Transboundary Movement) Rules. 2008,
without any adverse effect on the environment, in any manner.

I8 The air pollution cantral equipments shall be kept at all time in good running condition and.

"This is computer generated document from QCMMS b PPCB”
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() All failures of control equipments.

(i1) The emissions of any air pollutant into the atmosphere in excess of the standards lay down by the
Board occurring or being apprehended to occur due to accident or other unforeseen act or event.
‘Shall be intimated through fax to the concerned Regional Oftice as well as to the Director of
Factories, Punjab, Chandigarh as required under rule 10 of the Punjab Statc Board for the
Prevention and Control of Air Pollution Rules, 1983".

19.  The industry shall plant minimum of three suitable varieties of trees at the density of not less than 1000 trees
per hectare all along the boundary of the industrial premises.

20.  The industry shall submit a site emergency plan approved by the Chief Inspector of Factories, Punjab as
applicable.

21.  The industry shall comply with the conditions imposed by the SEIAA/MOEF in the Environmental
Clearance granted to it as required under EIA notification dated 14/9/06, if applicable.

22.  The industry shall make necessary arrangements for the monitoring of stack cmissions and shall get its
emissions analyzed from lab approved / authorized by the Board:-

(n Once in Year for Small Scale Industries.

(i1) Twice/thrice/four time in a Year for Large/Medium Scale Industries.
23, The industry shall maintain the following record to the satisfaction of the Board :-

) Log books for running of air pollution control devices or pumps/motors used for it.

(i1) Register showing the result of various tests conducted by the industry tor monitoring ol stack
emissions and ambient air.

@‘\_ (iii) Register showing the stock of absorbents and other chemicals to be used for scrubbers.

24, The industry will install the separate energy meter for running pollution control devices and shall maintain
record with respect to operation of air pollution control device so as to the satisfy the Board regarding the
regular operation of air pollution control device and monthly reading / record may be sent to the Board by
the fifth of the following month.

25, The industry shall provide online monitoring system as applicable. for in stuck emission and shall maintain
the record of the same [or inspection of the Board Officers.

26.  The Board reserves the right to revoke the consent granted to the industry at any time, in case the industry is
found violating the provisions of Air (Prevention & Control of Pollution) Act, 1981 as amended from time
to time.

27.  The industry shall comply with any other conditions laid down or directions issued in due course by the
Board under the provisions of the Air (Prevention & Control of Pollution) Act, 19¥1.

28.  Nothing in this consent shall be deemed to neither preclude the institution of any legal action nor relieve the
applicant from any responsibilities, liabilities or penalties to which the applicant is vr mu be ~ubpecied 1o
under this or any other Act.

29.  Any amendments/revisions made by the Board/CPCB/MOEF in the emission/stack height standards shall be
applicable to the industry from the date of such amendments/revisions.

30.  The industry shall dispose off its solid waste generated by the burning of fuel in an Environmentally Sound
Manner within the premises/outside as approved by the Board, to avoid public nuisance and air pollution
ﬁfw problem in the area.

2

31. The industry shall ensure that no air pollution problem or public nuisance is created in the area due to the
discharge of emissions from the industry.

32, The industry shall provide adequate arrangement for lghting the accidental leakagerdischarge of any ar
pollutant/gas/ liquids from the vessels, mechanical equipment's etc, which are likely to cause environmental
pollution.

33.  The industry shall not change or alter the manufacturing process(es) and fuel so as to change the
quality/quantity of emissions generated without the prior permission of the Board.

34, The industry shall earmark a land within their premises for disposal of boiler ash in an environmentally
sound manner, and / or the industry shall make necessary arrangements tor proper disposal of fuel ash in a
scientific manner and shall maintain proper record for the same, il applicable.

35 The industry shall obtain and submit Insurance cover under the Public Liability Insurance Act, 1991,
36.  The industry shall provide proper and adequate air pollution control arrangements for control emission from

its fuel handling area, if applicable.

"This is computer generated doctument from QCMMS by PPCR"
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The industry shall comply with the code of pre;lce a3 notified by the Government/Board for the type of
industries where the siting guidelines / Code of Practice have been notified.

The industry shall not cause any nuisance/traffic hazard in vicinity of the area

The industry shall ensure that the noise & air emission from D.G. sets do not cxceed the standards
prescribed for D.G. sets by the Ministry of Environment & Forests. New Delhi

The industry shall ensure that there will not be significant visible dust emissions beyond the property line

The industry shall provide adequate and appropriate air pollution control devices 10 contam enusstons from
handling, transportation and processing of raw material & product of the industry.

The Industry shall ensure that its production capacity does not exceed the capacity mentioned in the consent
and shall not carry out any expansion without the prior permission / NOC of the Board.

SPECIAL CONDITIONS

1. The industry shall use only HSD as fuel in its DG set of capacity 82.5 KVA and shall not add any air
polluting sources without obtaining prior permission from the Board.

2. The industry shall plant trees wherever space is available inside and outside the unit.
The industry shall not undertake expansion without obtaining approval from the Board.

3. The industry shall promote use of alternatives of single use plastics (SUP) and awareness to discourage
use of plastic, through their Corporate Environment Respansibility (CER) activities.

4, The industry shall ensure that there are no usages of single use plastic- thermocol disposable items such
as water bottles / water pouches/water cups, plates, forks, spoons, straw etc. and single use decorating
material made of plastic-thermocol or any other non-biodegradable material in the premiscs.

5. The industry shall properly handle and manage the solid wastages as per the provisions of the Municipal
Solid Waste Rules 2016 and ensure that the solid waste is segregated & disposed of in an ¢nvironmentally
sound manner.

6. The industry shall ensure that there is no public nuisance in the area, due to activities ot the industry.

08/08/2023
( Amit Kumar)
Environmental Engineer
For & on hehalt
oof

(Punjab Pollution Control Board)
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IN THE COURT OF

SUIL/APPEBINOD ...\ oottt e _JURISDICTION OF 201
Inre: -
Gen Secretary Industrial Focal Point. .. .Plaintifffsyor  Petitioner(s)

Appellant{s) Complainant(s)

VERSUS

State of Punjab . wen.Defendant (s)/ Respondent(s) / Accused Know all to whomthese

Present shall come that I/we ....Dev-Krishna-Dhand-S/e-Amarnath-Dhand-R/o-H-Ne 9, GFB- Nagar,

Ludhiana: (Respordent No31)

The above named

reremennen @0 hereby  appoint

Naveen Chaudhary
D/6124/2010

(herein after called the advocate/s) to be my / our Advocate in the above - noted case authorize him: -

To act, appear and plead in the above-noted case in this court or in any other court in which the same
may be tried or heard and also in the appellate court including High Court subject to payment of fees separately
for each court by me/us.

To sign file, verify and present pleadings, appcals cross-objection or petitions for executions rovicw,
revision, withdrawal, compromise or other petitions or affidavits or other documents as may be deemed necessary
or proper for the prosecution of the said case in all its stages subjects to payment of fees for cach stage.

To file and take back documents, to admit and/or deny the documents of opposite party.

To withdraw or compromise the said case or submit to arbitration any differences of disputes
that may arise touching or in any manner relating to the said case.

To take execution proceedings on paying separate fece.

To deposit, draw and receive money, cheques, cash and grant receipts hereof and to do all
other acts and things which may be necessary to be done for the progress and in the course of the
prosecution on the said case.

To appoint and instruct any other Legal Practitioner authorizing him to exercise the power and
authority hereby conferred upon the Advocate whencver he may think fit to do so and to sign the
power of attorney on our behalf.

And I/we undersigned to hereby agree to ratify and confirm all acts done by the Advocate or
his substitute in the matter as my/our own acts, as if done by me/us to all intents and purpose.

And I/we undertake that I/We or my/our duly authorized agent would appear in court on all
hearings and will inform the Advocate for appearance when the case is called.

And 1I/We undersigned do hereby agree not to hold the advocate or his substitute responsible for the
result of the said case. The adjournment costs whenever ordered by the court shall be of the Advocate which he
shall receive and retain for himself.

And I/we undersigned do hereby agree that in the event of the whole or part of the fee agreed by me/us
to be paid to the advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the said case
until the same is paid up. The fee settle is only for the above case and above Court. I/We hereby agree that once
the fee is paid, | /We will not be entitled for the refund of the same in any case whatsoever and if the case
prolongs for mare than 3 years the original fee shall be paid again by me/us.

IN WITNESS WHERE OF I/We do hercunto set my/our hand to these presents the contents of which have
been understood by me/us on this ..incnencin Day of 701 Accepted subject to the terms of

the fees.
\,\016 , /
ot O R For Kay Bee Industri

o

Advocate Client

I ldentify the Signature/Thumb Impression of Below Mentioned Person,

Signed in My Presence. The Client.

lndiaF

Prop.

=
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e PUNJAB POLLUTION CONTROL BOARD
FUNJAB Zonal Office-I, Ludhiana
T Website:- www.ppeb.gov.in
A W o By
RS

Office Dispatch No : / %/ Registered/Speed Post

Date: g‘“ r X )o—

Industry Registration ID: OI7LDH25092318

Application No :

5261792

To,
BALDEYV SINGH
D-29, FOCAL POINT, KHANNA
KHANNA,LUDHIANA-141401
Subject:  Grant of 'Consent to Operate'an outlet u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 for

discharge of eftluent.

With reference to your application for obtaining 'Consent to Operate” an outlet for discharge of the cffluent w/s 25/26
of Water (Prevention & Control of Pollution) Act, 1974, you are, hereby, authorized to operate an industrial unit
fordischarge of the cffluent(s) arising out of your premises subject to the Terms and Conditions as mentioned in this
Certificate.

1. Particulars of Consent to Operate under Water Act, 1974 granted to the industry

Cansent to Operate Certificate No. CTOW/Fresh/LDH2/2017/5261792
Date of issue : 27/03/2017

Date of expiry : 30/09/2027

Certificate Type : Fresh

L
~

articulars of the Industry

Name & Designation of the Applicant

BALDEV SINGH, (MANAGING PARTNER)

Address of Industrial premises

M.k. & sons,
D-29, focal point, khannu,
Khanna,Ludhiana ii- 141401

Capital Investment of the Industry 24.63 lakhs
Category of Industry Orange
Type of Industry Other
Scale of the Industry Small

Office District

Ludhiana ii

Consent Fee Details

Rs. 17200f- vide R.No. 17/4432 dated 8.2.2017 & Rs
6000/- vide R.No. 30/4437 dt 14.3.2017 under Water Act,
1974 and Rs 17200/- vide R.No. 184432 dated 8.2.2017 &
Rs 6000/- vide R.No. 3174437 dt 14.3.2017 under Air Act.
1981 and Rs 900/- vide R.No, 16/4432 dated 8.2.2017 as
NOC fee

Adequate upto 30.9.2027

“Thiy is computer generated document from OCMMS by PPCB™
Wk & sons.1-29, fucal puine. khanna. Khansa, Ludhivae 6141401
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Raw Materials(Name with quantity per day) Alloy Steel Rods=115 Kgtd, Neutral Salt=300 Kehear, .
Quenching Oil =0.2 KL/Year, Regenerator = 2 KgfYear und
Economizer = 20 Kg/Year.

Products (Name with quantity per day) Punches = 135 No/day
Dies = 55 Nolday
By-Products, if any,(Name with quantity per day) Nil
Details of the machinary and processes Raw material Cutting Turning
Heali/zgGrimlinngg[]ingPolis/zingPac/cing
Details of the Effluent Treatment Plant Trade Effluent Nil
Domestic Effluent @ 0.2 KLD
Mode of Disposal Domestic Effluent into sewer

Standards to be achieved under Water(Prevention & As preseribed by the Board.
Control of Pollution) Act, 1974

tal Engineer
For & on behalf
of
(Punjab Pollution Control Board)

Endst, No.: Dated:

A copy of the above is forwarded to the following for information and necessary action please:

The Environmental Engineer, Regional Office-2, Punjab Pollution Control Board, Ludhiana,
Envir(mental Engineer

For & an hehalf
of
(Punjab Pollution Control Board)

“Thix is computer generated document from QCMAMS by PPCB™
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e,

S PUNJAB POLLUTION CONTROL BOARD
PUNJAB

Zonal Office-1, Ludhiana
Woebsites- www.ppceb.gov.in

Office Dispatch No : /% g Registered/Speed Post Date: 3 Claie ]f;-
Industry Registration ID: OI17LDH25092318 Application No: 5260034
To,
BALDEYV SINGH

D-29, FOCAL POINT, KHANNA
KHANNA,LUDHIANA-141401

Subject:  Grant of 'Consent to Operate' u/s 21 of Air (I’reventlon & Control of Pollution) Act, 1981 for discharge of
emissions arising out of premises.

With reference to your application for obtaining 'Consent to Operate’ u/s 21 of Air (Prevention & Control of
Pollution) Act, 1981, you are hereby, authorized to operate an industrial unit for discharge of the emission(s) arising
out of your premises subject to the Terms and Conditions as mentioned in this Certificate.

1. Particulars of Consent to Operate under Air Act, 1981 granted to the industry

- <l Consent to.Operate.Certificate No. ) CTOA/Fresh/LDII2/201775260634
Date of issue : 27/03/2017
Date of expiry : 30/09/2027
Certificate Type : Fresh -

2. Particulars of the Industry

Name & Designation of the Applicant BALDEV SINGH, (MANAGING PARTNER)

Address of Industrial premises M.k & sons,
D-29, focal point, khanna,
Khanna, Ludhiana ii-141401

Capital Investment of the Industry 24.63 lakhs

Category of Industry Orange

Type of Industry Other

Scale of the Industry Small .

Office District Ludhiana ii

Consent Fee Details Rs. 17200/ vide R.No. 17/4432 dated 8.2.2017 & Rs

6000/- vide R.No. 30/4437 dt 14.3.2017 under Water Act,
1974 and Rs 17200/~ vide R.No. 184432 dated 8.2.2017 &
Rs 60007/- vide R.No. 31:3437 dt 14.3.2017 under Air Act,
1981 and Rs 900/- vide R.No. 16/4432 dated 8.2 2017 as
NOC fee

Adequate upto 30.9.2027

“This is computer generated document from OCMMS hy PPCB™
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Raw Materials (Name with Quantity per day)

Alloy Steel Rods=115 Kg/d, Neutral Salt=300 Kg/vear,
Quenching Oil =0.2 KL/Year. Regenerator = 2 Kg/Year and
Econamizer = 20 Kg/Year.

Products (Name with Quantity per day)

Punches = 135 No/day

| Dies =.53 No/day S. R -

By—pfodﬁéts, if ;my, {(Name with Quantity per day)

Nil

Details of the machinery and process

Raw material Cutting Turning
HeatingGrindingBuffingPolishingPacking

Quantity of fuel required (in TPD) and capacity of
boilers/ Furnace/Thermo heater cte.

LPG @ 54100 Kg/Year

Type of Air Pollution Control Devices to be installed

Not Required

Stack height provided with each boiler/thermo
heater/Furnace ete.

NR

Sources of emissions and type of pollutants

{ No. LPG Furnuce fur heat treatment process

Standards to be acheived under Air(Prevention &
Control of Pollution) Act, 1981

As prescribed by the Board.

Endst. No.:

nvironmental Engineer
Far & on behalf
of
(Punjab Pollution Cantrol Board)

Dated:

A copy of the above is forwarded to the following for information and necessary action please:

The Environmental Engineer, Regional Office-2, Punjab Pollution Control Board, Ludhiana.

Environmental Engineer
For & un hehalf
of
(Punjab Pollution Cantrol Board)

.
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IN THE COURT OF

SUIL/APPEAIND ...t e JURISDICTION OF 201

Inre: -

Gen Secretary Industrial FOC?ZI Point rremrerenreeenen s Pl3INLIE(S) O F Petitioner(s)

'Appeﬁ;n-t(s) C—o-n;plainant(s)

VERSUS
State Q.f..E.l:'nJab Defendant (s (F\;/ Respondentg) / /\ccuscd Know all to whomthese
Present shall come that I/we Nirmal Smgh S/O Mela Slngh/o H No 230, Ward 0 8:

—Narmota.Nagar.Extn, Ludhiana.-Respondent No..33) e

The above named.......ouveimnenviennns

......... do hereby appoint
Naveen Chaudhary

D/6124/2010

(herein after called the advocate/s) to be my / our Advocate in the above - noted case authorize him: -

To act, appear and plead in the above-noted case in this court or in any other court in which the same
may be tried or heard and also in the appellate court including High Court subject to payment of fees separatuely
for each court by me/us.

To sign file, verify and present pleadings, appeals cross-objection or petitions for executions review,
revision, withdrawal, compromise or other petitions or affidavits or other documents as may be deemed necessary
or proper for the prosecution of the said case in all its stages subjects to payment of fees for each stage.

To file and take back documents, to admit and/or deny the documents of opposite party.

To withdraw or compromise the said case or submit to arbitration any differences of disputes
that may arise touching or in any manner relating to the said casc.

To take execution proceedings on paying separate fee.

To deposit, draw and receive money, cheques, cash and grant receipts hereof and to do all
other acts and things which may be necessary to be done for the progress and in the course of the
prosecution on the said case.

To appoint and instruct any other Legal Practitioner authorizing him to exercise the power and
authority hereby conferred upon the Advocate whenever he may think fit to do so and to sign the
power of attorney on our behalf.

And l/we undersigned to hereby agree to ratify and confirm all acts done by the Advocate os
his substitute in the matter as my/our own acts, as if done by me/us to all intents and purpose.

And I/we undertake that I/We or my/our duly authorized agent would appear in court on all
hearings and will inform the Advocate for appearance when the case is called.

And |/We undersigned do hereby agree not to hold the advocate or his substitute responsible for the
result of the said case. The adjournment costs whenever ordered by the court shall be of the Advocate which he
shall receive and retain for himself.

And l/we undersigned do hereby agree that in the event of the whole or part of the fee agreed by me/us
to be paid to the advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the said case
until the same is paid up. The fee settle is only for the above case and above Court. I/We hercby agree that once
the fee is paid, | /We will not be entitled for the refund of the same in any case whatsoever and if the case
prolongs for more than 3 years the original fec shall be paid again by me/us.

IN WITNESS WHERE OF I/We do hereunto set my/our hand to these presents the contents of which have
been understood by me/us on this ... .Day of. . . . 201 Accepted subject to the terms of
the fees.

\,0"")\,\

a{

dvocate

I Identify the Signature/Thumb Impression of Below Mentioned Person,

Signed in My Presence. The Client

6/ For M.K//& SONS

22
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4 (An 1SO 9001 : 2015 Certified Company)
. D-29, Focal Point, KHANNA-141 401, Punjab, India
150 9001 : 2015 e Telefax : 01628-359909

Reg. No. RQ91/5908

Manufacturers of : Pharmaceuticals Machinery Spares, Dies and Punches For Tablets

AUTHORITY LETTER

| BALDEV SINGH S/O S. MELA SINGH partner of M/s M.K. & SONS, D-29, FOCAL POINT,

KHANNA-141401, PUNJAB. Do hereby authorize NIRMAL SINGH S/O MELA SINGH to complete

all administrative, revenue and legal formalities for the purpose of representation of the firm
before NATIONAL GREEN TRIBUNAL (NGT), DELHL This authority is valid for the activities
including signing, authorizing and submitting any application form, affidavits or other
documents; appoint any persons, consultants, firm of companies making payments and submit
fees to nay government or non-government departments and organizations; or any activity
required for the aforementioned purpose; and that his acts and deeds will be binding on the

firm.

The signatures of PARTNERS of the firm has been attested and reproduced below for the said

purpose.
Executants Authorized Signatory

For M.K. & SONS

Partner —————

( )

BALDEV SINGH NIRMAL SINGH

Date: 05/08/2024

GSTIN : 03AAAAM3789P123 TIN : 03881032328 S.T./C.S.T. No. : 45977417 Dt. : 12-04-89
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PUNJAB POLLUTION CONTROGL BOARD 4~ LIiFE
PUNJAB C-;,f/ ey

Regional Office-Fatchgarh Sahity, NISST, Building, G.T.Road,
Mandi Gobindgarh, -147301

B g
ﬁ& ﬁw Webalte:- waw.ppeb.gavdn

Offiee Dispatch No : Registered/Speed Post lixfc:

{ndustry Registration iD: RI3LDI{263178] v.-\_pplicntion No:  246°3unn ]

Ta,
Rahcsh Goyal
D-90-91, Focal Point, Khanaa
Khanua.Punjab-1.41401}
Subject:  Grant Varied "Consent to Operate’ u/s 21 of Air (Presention & Control of Pollution) Act. 1981 for discharge
of cmissions arising out of premises.

With reference to vour upplication for ubtaining Varied 'Consent to Operate’ u's 21 of Air {Prevention & Control of

Pallution) Act, 1951, vou are hereby, uuthorized to operate an industrial unit for discharge of the emissionts) arising
out uf your premises subject to the Terms and Conditions as mentivned in this Cerntificate.

1. Particulars of Consent to Operate under Air Act, 1981 granted to the Industry

- T /" - 1

| Consent to Operate Certificate No.__ | CTOA Varied LDHKIL 202 29073960 .
Dateofissue: asnr 02 e ‘
i Date of expiry : 30/092028

_— s PO e e - - - — —————
Certifieate Type: } o baned ]
[ Previous CTO No. & Validity : CTOARenewal- LDHKT 2023238 ] 956N |
‘ - From: 107052023 To:dp Ov 2028 f

2. Particulars of the Industry

Y W

| Name & Designation of the Applicant o __Rakesh Gayal, «Proprictor)

| \ddress of Industrial premises Goyal Steals
D-20-91. Facal Point, Khanna, i
l\'hanna;[_,:{dlziwm Khanna-141401

{

|Ca vital Investment of the Industry o &35 lukhs 3 ) i . B
Category of Industry Orange l
ory or fnaustry . . . !
‘ Type of Industry J042-Industry or processes involving foundn: operations
having capavity < 5 M Ir as such units require coal.coke )
B _ st sy thun SO0 Kodr e !
_ — ~ i [T e —— ﬁ‘
_Scale of the Industry o | small L
Office District Ludhiona Khanna i ~ o _7*___]
Consent Fee Detalls The industry under both Acts was adequute upto
30/09/2028.
Row Materials (Nsme with Quantity per day) Existing- Pig Iron @410MT/Year
Proposed- Pig Iron @200MT/Year
Total-Pig Iron @610MT: Year

“This is computer genevoted document from QCAIMS by PPCB*
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s 259 | .
Products (Name with Quantity per dny) 5 Fyoung- CLCasting cte o JIONT Year

4 'r(ym.\'nl CLCasting efe @ 200MT, Year |
Jutal- C L Cavting et @& SOMT Year

By -products, if any, (Name with Quantity perday) [N ) .
s per the application form

Details of the machinery and process - _
llard Coke w 4. 5Metrie Tannes:Day

Quantity of fucl reguired (in TPD) snd cupucity of
| bollers/ Furnuce/Thernio heater ele, R I

| Type of Air Pollution Control Devices to be fnstalled Water Scrubber ) o
MS Stack i Ground Leved/H(Roof { evel)

Stack helght provided with cach boiler/thermao
| heater/Furnace cfc. . S N
Sources of emissions and type of pollutants As per the apphication furm. _ . R
Standards to be acheived under Air(I'revention & As preseribed by Aokt und CC: CPCB PPCB and

Control of Pellntion) Act, 1981 amended from time 1o time,

o)
(x)«]:w"(s/ "uw ~

1wl 2023

( Vijuy Kumar)
Environmental Fngineer
For & vn behall
of

(Punjab Pollution Control Board)

Endst. No.; Dated:

A copy of the above is forwarded to the following for mformation aml necessary action please:
The Senior Environmental Enginecr, Punjab Pollution Control Board. Zonal Office-2. Patinla.

3
(&,_Yx,,-j \\tv‘* U
U D} Juld

( Vijay Kumar)
Environmental Engincer
. R .-  _For & onbehalf
i of

{Punjab Pollution Control Bunrd)

“This is compnter generated docunient front OCAMS by PPCB”

Goval Steels .D-90.91, Focal Point, Khuma Khanna, Ludhiana Khanno 141404

Pagel
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PUNJAB POLLUTION CONTROL BOARD

PUNJAD KReplonn! Office-Fatohigarh Sahib, NISST, Building. ;. T.Road,
sMandi Gohindgarh, -147301

L4,

Weblte:- vy ppcbgtor o

|
4
g

Datc:

Office Dispatch No © Rq:h(orﬂ!/.‘i]ui‘d F‘u\l
24673003

Ingustry Reghstration 1 R1LINIP63178E 7 .'\App‘licnfionr No: B

fo,
Rakesh oy al
D-20-91, Facal Point, Khianao
K hanna.Punjab-141401
Subject:  Grant Varicd "Consent to Operate'sn outlet u's 28:26 of Whater {Prevention & Control of Pollution) Act, 1974

for discharge of cfflucnt.
W ith referenve to vour apphication fur obtaining Varied "Consent (o Operate’ an outlet for discharge of the c¢tflucnt
w28 26 of Water (Presention & Controel of Polhgtion) Act, 1974, you are, hereby, authorized to operate an
industnal amt fordischange of the cifluent(s) arising out of your premises wubjevt to the Terms and Conditions as

mentened in this Certificate

1. Purticulars of Consent to Operate ander Water Act, 1974 aranted (o the industry

_Consent to Upvrate Certificate No. _ACTOW 1lu'_tgﬂl)illh'llill:‘;l“.’_-{f".W'." o _ _J
:__Dalc of issue @ __ o s or 20 o o L —— :
Dateafesplry: T T T o
,‘J Farted o o |

)

’(‘nﬂmlt Type: . L o
Presious CTO No. & Validity : { CTOW, Renewal LDHKHZ20.03 2385]ond6
From: Q952023 To:30/09, 2028 ~ )

2. Particulars of the Industry

Rakesh Goval. (Propriciert
Avakesi T A O — -

_Name & Designation of the Applicant . .
vddress of Industrial prentises Gayal Steels !
D00}, Focal Point, Kharma, |
. L o o [ Khunnal wdhianz Khanna-141401 ___ o o
_C apifal Investment of the Industry L‘- 35tk B - 4'
_Category of industry ' Qrange o o o i
Tvpe of industry | 2042 Industry or processes v ving foundry operdalions |
Viaving « apacity - 5 MT e as st h units require voal-coke '

- s i Lt lexs than S Kg b o
-‘_Scnlc af the Industry 1.\'m.n’a' |
v of tac Industry - — L A _ — - i
Office pm,—m 7 J_Lml:'gff_nm&?gnmm - 7T . J
 ansent Fee Detalls The industry under buth Acts was adequate uploe '
S = = o Rocezus '
Raw Materlals{ Name with quantity per day) Evisting. Pig fron @ d TOMT Yeuar ‘1
froposed- Pig Iron @ 200\MT Yeur i
Total-Piy fron ol Ml Year _ ) 1

“Thts (x coanputer generated dacument from OL MAS by PPUCB”
Goyal Steels D-90-94. Focal "aint. Khama, Khorme Lwlhiana Kharna 141401
Fugel




S 261

{ o e ——

' Products (Name with quantity per day) Euvstng. C LCavone cle e S00MT Yeur

. Proposed-C 1 Casting ete @ 20DMT. Year

‘» L } - Tt €1 Casting et e 6OAMT Yeur
tB).'-Prmmgt;.. If any(Name with quantity perdayy | N o .
'_Qg[zl_lls of the machinary and pracesses Nl . S B

l[-,c}-"j's of the EfMucnt Treatment Plant ] | Domesiee Efftuent w 0 3 KLD n

[ Mode of Disposal ) | o PSIEC Sewer o
Standards to be achies ed under Water(Prevention & As prescribed by MoEF and CC/CPCH PPCB and

. Control of Pullution) Act, 1974 | amended from e to tivte

N
(!;\A!‘.»A \. N

ten) 20N

( Vijuy Kumar)
' Envirouniental Englneer
For & on behaly
ol

(Punjab Pollution Coutrol Board)

Endst. No.: Dated:

A copy of the above is forwarded to the following for information and necessary sction plense:
The Semor Environmental Engineer, Punjab Pollution Control Board, Zonnl Office-2, Patiala.

L \\‘
ST

19 03,2024
( Vijay Kumar)
Envirenmental Fngineer
For & on bolialt
of
{Punjab Pollution Conirol Board)

“Tins s computer generuted document from OCAIMS by PPCB”

Goyal Stecls ,D-90-92, Facal Pomnt. Khannu Khanna, Liaflilung Khansa. 141301

rY

————

e
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IN THE COURT OF,

Suit/Appeal No. JURISDICTION OF 201

Inre:-

Gen.Secretary-industrial.-Fecal-Reint.. Plaintiff(s) or  Petitioner(s)

Appellant(s) Complainant(s)

VERSUS

State of Punjab
Defendant (s)/ Respondent(s) / Accused Know all to whom

these P hall that I/we ..., Rakesh.Ga 0.Hemraj.Goyal.RI0.H.N0.257,.Suncity.
Iff]eaﬁﬁgnﬁo%tcf? Tﬁc!ﬁfa/r‘?'ae. Respon%ent)ﬁé%A 4130y Yo
The above named
do hereby appoint

Naveen Chaudhary
D/6124/2010

{herein after called the advocate/s) to be my / our Advacate in the above — noted case authorize him:-

To act, appear and plead in the above-noted case in this court or in any other court in which the same
may be tried or heard and also in the appellate court including High Court subject to payment of fees separately
for each court by me/us.

To sign file, verify and present pleadings, appeals cross-objection or petitions for executions review,
revision, withdrawal, compromise or other petitions or affidavits or other documents as may be deemed necessary
or proper for the prosecution of the said case in all its stages subjects to payment of fees for each stage.

To file and take back documents, to admit and/or deny the documents of opposite party.

To withdraw or compromise the said case or submit to arbitration any differences of disputes
that may arise touching or in any manner relating to the said case.

To take execution proceedings on paying separate fee.
To deposit, draw and receive money, cheques, cash and grant receipts hereof and to do all
other acts and things which may be necessary to be done for the progress and in the course of the

prosecution on the said case.

To appoint and instruct any other Legal Practitioner authorizing him to exercise the power and
authority hereby conferred upon the Advocate whenever he may think fit to do so and to sign the
power of attorney on our behalf.

And 1/we undersigned to hereby agree to ratify and confirm all acts done by the Advocate or
his substitute in the matter as my/our own acts, as if done by me/us to all intents and purpose.

And 1/we undertake that I/We or my/our duly authorized agent would appear in court on all

hearings and will inform the Advacate for appearance when the case is called.

And 1/We undersigned do hereby agree not to hold the advocate or his substitute responsible for the
result of the said case, The adjournment costs whenever ordered by the court shall be of the Advacate which he
shall receive and retain for himself.

And I/we undersigned do hereby agree that in the event of the whole or part of the fee agreed by me/us
to be paid to the advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the said case
until the same is paid up. The fee settle is only for the above case and above Court. I/We hereby agree that once
the fee Is paid, | /We will not be entitled for the refund of the same in any case whatsoever and if the case
prolongs for more than 3 years the original fee shall be paid again by me/us.

IN WITNESS WHERE OF I/We do hereunto set my/our hand to these presents the contents of which have
been understood by me/us on this Day of. 201 Accepted subject to the terms of
the fees.

Advacate ! 6 Client

% % / Identify the Signature/Thumb Impression of Below Mentioned Person,
> 3

/ Signed in My Presence. The Client.

v/

&ar GOYAL STEELS

(Dot

Prop.


Dell
Typewriter
Gen Secretary Industrial Focal Point

Dell
Typewriter
State of Punjab

Dell
Typewriter
Rakesh Goyal S/o Hemraj Goyal R/o H No 257, Suncity ,

Dell
Typewriter
Khanna Road, Ludhiana. Respondent No. 34

Dell
Typewriter
Naveen Chaudhary

D/6124/2010

Ankit Siwach
New Stamp


"

O T

RO

. PUNJAB

oo

PUNJAB POLLUTION CONTROL BOARD
Zonal Office-11, Vatavaran Bhawan, Nabha Road, Patiala - 147001.

Website:- www.ppch.guvin

Office Dispatch No : 3 7 ?2 Registered/Speed Post Date: / 20— Lo 7/1
Industry Registration ID:  Ol6LDH24822561 Application No: 16947646
"To,

v aram: ,r'hqntl ‘rnnlno‘af

anea ¥ gaisma

C—72 Focal Point, Khanna, Distt. Ludhiana.
Ludhlana Ludhmna-m]iéa

Subject: Renewal of consent no. CTOW/Renewal/LDH2/2017/4822598 dated 25/01/2017 granted under the provisions
of the Water (Prevention and Contro! of Pollution) Act, 1974,

1. Particulars of Consent to Operate under Water Act, 1974 granted to the industry

Consent to Operate CertificateNo. . . C‘TOW/RenmvaIZLDHKH/ZO71/16947646
Date of issue : o Lo = 17/11/?071

Date of expiry : e o |30009/2026, . . .

Certificate Type : ime nwl o er e e aoojltEREWRl

Previous CTO No. & V'llldlf\ LT CTOW/Renewal/LDH2/201 7/482_7598
» - |From: 75/0!/?017 < =La:30/09/2021

Farniduiars of the industry o

')

Name & Designation of the Ap\)ii’égfif . o Km Q- Clzand Vaslust (PJ ‘oprietor)

e e T

Address of Industrial premises 77 Mangla Indu.s{lv "
©oo o0 | G=22, Focal Point; Khanna,
Klmnna Lzzdlzmna Khanna-141401

Capital Investment of the Industry e 70 04 lalchs

" | Category of Industry Ol ange
Type of Industry 2030-Fish feed, poultry feed and catile feed
Seale of the Industry Small
Office District . Ludhiana Khanna

“Tlis is compnter generated document from OCMMS by PPCB"
Mangla lndusory,C-22, Focal Point, Khanna, Khanna,Ludhiana Khauna, 14140/
Puge!




This is with reference to the request made by the industry for renewal of consent granted by the Board under the Water
(Prevention & Control of Pollution) Act, 1974.

The renewal of consent to operate granted to the industry vide no. CTOW/Renewal/LDH2/2017/4822598 dated 25/01/2017
valid upto 30/09/2021 under the Water (Prevention & Control of Pollution) Act, 1974 is hereby renewed upto 30/09/2026 with
the same conditions as mentioned therein and following specific conditions:

1. The industry shall comply with the guidelines of the Punjab Water Regulation and Devclopment Authority (PWRDA) for the
abstraction of ground water,

.2. The industry will not generate and discharge any trade effluent without obtaining prior written permission of the Board.

All other contents shall remain unchanged. This letter shall remain appended with the consent issued vide no.
CTOW/Renewal/LDH2/2017/4822598 dated 25/01/2017 to the industry under the Water (Prevention & Control of Pollution)
Act, 1974,

Qoxrd)

12/11/2021
(Om Parkash)
Environmental Engineer
For & on hehalf
of
(Punjab Pollution Control Board)

" .
| LTS

Endst. No.: ) ' = Lo e S ‘ Dated:

" A copy of the above is forwarded to the followifig kajn‘féifnégipn and nccessary action please:

The Environmental Engineer, Punjab Pollution Control Boatd; Regional Office, Fatehgarh Sahib.

ey

121112021

(Om Parkash)
Environmental Engineer

For & on behalf
af
(Punjab Pollution Control Beard)

"This is computer generated document from OCMMS by PPCB”
Mangla Industry,C-22, Focal Point, Khanna,Khanna. Ludlnana Khanna, 141401
Page2
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I PUNJAB POLLUTION CONTROL BOARD
___—mm..w}:{'{ NJ AB Zonal Office-II, Vatavaran Bhawan, Nabha Roead, Patiala - 147001,

%;%%.g Website:- www.ppcb..gov.in
7

- Office Dispatch No : 3 7 q L\

OIl6LDH24822561

Date: /2"//3’ 20}{

16947613

Registered/Speed Post

Industry Registration ID: Application No :

“To, et U .
Karam Chand Vashist
C-22, Focal Point, Khanna, Distt, Ludhiana.
Ludhiana,Ludhiana-141143
Subject: Renewal of consent no, CTOA/Renewal/LDH?2/2017/4826424 dated 25/01/2017 granted under the provisions

]
[

of the Air (Prevention & Control of Pollution) Act, 1981,

1. Particulars of Consent to Operate under-Air Act, 1981 granted to the industry

Consent to Operate Certificate No. -

__|CTOA/Renewal/LDHKF/2021/16947613
RN D700 S
. |30/09/2026 .

Date of issue :

Date of expiry : .

Certificate Type :

. .. VRenewal- - -
Previous CTO No. & Validity :

CTOA/Renewal/LDH2/2017/4826424
- ;Fz'an’z:"25/01/2’01v7 = 5,.7’0;’3.0/09/202!

—

2. Particulars of the Industry

Name & Designation of the Applicant 2 o K(;ram Chand Faghist, (Proprietor)

Maﬁgla Industiy;

Address of Industrial premises

| C=22Z, Fotal Point, Khanna,
Khanna,Ludhiana Khanna-141401

Capital Investment of the Industry

20.94 lakhs

Category of Industry

Orange

Type of Industry 2030-Fish feed, poultry feed and cattle feed
Scale of the Industry Small
Office District Ludhiana Khanna

"This 15 compuler generated document from OCMMS by PECB”

Mangla Indusiry,C-22, Focal Point, Khanna, Khanna, Ludhiana Khanna, 141401
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- This is with reference to the request made by the industry for renewal of consent granted by the Board under the Air
(Prevention and Control of Pollution) Act, 1981.

The renewal of consent t& operate granted to the industry vide no. CTOA/Renewal/LDH2/2017/4826424 dated 25/01/2017 valid
upto 30/09/2021 under the Air (Prevention and Contro! of Pollution) Act, 1981 is hereby renewed upto 30/09/2026 with the
same conditions as mentioned therein and additional.condition that the industry shall not install any air polluting process without
obtaining prior written permission of the Board.

All other contents shall remain unchanged. T iﬁs letter shall remain appended with the consent issued vide no.
CTOA/Renewal/LDH?2/2017/4826424 dated 25/01/2017 to the industry under the Air (Prevention & Control of Pollution) Act,
1981.

;) /
121172021
: (Om Parkash)
g _ . Environmental Engineer
) , For & vn behalf’
‘ of
(Punjab Pollution Coutrol Board)

Endst, No.: Cee .. .. Dated:

A copy of the above is forwarded to the following. for information and necessary action please:

The Environmental Engineer, Punjab Pollution Control Board; Kegionai Oliice, Fatchgari Sahib.

LT v I
ST ; [/ p 7Y #
) 12/11/202}
{Om Parkash)
Environmental Engineer
For & on behalf

of
{(Punjab Pollution Control Board)

"This is computer genereted document from OCMMS by PPCB"
Mangla Industry,C-22, Focal Point, Khanna,Khanna,Ludhiana Khanaa, 141401

Page2
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IN THE COURT OF

Suit/Appeal No JURISDICTION OF 201

Inre: -

Gen Secretary Industrial Focal Point Plaintiff(s) or Petitioner(s)

Appellant(s) Complainant(s)
VERSUS

State.of Punjah Defendant (s)/ Respondent(s) / Accused Know all to whom
these Present shall come that I/we ...Karam. Chand Vashisht.$/0. Budh Ram.R/0.H.NQ.28..Eriends.Colony,
Near.Khanna.City.Cenire. L.udhiana..(Respandant. NQ...35)

The above

named

do hereby appoint

Naveen Chaudhary
D/6124/2010

{herein after called the advocate/s) to be my / our Advocatc in the above — noted casc authorize him: -

To act, appear and plead in the above-noted case in this court or in any other court in which the same
may be tried or heard and also in the appellate court including High Court subject to payment of fees
separately for each court by me/us.

To sign file, verify and present pleadings, appeals cross-objection or petitions for executions review,
revision, withdrawal, compromise or other petitions or affidavits or other documents as may be deemed
necessary or proper for the prosecution of the said case in all its stages subjects to payment of fees for each

stage.
To file and take back documents, to admit and/or deny the documents of opposite party.

To withdraw or compromise the said case or submit to arbitration any differences of
disputes that may arise touching or in any manner relating to the said case.

To take execution proceedings on paying separate fee.

To deposit, draw and receive money, cheques, cash and grant receipts hereof and to do all
other acts and things which may be necessary to be done for the progress and in the course of the
prosecution on the said case.

To appoint and instruct any other Legal Practitioner authorizing him to exercise the power
and authority hereby conferred upon the Advocate whenever he may think fit to do so and to sign
the power of attorney on our behalf.

And I/we undersigned to hereby agree to ratify and confirm all acts done by the Advocate
or his substitute in the matter as my/our own acts, as if done by me/us to all intents and purpose.

And I/we undertake that |/We or my/our duly authorized agent would appear in court on
all hearings and will inform the Advocate for appearance when the case is called.

And |/We undersigned do hereby agree not ¢o hold the advocate or his substitute responsible for the
result of the said case. The adjournment costs whenever ordered by the court shall be of the Advocate which
he shall receive and retain for himself.

And I/we undersigned do hereby agree that in the event of the whole or part of the fee agreed by
me/us to be paid to the advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the
said caseuntil the same is paid up. The fec settle is only for the above case and above Court. I/We hereby agree
that once the fee is paid, | /We will not be entitled for the refund of the same in any case whatsoever and if the
case prolongs for more than 3 years the original fee shall be paid again by me/us.

IN WITNESS WHERE OF I/We do hereunto set my/our hand to thesc presents the contents of which
have been understood by me/us on this ... .... 201 Accepted subject to the terms
of

the fees. For MANGLA IND USTR’ES

w ) Revzaaett
O’”j . = Proprietor

ad

N

s ° .
P Advocate Client

11dentify the Signature/Thumb Impression of Below Mentioned Person,

Signed in My Presence. The Client.


Dell
Typewriter
Gen Secretary Industrial Focal Point

Dell
Typewriter
State of Punjab

Dell
Typewriter
Karam Chand Vashisht S/o Budh Ram R/o H No 28, Friends Colony, 

Dell
Typewriter
Near Khanna City Centre, Ludhiana. (Respondent No. 35)

Dell
Typewriter
Naveen Chaudhary

D/6124/2010

Ankit Siwach
New Stamp
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m PUNJAB POLLUTION CONTROL BOARD -
e Zonal Office-II, Vatavaran Bhawan, Nabha Road, Patiala - 147001,
Website:- www.ppeb.gov.in
@%gﬁ@
Office Dispatch No Registered/Speed Post Date:
Industry Registration ID: OI16LDH24876704 Application No: 20325729
To,
*Indermohan Singh
C-9, Focal Point, Khanna
Khanna,Ludhiana-141401
Subject: Renewal of consent no. CTOW/Fresh/LDH2/2017/4876827 dated 09/01/2017 granted under the provisions of

the Water (Prevention and Control of Pollution) Act, 1974,

-

1. Particulars of Consent to Operate under Water Act, 1974 grante:d to the industry

Cdnsent to Operate Certificate No. - ) ) 1“.:, ) CTOI;V/R;Ié;v;;}[‘;bl?KH/ZOZZ/ZMH 729
Date of issue : : v e §
Date of expiry : . L .|30009/2032, . .
Certificate Type: e | RENEWAL o i i
Previous CTO No. & Validity : CT OW(ﬁ'resh/LDHZ/ZOJ 7/4876827
- -| Froni: 09/01/201 7 e £0:30/09/2021
"2. Particulars of the Industry e
Name & Designation of the Applicant Indermohan Szngh,r(P'u ‘“r"ietorj
Adldress of Industrial premises M/s Modern Soap &0l
G-9; Eogal Poi t,,ﬁha:z;za,
Khdﬁnb,Ludlnaya ‘Khanna-141401
Capital Investment of the Industry e 5.36 lakhs:
Category of Industry ' Orange
Type of Industry 2030-Fish feed, poultry feed and cattle feed -
Scale of the Industry Smnall
Office District Ludhiana Khanna
"This is computer generated document from OCMMS by PPCB" -

M/s Modern Soap & Oil Mills,C-9, Focal Point, Khanna,Khanna, Ludhiana Khanna, 141401

Pagel
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(lgrg;;e.ﬁtféf\—;?i Control of Pollutihn) Act, 1974, . N i
The renewal of consent to operate granted to the industry vide no. CTOW/Fresl/LDH2/2017/4876827 dated 09/01/2017 valid

upto 30/09/2021 under the Water (Prevention & Control of Pollution) Act, 1974 is hereby renewed upto 30/09/2032 with the
same conditions as mentioned therein and following specific conditions:

1. The industry is advised to obtain necessary clearance for Abstraction of Ground Water from the Punjab Water Regulation and
Development Authority (PWRDA). )

2. The industry shall obtain NOC of the Board, if it changes any of its product/capacity of the plant.

All other contents shall remain unchanged. This letter shall remain appended with the consent issued vide no.
CTOW/Fresh/LDH2/2017/4876827 dated 09/01/2017 to the industry under the Water (Prevention & Control of Pollution) Act,
1974.

- 21/11/2022
(Rajeev Gupta)
Environmental Engineer
For & on behalf
of
" “(Punjab Pollution Control Board)

¥

Endst. No.: e S 7w Dated:

A copy of the above is forwarded to fhigifollowing fo ion andin ity ad ot j:i?f:
The Environmental Engineer, Punjab E.qo,’ 1ControliBoard, Reg;orfﬂ.,@fﬁce,ﬁgﬁﬁgggfﬁ Sahib. She is requested to ensure the
g e mm————aEInag

compliance of the consent conditions and éuf)fni_t the report accordingly.

e T

21/1112022
(Rajeev Gupta)
Environmental Engineer
For & on behalf
of
(Punjab Pollution Control Board)

"This is computer generated docinment from OCMMS by PPCB"
Mis Modern Soap & Oil Mills,C-9, Focal Point, Khanna,Khanna,Ludhiana Khanna, 141401
- Page2
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. Office Dispatch No :

270

PUNJAB POLLUTION CONTROL BOARD -
Zonal Office-II, Vatavaran Bhawan, Nabha Road, Patiala — 147001.

Website:- wwiv.ppeb.gov.in

Registered/Speed Post Date:

Industry Registration ID: O16LDH24876704

Application No: 20325721

' To,

Indermohan Singh
C-9, Focal Point, Khanna
Khanna,Ludhiana-141401

Subject: Renewal of consent no. CTOA/Fresh/LDH2/2017/4876764 dated 09/01/2017 granted under the provisions of
~ the Air (Prevention & Control of Pollution) Act, 1981.

-

A7 TeE

1. Partjculars of Consent to Operate under Air Act, 1981 granted to the industry N
Consent to Operate Certificate No. ,. .. A,h : B .CTéE?}{;;é:v:MZEI}KH/Z022/20325 721
Date of issue : vt 2 ,l_;;“ -|21/1 5/2055@; 5': g‘v
Date of expiry : 30}59/2032 o
Certiﬁc,ate Type: Renewal ) I
Previous CTO No. & Validity : CTOA/Fresh/LDH2/2017/4876764
. | From:09/01/2017 - -:T0:30/09/2021
« ey T
2. Particulars of the Industry
Name & Designation of the Applicant™ ™. . i ' I;1dérbib71arz.-‘§ﬁ§é} (Proprietor)
Address of Industrial premises . M@,‘Modeﬁv‘g’&zp & Oil Mills,
" | C-9, Focal Point, Khanna,
Khanna, Ludhiana Khanna-141401
Capital Investment of the Industry 5.36 lakhs ' =
Category.of Industry Orange
Type of Industry 2030-Fish feed, poultry feed and cattle feed
Scale of the Industry Small
,Ofﬁce District Ludhiana Khanna

"This is computer generated document from OCMMS by PPCB"
M/s Modern Soap & Oil Mills,C-9, Focal Point, Khanna,Khanna,Ludhiana Khanna, 141401
Pagel
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(Prevention and Control of Pollution) Act, 1981.

The renewal of consent to operate granted to the industry vide no. CTOA/Fresh/LDH2/2017/4876764 dated 09/01/2017 valid
upto 30/09/2021 under the Air (Prevention and Control of Pollution) Act, 1981 is hereby renewed upto 30/09/2032 with the
same conditions as mentioned therein and following specific conditions:

1. The industry industry shall not add any additional air polluting source without obtaining prior written permission of the Board.
2. The industry shall obtain NOC of the Board, if it changes any of its product/capacity of the plant.

All other contents shall remain unchanged. This letter shall remain appended with the consent issued vide no.

12 *CTOA/Fresh/LDH2/2017/4876764 dated 09/01/2017 to the industry under the Air (Prevention & Control of Pollution) Act,
¢ 1981. -

211172022
. e (Rajeev Gupta)
> P F‘. o Environmental Engineer
I - T For & on behalf
. L o
—(Purijab Pellution Control Board)
" Ehdst, No.: " . _Dated:

Ascopy of the above is forwarded to the following for information and necessary actior pl’tjf;ﬁl—'se
The Environmental Engineer, Punjab Pollution Control Board, Regional Office, Fa't'ehé'—a‘}h Sahib. She is requested to ensure the
compliance of the consent conditions and submitithe fe“ﬁpj;t'fa”_écordﬁigly;

21112022
(Rajeev Gupta)
Environmental Engineer
For & on behalf
of
(Punjab Pollution Control Board)

"This is computer generated document from OCMMS by PPCB"

M/s Modern Soap & Oil Mills,C-9, Focal Point, Khanna,Khanna,Ludhiana Khanna, 141401
Page2
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IN THE COURT OF

Suit/Appeal NO .....occoovviis s e . o e e JURISDICTION OF 201

Inre: -

..Plaintiff(s) or Petitioner(s)

Appellanf(s) Complainanﬁ

State of Punlap.... Defendant {s)/ Rcspondcnt(s) / Accused Know all to whomthese

...... do hereby appoint

Naveen Chaudhary
D/6124/2010

(herein after called the advocate/s) to be my / our Advocate in the above - noted case authorize him: -

To acl, appear and plead in the above-noted case in this court or in any other court in which the same
may be tried or heard and also in the appellate court including High Court subject to payment of fees separately
for cach court by me/us.

To sign file, verify and present pleadings, appeals cross-objection or petitions for executions review,
revision, withdrawal, compromise or other petitions or affidavits or other documents as may be deemed necessary
or proper for the prosecution of the said case in all its stages subjects to payment of fees for each stage.

To file and take back documents, to admit and/or deny the documents of opposite party.

To withdraw or compromise the said case or su-mit to arbitration any differences of disputes
that may arisc touching or in any manner relating to the said case.

1o take exccution proceedings on paying scparate fee.

To deposit, draw and receive money, cheques, cash and grant receipts hereof and to do all
other acts and things which may be necessary to be done for the progress and in the course of the
prosecution on the said case.

To appoint and instruct any other L.egal Practitioner authorizing him to exercise the power and
authority hereby conferred upon the Advocate whenever he may think fit to do so and to sign the
power of attorney on our behalf.

And I/we undersigned to hereby agree to ratify and confirm all acts done by the Advocate or
his substitute in the matter as my/our own acts, as if done by me/us to all intents and purpose.

And I/we undertake that I/We or my/our duly suthorized agent would appear in court on all
hearings and will inform the Advocate for appearance when the case is called.

@

And I/We undersigned do hereby agree not to hald the advocate or his substitute responsible for the
result of the said case. The adjournment costs whenever ordered by the court shall be of the Advocate which he
shall receive and retain for himself.

And I/we undersigned do hereby agree that in the cvent of the whole or part of the fee agreed by me/us
to be paid to the advocate remaining unpaid he shall be entitled to withdraw from the: prosecution of the said case
until the same is paid up. The fee settle is only for the above case and above Court. I/We hereby agree that once
the fee is paid, | /We will not be entitled for the refund of the same in any case whatsoever and if the case
prolongs for more than 3 years the original fee shall be paid again by me/us.

IN WITNESS WHERE OF I/We do hereunto set my/our hand to these presents the contents of which have
been understood by me/us 0n this .. eecceneccecenna Day of 201 Accepted subject to the terms of
the fees.

For Modern Soap & Oil Mills

. \
%%// O@v‘ Pron

Advocate Client

I ldentity the Signature/Thumb Impression of Below Mentioned Person,

Signed in My Presence. The Client.


Dell
Typewriter
Gen Secretary Industrial Focal Point

Dell
Typewriter
State of Punjab

Dell
Typewriter
Inder Mohan Singh S/o Jagjeet Singh R/o H No 99, Ward No 24,

Dell
Typewriter
Khanna, Punjab. Respondent No 37)

Dell
Typewriter
Naveen Chaudhary

D/6124/2010

Ankit Siwach
New Stamp
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PUNJAB POLLUTION CONTROL BOARD
Zonal Office-II, Vatavaran Bhawan, Nabha Read, Patiala - 147001.

Website:- www.ppcb.gov.in
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Office Dispatch No : Registered/Speed Post Date:
Industry Registration ID: G17LDH25024968 Application No: 23305554
To,
Mukesh Kumar
Orien Engg. Works, B-13, Focal Point
Khanna,Punjab-141401
Subject: Renewal of consent no. CTOW/Fresh/LDH2/2017/5635732 dated 21/08/2017 granted under the provisions of

the Water (Prevention and Control of Pollution) Act, 1974.

1. Particulars of Consent to Operate under Water Act, 1974 granted to the industry

Consent to Operate Certificate No.

CTOW/Renewal/LDHKH/2023/23305554

Date of issue : 06/09/2023
Date of expiry : 30/09/2026
Certificate Type : Renewal

Previous CTO No. & Validity :

CTOW/Fresh/LDH2/2017/5635732
From:21/08/2017 T0:30/09/2021

2. Particulars of the Industry

Name & Designation of the Applicant

Mukesh Kumar, (Partner)

Address of Industrial premises

Orien Engineering Works,
B-13, Focal Point, Tehsil Khanna, Distt. Ludhiana,
K{imma,Ludhiana Khanna-141401

Capital Investment of the Industry 430.82 lakhs

Category of Industry Orange -

Type of Industry 2999-Miscellaneous (Orange)
Scale of the Industry Small

Office District Ludhiana Khanna

"This is computer generated document from OCMMS by PPCB"
Orien Engineering Works,B-13, Focal Point, Tehsil Khanna, Distt. Ludhiana, Khanna, Ludhiana Khanna, 141401

Pagel




IN' THE COURT  OFueeteirieeertistnessrsesssesessesssas sesssasss ssasss sos esssssssssssasasssans sabesasssssss sussassssessas susssnsssssssnsass assasson

Suit/Appeal No ... JURISDICTION OF 201

Inre: -

Gen Secretary Industrial Focal Point Plaintiff(sjor Petitioner(s)

Appellant{s) Complainant(s)

VERSUS

State of Punjab
............... J JltenderPalSfoF’yagF(feci’_‘éa]r,"Fﬁ?)é'ﬁsﬁl%"ﬁ(ftﬁéé\fﬂé?dd(ﬁaﬁﬁp81‘J"rh vr\?épgse

Present shall come that I/we

The above named....

do hereby appoint

Naveen Chaud'ﬁary
D/6124/2010

(herein after called the advocate/s) to be my / our Advocate in the above - noted case authorize him: -

To act, appear and plead in the above-noted case in this court or in any other court in which the same
may be tried or heard and also in the appellate court including High Court subject to payment of fees separately
for each court by me/us.

To sign file, verify and present pleadings, appeals cross-objection or petitions for executions reviecw,
revision, withdrawal, compromise or other petitions or affidavits or other documents as may be deemed necessary
or proper for the prosecution of the said case in all its stages subjects to payment of fees for each stage.

To file and take back documents, to admit and/or deny the documents of opposite party.

To withdraw or compromise the said case or submit to arbitration any differences of disputes
that may arise touching or in any manner relating to the said case.

To take execution proceedings on paying separate fee.

To deposit, draw and receive money, cheques, cash and grant receipts hereof and to do all
other acts and things which may be necessary to be done for the progress and in the course of the
prosecution on the said case.

To appoint and instruct any other Legal Practitioner authorizing him Lo exercise the power and
authority hereby conferred upon the Advocate whenever he may think fit to do so and to sign the
power of attorney on our behalf.

And I/we undersigned to hereby agree to ratify and confirm all acts done by the Advocate or
his substitute in the matter as my/our own acts, as if done by me/us to all intents and purpose.

And I/we undertake that 1I/We or my/our duly authorized agent would uppear in court on all
hearings and will inform the Advocate for appearance when the case is called.

And |/We undersigned do hereby agree not to hold the adveocate or his substitute responsible for the
result of the said case. The adjournment costs whenever ordered by the court shall be of the Advocate which he
shall receive and retain for himself. :

And I/we undersigned do hereby agree that in the event of the whole or part of the fee agreed by me/us
to be paid to the advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the said case
until the same is paid up. The fee settle is only for the above casc and above Court. I/We hereby agree that once
the fee is paid, | /We will not be entitled for the refund of the same in any case whatsoever and if the case
prolongs for more than 3 years the original fee shall be paid again by me/us.

IN WITNESS WHERE OF I/We do hereunto set my/our hand to these presents the contents of which have
been understood by me/us on this ... eeenvennennn . Day of 701 Accepted subject to the terms of
the fees. —

% For Orion Engineering orls
D \

V) L

Kivocstc

tHdentify the Signature/Thumb Impression of Below Mentioned P n,

Signed in My Presence. The Client.


Dell
Typewriter
Gen Secretary Industrial Focal Point

Dell
Typewriter
State of Punjab

Dell
Typewriter
Jitender Pal S/o Pyaare Lal, R/o H No 01, Near Kal Girdhar Gurdwara

Dell
Typewriter
Mohallah, Khanna, Punjab. (Respondent No 38)

Dell
Typewriter
Naveen Chaudhary

D/6124/2010

Ankit Siwach
New Stamp
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B-13, Focal Point, KHANNA - 141401 (Pb.)
0 R I O N Ph. : 01628-226281 Fax : 01628-220281

(M) : 94173-22140, 70875-00999
ENGINEERING WORKS Email : info@orionindia.in

www.orionindia.in 1SO 9001:2015 CERTIFIED CO.

AUTHORITY LETTER

We, UMESH KUMAR S/O PYARE LAL, JATINDER PAL S/O PYARE LAL AND
ANSHUMAN DEVGUN S/O0 MUKESH KUMAR partners of M/s ORION ENGINEERING
WORKS, B-13 FOCAL POINT Khanna -141401 (PB), do hereby authorize JATINDER PAL
S/O PYARE LAL to complete all administrative, revenue and legal formalities for the purpose
of representation of the firm before National Green Tribunal (NGT), Delhi. This authority is
valid for the activities including signing, authorizing and submitting any application forms,
affidavits or other documents; appoint any persons, consultants, firms or companies, making
payments and submit fees to any government or non-government departments and
organizations; or any other activity required for the aforementioned purpose, and that his acts
and deeds will be binding on the firm

The signature of PARTNERS of the firm has been attested and reproduced below for the said

purpose.
Executants ) Authorized Signatory
For Orion Engineering Works
V4
bartner
For OrlgiEtiyfhiBifig Works Jatiniiyr Pal
/@w%%"“’""

Partner
Anshuman Devgun

For Orion Engineering Works

‘)\W:?“mf;w

Manufacturers of : Animal Feed Machinery, Agricultural Sprayers & Agri Implements

(9
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—_ PUNJ AB POLLUTION .CONTROL BOARD
PUNJAB

Regional Office, Fatchgarh Sahib

NISST Building, G.T Road, Opposite Floating Restaurant, Mandi Gobindgarh Phone : 01765-242400
Regional Office, Fatehgarh Sahib

‘@Q @@ NISST Building, G.T Road, Oppeosite Floating Re’stnuram, Mandi Gebindgarh Phone : 01765-242400

]G
Date: qb//'ﬁr//g}

Website:- www.ppeb.govin

Office Dispatch No : 3%‘7 5) Registered/Specd Post
Industry Registration ID: O14LDH22093067 Application No: /1289791
To,
Jasbir Singh
D-3, Focal Point, Khanna
Khanna,Ludhiana-141401 ' -
Subject: Rencwal of "Consent to Operate'an outlet u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 for

discharge of effluent.

With reference to your application for obtaining Renewal of i, 4Conscnt to’ Operatei; %an outlet for discharge of the
effluent u/s 25/26 of Water (Prevention & Contro] of Pollution) Act, 1974, you are, hereby, authorized to operate an
industrial unit fordischarge of the effluent(s) arising out of your premises subject to the Terms and Conditions as
mentioncd in this Certificate, i

4

1. Particulars of Consent to Operate under Water Act, 1974 granted to the industry

Consent to Operate Certificate No.

CTOW/Renewal/LDHKH/2019/1 1289791

Date of issue : 30/09/2019
Date of expiry : i 31/12/2028
Certificate Type : Renewal
Previous CTO No. & Validity : - OI4LDH2CTOW2136094°
+ T2 NUVFReI 61 2200 Y T To:30/09/2019
2. Particulars of the Industry , _ )

g 2

Name & Designation of the Applicant

Jtz..s;b;:i' &nglz --(Pro'prl.' clor)

Address of Industrial premiscs

M/s R.p. Machines,
D-3, Focul Point, Khanna,
KhannaLudhiana Khanna-141401

Capital Investment of the Industry

26. 46 Iaklzs‘

Category of Industry

e

G?eén

Type of Industry

[3999= Mzsc'e[lalzemls (Green)

Scale of the Industry

: S'm'all g el

Office District

'an/hmna Khammu

Consent Fee Details

RS'12000/- vide€CR "No. 97/5153 dated 20/09/19 and Rs.

85007 vide CR No. 19/5154 dated 25/09/19

Raw Matcrials(Name with quantity per day) . . ’MS Su zp @ 120 Kas/day

Products (Name with quantity perday) © - ——--—— "‘S'ewr‘ng Machines Parts (Needle Plate & Slide Plate)
@1 600Numbers/Day

By-Products, if any,(Name with quantity perday) ___ _ I N7~ -

Details of the machinary and proeesses

| -As pél’ appllmt/an no. 11289721

T - ,,/:"

- . -

L. vrees
PR

"This 1s compuier. gener dle'd':lt’u u?n'('iﬁ__ﬁ om QCMAMS by PPCB”
AI/s R P Mmlum\ D-3. 1' ocal Point, Khanna, Khanna, Ludlnana Khanna, 141401

Pugel
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k Details of the Effluent Treatment Plant Domestic E/j?t:ént @ 0.8 KLD
. |Mode of Disposal Into PSIEC Sewer
Standards to be achicved under Water(Prevention & As prescribed b}'r the Board.
Control of Pollution) Act, 1974 '

£
QA—}D- /\3" \,_\;M/\,——‘
30/09°2019

( Vijay Kumar)
Environmental Enginecer
! For & on behalf
of
i (Punjab Pollution Control Board)

Endst. No.: ; Dated:

iy
|
A copy of the above is forwarded to the following for information and necessary agtion please:

Senior Environmental Engincer, Punjab Pollution Control Board, Zonal Office-11,.Patiala

W“\W

30/09/2019

+-3

( Vijay Kumar)
Environmental Engineer

Far & on belalf
of
(Punjab Pollution Control Board)

ey
R~ A

1

. R
"This is computer generated document from OCMMS by PPCB”
T Ms R.p. Michinies,D-3. Focal Point, Khanna Khanna Ludhiana Khanna, 141401
) Puaye?

.
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PUNJAB POLLUTION CONTROL BOARD
Regional Office, Fatehgarh Sahib

e —

PUNJAB

Website:- www.ppcb.gov.in

EOT T
_YFF

Office Dispatch No ¢ ggg I Registered/Speed Post

NISST Building, G.T Road lOpposnte Floating Restaurant, Mandi Gobindgarh Phone : 01765-242400

s o /19

Industry Registration 1D: 014LDH22093067 Application No:  []289526
To,
Jasbir Singh .
D-3, Focal Point, Khanna '
Khanna,Ludhiana-141401
Subject:  Rencwal of 'Consent to Operate u/s 21 of Air (Prevennon & Control of Pollution) Act, 1981 for discharge of

emissions arising out of premises. - .-

With reference to your application for obtaining Renewal of 'Conscnt to Operate’ u/s 21 of Air (Prevention &
Control of Pollution) Act, 1981, -you are-hereby, authorized to opcratc an industrial unit for discharge of the
emission(s) arising out of your premises subject to the Terms and Conditions as mentioned in this Certificate.

1. Particulars of Consent to Operate under Air Act, 1981 granted to the industry

Consent to Operate Certificate No.

CTOAIRenewal/LDHKH/2019/11289526

Previous CTO No. & Validity : *

Date of issue : 30/09/2019

Datc of expiry : 13171272028

Certificate Type : Renewal
Ol4LDH2CTOA2135893

From:16/12/2014 T0:30/09/.2019

2. Particulars of the Industry

Name & Designation of the Applicant

| Jasbir Singh, (Proprietor)

Address of Industrial premises

M/s R.p. Machines,
D-3, Focal Point, Khanna,
Khaiina, Ludhiaha Khanna-141401

Capital Investment of the Industry e P ZIG’TalJm" o
Category of Industry i -\ Green- -

Type of Industry - T 3999- Miscellanigaus (Green)
Scale of the Industry - 5,,,,,}/ V- -

Office District Co

Consent Fee Details -

Rs. 12000/- vide CR No, 97/5153 dated 20/09/19 and Rs.

'18500/- vide CR 'No. 19/5154 dated 25/09/19

Raw Materials (Name with Quantity per day)

MS Strip @ 120 Kgs/day

Products (Name with Quantity per day)

Sewing Machines Parts (Needle Plate & Slide Plate) @

By-products, if any, (Name with Quantity per.day)._

1600 Numbers/Day

Nil._

Tlns is t‘ampum goenel rulzd (Iac.uml nt jrom 0( AMMS by PPCB"

A{l) B P Mm. hlne.\ D-3. Focal Pornt, Khamia Khanna Ludinana Khanna. 141401
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Details of the machinery and process As per application no. 11289526 .
Quantity of fuel required (in TPD) and capacity of Nil

boilers/ Furnace/Thermo heater ete,

Type of Air Pollution Control Devices to be installed Nt

Stack height provided with each boiler/thermo Stack oj'mlequalle height with DG set.
heater/Furnace ete.

Sources of emissions and type of pollutants DG set of capacity 30 KVA, SPM
Standards to be acheived under Air(Prevention & As prescribed by the Board.

Control of Pollution) Act, 1981

O e

30:09°2019
( Vijay Kumar)
Environmental Engincer
For & on hehalf
of
(Punjab Pollution Control Board)

Endst. No.: Dated:

A copy of the above is forwarded to the following for information and necessary action please:

Scnior Environmental Engincer, Punjab Pollution Conirol Board, Zonal Office-II, Patiala

[ -
@ml{)ﬂ“}/.' \( LEAA A
301092019

( Vijay Kumar)
Environmental Engineer
} For & on belalf
: of
(Punjab Poliution Control Board)

"This is cumpmur generated document from OCMMS by PPCB"
etz cnive I e = MY R B, -Machifies, [3-3, Foval Point, Khanna, Khauna Ludhiana Khanna 141400

Page?
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IN THE COURT OF

Suit/Appeal No JURISDICTION OF 201

Inre: -

.Gen.secretary.Industrial. Focal Point.........coveeee Plaintiff{sjor  Petitioner(s)
Appellant(s) Complainant(s)

VERSUS

State of Punjab Defendant (s)/ Respondent(s) / Accused Know all to whomthese

Present shall come that l/we .....Jasbir. Singh-S/o-Amar.Singh-R/e-H.No. 57/3;-Chandigarh-Road,
Brahmpuri. Maohallah..Khanna. (Respondent.NQ.. 3Q) ... sassssessessenssscsseesrsise o

The abOVE NAMEG....c.o e crerecermniseonesserea s seesnssesaens

..do hereby appoint

(herein after called the advocate/s) to be my / our Advocate in the above - noted case authorize him: -

To act, appear and plead in the above-noted case in this court or in any other court in which the same
may be tried or heard and also in the appellate court including High Court subject to payment of fees separately
for each court by me/us.

To sign file, verify and present pleadings, appeals cross-objection or petitions for executions review,
revision, withdrawal, compromise or other petitions or affidavits or other documents as may be deemed necessary
or proper for the prosecution of the said case in all its stages subjects to payment of fees for each stage.

To file and take back documents, to admit and/or deny the documents of opposite party.

To withdraw or compraomise the said case or submit to arbitration any differences of disputes
that may arise touching or in any manner relating to the said case.

To take execution proceedings on paying separate fee.

To deposit, draw and receive money, cheques, cash and grant receipts hercof and to do all
other acts and things which may be necessary to be done for the progress and in the course of the
prosecution on the said case.

To appoint and instruct any other Legal Practitioner authorizing him to exercise the power and
authority hereby conferred upon the Advocate whenever he may think fit to do so and to sign the
power of attorney on our behalf.

And I/we undersigned to hereby agree to ratify and confirm all acts done by the Advocate or
his substitute in the matter as my/our own acts, as if done by me/us to all intents and purposc.

And I/we undertake that I/We or my/our duly authorized agent would appear in court on all
hearings and will inform the Advocate for appearance when the case is called.

And |/We undersigned do hereby agree not to hold the advocate or his substitute responsible for the
resuit of the said case. The adjournment costs whenever ordered by the court shall be of the Advocate which he
shall receive and retain for himself.

And I/we undersigned do hereby agree that in the event of the whole or part of the fee agreed by me/us
to be paid to the advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the said case
until the same is paid up. The fee settle is only for the above case and above Court. I/We hereby agree that once
the fee is paid, | /We will not be entitled for the refund of the same in any case whatsoever and if the case
prolongs for more than 3 years the original fee shall be paid again by me/us.

IN WITNESS WHERE OF I/We do hereunto sct my/our hand to these presents the contents of which have
been understood by me/us on this ........ccccerecn v Day of 201 Accepted subject to the terms of
the fees.

N / -~ ™.
/Aﬁ/voc'at.e Client o

1identify the Signature/ Thumb Impression of Below Mentioned Person,

Signed in My Presence. The Client.

ol - MACT
Wow*‘// Q‘QA‘W )4% .


Dell
Typewriter
Gen Secretary Industrial Focal Point

Dell
Typewriter
State of Punjab

Dell
Typewriter
Jasbir Singh S/o Amar Singh R/o H No 57/3, Chandigarh Road,

Dell
Typewriter
Brahmpuri Mohallah. Khanna (Respondent No. 39)

Ankit Siwach
New Stamp
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PUNJAB POLLUTION CONTROL BOARD
Zonal Office-11, Vatavaran Bhawan, Nabha Road, Patiala.

Website:- www.ppcb.gov.in

Office Dispatch No :. Registered/Speed Post “  Date:

quustry Registration ID: Q20LDHKH715037

Application No :

13862573

To,
' Naresh Singhi
Raj Mohan Industries, Near Focal Pomt Khanna
Khanna,Ludhlana-l41401

Subject: Grant of 'Consent to Operate' u/s 21 of Air (Prevention & Control of Pollution) Act, 1981 for discharge of

emissions arising out of premises.

With reference to your application for obtaining 'Consent to Operate' u/s 21 of Air (Prevention & Control of
Pollution) Act, 1981, you are hereby, authorized to operate an industrial unit for discharge of the emission(s) arising
out of your premises subject to the Terms and Conditions as mentioned in this Cerlificate.

1. Particulars of Consent to Operate under Air Act, 1981 granted to the industry

Consent to Operate Certificate No.

C TOA/F resh/LDHKH/2020/13862573

Date of issue :

05/11/2020

Date of expiry :

30/0972029 .
Fresh

Certificate Type :

2. Particulars of the Industry

Name & Designation of the Applicant

Naresh Singhi, (Managing Partner)

Address of Industrial premises

Raj Mohan Industries Unit 2 (lessee Of Naresh Traders),

Near Focal Point, Khanna,
Khanna,Ludhiana Khanna-141401

Capital Investment of the Industry

4.57 lakhs

Category of Industry

Orange

Type of Industry

2030-Fish feed, poultry feed and cattle feed

Scale of the Industry

Small

Office District

Ludhiana Khanna,

Consent Fee Details

Rs. 8800/- vide UTR.
No. BARBU20240769491 dated
27/08/2020

"This is computer generated document from OCMMS by PPCB"
Raj Mohan Industries Unit 2 (lessee Of Naresh Traders).Near Focal Point, Ki K

na Khanna, 141401

Pagel




282

Raw Materials (Name with Quantity per day) 1.DOC @5 MTD

2. Rice Phuck @ 1.5 MTD

3. Mollasses @ 0.4 MTD

4. Mustared Seed Cake @ 1.4 MTD
5. Maize @ 1.5 MTD

6. Cotton Seed @ 0.4 MTD

7. Cotton Seed Cake @ 1.4 MTD

8. Rice Bran @ 2 MTD

9. Salt @ 0.4 MTD

Products (Name with Quantity per day) Cattle Feed @ 4000 MT/Year
By-products, if any, (Name with Quantity per day) -

Details of the machinery and process As per details given in application no. 13862573
Quantity of fuel required (in TPD) and cilpacity of Nil

boilers/ Furnace/Thermo heater etc.

Type of Air Pollution Control Devices to be installed No source of air emission. Hence APCD not required.
Stack height provided with each boiler/thermo Not Applicable .

heater/Furnace etc.

Sources of emissions and type of pollutants No source of air emission.

Standards to be acheived under Air(Prevention & As per emissions standards prescribed by PPCB, MoEF &
Control of Pollution) Act, 1981 CC New Delhi )

Qexrd)

05/11/2020
(Om Parkash)
Environmental Engineer
For & on behalf
of
(Punjab Pollution Control Board)

Endst. No.: . . ‘ Dated:

A copy of the above is forwarded to the following for information and necessary action please:
En‘vi.ronmental Engineer, Regional Office, Fatehgarh sahib.

Cead)

(Om Parkash)
Environmental Engineer

For & on behalf
of

"This is computer generated document from OCMMS by PPCB”
Raj Mohan Industries Unit 2 (lessee Of Naresh Traders),Near Focal Point, Khanna.Khanna, Ludhiana Ki 141401

Page?
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PUNJAE

PUNJAB POLLUTION CONTROL BOARD
Zonal Office-II, Vatavaran Bhawan, Nabha Road, Patiala.

Website:- wwiw.ppeb.gov.in

_RYFF

Office Dispatch No : Registered/Speed Post Date:
Industry Registration 1D: QO20LDHKH715037 ApplicationNo: 13862652
To,

Naresh Singhi
Raj Mohan Industries, Near Focal Point, Khanna
Khanna,Ludhiana-141401

Silbject: Grant of 'Consent to Operate'an outlet u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 for
discharge of effluent. . : )

With reference to your application for obtaining 'Consent to Operatei; ' an outlet for discharge of the effluent u/s
25/26 of Water (Prevention & Control of Pollution) Act, 1974, you are, hereby, authorized to operate an industrial
unit fordischarge of the effluent(s) arising out of your premises subject to the Terms and Conditions as mentioned in
this Certificate.

1. Particulars of Consent to Operate under Water Act, 1974 granted to the industry

Consent to Operate Certificate No. CTOW/Fresh/LDHKH/2020/13862652
Date of issue: - - | 05/11/2020
Date of expiry : 30/09/2029

Certificate Type : Fresh

2. Particulars of the Industry

Name & Designation of the Applicant Naresh Singhi, (Managing Partner)

Address of Industrial premises Raj Mbhqn Industries Unit 2 (lessee Of Naresh Traders),
Near Focal Point, Khanna, .

_ . Khanna,Ludhiana Khanna-141401
Capital Investment of the Industry 4.57 lalkhs

Category of Industry Orange .
Type of Industry 2030-Fish feed, poultry feed and cattle feed
Scale of the Industry Small
Office District Ludhiana Khanna
Consent Fee Details Rs. 8800/~ vide
. UTR. No. BARBU20240769533 dated
E . . [27/08/2020
Raw Materials(Name with quantity per day) 1.DOC 5 MTD

2. Rice Phuck 1.5 MTD

3. Mollasses 0.4 MTD

4. Mustared Seed Cake 1.4 MTD
5. Maize 1.5 MTD

6. Cotton Seed 0.4 MTD

7. Cotton Seed Cake 1.4 MTD

8. Rice Bran 2 MTD

9. Salt 0.4 MTD

"This is computer generated docimient from OCMMS by PPCB" .
Raj Mohan Industries Unit 2 (lessee Qf Naresh Traders),Near Focal Point, K Ki Ludhiana Khanna,141401
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Products (Name with quantity per day)

Cattle Feed @ 4000 “
MT/Year

By-Prodlicts, if an'y,(N ame with quantity per day)

Details of the machinary and processes

As per details given in application no. 13862652

Details of the Effluent Treatment Plant

No trade effluent generated. Hence ETP not required.

Mode of Disposal

Domestic Effluent @ 0.3 KLD- Onto land for
plantation after passing through septic
tank.

Standards to be achieved under Water(Prevention &
Control of Pollution) Act, 1974

As per effluent standards prescribed by PPCB, MoEF & CC

New Delhi.

Endst. No.:

Environmental Engineer, Regional Office, Fatehgarh Sahib.

Leerdy

05/11/2020
(Om Parkash)
Environmental Engineer
For & on behalf
of

(Punjab Pollution Control Board)

Dated:

A copy of the above is forwarded to the following for information and necessary action please:

. Cexd)

(Om Parkash)
Environmental Engineer

For & on behalf
of

(Punjab Pollution Control Board)

"This is computer generated document from OCMMS by PPCB"
Raj Mohan Industries Unit 2 (lessee Of Naresh Traders),Near Focal Point, Khanna, Khanna, Ludhiana Khanna, 141401
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Products (Name with quantity per day) Cattle Feed @ 4000

MT/Year
By-Products, jf any,(Name with quantity per day) -
Details of the machinary and processes As per details given in application no. 13862652
Details of the Effluent Treatment Plant No trade effluent generated. Hence ETP not required.
Mode of Disposal Domestic Effluent @ 0.3 KLD- Onto land for
‘ plantation afier passing through septic
tank.
Standards to be achieved under Water(Prevention & As per effluent standards prescribed by PPCB MoEF & CC
Control of Pollution) Act,‘ 1974 New Delhi.
Cexrdy
05/11/2020
(Om Parkash)
Environmenta} Engineer
For & on behalf
of )
(Punjab Pollution Control Board)
Endst. No.: Dated:

A copy of the above is forwarded to the following for information and necessary actlon please:

Environmental Engineer, Regional Office, Fatehgarh Sahib.

'(@é’/ﬁg’(

05/11/2020

(Om Parkash)

Environmental Engineer

For & on behalf
of

(Punjab Pollution Control Board)

“This is computer generated document from OCMMS by PPCB"
Raj Mohan Indystries Unit 2 (lessee Of Naresh Traders),Near Focal Point, Kh

K Ludhiana Kh 141401
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IN THE COURT OF,
Suit/Appeal No. et JURISDICTION OF 201
Inre:-
Gen Secretary Industrial Focal Point. Plaintiff{s) or  Petitioner(s)
Appellant(s} Complainant(s)
VERSUS '

STATE OF pUNJAB Defendant (s)/ Respondent(s) / Accused Know all to whom
these Present shall come that [/we ... Naresh Singhi-Slo-Mehan-Lal-Rie 147 Friends-Celeny.-

Khanna.(Respandent.No...40Q

The above named

N 1 d d i
Naveen C: |auu'ilo.ly 0 hereby appoint

D/6124/2010 )
{herein after called the advocate/s) to be my / our Advocate in the above — noted case authorize him:-
To act, appear and plead in the above-noted case in this court or in any other court in which the same
may be tried or heard and also in the appellate court including High Court subject to payment of fees separately

for each court by me/us.

To sign file, verify and present pléadings, appeals cross-objection or petitions for executions review,
revision, withdrawal, compromise or other petitions or affidavits or other documents as may be deemed necessary
or proper for the prosecution of the said case in all its stages subjects to payment of .=2es for each stage.

To file and take back documents, to admit and/or deny the documents of opposite party.

To withdraw er compromise the said case or submit to arbitration any differences of disputes
that may arise touching or in any manner relating to the saic case.

To take execution proceedings on paying separate iee.

To deposit, draw and receive money, cheques, cash and grant receipts hereof and to do all
other acts and things which may be necessary to be done for the progress and in thg course of the
prosecution on the said case.

To appoint and instruct any other Legal Practitioner authorizing him to exercise the power and
authority hereby conferred upon the Advocate whenever he may think fit to do so and to sign the
power of attorney on our behalf.

And |/we undersigned to hereby agree to ratify and confirm all acts done by the Advocate or
his substitute in the matter as my/our own acts, as if done by me/us to all intents and purpose.

And I/we undertake that I/We or my/our duly authorized agent wauld appear in court on all
hearings and will inform the Advocate for appearance when the case is called.

And I/We undersigned do hereby agree not to hold the advocate or his substitute responsnble for the
result of the said case. The adjournment costs whenever ordered by the court shall be of the Advocate which he
shall receive anid retain for himself.

And !/we undersigned do hereby agree that in the event of the whole or part of the fee agreed by me/us
to be paid to the advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the said case
until the same is paid up. The fee settle is only for the above case and above Court. I/We hereby agree that once

the fee is paid, | /We will not be entitled for the refund of the same in any case whatsoever and if the case.

prolongs for more than 3 years the original fee shall be paid again by me/us.

IN WITNESS WHERE OF I/We do hereunto set my/our hand to these presents the contegis
been understood by me/us on this Day of. 201 Accepted subjedtato
the fees. i

Advocate Client

. \/\"‘6 . :
\«0"}) / I ldentify the Signature/Thumb Impression of Below Mentioned Person,
(/ WP s

&wﬂf‘/ Signed in My Presence. The Client.
iy B
/
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@ 01628-225839

TIN : 03711123359
All Subject to Khanna Jurisdiction only

HIMOHAN INDU:

Ref. NO. ccicireicecranens
AUTHORITY LETTER

=Y 9\‘\)@1&1 '
Wo, SUCHGTA 5"\\}67‘“"'4°MM NITSH SN 6

-slo NaPRESY g”\‘c"%-altnels of M/s P40 ¥ h m\ﬁ)anna — 141401
(PB) do hereby authorize M "EIS“ AN Q@Zﬁ) Shve W to complete

all administrative, revenue and legal formalities for the purpose of representation of
" . the firm before National Green Tribunal (NGT), Delhi. This authonty is valid f01 the
activitiesincluding signing, authonzmg and submlttlng uany application forms,

affidavits or other dobumenis, apnomt CnyxpelsonsW cdnsultantst ﬁ1ms or companies,

TR\

—‘*v | . ]
making payments.and sub%nlt fBes. 1‘]0 ny1 éov 1an‘nt o n n gov 11 nment departments

[ K

{sﬁ:}}meﬂi{ ﬂfi ﬁ\ afgi?mlan{tloned purpose; and

that his acts and deeds Wlll \be bmdlng omithe-fitm. i, 44~ 3 N
PONGR T & A Ay F e

3

and organisations; or anyi othel a}cJtlvﬂ;y
\ i

The signature of have been attested and 1ep10duce$ beda

MOHA!

. purpose. ‘ . )
R

Executants . Auvhorized Signatory

RAJMOHAN INDUSTRIES

Nl

C PARTNER . - n
RAJMOHAN INDUSTRIES

(G 'S

)
(P R7TMER

) Datei‘
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Office Dispatch No: OCMMS/CTO(AIr)/2024/004691

PUNJAB POLLUTION CONTROL BOARD

Vatavaran Bhawan, Nabha Road, Patiala

Website:- www.ppcb.punjab.gov.in

AUTO GENERATED RENEWAL CERTIFICATE
Under the provisions of
Air (Prevention & Control of Pollution) Act, 1981

Date: 26/07/2024

Industry Registration ID: OI7LDH25092579

Application No: 26392141

To, Jaswant Kaur,

Proprietor,

M/s S.g. Mechanical Works,
D-123, Focal Point, Khanna,

Ludhiana Ti, Punjab, 141401
Subject : Auto Generation of Renewal Certificite-for-Consent to Operate granted under the Air (Prevention
& Control of Po]lutlon).A‘ct, 1981 e

5. "

With reference to your application for renewal of Consent to Operate for operation of an industrial unit Air (Prevention &
Control of Pollution) Act, 1981, the-self-declaration-upleaded-by-Jaswant-Kaur;-(Proprietor), is hereby, acknowledged and Auto

Generated Renewal Certificate is granted as per the contents of self-declaration.

1. Particulars of Auto Generated Renew_é‘ Ceﬂf’ cate J L\ D z,(: A b}

i s C %
Certificate No.: CTO/Renewal/LDH2/2024/263 92141
Date of issue: { 12024=07-26 - i
Date of expiry: %;"'M«vf:‘“m 20‘.’2'6-02,26«”'” T n—h‘%‘*»& w_,ﬁ_;—-;f«;‘j
Certificate Type: T, e ,;-'i'i:-‘u_-’ .Renewal (Autoﬁenerated) T o J
Previous CTE/CTO/Aut, o;':‘z tion- N—;.?& Pervmus consean’oT‘ DateOﬁssne e Date Of Expiry:
Validity : T 5201636 Tt 2017qu~16’"’ 0:00:00.0 [2023-12-31 00:00:00.0

5

2. Particulars provided by the indus

R Y
N Lo

my_jx i /1/ A

&

%, e ] gl x:‘!
Name & Designation of the Occupiér:»,,, "‘ 3aswant Kaur, (Brbpnetor)af
Address of Industrial premises: D123 OCAT. BOINT, KHANNA ]
Existing Capital investment / Project Cost of |5.84 (lakhs) N
the industry
Category of Industry GREEN
Type of Industry Other
Scale of the Industry Small
Office District Ludhiana li
CTE/CTO/Authorization applied for 2 years
Fee Details Payment Amount Transaction |Date of Date of
Mode ID Transaction |verification
Net Banking |4200.0 197973495 12024-07-26 |--—-
15:02:51.395

"This is computer generated document from OCMMS by PPCB"

S.g. Mechanical Works,D-123, Focal Point, Khanna, 26392141
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This Auto Generated Renewal Certificate is hereby issued subject to the condition that in case, if any anomaly after Auto renewal
is observed, that the entrepreneurs has submitted any false/ incorrect/ incomplete/forged facts and documents, the PPCB shall
initiate appropriate action for violation under the Environmental Laws/ Rules against the industry.

Annexure-A
Self Declaration

Auto renewal of consent to operate

I JASWANT KAUR S/o Shri Krishan Lal Aged 72 Years, Authorized Signatory PROPRIETOR (designation) of M/s S.G.
MECHANICAL WORKS (OCMMS ID 0O17LDH25092579 ) submitting this self declaration in favor of Member Secretary,
Punjab Pollution Control Board for obtaining auto renewal of consent to establish / consent to operate under the provisions of
the Water (Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981/ Authorization
under HWM Rules, 2016/ BMW Rules, 2016 (for health care facilities upto 50 beds) which is stated as under:

1.

That the consent to establish / consent to operate under the provisions of the Water (Prevention & Control of Pollution)
Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981/ Authorization under HWM Rules, 2016/ BMW Rules,
2016 (for health care facilities upto 50 beds) was.issued.vide no. CTOA/Fresh/LDH2/2017/5201636 Dated 2017-03-16
and the same is valid upto 2023-12-3 Lxr“_"‘" ' ST

That we have not carried out any exﬁ%n‘s"i'On '/'ﬁlb’dem'i‘zét‘iﬁri‘“/‘éh‘an@e‘ff‘process/ product/ Raw material/ fuel / change in
bed capacity that either changes our category (from green to orange or orange to red or so on) or our scale (from small to
medium or large). Detail of changes made if any and how extra pollutant shall be treated are given in box below*

That we are complying witl'i(—c':ondit'i(')'ns9‘caf-previ(‘ms~cons'ent/*auth‘o’ri’za'ci’on‘.—‘»‘*-‘*'-—:i‘5

establish/operate /authorization. £ e

iy

There is no change in information E{?&dg inlrt:hgi'nié?ribgld ;Fi};}}ca %EOM submitted for obtaining earlier consent to
—— 1 T =
{

I
B " ) T 3
That T have not violated any of the'provisiotis. uL er‘thQ:Wate l]E?f'ev',e'r’1_fion & Control of Pollution) Act, 1974 or Air

(Prevention & Control.of.Bollution).Act,.198%. or.Environment.(Brotéction).Act,.19%6.

That no prohibitory directions are issued from Courts/ Appellate Authority/ National Green Tribunal/ other Judicial
authority. P : , T e

o A . T T . o .
I acknowledge that ai;iyl"“@qgg /4Bart_'gé‘l»/‘f()“r‘g‘?(f}g_fo@a_t;onjﬁ'ocﬁm'entswghmltteg__ by»rﬁejyor any false affirmation made by
the undersigned, I shall be-hable.for action. as deeme"ﬂfﬁ’t*by the Board undgr:thie-provisions of the Water (Prevention &
Control of Pollution)?A;gthl‘QM a_llc,lwéjiré(«'Prexﬁa}gQg & Contggl;.df*?oll@fipn) Act, 19817HWM Rules, 2016/ BMW Rules,

ot
e

e A T T Ty
In case of brick kiln , the Urick-Kilpy shall replac€atileast 20% of its fisel-

2016. N v el T TR T e T, T
, ﬁ:om’?;’(gﬁo paddy straw pellets, as per the

directive given by thelState Govémm_ent u/s 5 of IEPA '1,986‘vid§‘1 J,I:\Tofiﬁcat’ioano 10/574/2022-STE1/443 dated
04.11.2022 and shall maintain-records of the same|for monitbrfingvand: inspeption by the Board.

Y XY N £
*Details of changes:if'any alongwith ﬁmposedmé‘c’hamsnmﬁtreatmg extra pollutant

a it applicableas perpoint 2=

R R S
.“'%"‘-1.__. R"‘ﬁ;\g‘ - J_‘t‘ff"(. ».‘fm
e | e
[ - - S Applicant
JASWANT KAUR

Date: 26/07/2024

"“This is computer generated document from OCMMS by PPCB"
S.g. Mechanical Works,D-123, Focal Point, Khanna,26392141
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PUNJAB POLLUTION CONTROL BOARD

Vatavaran Bhawan, Nabha Road, Patiala
Website:- www.ppcb.punjab.gov.in

AUTO GENERATED RENEWAL CERTIFICATE

Under the provisions of

OCMMS/CTO(Water)/2024/004690

Water (Prevention & Control of Pollution) Act, 1974

Date: 26/07/2024

Industry Registration ID: OI7LDH25092579

Application No: 26392004

To, Jaswant Kaur,
Proprietor,
M/s S.g. Mechanical Works,
D-123, Focal Point, Khanna,
Ludhiana Ii, Punjab, 141401
Subject :

(Prevention & Control of Pollntmn) Aet 1974

e

,ﬁq_&b'

Auto Generation of Renewal Gertificite for-Consent to Operate granted under the Water

-

With reference to your application for renewal of Consent to Operate for operation of an industrial unit w/s 25/26 of the Water
(Prevention & Control of Pollution)-Act;1974;-the-self-declaration-uploaded-by-Jaswant Kaur, (Proprietor), is hereby,
acknowledged and Auto Generited Refiewal “Certificate 1§ granted as per the contents of self-declaration.

1. Particulars of Auto Generated Rene\ml Cert'

Dﬁ?

&S ES

4 o - 3
Certificate No.: CTO/Renewal/LDH2l2024/26392004
Date of issue: 'i 9094=07:26" %
Date of expiry: L::g%ww ;ﬁ*“;‘?)ze-m 26#* .—«-’m%‘*— w;ﬁ:—;‘i;j
Certificate Type: [y T I e | J,{enewal (Autoﬁenera"fed) wff‘j
Previous CTE/CTO/Authorlz;tﬁf—N;—,& | Rervious.co corsent! (h DiteOF Tssu:.. o Date Of Expiry:
Validity : et W 52019"53 ' |3077:03-200:00:00.0 |2023-12-31 00:00:00.0
2. Particulars provided by the in(‘i‘i.!si‘.iy;.ik}R - e z‘} :‘ ‘ r’fl
s"x —."’u"‘\ . ,] ) ) . .‘*“"
Name & Designation of the Occupiheki:x ‘ kf}aswant Iﬂaur, ,(Rr"}metmk
Address of I{l}d‘ustr;al premises: T *Dlﬁ_?iﬂg()CAl.PQINT KHANNA
EXlStmg Capital mvesae;lt/ Pro_]eci Cost of | 5.84 (lakhs) J—b I o
the industry
Category of Industry GREEN
Type of Industry Other
Scale of the Industry Small
Office District Ludhiana Ii
CTE/CTO/Authorization applied for 2 years
Fee Details Payment Amount Transaction [Date of Date of
Mode ID Transaction_|verification
Net Banking 4200.0 15363085 2024-07-26 |-~
14:57:03.867

"This is computer generated document from OCMMS by PPCB"

S.g. Mechanical Works,D-123, Focal Point, Khanna, 26392004
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This Auto Generated Renewal Certificate is hereby issued subject to the condition that in case, if any anomaly after Auto renewal
is observed, that the entrepreneurs has submitted any false/ incorrect/ incomplete/forged facts and documents, the PPCB shall
initiate appropriate action for violation under the Environmental Laws/ Rules against the industry.

Annexure-A
Self Declaration

Auto renewal of consent to operate

I JASWANT KAUR S/o Shri Krishan Lal Aged 72 Years, Authorized Signatory PROPRIETOR (designation) of M/s S.G.
MECHANICAL WORKS (OCMMS ID O17LDH25092579 ) submitting this self declaration in favor of Member Secretary,
Punjab Pollution Control Board for obtaining auto renewal of consent to establish / consent to operate under the provisions of
the Water (Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981/ Authorization
under HWM Rules, 2016/ BMW Rules, 2016 (for health care facilities upto 50 beds) which is stated as under:

1. That the consent to establish / consent to operate under the provisions of the Water (Prevention & Control of Pollution)
Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981/ Authorization under HWM Rules, 2016/ BMW Rules,
2016 (for health care facilities upto 50 beds) was issued-vide.no. CTOW/Fresh/LDH2/2017/5201953 Dated 2017-03-20
and the same is valid upto 2023-12-31 _. T “‘*,

el
That we have not carried out any expan sfon‘/‘mbdemxzﬁtlon‘/'ch“ange in“process/ product/ Raw material/ fuel / change in
bed capacity that either changes our category (from green to orange or orange to red or so on) or our scale (from small to
medium or large). Detail of changes made if any and how extra pollutant shall be treated are given in box below*

o

3. That we are complying witﬂicondit'iohs -of 'pr'eviouS'con's‘E:nt/’é’lﬁ’t}i‘o’r'i'zéitiorr*-““—*-E
P

arlbg& a rca Q_Jﬁ)rm submitted for obtaining earlier consent to

)

5. That I have not violated any of the provisions u der‘the ater (li’reventlon & Control of Pollution) Act, 1974 or Air
(Prevention & ControlofPollution). Act, 1987 orEnvironment.(Protection). Act,-1986.

6. That no prohibitory directions are _s_ggd from Courts[_AppeHate Authorltyj_Natlonal Green Tribunal/ other Judicial
authority. { 1

4, There is no change in information {:}Ilded 1115‘1:?}1
establish/operate /authorization. i1

j;»

S
7. 1acknowledge that any.wrong / partt“'l 7 forged' mformatlonrhf curment Submitted by _peor any false affirmation made by
the undersigned, 1 shgll be-liable-for action.as déeméd fit-by the.Board imderths:-provisions of the Water (Prevention &
Control of Pollution)tAxt,, l9w¢mr (Prevé‘nnon & Control-of“Poilutlon) Act, 19817HWM Rules, 2016/ BMW Rules,

2016. T m’:—:‘_‘) S

-'1,.“" W
8. In case of brick kiln ich: ‘brick-Kil shall replace Blgleast ’70% of its fyel—ﬁonf’”éa}fto paddy straw pellets, as per the
directive given by thekState Govérnment u/s 5 of IBPA 1986 v1d§r Notification/No 10/574/2022-STE1/443 dated
04.11.2022 and shall mqmtam recqrds of the same|for monitoridd and _inspegtion by the Board.

*Details of changesﬁlany alangmﬂﬂ[&roposedméfchamsm_oﬁtreatmg extra pollutant
T K?ipl}liwbm‘p(erpﬁm)cﬂ'

\‘K = - L\f' . . - pr‘
e, o E‘k B L P ::;f’” e
. L
e \:}a ?"'s_.u-*"""
e e - S s Aoplicant

JASWANT KAUR

Date: 26/07/2024

"This is computer generated document from OCMMS by PPCB"
S.g. Mechanical Works,D-123, Focal Point, Khanna, 26392004
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IN THE COURT OF,

Suit/Appeal No. JURISDICTION OF 201

In re:-
Gen Secretary Industrial Focal Point

Plaintiff(s) or  Petitioner(s)

Appellant{s) Complainant(s}
VERSUS '

State of Pun ab Defendant (s)/ Respondent(s) / Accused Know all to whom
these Present shall come that I/we Visha-Kumar-Sle-Krishha-Lal-R/6-M8,-Narotam- Nagaf
Khanna;-Runjab-(Respendent-No-41)

The above named

do hereby appoint

Naveen Chaudhary
D/6124/2010

(herein after called the advocate/s) to be my / our Advocate in the above — noted case authorize him:-

To act, appear and plead in the above-noted case in this court or in any other court in which the same
may be tried or heard and also in the appellate court including High Court subject to payment of fees separately
for each court by me/us.

To sign file, verify and present pleadings, appeals cross-objection or petitions for executions review,
revision, withdrawal, compromise or other petitions or affidavits or other documents as may be deemed necessary
or proper for the prosecution of the said case in all its stages subjects to payment of fees for each stage.

To file and take back documents, to admit and/or deny the documents of opposite party.

To withdraw or compromise the said case or submit to arbitration any differences of disputes
that may arise touching or in any manner relating to the said case.

To take execution proceedings on paying separate fee,

To_deposit, draw and_receive money, cheques, cash and_grant receipts hereof and to do.all .

e Riellgliv, Ul o ————

other acts and things which may be necessary to be done for the progress and in the course of the
prosecution an the said case.

To appoint and instruct any other Legal Practitioner authorizing him to exercise the power and
authority hereby conferred upon the Advocate whenever he may think fit to do so and to sign the
power of attorney an our behalf,

And I/we undersigned. to hereby agree to ratify and confirm all acts done by the Advocate or
his substitute in the matter as my/our own acts, as if done by me/us to all intents and purpose.

And I/we undertake that I/We or my/our duly authorized agent would appear in court on all
hearings and will inform the Advocate for appearance when the case is called.

And I/We undersigned do hereby agree not to hold the advocate or his substitute responsible for the
result of the szid case. The adjournment casts whenever ordered by the court shall be of the Advocate which he
shall receive and retain for himself.

And I/we undersigned do hereby agree that in the event of the whole or part of the fee agreed by me/us
to be paid to the advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the said case
until the same is paid up. The fee settle is only for the above case and above Court. |/We hereby agree that once
the fee is paid, | /We will not be entitled for the refund of the same in any case whatscever and if the case
prolongs for more than 3 years the original fee shall be paid again by me/us.

IN WITNESS WHERE OF i/We do hereunto set my/our hand to these presents tP contents R{%eni Srs F a' Wo Tks

been understood by me/us on this Day of. 201 Accepte L egt

the fees. WM M k“M

Alith. Signatory

Advacate Client

I Identify the Signature/Thumb Impression of Below Mentioned Person,

N 6
(/\,av"} / Signed in My Presence. The Client.
>

il


Dell
Typewriter
Gen Secretary Industrial Focal Point

Dell
Typewriter
State of Punjab

Dell
Typewriter
Visha Kumar S/o Krishna Lal R/o M8, Narotam Nagar

Dell
Typewriter
Khanna, Punjab (Respondent No 41)

Dell
Typewriter
Naveen Chaudhary

D/6124/2010

Ankit Siwach
New Stamp


S.G. MECHANICAL WORKS

An IS0 8001 2015 Certified Company
GSTIN : 03AMVPKBE164C120

AUTHORITY LETTER

1 Jaswant Kaur W/o Late, Shri Krishan Lal, proprietor of M/s SG Mechanical Works, D-123,
Focal Point, Khanna — 141401 (PB), do hereby authorize Vishal Kumar S/o Late. Shri Krishan
Lal to complete all administrative, revenue and legal formalities for the purpose of
representation of the firm before the National Green Tribunal (NGT), Delhi. This authority is
valid for the activities including signing, authorizing and submitting any application forms,

affidavits or other documents; appoint any persons, consultants, firms or companies, making
payments and submit fees to any government or non-government departments and
organizations: or any other activity required for the aforementioned purpose; and that his acts
and deeds will be binding on the firm.

The signature of Vishal Kumar have been attested and reproduced below for the said purpose.

Executant Authorised Signatory

For S.G. Mechanical Works For S.G. Me7hanica] Works

Otk Rowre it [Corman

Prop. Auth. Signatory

Jaswant Kaur (Proprietor) Vishal Kumar

®
Manufacturer & Exporters of :
Cattle Feed Plants, Poultry Feed Plants, Fish, Prawn, Aqua Feed Plants, Animal Feed Plants, Wood Pellets Plants, Biofuel Making Plants, Fertilizer
Pellet Plants, Rice Mill Plants, Qil Mill Plants, Briguette Plants, Semi And Fully Automatic Hitech Computerize Auto Batching Plants

D-123, Near Water Works, e T @ www.sgmechanicalworks.com +31341 752 0335
Focal Point, KHANNA g&. +91 941 702 4228

(PUNJAB) INDIA-141 401
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_— PUNJAB POLLUTION CONTROL BOARD Qéb LiFE
P UNJ,A,B Zonal Office—2,"e7atavaran Bhawan, Nabha Road, Patiala - 147001 \Qﬂ Bt ot
T I N

Website:- www.ppeb.gov.in

Office Dispatch No : Registered/Speed Post Date:
Industry Registration ID: QI9LDHKH570118 Application No: 23986593
To, .

Ruchi Gupta *
D-64, Focal Point, Khanna
Khanna,L.udhiana-141401

Subject: Renewal of consent no. CTOA/Renewal/LDHK/2023/21606020 dated 01/05/2023 granted under the
provisions of the Air (Prevention & Control of Pollution) Act, 1981.

e,

1. Particulars of Consent to Operate under Air Act, 1981 granted to the industry

Consent to Operate Certificate No. ’ CTOA/Renewal/LDHKH/2023/23986593
Date of issue : ’ oortimezs -2

Date of expiry : v 30/59/2?727 o

Certificate Type : Reﬁewgl

CTOA/Renewal/LDHKH/2023/21606020
~ Y - sza)71;=”01/05/2023¢;&;\, T0:31/10/2023

o . - — S~y
~ = - R

Previous CTO No. & Validity :

2. Particulars of the Industry

Name & Designation of the Applicant [{ii?,‘ljfﬁG,upta,-f(Prfaprjietor)
Address of Industrial premises - - Mls Saffron Rubber,

Dz64, Focal Point, Khanna,
Khanna,Ludhiana Khanna-141401

Capital Investment of the Industry “ 49.01 lakhs
Category of Industry Orange
Type of Industry 2115(4)- Rubber Chips/ Crumb manufacturing from Waste/

used tyres using cutter/shredder/ de-beading facility and
grinder / pulverizer or having effluent discharge from
washing of tyres less than 10 KLD to 100 KLD or both

Scale of the Industry Small
Office District Ludhiana Khanna

"This is computer generated document from OCMAIS by PPCB"
Mi/s Saffion Rubber,D-64, Focal Point, Khanna,Khanna, Ludhiana Khanna, 141401
Pagel
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This is with reference to the request made by the industry for renewal of consent to operate granted by the Board under the Air
(Prevention and Control of Pollution) Act, 1981.

The renewal of consent to operate granted to the industry vide no. CTOA/Renewal/LDHKH/2023/21606020 dated 01/05/2023
valid upto 31/10/2023 under the Air (Prevention and Control of Pollution) Act, 1981 is hereby renewed upto 30/09/2027 with
the same conditions as mentioned therein and following specific conditions:

1. This consent is granted for manufacturing of Crumb Powder"'@ 56400 MT/Year as product and Waste Wire @ 6300
MT/Year & Waste Fibre @ 300 MT/Year as by-products.

2. The industry will operate & maintain its air pollution control device (APCD), regularly and efficiently, so as to achieve the
stack emission standards, consistently as prescribed by the Board/ MoEF&CC as amended from time to time.

3. The industry shall ensure that no black smoke should be emitted from the stack of the industry at any time.

4. The industry shall get the stack emission monitoring from Board within one month.
A

&
5. The industry shall not undertake expansion without obtaining approval from the Board.
6. The industry shall plant trees wherever space is available inside and outside the unit.

7. The industry shall promote use of alternatives of single use plastics (SUP) and awareness to discourage use of plastic, through
their Corporate Environment Responsibility (CER) activities.

8. The industry shall ensure that there are no usages of single use plastic- thermocol disposable items such as water bottles /
water pouches/water cups, plates, forks, spoons, straw etc. and single use"decorating material made of plastic-thermocol or any
other non-biodegradable material in the premises.

9. The industry shall properly handle and mana'ge the solid-wastages.as:per the provisions of the Municipal Solid Waste Rules
2016 and ensure that the solid waste is segregated & disposed of in an-environmentally sound manner.

10. The industry shall ensure that there is no public nuisance in the areé, due to activifies of the industry.

11.  This consent is being granted as per the undertaking submitted by the indusffy; If the iﬂdustry is found to have submitted
any false, incomplete, or tampered-documents or information, the Board:reserves the right-totake appropriate action under the
provisions of the Water Act, 1974 and Air Act, 1981 without affording an opportunity of personal hearing.

All other contents shall remain uncﬁanged. This letter shall reméip;appendeq: V;Ehithe Sriginal consent issued vide no.
CTOA/Fresh/LDHKH/2020/11997360-dated 24/02/2020 and subsequent extensions granted-from time to time to the industry
under the Air (Prevention & Control.of Pollution) Act, 1981. I iy

3

09/11/2023
( Amit Kumar)
Environmental Engineer
For & on behalf
of
(Punjab Pollution Control Board)

p

Endst, No.: Dated:

"This is computer generated document from OCMMS by PPCB"
’ Mis Saffron Rubber,D-64, Focal Point, Khanna,Khanna,Ludhiana Khanna, 141401
Page2

+




296

A copy of the above is forwarded to the following for information and necessary action please:
The Environmental Engineer, Punjab Pollution Control Board, Regional Office, Fatehgarh Sahib. He is requested to ensure the

compliance of the consent conditions and submit the report accordingly.
&

09/11/2023

) ( Amit Kumar)
Environmental Engineer

For & on behalf
of
(Punjab Pollution Control Board)

"This is computer generated document from OCMMS by PPCB"
MJs Suffiron Rubber,D-64, Focal Point, Khanna,Khanna,Ludhiana Khanna, 141401
Page3
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Office Dispatch No :

PUNJAB POLLUTION CONTROL BOARD S~ LiFE
Zonal Ofﬁce-z,.\\’atavaran Bhawan, Nabha Road, Patiala - 147001 K;/d léiri\e/isrtclall!]%-\fg;t

Website:- www.ppcb.gov.in

Registered/Speed Post Date:

Industry Registration ID:

OI9LDHKH570118 Application No: 23986600

To,

Subject:

Ruchi Gupta

D-64, Focal Point, Khanna :
Khanna,Ludhiana-141401 N

Renewal of consent no. CTOW/Renewal/LDHKH/2023/21606528 dated 01/05/2023 granted under the

provisions of the Water (Prevention and Control of Pollution) Act, 1974.

= T2

1. Particulars of Consent to Operate under Water Act, 1974 granted to the industry

2

AY

S

Consent to Operate Certificate No. CTOW/Renéwal/LDHKH/2023/23986600
Date of issue : 09/11/2023 =
Date of expiry : 30709/2(727 ¢
Certificate Type : Renewal
Previous CTO No. & Validity : ) CTOW/Renewal/LDHKF/2023/21606528
2 et ) From:01/05/2023 " -.._To:31/10/2023
. Particulars of the Industry - R B RS
Name & Designation of the Applicant . * v Ruchi Gu})tc;, (Rcopttf;_iqr)"‘
Address of Industrial premises Mis Safjvon Rubber;! -

D-64;-Focal Point,-Khanna,
thnna;l)udhiang;Khanna-I 41401

Capital Investment of the Industry - 49.‘0,1 }ak_h‘;sr -
Category of Industry Orange
Type of Industry 2 2115(A)- Rubber Chips/ Crumb manufacturing from Waste/

used lyres using cutter/shredder/ de-beading facility and
grinder / pulverizer or having effluent discharge from
washing of tyres less than 10 KLD to 100 KLD or both

Scale of the Industry

Small

Office District

Ludhiana Khanna

Y
"This is computer generated document from OCMMS by PPCB"
Mis Saffiron Rubber,D-64, Focal Point, Khanna,Khanna,Ludhiana Khanna, 141401
Pagel
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This is with reference to the request made by the industry for renewal of consent to operate granted by the Board under the
Water (Prevention & Control of Pollution) Act, 1974,

The renewal of consent to operate granted to the industry vide no. CTOW/Renewal/LDHKH/2023/21606528 dated 01/05/2023
valid upto 31/10/2023 under the Water (Prevention & Contro! of Pollution) Act, 1974 is hereby renewed upto 30/09/2027 with
the same conditions as mentioned therein and following specific conditions:

1. This consent is granted for manufacturing of Crumb Powder @ 56400 MT/Year as product and Waste Wire @ 6300 MT/Year
& Waste Fibre @ 300 MT/Year as by-products.

2. The industry shall obtain permission from the¢ Punjab Water ﬁegulation and Development Authority (PWRDA) for the
abstraction of ground water and submit the same at Regional Office, Fatehgarh Sahib.

3. The industry shall not undertake expansion without obtaining approval from the Board.

4. The industry shall install water meter over the supply of fresh water within 7 days and shall submit the record of daily
withdrawal/ consumption at Regional Office, Fatehgarh Sahib on monthly basis.

5. The industry shall plant trees wherever space is available inside and outside the unit.

&
6. The industry shall promote use of alternatives of single use plastics (SUP) and awareness to discourage use of plastic, through
their Corporate Environment Responsibility (CER) activities.

7. The industry shall ensure that there are no usages of single use plastic- thermocol disposable items such as water bottles /

water pouches/water cups, plates, forks, spoons, straw etc. and single use decorating material made of plastic-thermocol or any
other non-biodegradable material in the premises.

8. The industry shall properly handle and manage the solid wastages as per the provisions of the Municipal Solid Waste Rules
2016 and ensure that the solid waste is segregated & disposed of in an-environmentally sound manner.

9. The industry shall ensure that there is no quliél mi_iisaﬁice iﬁfﬁh‘e areé‘;} dqéf‘l‘_(i)‘acti; ‘i%s of the industry.

10. This consent is being granted as per the urfd,ertakiﬁé:submitted‘b; th!ind@stry:if;fhe‘igdgstry is found to have submitted any
false, incomplete, or tampered documents or information, the Board reserves the right to take appropriate action under the
provisions of the Water Act, 1974 and Air Act, 1981 without affording'an opportunity of personal hearing.

All other contents shall remain unchanged. This letter shall remain appended with the.original consent issued vide no.
CTOW/Fresh/LDHKH/2020/11997075 dated 24/02/2020 and its subsequent extensions granted from time to time to the industry

under the Water (Prevention & Control of Pollution) Act, 1974. -

Yoo - - e, )
- - N - ¥
2 A - . J
A .

. ® 09/11/2023
( Amit Kumar)
Environmental Engineer
For & on behalf
of
(Punjab Pollution Control Board)

Endst. No.: Dated:

A copy of the above is forwarded to the following for information and necessary action please:

"This is computer generated document from OCMMS by PPCB"
M/s Saffron Rubber,D-64, Focal Point, Khanna,Khanna,Ludhiana Khanna, 141401
Page2
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The Environmental Engineer, Punjab Pollution Control Board, Regional Office, Fatehgarh Sahib. He is requested to ensure the

compliance of the consent conditions and submit the report accordingly.

s
e

r

09/11/2023

( Amit Kumar )
Environmental Engineer

For & on behalf
of
(Punjab Pollution Control Board)

"This is computer generated document from OCMMS by PPCB"
M/s Saffion Rubber,D-64, Focal Point, Ki K Ludhiana Ki 141401

Page3
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IN THE COURT OF

Suit/Appeal No JURISDICTION OF 201
Inre: -
Gen Secretary Industrial Focal Point Plaintiff(s) or Petitioner(s)

Appcll;;t_(s) C«-Jmplainant(s)
VERSUS

State of Punjab Defendant (s)/ Respondent(s) / Accused Know all to whom

these Present shall come that I/we .Ruchi.Gupta Wio.Anuj.Kumar.Gupta.Ri0.B.84,.1st.floor,-RPhase |
North. West.Relhi.(Respandent.No.42)

The above

named

do hereby appoint

Navesn Chaudhary
D/6124/2010

{herein after called the advocate/s) to be my / our Advocate in the above — noted case authorize him: -

To act, appear and plead in the above-noted casc in this court or in any other court in which the same
may be tried or heard and also in the appellate court including High Court subject to payment of fees
separately for each court by me/us.

To sign file, verify and present pleadings, appeals cross-objection or petitions for executions review,
revision, withdrawal, compromise or other petitions or affidavits or other documents as may be deemed
necessary or proper for the prosecution of the said case in all its stages subjects to payment of fees for each
stage.

To file and take back documents, to admit and/or deny the documents of opposite party.

To withdraw or compromise the said case or submit to arbitration any differences of
disputes that may arise touching or in any manner relating to the said case.

To take exccution proceedings on paying separate fee.

To deposit, draw and receive money, cheques, cash and grant receipts hereof and to do all
other acts and things which may be necessary to be done for the progress and in the course of the
prosecution on the said case.

To appoint and instruct any other Legal Practitioner authorizing him to exercise the power
andauthority hereby conferred upon the Advocate whencver he may think fit to do so and to sign
the power of attorney on our behalf.

And I/we undersigned to hereby agree to ratify and confirm all acts done by the Advocate
or his substitute in the matter as my/our own acts, as if done by me/us to all intents and purpose.

And I/we undertake that I/We or my/our duly authorized agent would appear in court on
all hearings and will inform the Advocate for appearance when the case is called.

And 1/We undersigned do hereby agree not to hold the advocate or his substitute responsible for the
result of the said case. The adjournment costs whenever ordered by the court shall be of the Advocate which
he shall receive and retain for himsclf.

And l/we undersigned do hereby agree that in the cvent of the whole or part of the fee agreed by
me/us to be paid to the advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the
said caseuntil the same is paid up. The fee settle is only for the above case and above Court. i/We herchy agree
that once the fee is paid, | /We will not be entitled for the refund of the same in any case whatsoever and if the
case prolongs for more than 3 years the original fee shall be paid again by me/us.

IN WITNESS WHERE OF 1/We do hereunto set my/our hand to thesc presents the contents of which

have been understood by me/us on this ..o Day of......... 201 Accepted subject to the terms
of ) o
the fees. For M/S Sa fTOD bbef:
\,0"'3 Wﬂ@ / )
% ‘/-/ J

%d”h/ Auth. Signatory

/ Advocate Client

| Identify the Signature/Thumb Impression of Below Mentioned Person,

signed in My Presence. The Client.


Dell
Typewriter
Ruchi Gupta W/o Anuj Kumar Gupta R/o B 84, 1st floor, Phase I

Dell
Typewriter
North West Delhi (Respondent No 42)

Dell
Typewriter
Gen Secretary Industrial Focal Point

Dell
Typewriter
State of Punjab 

Dell
Typewriter
Naveen Chaudhary

D/6124/2010

Ankit Siwach
New Stamp


RAJNEESH KUMAR KHANNA
JEET RAI COTTAGE, PARTAP COLONY,
LUDHIANA, KHANNA - 141401

Subject:- Grant Varied 'Consent to Operate’ u/s 21 of Air {Prevention & Control of Pollution) Act, 1981 for
discharge of emissions arising out of premises.

With reference to your application for obtaining Varied 'Consent to Operéte' uls 21 of Air (Prevention & Control of
Poliution) Act. 1981, you are, hereby, authorized 1o operate an industrial unit for discharge of the emission(s) arising out
of your premises subject 1o the Terms and Condilions as mentioned in this Certificate.

1. Particulars of Consent to Operate under Air Act,1981 granted to the Industry:

PIN 230838124

Application No.: 2312459606 - o
Date of Issue: 17-Jan-2024 ‘

Date o-f Expiry: - 30-Sept-2028

Cettiicate Type: ~~ Varled o
Certificate No. - CTOA/Varied/PB-lP.'FGS/é623/231 2459606

2. Particulars ot the Industry:

Name & Designation of the + RAJNEESH KUMAR KHANNA, (Director)

Applic;ant:

Name of Business Entity SANJAY SCLVEX PVT. LTD.

Name.o! the Project/Unit: SANJAY SOLVEX PVT. LTD.

Address of Project/Unit: B-3, B4, B-5,B-6 & B-7, Industrial Focal Point , Khanna , Ludhiana

Capital Investment of the 2909.66.

Industry(in lakhs):

Caegory of Industry: Orange

Type of Industry: 2071 - Vegetable oil manufacturing including solvent extraction and refinery
/hydrogenated o/ls having waste water generation < 100 KLD

Scale of the Industry: Medium - > Rs. 10 Crore but < = Rs.50 Crore

Office District: Fatehgarn Sahib

Consent Fee Detzils: Rs. 2.10,000/- vide online R No. 781254433 dated 21/08/2023.

Raw Materials (Name with Rice bran for so.vent extraction @ 400 MTD, Sunflower seeds for oil exiraction @ 100

quantity per day): MTD, Hexane tor solveni extraction @ 16 MTD, Raw or crude oil for oil refining @ 125
MTD, Bleaching earth for oil refining @ 5 MTD & Crude glycerin for glycerin distillation
@ 20 MTD

Invest Punjab - Business First Page 1 of 9
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Products (Name with quantlty Rlce bran oil from solvent extraction @ 60 MTD, Sunflower oil from oil extractlon @ 32
i per day): - MTD, Refined oil from oil refining @ 85 MTD, Refined glycerin from glycerin distillation
; @ 12 MTD, Thermal power cogeneratron for captrve use @ 0.45 Megawatt

: By Products rf any (Name 'RB DOC from solvent extraction @ 340 MTD SF DOC from orl extraction @ 68 MTD

) with quantity per day) : - Fatty from ofl refining @ 20 MTD, Spent earth from oil refining @ 6 MTD, Gums from oil
: refining @ 5 MTD, Wax from oil refining @ 8 MTD and Pitch residue from glycerin

l | distilalion @ 1 MTD

ORGSOy Y . ——- [— - — _

l Details of the machinery and  As per appllcatlon form

processes
| Sources of emissions and . 01 no. Boiler of capacity 12 TPH — SPM 01 no. Thermopack of capacity 15 Lakh Kcal/
ltype of poliutants: Chr- SPM DG Sets: 750 KVA, 600 KVA, 325 KVA, 365 KVA — SPM, SOx, NOx
! Mode of disposal of 01 no. Borler of capacrty 12 TPH 35m AGL 01 no. Thermopack of capacity 156 Lakh

" emissions with stack height: | Kcall hr — 35 m AGL DG Sets: 750 KVA, 600 KVA, 325 KVA, 365 KVA — canopy
alon gwith Stack of height as per following formula: H = h+0.2 (KVA)0.5 where h = helght
! of the burldrng in meters where the generator setis mstalled

Quantity of fuel requnred in 01 no. Borler of capacity 12 TPH Paddy straw or bio mass @ 3TPH 01 no.
TPD: I Thermopack of capacity 15 Lakh Kcal/ br — Paddy straw or bio mass @ 0.6 TPH DG
, Sets: 750 KVA, 600 KVA, 325 KVA 365 KVA - HSD onIy

e e —_——

] Type of Alr Pallution Control ! 01 no. Borler of capacrly i2 TPH Multl Cyclone Separator 01 no. Thermopack of

" Devices to be installed: ¢ capacity 15 Lakh Kcalf hr — Cyclone Separator DG Sets: 750 KVA, 600 KVA, 325 KVA,
' { 365 KVA - Canopy Provided
I Standard to be achreved As prescrlbed by the Board/ CPCB/ MoEF&CC from tlme to tlme
i under Air(Prevention &
i Control of Pollution) Act,
' 1981

g

Environmental Engineer (PBIP)
for & on behalf of
Chief Environmental Engineer (PRIP)

Invest Punjab - Business First Page 2 of 9
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Endst. No. Dated:

A copy of the above is forwarded to the following for information and necessary action please:
1. Senior Environmental Engincer, Zonal Office-II, Patiala.

2, Environmental Engineer, Regional Office, Fatehgarh Sahib.

Environmentglo%ngineer (PBIP)
for & on behalf of
Chief Environmental Engineer (PBIP)

Invest Punjab - Business First Page 30of 9
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A. GENERAL CONDITIONS

1. The industry shall apply for consent of the Board as required under the provision of Water (Prevention &
Control of Pollution) Act, 1974, Air (Prevention & Control of Pollution) Act, 1981 & Authorization under

Hazardous and other Wastes (Management and Transboundary Movement) Rules, 2016, two months before
the commissioning of the industry.

2. The industry shall provide adequate arrangements for fighting the accidental leakages/ discharge of any air
pollutant/gas/liquids from the vessels, mechanical equipments etc, which are likely to cause environmental
pollution.

3. The Industry shall apply for further exfension in the validity of the CTE atleast two months before the expiry
of this CTE, if applicable.

4. The industry shall comply with any other conditions laid down or directions issued by the Board under the
provisions of the Water (Prevention & Control of Pollution) Act, 1974 and the Air (Prevention & Conirol of
Pollution) Act, 1981 from time to time.

5. The project has been approved by the Board from poliution angle and the industry shall obtain the approval
of site from other concerned departments, if need be.

8. The industry shall get its building plans approved under the provisions of section 3-A of Punjab Factory
Rules, 1952

7. The industry shall put up display board indicating the Environment data in the prescribed format at the main
entrance gate

8. The industry shall provide port-holes, platforms and/or other necessary faciliies as may be required for
collecting samples of emissions from any chimney, flue or duct or any other outlets

Specifications of the port-holes shall be as under:

i) The sampling ports shall be provided atieast 8 times chimney diameter downstream and 2 times upstream
from the flow disturbance. For a rectangular cross section the equivalent diameter (De) shall be calculated
from the following equation to determine upstream, downstream distance:-

De = 2 LW/ (L+W)
Where L= length in mts. W= Width in mts.

ii) The sampling port shall be 7 to 10 cm in diameter

9. The industry shall discharge all gases through a stack of minimum height as specified in the following
standards laid down by the Board.

{iYy Stack height for boiler plants

& ..i".%{e'éiml-éeﬁeraﬂng Capacity Stack heights
1 Less than 2 t-cﬁn/lwr 9 meters or 2.5 times the height of
neighboring building which ever is more
2 More than 2 ton/hr to 5 ton/hr 12 meters
3 More than 5 ton/hr to 10 ton/hr 15 meters
4 More than 10 ton/hr ta 15 ton/hr 18 melers
5 More than 15 ton/br to 20 ton/hr 21 meters
6 More than 20 ton/hr to 25 ton/hr 24 meters

Invest Punjab - Business First Page 4 of 9
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7 More than 25 ton/hr to 30 ton/hr 27 meters
8 More than 30 ton/hr 30 meters or using the formula
H =14 Qg0.30r

H =74 (Qp)0.24
Where Qg = Quantity of SO2 in Kg/hr.
Qp = Quantity of particulate matter in Ton/day.

Note : Minimum Stack height in all cases shall be 9.0 mtr. or as calculated from relevant formula
whichever is more.

(ii) For industrial furnaces and kilns, the criteria for selection of stack height would be based on fuel
used for the corresponding steam generation.

{iii) Stack height for diesel generating sets:

Capac_}ity.:_'of:qiesel '.ggneﬁgﬁlbg .sgf

0-50 KVA Height of the building

50-100 KVA .do-
100-150 KVA -do-
150-200 KVA -do-
200-250 KVA -do-
250-300 KVA ~do-

For higher KVA rating stack height H (in meter) shall be worked out according to the formula:
H = h+0.2 (KVA)0.5

where h = height of the building in meters where the generator set is installed.

10. The industry shall put up canopy on its DG sets and also provide stack of adequate height as per norms
prescribed by the Board and shall ensure the compliance of instructions issued by the Board vide office order
no. Admin./SA-2/F No.783/2011/448 dated 8/6/2010.

11. The industry shall provide flow meters at the source of water supply, at the outiet of effluent treatment plant
and shall maintain the record of the daily reading and submit the same fo the concerned Reglonal Office by the
5th day of the following month.

12, The industry shall make necessary arrangements for the monitoring of stack emissions and shall get its
emissions analyzed from lab approved / authorized by the Board:-
(i) Once in Year for Small Scale Industries.

(it} Twicefthriceffour time In a Year for Large/Medium Scale Industries
13. The. pollution control devices shall be interlocked with the manufacturing process of the industry.

14. The Board reserves the right to revoke this "consent to establish" (NOC) at any time, in case the industry
is found violating any of the conditions of this "consent to establish" and/or the provisions of Water (Prevention
& Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981 as amended from fime

to iime

15. The indusiry shall plant minimum of three suitable varieties of trees at the density of not less than 1000
trees per acre along the boundary of the industrial premises.

Invest Punjab - Business First Page 5 of 9
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16. The issuance of this consent does not convey any property right in either real or personal property, or any
exclusive privileges, nor does it authorize any injury to private property or any invasion of personal rights, nor
any infringement of Central, State or Local Laws or Regulations.

17. The consent does not authorize or approve the construction of any physical structures or facilities for
undertaking of any work in any natural watercourse.

18. Nothing in this NOC shall be deemed to neither preclude the institution of any legal action nor relieve the

applicant from any responsibilities, liabilities or penalties to which the applicant is or may be subjected under
this or any other Act.

19. The diversion or bye pass of any discharge from facilities utilized by the applicant to maintain compliance
with the terms and conditions of this consent is prohibited except.

(i) Where unavoidable to prevent loss of life or some property damage or

(i) Where excessive storm drainage or run off would damage facilities necessary for compliance with terms
and conditions of this consent. The applicant shall immediately notify the consent issuing authority in writing of
each such diversion or bye-pass.

20. The industry shall ensure that no water pollution problem is created in the area due to discharge of effluents
from its industrial premises.

2. The industry shall comply with the conditions imposed if any by the SEIAA/MOEF in the Environmental
Clearance granted to it as required under EIA notification dated 14/9/08.

22. The industry shall earmark a land within their premises for disposal of boiler ash in an environmentally
sound manner, and / or the industry shall make necessary arrangements for proper disposal of fuel ash in a
scientific manner and shall maintain proper record for the same, if applicable.

23. The industry shall obtain and submit Insurance cover as required under the Public Liability Insurance
Act,1991.

24, The industry shall submit a site emergency plan approved by the Chief Inspector of Factories, Punjab as
applicable

25. The industry shall provide proper and adequate air pollution control arrangements for control emission from
its coalffuel handling area, if applicable.

26. The Industry shall comply with the code of practice as notified by the Government / Board for the type of
Industries where the siting guidelines / code of practice have been notified

27. Solids, sludge, filter backwash or other pollutant removed from or resulting from treatment or control of
waste waters shall be disposed off in such a manner so as to prevent any pollutants from such materials from
entering into natural water

28. The industry shall submit a detailed plan showing therein,the distribution system for conveying wastewaters
for application on land for irrigation along with the crop pattern to be adopted throughout the year

29. The industry shall not irrigate the vegetable crops with the treated effluents which are used/ consumed as
raw.

30. The industry shall ensure that its production capacity & quantity of trade effluent do not exceed the quantity
mentioned in the NOC and shall not carry out any expansion without the prior permission/NOC of the Board.

31. All amendments/revisions made by the Board in the emission/stack height standards shall be applicable to
the industry from the date of such amendments/revisions.

32. The industry shall not cause any nuisance/traffic hazard in vicinity of the area.

33. The industry shall maintain the following record to the satisfaction of the Board :-

(i) Log books for running of air pollution control devices or pumps/motors used for it.

(i) Register showing the result of various tests conducted by the industry for monitoring of stack emissions

and ambient air.
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(i) Register showing the stock of absorbenis and other chemicals to be used for scrubbers.
34. The industry shall ensure that there will hot be significant visible dust emissions beyond the property line.

35. The industry shall establish sufficient number of piezometer wells in consultation with the concerned
Regional Office, of the Board to monitor the impact on the Ground Water Quantity due to the industrial
operations, if applicabie.

36. The industry shall provide adequate and appropriate air pollution control devices to contain emissions from
handling, transportation and processing of raw material & product of the industry

—lm
Environmental Engineer (PBIP)
for & on behaif of
Chief Environmental Engineer (PBIP)
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B. SPECIAL CONDITIONS

1. This consent is only valid for the manufacturing of Rice bran oil from solvent extraction @ 60 MTD,
Sunflower oil from oil extraction @ 32 MTD, Refined oil from oil refining @ 85 MTD, Refined glycerin
from glycerin distillation @ 12 MTD, Thermal power cogencration for captive use @ 0.45 Megawatt and
by-products as RB DOC from solvent extraction @ 340 MTD, SF DOC from oil extraction @ 68 MTD,
Fatty from oil refining @ 20 MTD, Spent earth from oil refining @ 6 MTD, Gums from oil refining @ 5
MTD, Wax from oil refining @ 8 MTD and Pitch residue from glycerin distillation @ 1 MTD within
existing premises, only.

2. The industry shall only manufacture the products and limit their quantities, for which it has been
granted Consent to Operate from the Board, It shall not manufacture any other product or cnhance

production capacity or engage any other manufacturing process without obtaining the prior written
permission of the Board/ Competent Authority.

3. The industry shall not carry out any expansion or modifications in the plant, without obtaining prior
written permission from the Board.

4, The industry shall ensure that the boiler ash is disposed of in environmentally sound manner.

5. The industry shall operate and maintain air pollution control devices properly, so as to contain all the
suspended particulate matter and gaseous emissions within the permissible limits prescribed by the Board
/ MoEF&CC.

6. The industry shall cnsure that no air pollution problem / public nuisance / odour problem is created in
the area due to discharge of effluents / emissions from its premises.

7. The industry shall not manufacture any product which is covered under the provisions of the EIA
Notification dated 14/9/2006.

8. The industry will get its emission samples analyzed from Board's lab within a month.

9, The industry shall not operate any additional process beyond ambit of consent to operate granted under
the Water Act, 1974 and the Air Act, 1981.

10. The adequacy & efficacy of the air pollution control devices as to achieve the emission standards
prescribed by the Board, shall be the entire responsibility of the industry.

11. The industry shall comply with the provisions of Solid Waste Management Rules, 2016.
12, The industry shall comply with the provisions of Hazardous Waste Management Rules, 2016.
13, The industry shall comply with the provisions of Plastic Waste Management Rules, 2016.

14. The industry shall promotc use of alternatives of single use plastics (SUP) and awareness to
discourage use of plastic, through their Corporate Environment Responsibility (CER) activitics.

15. The project proponent shall ensure usage of aiternatives of single use plastics (SUP) within its
premises and will not use any SUP items banned in accordance with MoEF&CC notification no. G.S.R.
571(E) dated 12,08.2021. The industry shall ensure that there are no usages of single use
plastic-thermocol disposable items such as water bottles/water pouches/water cups, plates, forks, spoons,
straw etc. and single use decorating material made of plastic-thermocol or any other non-biodegradable
material in the premises.

16. The industry shall comply with the provisions of Noise Pollution (Regulation & Control) Rules 2000. |

17. The industry shall ensurc that the activities of unit does not create any nuisance in the surrounding
areas and no public complaints are received.

18. The industry shall obtain all the statuary approvals/clearances from the concerned departments.

19. This Consent is being issued to the industry based upon the documents/ information submitted by it
alongwith the online application form. The Board would be at liberty to take penal action against the
industry and its responsible/ concerned person(s) in case infurmation.document is detected as
incorrect/false/misleading at any point of time, without any opportunity of Personal Hearing.

20, In case the industry fails to comply with the provisions of the Water (Prevention & Control of
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) Pollution) Act, 1974, Air {Prevention & C ontro%th?utiou) Act, 1981, Environment (Protection) Act,
1986 and/or any other environmental law applicable to the project and Rules, Circulars & Directions
issued by the Board from time to time, action as deemed fit shall be taken against the industry.

_oh-
Environmental Engineer (PBIP)
for & on behalf of
Chief Environmental Engineer (PBIP)
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To

RAJNEESH KUMAR KHANNA
JEET RAI COTTAGE, PARTAP COLGNY,
LUDHIANA, KHANNA - 141401

Subject:- Grant Varied 'Consent to Operate’ an Outlet u/s 25/26 of Water (Prevention & Control of Pollution} Act,
1974 for discharge of Effluent.

‘Nith reference to your application for obtaining Varied "Consent to Operate’ an outlet for discharge of the efiluent u/s 25/26
of Water (Prevention & Control of Pollution) Act,1974, you are, hereby. authorized to operate an industrial unit for
discharge of the effluent(s) arising oul of your premises subject to the Terms and Conditions as mentioned in this
Certificate.

1. Particulars of Consent to Operate under Water Act, 1974 granted to the Industry:

°iN 230938124

Applice;tion Na.: N : .2312346887 S

Date of Issue: . ‘ -17-Jan-2024 )

Date of Eipiw' . 30-Sept-2028 -
Ceruficate Type: Varied -
Certificate No: CTOWVaried/PBIP/FGS/2023:2312346687

2. Particulars of the Industry:

Name & Designation of the RAJNEESH KUMAR KHANNA. (Director)
Applicant:

Name of Business Entity SANJAY SOLVEX PVT, LTD,

Name of the Project/Unit: SANJAY SOLVEX PVT. LTD.

Address of Project/Unit B-3, B4, B-5,B-6 & B-7, Industrial Focal Point , Khanna , Ludhiana

Capital Investment of the  2809.66
industry(in lakhs):

Category of Industry: Orange

Type <f Industry 2071 - Vegetable oil manufactunng including solvent extraction and refinery
/hycrogenated cils having waste water generation < 100 KLD

Scale of the Industry: Medium - > Rs. 10 Crore but < = Rs.50 Crore

Office District: Fatehgarh Sahib

conser! Fee Details; Rs. 2.10.000/- vide online R No. 3858585y dated 21,08/2023

Raw Materiéls {Name with Rice bran for solven: extraction & 400 MTD, Sunflower seeds for ofi extraction @ 190

juantity per dayy M7D, Hexane for soivent extraction @ 16 MTD. Raw or crude oif for oil refining @ 125
MTO, Bieaching earth for oil refining @ 5 MTD & Crude glycerin for glycerin distiflaus
‘@ 20 MTD
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: Products (Name wrth quantrty che bran oil from solvent extractron @ 60 MTD, Sunﬂower oil from orl extractlon @ 32
- per day): MTD, Refined ail from oil refining @ 85 MTD, Refined glycerin from glycerin distillation
@ 12 MTD, Thermal power cogenr zration for captive use @ 0.45 Megawatt

' By Products, if any (Name RB DOC from solvent extractron @ 340 MTD SF DOC from orl extraction @ 68 MTD

with quantity per day) : Fatty from oil refining @ 20 MTD, Spent earth from oil refining @ 6 MTD, Gums from o™
refining @ 5 MTD, Wax from oil refining @ 8 MTD and Pitch residue from glycerin
dlstrllatron @ 1 MTD

' Detalls of the machmery and : As per applrcatron form
processes !

Detarls of L‘.fﬂuent Treatment ’ Trade Efﬂuent @ 58 KLD freated through ETP (ZLD system).
J Plant

a Mode of disposal of Effluent: Treated Trade Efﬂuent @ 58 KLD reuses entrrely for coohng water makeup Efﬂuent @
i ! 17 KLD directly reused for sanitation and ash quenching Domestic Effluent generated
' ' @ 6 KLD shall be drscharged into publlc sewer,

| Standard to be achieved As prescribed by the CPCBI MoEF&CC/ PPCB from trme to trme
! under Water(Prevention &

| Cantrol of Pollution) Act, '
i 1974:

\ /
Environmental Engineer (PBIP)

for & on behalf of
Chief Environmental Engineer (PBIP)

Invest Punjab - Business First Page 2 of 8




312

Endst. No. Dated:

A copy of the above is forwarded to the following for Information and necessary action please:
1. Senior Environmental Engineer, Zonal Office-1I, Patiala.

2. Environmental Engineer, Regional Office, Fatehgarh Sahib.

Envir0|1mentarEngineer (PBIF)
for & on behalf of

Chief Environmental Engineer (PBIP)

Invest Punjab - Business First Page 3 of 8



313

A. GENERAL CONDITIONS

1. This consent is not valid for getting power load from the Punjab State Power Corporation Limited or for
getting loan from the financial institutions.

2. The industry shall apply for renewal/further extension in validity of consent atleast two months before expiry
of the consent.

3. The industry shall ensure that the effluent discharging through the authorized outlet shall confirm to the
prescribed standards as applicable from time fo time.

4. The industry shall plant minimum of three suitable varieties of trees at the density of nol less than 1000 trees
per hectare all along the boundary of the industrial premises.

5. The achievement of the adequacy and efficiency of the effluent treatment plant/pollution control
devices/recirculation system installed shall be the entire responsibility of the industry.

6. The industry shall ensure that the Hazardous Wastes generated from the premises are handled as per the
provisions of the Hazardous Wastes(Management, Handling and Trans boundary Movement) Rules, 2008 as
amended time to time , without any adverse effect on the environment, in any manner

7. The responsibility to monitor the effluent discharged from the authorized outlet and to maintain a record of
the same rests with the industry. The Board shall only test check the accuracy of these reports for which the
industry shall deposit the samples collection and testing fee with the Board as and when required.

8. The Industry shall submit balance sheet of every financial year to the concerned Regional Office by 30th
June of every year

9. The industry shall submit a vyearly certificate to the effect that no addition/up-gradation/
modification/modernization has been carried out during the previous year otherwise the industry shall apply for
the varied consent.

10. During the period beginning from the date of issuance and the date of expiration of this consent, the
applicant shall not discharge floating solids or visible foam.

11. Any amendments/revisions made by the Board in the tolerance limits for discharges shall be applicable to
the industry from the date of such amendments/revisions

12. The industry shall not change or alter the manufacturing process(es) so as to change the quality andfor
quantity of the effluents generated without the written permission of the Board.

13. Any upset conditions in the plant/plants of the factory, which is likely to result in increased effluent and/or
result in violation of the standards lay down by the Board shall be reported to the Environmental
Engineer,Punjab Pollution Control Board of concerned Regional Office immediately failing which any stoppage
and upset conditions that come to the notice of the Board/its officers, will be deemed to be intentional vialation
of the condlitions of consent.

14. The indusiry shall provide terminal manhole(s) at the end of each collection system and a manhole
upstream of final outlet (s) out of the premises of the Industry for measurement of flow and for taking
Samples,

15. The industry shall for the purpose of measuring and recording the quantity of water consumed and effluent
discharged, affix meters of such standards and at such places as approved by the Environmental
Engineer,Punjab Pollution Control Board of the corncerned Regional Office.

16. The industry shall maintain record regarding the operation of effluent treatment plant i.e. record of quantity
of chemicals and energy utilized for treatment and sludge generated from treatment so as to satisfy the Board
regarding regular and proper operation of poliution control equipment. :
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17. The industry shall provide online monitoring equipment for the parameters as decided by concerned
Regional Office with the effluent treatment plant/air pollution control devices installed, if applicable.

18. The pollution control devices shall be interlocked with the manufacturing process of the industry.

19. The authorized outlet and mode of disposal shall not be changed without the prior written permission of the
Board

20. The industry shall comply with the conditions imposed by the SEIAA / MOEF in the environmental
clearance granted to it as required under EIA notification dated14/9/06, if applicable.

21. The industry shall obtain and submit Insurance cover as required under the Public Liability Insurance Act,
1991

22. The industry shall not use any unauthorized out-let(s) for discharging effluents from its premises. All
unauthorized outlets, if any, shall be connected to the authorized outlet within one month from the date of issue
of this consent.

23. The industry shall make necessary arrangements for the monitoring of effluent being discharged by the
industry and shall monitor its effluents;-

(i) Once in Year for Small Scale Industries
(i) Four in a Year for Large/Medium Scale Industries

(iii) The industry will submit/monthly reading/ data of the sepdrate energy meter installed for
running of effluent treatment plant/re-circulation system to the concerned Regional Office of
the Board by the 5th of the following month

24. The mdustry shall provide electromagnetic flow meters at the source of water supply, at inlet/outlet of
effluent treatment plant within one month and shall maintain the record of the daily reading and submit the
same to the concerned Regional Office by the 5th of the following month.

25, The Board reserves the right to revoke this consent at any time in case the industry is found violating any of
the conditions of this consent and/or the provisions of Water (Prevention & Control of Pollution) Act, 1974 as
amended from time to fime.

26. The issuance of this consent does not convey any property right in either real or personal property, or any
exclusive privileges, nor does it authorize any injury to private property or any invasion of personal rights, nor
any infringement of Central, State or Local Laws or Regulations.

27. The consent does not authorize or approve the consiruction of any physical structures or facxlltles for
undertaking of any work in any natural watercourse

28. Nothing in this consent shall be deemed to neither preclude the institution of any legal action nor relieve the
applicant from any responsibilities, habilities or penaities to which the applicant is or may be subjected under
this or any other Act.

29. The industry shall make necessary and adequate arrangements to hold back the effluent in case of failure
of septic tank.

30. The diversion or bye pass of any discharge from facilities utilized by the applicant to maintain compliance
with the terms and conditions of this consent is prohibited except.

(i) Where unavoidable to prevent loss of life or some property damage or

(i) Where excessive storm drainage or run off would damage facilites necessary for
compliance with terms and conditions of this consent, The applicant shall immediately notify
the consent issuing authority in writing of each such diversion or bye-pass.

31. The industry shall ensure that no water pollution problem is created in the area due to discharge of effluents
from its industriat premises
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32. The industry shall comply with the code of practice as notified by the Government/ Board for the type of
industries where the siting guidelines/ code of practice have been notified

33. Solids, sludge, filter backwash or other pollutant removed from or resulting from treatment or control of
waste waters shall be disposed off in such a manner to prevent any pollutants from such materials from
entering into natural water.

34. The industry shall re-circulate the entire cooling water and shall also re-circulate/reuse to the maximum
extent the ireated effluent in processes

35. The industry shall make necessary and adequate arrangements to hold back the effluent in case of failure
of re-circulation system/ effluent treatment plant.

36. The industry shall make proper disposal of the effluent so as to ensure that no stagnation occurs inside and
outside the industrial premises during rainy season and no demand period

37. Where excessive storm water drainage or run off, would damage facilities necessary for compliance with
terms and conditions of this consent, the applicant shall immediately notify the consent issuing authority in
writing of each such diversion or bye-pass.

38. The industry shall submit a detailed plan showing therein the distribution system for conveying waste-water
for application on land for irrigation along with the crop pattern for the year.

39. The industry shall ensure that the effluent discharged by it is toxicity free

40. The industry shall not irrigate the vegetable crops with the treated effluents which are used/ consumed as
raw.

41. Drains causing oil & grease contamination shall will be segregated. Oil & grease trap shall be provided to
recover oil & grease from the effluent.

42. The industry shall establish sufficient number of piezometer wells in consultation with the concerned
Regional Office, of the Board to monitor the impact on the Ground Water Quantity due to the industrial
operations, and the monitoring shall be submitted to the Environmental Engineer of the concerned Regional
Office by the 5th of every month.

43. The industry shall ensure that its production capacity & quantity of trade effluent do not exceed the quantity
mentioned in the consent and shall not carry out any expansion without the prior permission/NOC of the Board.

Environmentaf I:,"Fsgineer (PEIP)
for & on behalf of
Chief Environmental Engineer (PBIP)

invest Punjab - Business First Page 6 of 8




316

B. SPECIAL CONDITIONS

1. This consent is only valid for the manufacturing of Rice bran oil from solvent extraction @ 60 MTD,
Sunflower oil from oil extraction @ 32 MTD, Refined oil from oil refining @ 85 MTD, Refined glycerin
from glycerin distillation @ 12 MTD, Thermal power cogeneration for captive use @ 0.45 Megawatt and
by-products as RB DOC from solvent extraction @ 340 MTD, SF DOC from oil extraction @ 68 MTD,
Fatty from oil refining @ 20 MTD, Spent carth from oil refining @ 6 MTD, Gums from oil refining @ 5
MTD, Wax from oil refining @ 8§ MTD and Pitch residue from glycerin distillation @ 1 MTD within
existing premises, only.

2, The industry shall only manufacture the products and limit their quantities, for which it has been
granted Consent to Operate from the Board. It shall not manufacture any other product or enhance
production capacity or engage any other manufacturing process without obtaining the prior written
permission of the Board/ Competent Authority.

3. The industry shall not carry out any expansion or modifications in the plant, without obtaining prior
written permission from the Board.

4, The industry shall recirculate entire quantity of treated trade effluent for cooling towers makeup and
shall ensure Zero Liquid Discharge (ZLD), at all times. The entire trade effluent to be generated shall be
reused as cooling water makeup only.

5. The industry shall not manufacture any product which is covered under the provisions of the EIA
Notification dated 14/9/2006.

6. The industry will get its effluent samples analyzed from Board's lab within a month.

7. The industry shall not operate any additional process beyond ambit of consent to operate granted under
the Water Act, 1974 and the Air Act, 1981.

8. The adequacy & efficacy of the effluent treatment plant as to achieve the effluent standards prescribed
by the Board, shall be the entire responsibility of the industry.

9. The industry shall regularly operate & maintain its effluent treatment plant (ETP) and shall maintain
proper record regarding the operation of its effluent treatment plant (ETP) at all times and make it
available to the officer of the Board during the conduct of visit, without fail,

10. The industry shall not discharge any trade & domestic effluent (lreated or untreated) into choe / drain
/river or in inland surface water at any time or any other unauthorized place by any unauthorized means.

11, The industry shall comply with the provisions of Solid Waste Management Rules, 2016.
12. The industry shall comply with the provisions of Hazardous Waste Management Rules, 2016,
13. The industry shall comply with the provisions of Plastic Waste Management Rules, 2016.

14. The industry shall promote use of alternatives of single use plastics (SUP) and awareness to
discourage use of plastic, through their Corporate Environment Responsibility (CER) activities.

15. The project proponent shall ensure usage of alternatives of single use plastics (SUP) within its
premises and will not use any SUP items banned in accordance with MoEF&CC notification no. G.S.R.
571(E) dated 12.08.2021. The industry shall ensure that there are no usages of single use
plastic-thermocol disposable items such as water bottles/water pouches/water cups, plates, forks, spoons,
straw efc. and singie use decorating material made of plastic-thermocal or any other non-biodegradable
material in the premises.

16. The industry shall comply with the provisions of Noise Pollution (Regulation & Control) Rules 2000.

17. The industry shall ensure that the activities of unit does not create any nuisance in the surrounding
areas and no public complaints are received.

18. The industry shall obtain all the statuary approvals/clearances from the concerned departments.

19. This Consent is being issued to the industry based upon the documents/ information submitted by it
alongwith the online application form. The Board would be at liberty to take penal action against the
industry and its responsible/ concerned person(s) in case information/document is detected as
incorrect/false/misleading at any point of time, without any opportunity of Personal Hearing,
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20. In case the industry fails to comply with the provisions of the Water (Prevention & Control of
Pollution) Act, 1974, Air (Prevention & Control of Pollution) Act, 1981, Environment (Protection) Act,
1986 and/or any other environmental law applicable to the project and Rules, Circulars & Directions
issued by the Board from time to time, action as deemed fit shall be taken against the industry.

Environmental éngineer (PBIP)
for & on behallof
Chief Environmental Engineer (PBIF)
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IN THE COURIT CF ...

SUJADPES! NG, oo e oo o e - JURISDICTION OF 201
Inre:-
.Gen Secretary Industrial Focal Point = piginifits) or  Petitioner(s)

.}\ppellant(s) Complainant(s)

VERSUS
State of Punjab

.................................................... ..Defendant {s)/ Respondent(s) / Accused Know all tu whom

these Present shali come that I/we .. Rajnish-Kr- Khanna Sfe-Ranbir-Kumar-R/o-Near-Railway- Road
~Jeet-Rai-Cottage, Rratap- Colony, Khanna-(Respendent.No.43)..

THE BBOVE NAIMEO... e e e e e eeesese serees sacaseniecors

e e e smess s pag e st st g Bt e e 2renn - eeene e neenn - IO NQTEDY appoOINt
Naveén Chaudhary ¥ app

D/6124/2010

(hesin arter called the advocate/s) to be my / our Advacate in the above - noted case authorize him:

To act, appear and plead in the above-noted case in this court or in any other court in which the same
may be tried ot heard and also in the appellate court incluming High Court subject to payment of fees separately
for vacn court by me/us.

To sign file, verify and present pleadings, appeals cross-objection or petitions for executions review,
revision, withdrawal, comproniise or other petitions or affidavits or other documents as may be deemed necessary
or pnoper for the prosecution of the said case in all its stages subjects 1o payment of fees for each stage.

To hle and take back documents, tc admit and/or deny the documents of opposite party.

To withdraw or compronusc the said case Ot subIt to arbitration any d.ierences of disputes
that may arise touching ar in any manner relating to the ca-u case

To take execution proceedings on paying separate fee.

To deposit, draw and receive money, cheques, cash and grant receipts hereof and to do all
other acts and things which may be necessary to be done for the progress and in the course of the
prosecution on the said case.

To appoint and instruct any other Ltegal Practitioner authonizing him to exercise the power and
authority hereby conferred upoa the Advocate whenevar he may think fit to do so and to sign the
powar ot attorney on our behalt

And I/we undersigned to hereby agree to ratity and confirm all acts done by the Advocate or
his substitute in the matter as my/our own acts, as if done by me/us to all intents and purpose.

And I/we undertake that I/We or my/our duly authorized agent would appear in court on ail
hearings and will inform the Advocate for appearance when the case is called

And I/We undersigned do hereby agree not o hold the advocate or his substitute responsible for the
reswit of the said case. The adjournment costs whenever aidered by the court shall be of the Advocate which be
shll receive and retain for himsclf.

And I/we undersigned do hereby agree that in the event of the whote or part of the fee agreed by me/us
1o be paid to the advocate remaining unpaid he shatl be entitled to withdraw fram the prosecution of the saia case
until the same 15 paid up. The fee settle is only for the above case and above Court. I/We hereby agree tiat once
the fee is paid, | /We will nat be entitled for the refund of the same in any case whatsoever and if the case
prolongs for more than 3 years the original fee shall be paid again by me/us.

IN WITNESS WHERE OF I/We do hereunto set my/our hand to these presents the cantents of which have

been understood by me/us on this . ... . ... Dayv ot o ... 201 Accepted subject to the teeme !
e fees
Mdvogate Chent hent

W}}\,\ﬂ‘é Didentify the Signature. Thumb baevession af Lelow Mentionene Ferson,

v W Signed in My Presence. The Cliont.

o ..
- " ForSanjay Solvex (P) Lad.
Director


Dell
Typewriter
Gen Secretary Industrial Focal Point

Dell
Typewriter
State of Punjab

Dell
Typewriter
Rajnish Kr Khanna S/o Ranbir Kumar R/o Near Railway Road, 

Dell
Typewriter
Jeet Rai Cottage, Pratap Colony, Khanna (Respondent No 43)

Dell
Typewriter
Naveen Chaudhary

D/6124/2010

Ankit Siwach
New Stamp
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.SSPI SUaEN Solvex Pvt. Ltd,

Ref. NOooooooovevverenennnns Dated.25/25/223y..........

TRUE COPY OF THE RESOLUTION PASSED IN THE MEETING OF BOARD OF DIRECTORS HELD
ON 05/08/2024, MONDAY AT 11.00AM AT THE REGISTERED OFFICE OF THE COMPANY

RESOLVED unanimously that Sh. RAJNEESH KUMAR KHANNA, DIRECTOR of the

company be and is hereby authorized to act as ‘Authorized Signhatory’ on behalf of the

company to complete all administrative, revenue and legal formalities for the purpose
of representation of the company before National Green Tribunal (NGT), Delhi. This
authority is valid for the activities including signing, authorizing and submitting any
application forms, affidavits or other documents; appoint any persons, consultants,
firms or companies, making payments and submit fees to any government or non-
government departments and organisations; or any other activity required for the
aforementioned purpose; and that all the acts done or documents executed, filed and

signed by Sh. RAJNEESH KUMAR KHANNA for above purposes shall be binding on the

company.

CERTIFIED TRUE COPY
For SANJAY SOLVEX PVT. LTD.

( kq\}\/o\)\'\/\‘ \L____)__/&' .
RANBIR KUMAR
Director

Sl oo

SUDHIR KHANNA
Director

CNern )

AMREESH_KHANNA

Director B-3, 4, 5, FOCAL POINT, KHANNA-141401 (PB.)
Phone: (O) 01628-500900, 507059, (M) 97810-25490, 98550-25490
GSTIN : 03AADCS5633F1Z0, PAN No. : AADCS5633F
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PUNJAB.

e -

Office Dispatch No :

PUNJAB POLLUTION CONTROL BOARD

‘Website:- www.ppceb.gov.in

~

Regislered/Speed Post Date: .

Zonal Office-IT, Vatavaran Bhawan, Nabha Road, Patiala — 147001.

OISLDHKH6899960

Application No :

20460320

Industry Registration ID:
To,
Jaininder Kumar
D-27/28, Focal Point, Khanna
Khanna,Ludhiana-141401
Subject:

of the Air (Prevention & Control of Pollution) Act, 1981.

ESEn RN

sz SRR AR 2 re:

1. Particulars of Consent to Operate under Air Act, 1981 granted to the industry

Renewal of consent no. CTOA/Varied/LDHKH/2018/7027875 dated 13/02/2018 granted under the provisions

Consent to Operate Certificate No.

CTQ4/RenewallLDHKH/2022/20460320

Date of issue :

o 234!{2:/2(};)??5’:'%{:

ol bt

Date of expiry : .

e [30/09/2032. ... .

Certificate Type :

T e ~H A R g anwmlﬁgﬂimdx‘wzﬁ - reearTReaislieg

Previous CTO No. & Validity :

CTOA/Faried/EBRHKH/2018/7027875

>

swuldRroi:13/02/2018 " *=:Ti0:30/09/2022

2. Particulars of the Industry

e A
B~

Name & Designation of the ApplicantG

AT TR
g T
%

i)

Address of Industrial premises

Sarjs ':Ir_zng_ jsiFies,
B227/287 Focal Point, Khanna,
Khanna, Ludhiana Khanna-141401

Capital Investment of the Industry 164.3 lakhs
Category of Industry Orange

Type of Industry Other

Scale of the Industry Small

Office District Ludhiana Khanna
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This is with reference to the request made by the industry for renewal of consent granted by the Board under the Air
(Prevention and Control of Pollution) Act, 1981.

The renewal of eonsent to operate granted to the industry vide no. CTOA/Varied/LDHKH/2018/7027875 dated 13/02/2018
valid upto 30/09/2022 under the Air (Prevention and Control of Pollution) Act, 1981 is hereby renewed upto 30/09/2032 with
the same conditions as mentioned therein and following specific conditions:

1. The industry will operate & maintain its air pollution control device (APCD), regularly and efficiently, so as to achieve the
stack emission standards, consistently as prescribed by the Board/ MoEF&CC as amended from time to time.

2. The industry shall ensure that no black smoke should be emitted from the stack of the industry at any time.

3. The industry shall not use any fuel in its boiler furnace except wood/ briquettes.

4,  The industry shall obtain NOC of the Board, if it changes any of its product/capacity of the plant.

All other contents shall remain unchanged. This letter shall remain appended with the consent issued vide no.
CTOA/Varied/LDHKH/2018/7027875 dated 1.:/02/2018 to the industry under the Air (Prevention & Control of Pollution) Act,
1981.

<p : W
P, ¥ A
5 \52 :?

23/12/2022

(Om Parkash)
S RS S R T e R g s v meneen s R nvironmental Engineer

For & on behalf
0f

The Environmental Engineer, Punjab Pollution Control Board', Regional Ofﬁce Fatehgarh Sahib. She is requested to ensure the

compliance of the consent conditions and submit the report accordingly.

Goad)

23/12/2022

-~

(Om Parkash)
Environmental Engineer

For & on behalf
of
(Punjab Pollution Control Board)

"This is computer generated document from OCMMS by PPCB"
Sanfiv Industries,D-27/28, Focal Point, Khanna,Khanna, Ludhiana Khanna, 141401
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— > PUNJAB POLLUTION CONTROL BOARD
PUNJAR Zonal Office-II, Vatavaran Bhawan, Nabha Road, Patiala - 147001.

B ‘Website:- www.ppcb.gov.in
o B o
R

Office Dispatch No : Date:

Registered/SpEed Post

Industry Registration ID: OI18LDHKH6899960 Application No:"

To,
Jaininder Kumar
D-27/28, Focal Point, Khanna
Khanna,Ludhiana-141401
Subject: Renewal of consent no. CTOW/Varied/LDHKH/2018/7028039 dated 13/02/2018 granted under the provisions

of the Water (Prevention and Control of Pollution) Act, 1974.

et o T vyt i
VAR TR R

1. Particulars of Consent to Operate under Water Act, 1974 granted to the industry

=T a4 CTOW/Renewal/LDHKH/2022/20460 708

Consent to Operate Certificate No.

B @ t
AT il el
Date of issue : = BRI 23/12/202’2“ i i

I By Yt v R

Date of expiry :

Certificate Type : A emeeasszRenewal ... N,

Previous CTO No. & Vahdlty e e CTOW/Varied/LDHKH/2018/7028039
s T i A\ BT OR: 1 3/02/201 8 . T0:30/09/2022

2. Particulars of the Industry

Name & Designation of the Appli¢;

Sanjiv Industrzes, o
BE:

Address of Industrial premises
/28 F ocal Pomt Khanna,
dh

Capital Investment of the Industry

Category of Industry

Type of Industry

Scale of the Industry Small

Office District Ludhiana Khanna
-~

“This is computer generated document from OCMMS by PPCB"
Sanjiv Industries,D-27/28, Focal Point, Khanna,Khanna, Ludhiana Khanna,14140]
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This is with reference to the request made by the industry for renewal of consent granted by the Board under the Water
. (Prevention & Control of Pollution) Act, 1974.

The renewal of consent to‘operate granted to the industry vide no. CTOW/Varied/LDHKH/2018/7028039 dated 13/02/2018
valid upto 30/09/2022 under the Water (Prevention & Control of Pollution) Act, 1974 is hereby renewed upto 30/09/2032 with
the same conditions as mentioned therein and following specific conditions:

1. The industry will not generate and discharge any trade effluent without obtaining prior written permission of the Board.

2. The industry shall comply with the guidelines for Abstraction of Ground Water of the Punjab Water Regulation and
Development Authority (PWRDA). .

3. The industry shalil obtain NOC of the Board, if it changes any of its product/capacity of the plant.

All other contents shall remain unchanged. This letter shall remain appended with the consent issued vide no.
CTOW/V aned/LDHKH/'7018/7028039 dated 13/02/2018 to the industry under the Water (Prevention & Control of Pollution)

Act, 1974,

231212022
& (Om Parkash)
v i, t”‘;:‘ % .Environmental Engineer
i e S For & on behalf
— - DY S b b B v dme .. ATIE e
of
PR G St B G RSN L AL FTRRE IS A ST et s S R a7 ol

(Punjab Pollution Control Board)

ol geen T

| Teesze.-Dated:

Endst. No.:

23/12/2022

{Om Parkash)
Environmental Engineer

For & on behalf
of
(Punjab Pollution Control Board)

-~

"This is computer generated document from OCMMS by PPCB"
Sanjiv Industries,D-27/28, Focal Point, Khanna,Khanna, Ludhiana Khanna, 141401
Page2
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IN THE COURT OF

Suit/Appeal No JURISDICTION OF 201

Inre:-

Gen Secretary Industrial Focal Point Plaintiff(s) or Petitioner(s)

Appellant(s) Complainant(s)
VERSUS

State of Punjab Defendant (s)/ Respondent(s) / Accused Know all to whom
these Present shall come that I/we «Jitender Kumar- S0 -Shyam L.al Ri6 106, Ward No- 8y

‘NarottamNagar; Khanna; tudhiana-(Resporndent No: 44)

The above

named

do hereby appoint

Naveen Chaudhary
D/6124/2010

{herein after called the advocate/s) to be my / our Advocatce in the above — noted case authorize him: -

To act, appear and plead in the above-noted case in this court or in any other court in which the same
may be tried or heard and also in the appellate court including High Court subject to payment of fees
scparately for each court by me/us.

To sign file, verify and present pleadings, appeals cross-objection or petitions for executions review,
revision, withdrawal, compromise or other petitions or affidavits or other documents as may be deemed
necessaryor proper for the prosecution of the said case in all its stages subjects to payment of fees for each
stage.

To file and take back documents, to admit and/or deny the documents of opposite party.

To withdraw or compromise the said case or submit to arbitration any differences of
disputes that may arise touching or in any manner relating to the said casc.

To take exccution proceedings on paying scparate fee.

To deposit, draw and receive money, cheques, cash and grant reccipts hereof and to do all
other acts and things which may be necessary to be done for the progress and in the course of the
prosecution on the said case.

To appoint and instruct any other Legal Practitioner authorizing him to exercise the power
andauthority hereby conferred upon the Advocate whencver he may think fit to do so and to sign
the power of attorney on our behalf.

And I/we undersigned to hercby agree to ratify and confirm all acts done by the Advocate
or his substitute in the matter as my/our own acts, as if done by me/us to all intents and purpose.

And |/we undertake that 1/We or my/our duly authorized agent would appear in court on
all hearings and will inform the Advocate for appcarance when the case is called.

And 1/We undersigned do hereby agree not to hold the advocate or his substitute responsible for the
result of the said case. The adjournment costs whenever ordered by the court shall be of the Advocate which
he shall receive and retain for himself.

And I/we undersigned do hereby agree that in the cvent of the whole or part of the fee agreed by
me/us to be paid to the advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the
said caseuntil the same is paid up. The fee settle is only for the above case and above Court. I/We hercby agree
that once the fee is paid, | /We will not be entitled for the refund of the same in any case whatsocver and if the
case prolongs for more than 3 years the original fee shall be paid again by me/us.

IN WITNESS WHERE OF 1/We do hereunto set my/our hand to these presents the contents of which

have been understood by me/us on this .....eoeernesnecsronnen Day of......... 201 Accepted subject to the terms
of

the fees. For SANJIV INDUSTRIES

wﬁ% SOINNA00. ey

v

W&@“w / Partner

/ﬂ{éa‘te Client

1 ldentify the Signature/Thumb Impression of Below Mentioned Person,

Signed in My Presence. The Client.



Dell
Typewriter
Gen Secretary Industrial Focal Point

Dell
Typewriter
State of Punjab

Dell
Typewriter
Jitender Kumar S/o Shyam Lal R/o 106, Ward No 8,



Dell
Typewriter
Narottam Nagar, Khanna, Ludhiana (Respondent No. 44)

Dell
Typewriter
Naveen Chaudhary

D/6124/2010

Ankit Siwach
New Stamp
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Ref NO...oooo Dated............. ...

AUTHORITY LETTER

We, Nawal Kishore, Jaininder XKumar, Chandan Kumar and Sanjeev Kumar
Ss/o Late Sh. Sham Lal, partners of M/s SANJIV INDUSTRIES, D-27/28, Focal Point,
Khanna — 141401 (PB), do hereby authorize Sh. Jaininder Kumar S/o Late Sh. Sham Lal
to complete all administrative, revenue and legal formalities for the purpose of
representation of the firm before National Green Tribunal (NGT), Delhi. This authority is
valid for the activities including signing, authorizing and submitting any application forms,
affidavits or other documents; appoint any persons, consultants, firms or companies,
making payments and submit fees to any government or non-government departments and
organisations; or any other activity required for the aforementioned purpose; and that his

acts and deeds will be binding on the firm.

The signature of PARTNERS have been attested and reproduced below for the said purpose.

Executants Authorized Signatory
For SANJIV INDUSTRIES For SANJIV INDUSTRIES
A =00 Wne
Partner Pariner
(NAWAL KISHORE) (JAININDER KUMAR)

For SANJIV INDUSTRIES
K\ VTN
Pariner

(JAININDER KUMAR) |
For SANJIV INDUSTRIES
Kol

Partner

(CHANDAN KUMAR)

For SANJIV INDUSTRIES
Sanper e

Partner

(SANJEEV KUMAR)

Date: 07-08-2024

JAS-ANZ
(s

o

[y
150 9001 201
CERTIFIED

BALANEED ARTTAL FEEDS

= . .

[




326

PUNJAB POLLUTION CONTROL BOARD
Zonal Office-II, Vatavaran Bhawan, Nabha Road, Patiala

‘Website:- www.ppcb.gov.in

PUNJAE

Office Dispatch No : Registered/Speed Post Date:
Industry Registration ID: RI4LDH21396567 Application No: 18477378
To,

Sh. Jaininder Kumar
M/s Sanjiv Oils & Fats
Khanna, Ludhiana-141401

Sql_)]gc', ‘Renewal of consent.no. CTOA/Renewa]/LDHKH/2021/16713746 dated 30/09/2021 grarited under thel
‘provisions of the Air (Prevention & Control of Pollution) Act, 1981.)

1. Particulars of Consent to Operate under Air Act, 1981 granted to the industry

(Consent to Operate Certificate No))  — - - .rCTOA/Renewaz/LDHm:I/zozz/J8477378‘

(Dafe of issue 7 U elnsp0zs

(Date of expiry 3 e \Gow9027. . ]

{Certificate Type :) i |Renewal -~

Previous CTO No. &Valldlty_) = - . CT QA/R__gyewal/LDHKHQOZI/J671374@
- - \From:30/09/2021) = (T0:29/03/2032)

2. Particulars of the Industry

Name & Designation of the Applicant Sh Jamma’er Kumai (Partner)

; |
*ﬂdress of Industrial premises) o o ] [/s Sar ]w Oils. & - Fats,)
St C-]3 14, 15,.20, 61, 62 & D-124, Focal Point, Khanna,)
\Khania, Ludhiang Khanna-1414 01)

Capital Investment of the Industry 625.07 lakhs
Category of Industry Orange
Type of Industry 207 1-Vegetable oil manufacturing including solvent

extraction and refinery /hydrogenated oils having waste
water generation < 100 KLD

Scale of the Industry Small
Office District Ludhiana Khanna

"This is computer generated document from OCMMS by PPCB"
Mis Sanjiv Oils & Fats,C-13, 14, 15, 20, 61, 62 & D-124, Focal Point, Khanna,Khanna,Ludhiana Khanna, 141401

Pagel
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This is with reference to the request made by the industry for renewal of consent granted by the Board under the Air (Prevention
& Ceatrol of Pollution) Act, 1981.

{The validity of 'consent to operate’ granted to the industry vide no. CTOA/Fresh/LDHKH/2019/10442787 dated 16/07/2019)
(valid upto 30/09/2020, extended vide no. CTOA/Renewal/LDHKH/2020/13900452 dated 09/11/2020 valid wipto 30/09/2021
‘under the Air (Prevention & Control of Pollution) Act, 1981 and fitither extended vide no.}

kll‘_QA/Renewal/LDI—H(H/ZOZl/l 6713746 dated 30/09/2021 valid upto 29/03/2022 is hereby renewed upto 30/09/2027)with the

same terms and conditions as mentioned therein and following specific conditions:

1. The industry will operate & maintain its air pollution control device (APCD), regularly and efficiently, so as to achieve the
stack emission standards, consistently as prescribed by the Board/ MoEF&CC as amended from time to time.

2. The industry shall ensure that no black should be emitted from the stack of the industry at any time.
3. The industry shall not commission the work of its expansion project without obtaining prior written permission of the Board.

4. The industry shall dispose off its boiler ash in scientific manner as per the guidelines of the Board, so as to avoid any nuisance
in the vicinity.

All other contents shall remain unchanged. This letter be appended with the consent no. CTOA/Fresh/LDHKH/2019/10442787
dated 16/07/2019 issued to the industry and its subsequent extensions granted from time to time under the Air (Prevention &
Control of Pollution) Act, 1981.

26/05/2022
S meme ST =S (Om Parkash)
. s = == Environmental Engineer
. - ': S T For & on behalf
= Te [ - of
A - (Punjab Pollution Control Board)

Endst. No.: Dated:

I
A copy of the above is forwarded to the following for igfo"rmatiion and neqeésary action please:
The Environmental Engineer, Punjab Pollution Control Boarci, Regional Office, Fatehgarh Sahib. She is requested to ensure the

compliance of the consent conditions and submit the report accordingly.

Doy

26/05/2022

(Om Parkash)
Environmental Engineer

For & on behalf
of
(Punjab Pollution Control Board)

"This is computer generated document from OCMMS by PPCB"
Mis Sanjiv Oils & Fats,C-13, 14, 15, 20, 61, 62 & D-124, Focal Point, Khanna,Khanna, Ludhiana Khanna, 141401
Page2
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PUNJAB POLLUTION CONTROL BOARD

Application form for obtaining 'Consent to establish' (NOC)/'Consent to Operate' u/s 25/26 of the
Water (Prevention & Control of Pollution) Act, 1974 and u/s 21 of the Air(Prevention & Control of
Pollution) Act, 1981/Authorization under Rule 6 (1) of the Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016.

Industry ID :- R14L.DH21396567
Application ID :- 26390025

From:

M/S SANJIV OILS & FATS

C-13, 14, 15, 20, 61, 62 & D-124, FOCAL POINT, KHANNA
Khanna

Ludhiana Khanna

To

The Member Secretary,
Punjab Pollution Control Board,
Patiala.

I/We hereby, apply for obtaining,

@) 'Consent to establish' (NOC) under the provisions of the
Water(Prevention & Control of Pollution) Act, 1974 and Air
(Prevention & Control of Pollution) Act, 1981.

(i) 'Consent to operate' u/s 25/26 of the Water(Prevention &
4‘/ Control of Pollution) Act, 1974.

(iii) 'Consent to operate' u/s 21 of the Air(Prevention & Control of
Pollution)Act,1981.

(iv) Authorization under Rule 6 (1) of the Hazardous and Other
Wastes (Management and Transboundary Movement) Rules,
2016.

1. The detailed information pertaining to my/our industry/project is given in the Annexure-I to this form
attached herewith.

2. I/We undertake to furnish any further information sought by the Board from time to time in connection
with this applicantion.

3. I/We undertake to obtain revised/varied/fresh consent as the case may be, in case there is any change in
the process/product/effluents/hazardous waste etc. before the aforesaid change is affected.
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4. /We that the information furnished herewith is correct to best of my/our knowledge and nothing has been
concealed therein. The Board would be at liberty to take penal action against the industry/project and the
person(s) responsible to comply with the provisions of the pollution control statuets in case
information/document is detected as incorrect/false/misleading at any point of time.

5. 1/We hereby agree to apply for obtaining renewal of 'consent to operate' under the water (Prevention &
Control of Polution)Act, 1974 and authorization under the Hazardous Wastes(management, Handling and
Trans-boundry Movement)Rules, 2008 three months before the expiry of the previous
consent(s)/authorization granted to the industry/project.

Date: 26/07/2024 Signature of Applicant:
Name: SH. JAININDER KUMAR
Designation: PARTNER
Address: KHANNA
M/S SANJIV OILS & FATS, C-62, FOCAL POINT,
KHANNA
LUDHIANA
PUNJAB
Enclosures:
1. OtherDocumentsAttachment
2. PhotoAttachment
3. ElectricityBillsAttachment
4. BankAccDetailsAttachment
5. GstNoAttachment
6. PanCardAttachment
7. For industry specific guidelines, certificates/ documents as mentioned in the said guidelines (In case of Rice

Sheller/Saila Plant/Stone Crusher/Brick Kiln/Hot Mix plant/Cement Grinding units etc

8. Certificate of Revenue Authorities (DC/ADC/SDM) indicating the distance of proposed site of industry from the
MC Iimits/Phirni / Lallakir of the nearest village, in case, the industry is to be established at a site other than the site in
the industrial area / industrial estate /industrial zone of the draft master plan / industrial zone of the notified master
plan

9. Allotment letter of the Designated Authority, if the site of the project is located in the designated Industrial Area/
Industrial Estate/ Focal Point

10. Plan showing the location of ETP/APCD and all outlets and various channels/pipes/sewers with requisite colours
as detailed below: a) Fresh Water : Blue Colour b) Effluent Channel : Red Colour ¢) Recirculation Water Channel :
Green Colour d) Storm Water : Orange Colour €) Domestic Sewer : Dotted Black ink

11. Analysis report of treated waste effluent / emission from Board / Approved Lab

12. Manufacturing process details along with the process flow chart

13. Proof of date commissioning of the Industry ( Registration of the industry/ Electricity bill /Sales Tax no )
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" 14. CA s certificate regarding un-depreciated value of the fixed assets of the industry at the end of last financial year

~
N

15. Certificate from the Designated Authority to the effect that the site of the project / industry is located in the
designated Industrial zone/ area of the notified/ draft Master Plan in which the establishment of such industry/ project
is permissible. The undertaking shall clearly indicate the revenue entries Le. Hadbast Number, khewat /khatauni
number and Khasra numbers

16. Latest granted CTE/CTO, if obtained offline, then copy of CTE/CTO granted to be uploaded

17. Site Plan/Location Plan of the industry

18. Completion certificate of ETP/APCD alongwith Dimensional Drawing

19. Compliance report of NOC / Consent Conditions in annotated form

#* This is Computer Generated filled Application Form **
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: PUNJAB POLLUTION CONTROL BOARD S LIFE
UNJAB \?/ LI
e——— Zonal Office-II, Vatavaran Bhawan, Nabha Road, Patiala - 147001. \\ d 'E';\ensrtgrlu%fgr:t

Website:- www.ppcb.gov.in

Ny

Office Dispatch No : Registered/Speed Post Date:
Industry Registration ID: RI4LDH21396567 Application No: 26390025
To,
Jaininder Kumar
M/s Sanjiv Oils & Fats

Khanna,Ludhiana-141401

Subject:  Grant Varied 'Consent to Operate'an outlet u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974

for discharge of effluent.

With reference to your application for obtaining Varied 'Consent to Operate' an outlet for discharge of the effluent
u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974, you are, hereby, authorized to operate an
industrial unit fordischarge of the effluent(s)-arising-outof your premises subject to the Terms and Conditions as

mentioned in this Certificate

IR A=
i ;o AN B I
1. Particulars of Consent to Operate under Water 'Mﬁ&’]&gﬂragtgﬁ tothe, miggggtry
Consent to Operate Certificate Noo——r—— | CTQW/Varied/L DHKH/2024/26390025
Date of issue : =S 09/08/2024: === .. _ ‘
Date of expiry : T e 3000902027 e
Certificate Type : o e T :ﬁiredkv.m. > T
Previous CTO No. & Validity :\ . Dok ; CTOW/Reneival/LDHKE/2022/18477094
1 T 1 | From:26/05/2022 - T0:30/09/2027
2. Particulars of the Industry . "_V S T

Name & Designation of the Applicant ™. Sh. JdininderKumar, (Partner)

Address of Industrial premises 1\ Mis Sar;j"iv Oils & Fats,
C-13, 14, 15, 20, 61, 62 & D-124, Focal Point, Khanna,
Khanna,Ludhiana Khanna-141401

Capital Investment of the Industry 625.07 lakhs
Category of Industry Orange
Type of Industry 2071-Vegetable oil manufacturing including solvent

extraction and refinery /hydrogenated oils having waste
water generation < 100 KLD

Scale of the Industry Small

Office District Ludhiana Khanna

Consent Fee Details As per details given in application.

Raw Materials(Name with quantity per day) Spent earth/Rice bran @ 150 MTD
Raw vegetable oil @ 50 MTD
Bleaching earth @ 1 MTD

Hexane (solvent extraction) @ 300 Liter/day.

"This is computer generated document from OCMMS by PPCB"

,141401

M/s Sanjiv Oils & Fats,C-13, 14, 15, 20, 61, 62 & D-124, Focal Point, Ki K Ludhiana Kh

Pagel
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Products (Name with quantity per day) Rice bran oil @ 20 MTD

De-oiled rice bran @ 130 MTD (OR) Earth oil (raw
vegetable oil) @ 22 MTD
(OR) Filler earth @ 128 MTD

Vegetable oil @ 48 MTD
Fatty @ 2 MID.
By-Products, if any,(Name with quantity per day) Nil.
Details of the machinary and processes _ As per details given in application form no. 26390025
Details of the Effluent Treatment Plant Trade Effluent @ 19.0 KLD : ETP.

Domestic Effluent @ 4.0 KLD : Septic tank.
Mode of Disposal Trade Effluent @ 19.0 KLD : Recycle in cooling towers.

Domestic Efftuent @ 4.0 KLD : MC sewer.

Standards to be achieved under Water(Prevention & As per effluent standards prescribed by the Board/
Control of Pollution) Act, 1974 MoEF&CC as amended from time to time.

e e ST T e -

o

i BT T

09/08/2024

( Amit Kumar )
Environmental Engineer

For & on behalf
of
(Punjab Pollution Control Board)

Endst. No.: . ) Dated:

A copy of the above is forwarded to the following for information and necessary action please:

The Environmental Engineer, Punjab Pollution Control Board, Regional Office, Fatehgarh Sahib. He is requested to ensure the
compliance of the consent conditions and submit the report accordingly.

“This is computer generated document fron OCMMS by PPCB"
Mis Sanjiv Oils & Fats,C-13, 14, 15, 20, 61, 62 & D-124, Focal Point, K} Ki Ludhiana Kh 141401
Page2




09/08/2024

( Amit Kumar)
Environmental Engineer

For & on behalf
o
(Punjab Pollution Control Board)

"This is computer generated document from OCMMS by PPCB"
Mis Sanjiv Oils & Fats,C-13, 14, 15, 20, 61, 62 & D-124, Focal Point, Khanna,Khanna,Ludhiana Khanna, 141401
Page3
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IN THE COURT OF.

Suit/Appeal No JURISDICTION OF 201
Inre: -
Gen.Secretary. Industrial Focal Paint Plaintiff{s) or Petitioner(s)

)\ﬁpcllhr{t(s) Complainant(s)
VERSUS

State of Punjab . Defendant (s)/ Respondent(s} / Accused Know all to whom
these Present shall come that I/we ....Ji€0JELKL.S(Q.Shyam. Lal.R/0.106.. Ward.Na.8. . Naratam.Nagar

HKhanna;-ddhiana-Respondent.-No.-45. .

The above

named

do hereby appoint

Naveen Chaudhary
D/2164/2010

{herein after called the advocate/s) to be my / our Advocate in the above — noted casc authorize him: -

To act, appear and plead in the above-noted case in this court or in any other court in which the same
may be tried or heard and also in the appellate court including High Court subject to payment of fees
separately for cach court by me/us.

To sign file, verify and prescnt pleadings, appeals cross-objection or petitions for executions review,
revision, withdrawal, compromise or other petitions or affidavits or other documents as may be deemed
necessaryor proper for the prosecution of the said case in all its stages subjects to payment of fees for each
stage.

To file and take back documents, to admit and/or deny the documents of opposite party.

To withdraw or compromise the said case or submit to arbitration any differences of
disputes that may arise touching or in any manner relating to the said case.

To take exccution proceedings on paying separate fee.

To deposit, draw and receive money, cheques, cash and grant receipts hereof and to do all
other acts and things which may be necessary to be done for the progress and in the course of the
prosccution on the said case.

To appoint and instruct any other Legal Practitioner authorizing him to exercise the power
andauthority hereby conferred upon the Advocate whenever he may think fit to do so and to sign
the power of attorney on our behalf.

And 1/we undersigned to hereby agrec to ratify and confirm all acts done by the Advocate
or his substitute in the matter as my/our own acts, as if done by me/us to all intents and purpose.

And 1/we undertake that I/We or my/our duly authorized agent would appear in court on
all hearings and will inform the Advocate for appearance when the case is called.

And 1/We undersigned do hereby agree not to hold the advocate or his substitute responsible for the
result of the said case. The adjournment costs whencver ordered by the court shall be of the Advocate which
he shall receive and retain for himself.

And 1/we undersigned do hereby agree that in the event of the whole or part of the fee agreed by
me/us to be paid to the advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the
said caseuntil the same is paid up. The fee settle is only for the above case and above Court. I/We hereby agree
that once the fee is paid, | /We will not be entitled for the refund of the same in any case whatsoever and if the
case prolongs for more than 3 years the original fee shall be paid again by me/us.

IN WITNESS WHERE OF I/We do hereunto set my/our hand to these presents the contents of which

have been understood by me/us on this ......eeiencreosn Day of......... 201 Accepted subject to the terms
of " . o
the fees. FOT Sanjl\/ @lls (83 FS’(S

5 Sabwndag g
> Pariner

Client

w"’é il
(% s
(14

I ldentify the Signature/Thumb Impression of Below Mentioned Person,

Signed in My Presence. The Client.



Dell
Typewriter
Gen Secretary Industrial Focal Point

Dell
Typewriter
State of Punjab

Dell
Typewriter
Jitender Kr S/o Shyam Lal R/o 106, Ward No 8, Narotam Nagar

Dell
Typewriter
Khanna, udhiana Respondent No 45

Dell
Typewriter
Naveen Chaudhary

D/2164/2010

Ankit Siwach
New Stamp


GSTIN': 03AAEFU5345G1ZC Subject to KH%&dic‘tion or;ly 2 01628-222772, 222773
PAN.: AAEFU5345G E-mail: s_oils123@yahoo.com

| . Sanjiv Oils & Fats

Manufacturers : Solvent Extracted Oils & De-oiled Cakes etc.
A C-62, Focal Point, KHANNA -141401, Distt. LUDHIANA (Pb.)

Ref. NO. ceevveeennen. Daied. ..ocoveeeveeannns
AUTHORITY LETTER

We, Nawal Kishore, Jaininder Kumar and Chandan Kumar Ss/o Late Sh. Sham Lal,
partners of M/s SANJIV OILS & FATS, C-62, Focal Point, Khanna - 141401 (PB), do
hereby authorize Sh. Jaininder Kumar S/o Late Sh. Sham Lal to complete all
administrative, revenue and legal formalities for the purpose of representation of the firm
before National Green Tribunal (NGT), Delhi. This authority is valid for the activities
including signing, authorizing and submitting any application forms, affidavits or other
documents; appoint any persons, consultants, firms or companies, making payments and
submit fees to any government or non-government departments and organisations; or any
other activity required for the aforementioned purpose; and that his acts and deeds will be

binding on the firm.

The signature of PARTNERS have been attested and reproduced below for the said purpose.

Executants Authorized Signatory
' “r . ‘
For Sanjiv Oils & Fais I=or Sanjiv Oils & Fats
/\ Parine: Parine.
(NAWAL KISHORE) ' (JAININDER KUMAR)

For Sanjiv Cils & Feic

Sobnndoo L

Porinsy

(JAININDER KUMAR)

or Senjiv Uils & et
(hasclen Hosnot

| T O

(CHANDAN KUMAR)

Date: 07-08-2024
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R PUNJAB POLLUTION CONTROL BOARD
PUNJAB Zonal Office-2, Vatavaran Bhawan, Nabha Road, Patiala -147001
m Website:- www.ppeh.gov.in
vi By g iy
_E P
Office Dispatch No ; A Registered/Speed Post Date:

Industry Registration ID: OI6LDH240893568

Application No: /3948025

To,
Ram Gopal
D-11 Focal Point
Khanna,Ludhiana-141401

Subject: Renewal of "Consent to Operate'an outlet u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 for

discharge of effluent.

With reference to your application for obtaining Renewal of i /2Consent to Operateiy Y2an outlet for discharge of the
effluent u/s 25/26 of Water (Prevention & Control.of-Pollution) Act, 1974, you are, hereby, authorized to operate an
industrial unit fordischarge of the effluent(s)z arlsmg “out of Your premises subject to the Terms and Conditions as

mentioned in this Certificate.

1. Particulars of Consent to Operate under Water Act, 1974 granted t6' the mausfry

Consent to Operate CertificateNoy~-~~ -

- | CTOW/Renewal/EDHKH/2020/13948025

Date of issue :

28/10/42020™

Date of expiry :

. "30/09/2028“

Certificate Type :

Previous CTO No. & Validity :

[
~

articulars of the Industry

Name & Designation of the Applicant

Address of Industrial premises

§araswati In-dustries.
D-11 Foceal Point,
Khanna,Ludhiana Khanna-141401

Capital Investment of the Industry 23.56 lakhs

Category of Industry Orange

Type of Industry 2030-Fish feed, poultry feed and cattle feed

Scale of the Industry Small

Office District Ludhiana Khanna

Consent Fee Details Rs. 14,500/~ vide UTR. No, N272201256072403 dated
28/09/2020

Raw Materials(Name with quantity per day)

DOC 5 MTD, Rice Phuck 1.5 MTD, Rice Bran 2 MTD,
Mollasses 0.4 MTD, Salt 0.4 MTD, Maize 1.5 MTD,
Mustared Seed Cake 1,4 MTD, Cotton Seed 0.4 MTD and
Cotton Seed Cake 1.4 MTD

Products (Name with quantity per day)

Cattle Feed @ 4500 MT/Year

By-Products, if any,(Name with quantity per day)

Nil

"This is computer gencrated document from OCMMS by PPCB”

Saraswati Industries,D-11 Focal Point, Khanna Luchiana Khanna, 141401
Pagel




DND"7
Lo ko ) |
Details of the machinary and processes As per application form no. 13948025
Details of the Effluent Treatment Plant No trade effluent is generated, hence ETP not required.

Mode of Disposal Domestic Effluent @ 0.3 KED discharge into sewer.

Standards to be achieved under Water(Prevention & As per effluent standards prescribed by the Board/
Control of Pollution) Act, 1974 MoEF&CC from time to time.

Cord)

28/10/2020
(Om Parkash)
Environmental Engineer
For & on behalf
of
(Punjab Pollution Control Board)

Endst. No.: Dated:

A copy of the above is forwarded to-thie followinig foi-information and fiscessaty action please:
The Environmental Engineer, Punjab Pollution' Control Board, Regional-Office, StiFatehgarh Sahib

baad e,

28/10/2020

(Om Parkash)
Environmental Engineer

For & on behalf
of
(Punjab Pollution Control Board)

"This is computer generated document from OCMMS hy PPCB"
Saraswall Industries,D-11 Focal Point,Khanna,Ludhiana Khanna, 141401
Page?
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PUNJAB POLLUTION CONTROL BOARD

Zonal Office-2, Vatavaran Bhawan, Nabha Road, Patiala -147001
Website:- www.ppeb.gov.in

ST

PUNJAB

CCY T
AN\ 7

Office Dispatch No : Registered/Speed Post Date:
Industry Registration ID: OI6LDH24089568 ApplicationNo: /3947758
To,
Ram Gopal

D-11 Focal Point
Khanna,Ludhiana-141401

Subject: Renewal of 'Consent to Operate' u/s 21 of Air (Prevention & Control of Pollution) Act, 1981 for discharge of
emissions arising out of premises.

With reference to your application for obtaitiingReriéwal of 'Consent to Operate’ w/s 21 of Air (Prevention &
Control of Pollution) Act, 1981, you arc hereby, authorized to operate an industrial unit for discharge of the
emission(s) arising out of your premises subject to the Terms and Conditions as mentioned in this Certificate.

: i T
1. Particulars of Consent to Operate under Air Act, 1981 grapted to th¢ industry

Consent to Operate Certificate No. CTOA/Renewal/L DHKH/2020/1 3947758 ®
Date of issue : O |28mb020
Daie of expiry : ' T, L30/09'"/fi’f?)qZ.B _
Certificate Type : ) R s
Previous CTO No. & Validity: -~ . ... o.r s DHIGTOA72( '
[ 03 :30/09/2020

2, Particulars of the Industry

Name & Designation of the Applicant Ram Gopal, (Partner)

Address of Industrial premises Saraswati Industries,
D-11 Focal Point,
Khanna,Ludhiana Khanna-141401

Capital Investment of the Industry 23.56 lakhs

Category of Industry Orange

Type of Industry 2030-F ish feed, poultry feed and cattle feed

Scale of the Industry Small

Office District Ludhiana Khanna

Consent Fee Details Rs. 14,500/- vide UTR. No. N272201256060106 dated
28/09/2020

Raw Materials (Name with Quantity pe- day} LC 5 MTD, Rize Phuck 1.5 MID, Rice Bran 2 MTD,

Miollasses 0.4 MID, Salt 0.4 MTD, Maize 1.5 MTD,
Mustared Seed Cake 1.4 MID, Cotton Seed 1.4 MTD and
Cortton Seed Cake 1.4 MTD

Products (Name with Quantity per day) Cattle Feed @ 4500 MI/Year

"This is computer generated document from OCMMS by PPCB"
Saraswati Industries.D-11 Focal Point,Khanna, Luclliana Khanna, 141401
Pagel
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heater/Furnace etc,

By-products, if any, (Name with Quantity per day) Nil

Details of the machinery and process As per application form no. 13947758
Quantity of fuel required (in TPD) and capacity of Nil ' ,

boilers/ Furnace/Thermo heater etc.

Type of Air Pollution Control Devices to be installed Nil

Stack height provided with each boiler/thermo Nil

Sources of emissions and type of pollutants

No source of air emission, hence APCD not required,

Standards to be acheived under Air(Prevention &
Control of Pollution) Act, 1981

As per stack emission standards prescribed by the Board/
MoEF&CC from time to time.

Endst. No.:

ST TR TR L.

vy

28/10/2020
(Om Parkash)
Environmental Engineer
For & on behalf
of
(Pimjab Pollution Control Board)

. Dated:

28/1072020

(Om Parkash)
Environmental Engineer

For & on behalf
o
(Punjab Pollution Conirol Board)

"This is computer generated document from OCMMS by PPCB"

Saraswati Industries,D-11 Focal Point.Khanna,Ludhiana Khanna, 141401
Page2




IN THE COURT OF

Suit/AppealNo ... . ... .. . .. ... .. .. JURISDICTION OFf 201
Inre: -
Gen Secretary Industrial Focal Point .Plaintiff(s)or  Petitioner(s)

Appellant(s) Complainant(s)
VERSUS

State.of Punjah Defendant (s)/ Respondent(s) / Accused Know all to whomthese

Present shall come that I/we --~--~~-A£g?r-Ghai--8/0~-R~am-GepaI-Gha+-R/e- 98-Medet-Town;Khanna Road
Ludhiana.(Respondent. NO.40). ..., e

The above named

.................. rercrmimnennen 0 hereby  appoint
Naveen Chaudhary

D/6124/2010

{herein after called the advocate/s) to be my / our Advocate in the above - noted case authorize him: -

To act, appear and plead in the above-noted case in this court or in any other court in which the same
may be tried or heard and also in the appellate court including High Court subject to payment of fecs separately
for each court by me/us.

To sign file, verify and present pleadings, appeals cross-objection or petitions for executions review,
revision, withdrawal, compromice or ather petitions or affidavits or other documents as may be deemed necessary
or proper for the prosecution of the said case in all its stages subjects to payment of fees for each stage.

To file and take back documents, to admit and/or deny the documents of opposite party.

To withdraw or compromise the said case or submit to arbitration any differences of disputes
that may arisc touching or in any manner relating to the said case.

To take execution proceedings on paying separate fee.

To deposit, draw and receive money, cheques, cash and grant receipts hereof and to do all
other acts and things which may be nccessary to be done for the progress and in the course of the
prusecution on the said case.

To appoint and instruct any other Legal Practitioner authorizing him to exercise the power and
authority hereby conferred upon the Advocate whenever he may think fit to do so and to sign the
power of attorney an our behalf.

And I/we undersigned to hereby agree to ratify and confirm all acts done by the Advocate or
his supstitute in the matter as my/our own acts, as if done by me/us to all intents and purpose.

And I/we undertake that I/We or my/our duly authorized agent would appear in court on all
hearings and will inform the Advocate for appearance when the casc is called.

And I/We undersigned do hereby agree not to hold the advocate or his substitute responsible for the
result of the said case. The adjournment costs, whenever crdered by the court shall be of the Advocate which he
shall receive and retain for himself.

And I/we undersigned do hereby agree that in the event of the whole or part of the fec agreed by me/us
to be paid to the advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the said case
until the same is paid up. The fee settle is only for the above case and above Court. I/We hereby agree that once
the fee is paid, | /We will not be entitled for the refund of the same in any case whatsoever and if the case
proiongs for more than 3 years the original fee shall be paid again by me/us.

IN WITNLESS WHERF OF I/We do hereunto set my/our hand to these presents the contents of which have
peen understood by me/us on this .. venicnens Day of 201 Accepted subject to the terms of
the fees.

Eor Saraswati Industries

& Partner
‘é?}ooate/ Client

Ildentity the Signature/ Thumb Impression of Below Mentioned Person,

Signed in My Presence. The Client.


Dell
Typewriter
Gen Secretary Industrial Focal Point

Dell
Typewriter
State of Punjab

Dell
Typewriter
Amar Ghai S/o Ram Gopal Ghai R/o 98, Model Town, Khanna Road

Dell
Typewriter
Ludhiana (Respondent No 46)

Dell
Typewriter
Naveen Chaudhary

D/6124/2010

Ankit Siwach
New Stamp
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( SRERSWEY pusraies
“ AMBER D

Manufactures of HIGH QUALITY 'AMBER' & 'SUPER-SHAKTI' CATTLE FEED
AUTHORITY LETTER

| Ram Gopal S/0 Sh. Labhu Ram partner of M/S SARASWATI INDUSTRIES D11
FOCAL POINT KHANNA -141401(PB) do hereby authorize Sh.Amar Ghai S/O Sh.
Ram Gopal to complete all administrative,revenue and legal formalities for the
purpose of representation of the firm before National Green Tribunal (NGT), Delhi
.This authority is valid for the activities including signing ,authorizing and
submitting any application forms,affidavits or other documents,appoiht any
persons,consultants,firms or companies making payments and submit fees to any
government or non government departments and organisations;or any other
activity required for the aforementioned purpose;and that his acts and deeds will
be binding on the firm.

The signature of PARTNERS of the firm has been attested and reproduced below
for the said purpose

EXECUTANTS . Authorized Signatory
For Sarasw ﬂzlndustnes For Saraswati industneb
Avern s
Partner Partner
DATED 05/08/2024 AMAR GHAI

D-11, Focal Point, KHANNA-141401 (Punjab)
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PUNJAB POLLUTION CONTROL BOARD

SIAT
L

Websites- wivwppeh.gov.in

1. Particulars of Consent to Operate under EFM.:‘_F;, 19t8| E"r'mflted t;;x ﬂlgg%qduétry'

N

Office Dispatch Nop ¢

Registercd/Speed Post

Date:

Jlduslr_v Registration ID:  O19LDHKH308353 Application No ¢ 23590410
To,
Satish Lamba
Khanua,Punjab-141401
Subject:  Grant Varied 'Consent to Operate’ u/s 21 of Air (Prevention & Control of Pollution) Act, 1981 for discharge
of emissions arising out of premises,
1_\ ‘ With reference to your application for obtaining;VariediConscm to Operate' /s 21 of Air (Prevention & Control of

Pollution) Act, 1981, you are hereby, authorized to operatc an industrial unit for discharge of the emission(s) arising
out of your premises subjeet to the Terms and Conditions as mentioned in this Certificate.

T W A i T T e T e

3 To, 2

it a1 el i L e

\ oy < 3.
P

Cunsent to Operate Certificate'No,

CTONVaried/LDIHKI1/2023/23590410

e, -

Date of issuc 2

|os/e2023

Date of expiry :

-

Certificate Type ¢

1 30/09/2028

Varied: ™~

Previous CTO No. & Validity &, .

CTOAV aried/LDIIKH/2019/11180505

2. Particeiars of the Industry

From:03/10/2019 T0:30/09/2023

K3

Satish Lamba, (Dirveclor)

' ?';:'*ﬁ) Name & Designation of the Applicant

Address of Industrial premises

Satish Agrovet Pvt. Lid.,
B-8, Focal Point, Khanna,
Khannu, Ludhiana Khanna-141401

Scale of the Industry

Capital Investment of the Industry 128.98 lakhs

Cautegory of Industry Orange

Type of Industry 2030-Fish feed, pouliry feed and cattle feed
‘ Small

Office District

Lithiona Khanna

Consent Fee Details

Rs. 42,000/- vide R. no. 886974250 dated 25/08/2023.

Raw Materials (Name with Quantity per day)

De-oifed Rice Bran, Muaize, Oil Cake, Muolasses @ 73 MTD,
Oil, Castie Liquid and Water @ 10 MTD.,

Products (Name with Quantity per day)

%‘(zllle Feed @ 70.0 MTD and Soap & Detergents @ 10
MTD, .

By-products, if any, (Name with Quantity per day)

Nil.

“This is computer generated ducnment from OCAMS by PPCB”
Satish Agrovet Pvt, Ltd, B-8, Fucal Point, Khauna, Xhansa, Ludhiang Khanaa, 14140

Pag«'l

m CamSranner
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ety R N st ( Amit Kumar)

LT Sty o YL et of IO o 3
i e, ™ . ...Environmental Engineer
'\EL . S’V' e . ;_,_ - x; For & on bchalf

. . ) D ‘!._ . ) of
o s G v {Punjab Pallution Control Board)
— ‘g;o { ‘,. I ®
L H < Rat '.‘
Y by
“k\,j‘l;;’ ’ i ) e n}:;“:t:}. d:
Endst. No.: o Dated:

A copy of the above is forwarded to the following for information and necessary action please:
The Environmental Engineer, Punjab Pollution Contro) Board, Regional Dffice, Fatchgarh Sahib. He is requested to ensure the
compliance of the consent conditions and submit the report accordingly.

‘ , 05/10/2023

(Amit Kumar)
Environmental Engineer

“This is computer generated document from OCMMS by PPCB"
Sutish Agrovet Pyt. Lid, B-8, Focal Point, Khama,Khanna, Ludhiana Khanna, 141400

P(lgt'z

@a (CamSQranner

Vy . * N
Details of the machinery and process 1415 per details given in application form no. 235904‘ka
Quantity of fucl required {in TPD) and capacity of Boiler of capaciny 1.0 TPH : Wood @ 0.10 MTD. ﬁﬂ"
* | hoilers/ Furnace/Thermio heater elce. .

DG set of capacity 5 KVA : 1HISD @ 10 lir/day. S
Type of Air Pollution Control Devices to be installed Boiler of capacity 1.0 TPH : Cyclone Separalor ]‘;

DG set of capacily 5 KVA : Canapy.
Stack height provided with each boiler/thermo Boiler of capacity 1.0 TPH : As per application.
heater/Furnace etc;

DG set of capacity S KVA : 3 mir above ground level.

B

Sources of emissions and type of pollutants SPM.
Standards to be acheived under Air{(Prevention & As per stack emission standards prescribed by the Board/
Control of Pollution) Act, 1981 MoEF&CC as amended from time to time,
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PUNJAB POLLUTI3N CONTROL BOARD

344
A2,

%% LiFE

Lifestyle for
Environment

, Vatavaran Bhawan, Nabha Road, Patiala - 147001,
Website:- waw.ppeh.pov.in

for dischavge of cifluent,

ufs 25/26 of

Office Dispatch No : Registered/Speed Post Date:
_Industry Registration ID:  0J9LDHKH308353 Application No: 23590827
To,
Satish Lamba
Khanna,Punjab-141401 .
Subject:  Grant Varicd ‘Consent to Operate'an outlet u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974

With TCfoOﬂCCP your application for obtaining Varicd 'Conscnt to Operate' an outlet for discharge of the effluent
Water (Prevention & Control of Pollutio

n) Act, 1974, you are, hereby, authorized to operate an

industrial unit fordischarge of the effluent(s)4Tising oiiffof-your premises subject to the Terms and Conditions as

®

mentioned in this Certificate

e ¥ 3 T 7 om 7
1 § SIS . T ot N
1. Particulars of Consent to Operate under ‘}Y?ltcr ‘4&&19;74"gra31§d tt‘{‘ﬂf;g industry
Consent to Operate Certifieate Nous . szl | CTOW/ Varied/LDHKH/2023/23590827
Datc of issue 2 T T 05/10/2023.ecrez.,

. Ser e
Date of expiry :

S
T

K -R.a-&
nﬁt\"‘“"""_’-&‘c:‘

F0/09/2028 - ons.

Trap oo portt 7=

Certificate Type :

P

Varied . ...,

“ll:ruj . T awe —ege®?

shew doalt L

Previous CTO No, & Validity 5 = % 7. | CTOW/Varied/LDHKH/3019/11180552
: °, i | From:03/10/2019 T0:30/09/2023
articulars of the Industry " " : s _ )
TR RN Voo o RARY
v : { o
Name & Designation of the Applicant Tﬂ.' A S(m‘slfLmiiba."(Direclor)
K e Ty

Address of Industrial premises

Satish Agrovet Put. Lid.,
B-8, Focal Point, Khanna,
Khanna, Ludhiana Khanna-141401

Capital Investinent of the Industry 128.98 lakhs

Category of Industry Orange

Type of Industry 2030-Fish feed, poultry feed and cattle feed
Scale of the Industry Sumall

Office District

Ludhiuna Khanna

Consent Fee Delails

Rs. 42,000/- vide R. no. 733012309 dated 25/08/2023.

Raw Materials(Name with quantity per day)

De-giled Rice Bran, Muize, Oil Cake, Molasses @73
MTD, Oil, Castic Liquid and Water @ 10 MTD.

Products (Name with quantity per day)

AFI“T"ID(IQ Feed @ 70.0 MTD and Soap & Detergents @ 10

By-Products, il any,(Name with quantity per day)

Nil,

"This is vomputer generated ducyment  from OCMMS by PPCB"
Satish Agrovet Pyy, Lid, ,B-8, Fucul Puint, Khanug, Khanua, Ludhiona Khanua, 141407
Pagel

m CamCSQranner
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345 A
Details of the machinary and processes Ve ‘per details given in application form 6. 23590827
\ TR
Details of the Effluent Treatment Plant Trade Effluent @ Nil. i

Domestic Effluent @ 0.9 KLD : Septic tank.

Maode of Disposal

Domestic Effluent @ 0.9 KLD : Into sewer after passing
through Septic tank.

Standards to be achieved under Water(Prevention &
Control of Pollution) Act, 1974

As per effluent standards prescribed by the Board/

MoEF&CC as amended from time to time.

0511072023

{ Amit Kumar)
Environmental Engineer

8 3R . = ‘;’;
3 (3 < 2, 3
e O Ay Y% 7
5? e F b &5 £ L0 For & on behalf
- e e a bt )
Y f
Biargatreng: stk swaan— - o - (BINjab Pollution Control Board)
e qnmvm,; “!‘Lﬂg“;xwrn: .
W0 g s e st T . - 5, 243
) el et %5. Xy LN
B T, HE .
k-wx,.;.’—-";"" Radt .ts.r..uv#"': e e 3~
Endst. No.: e By .-Dated:
v .y W -
; wF : .

-

A copy of the above is forwarded to the following for information a
The Environmental Enginecr, Punjab Pollution Control Board, Régiqnal :Office, Fatehgarh Sahib, He is requested to ensure the

i

»

3 S
compliance of the consent conditions and submxt}}‘lg repQ
v ke

»

uThis is compaler ges

- .
£V S

nd Hecessary action please:

[
$ le-
7

accordingly. IS
: : ﬁffa

o
B )
H

051072023

{ Amit Kumar)
Environmental Engincer

For & on behalf
of
(Punjab Pollution Control Board)

crated ducument from OCMAMS by PPCB”
Sutish dgrover Prt. Ltd,B-8, Focal Puint, Khanna, Khanne, Ludhiona Khamg, 141001

Page?

—

m CamSranner
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IN THE COURT OQF ....oriiicreciiicstnniiiiinine

Suit/Appeal No. correrneenirmneneeennneenenenenee - .JURISDICTION QF 201

Inre:-

.Gen Secretary Industrial Focal Point | biaindifis) o Petitionerts)
”Apbelian.tis) (:.omrpla}naAnt(s).
VERSUS

State of Pun]ab Defendant (s)/ Respondent(s) / Accused Know all to whom

these Present shall come that I/we ...Satish-Kumar-Lamba-S/0. Radha-Krishna - Lamba- Rlo 160;-
Eriends.Calony,. Khanna.. udhiana. (Respondent.NQ..47)

The above NaMEed.........ccvc s

e geese e nee e ensenen ey e eeenneen e .00 NETEDY appoINt
Naveen Chaudhary

D/6124/2010

{herein after called the advacate/s) to be my / our Advocate in the abave - noted case authorize him: -

To act, appear and plead in the above-noted case in this court or in any other court in which the same
may be tried or heard and also in the appellate court including High Court subjcct to payment of fees scparately
for each court by me/us.

To sign file, verify and present pleadings, appeals cross-objection or petitions for exccutions review.
revision, withdrawal, compromise or other petitions or affidavits or other documents as may be deemed necessary
or proper for the prosecution of the said case in all its stages subjects to payment of fees for each stage.

To file and take back documents, to admit and/or deny the documents of opposite party. -

To withdraw or compromise the said case or submit to arhitration any differences of disputes
that may arise touching or in any manner relating to the said case.

To take execution proceedings on paying separate fee.

To deposit, draw and receive money, cheques, cash and grant receipts hereof and to do all
other acts and things which may be necessary to be done for the progress and in the course of the
prosecution on the said case.

To appoint and instruct any other Legal Practitioner authorizing hem to exercise the power and
authority hereby conferred upon the Advocate whenever he may think fit to do so and to sign the
power of attorney on our behalf.

And I/we undersigned to hereby agree to ratify and confirm all acts done by the Advocate or
his substitute in the matter as my/our own acts, as if done by me/us to all intents and purpose.

And I/we undertake that 1/We or my/our duly authorized agent would appear in court on all
hearings and will inform the Advocate for appearance when the case is called

And |/We undersigned do hereby agree not to hold the advacate or his substitute responsible for the
result of the said case. The adjournment costs whenever ordered by the court shall be of the Advocate which he
shall recewve and retain for himself.

And I/we undersigned do hereby agree that in the event of the whole or part of the fee agreed by me/us
to be paid to the advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the said case
until the same is paid up. The fee settle is only for the above case and above Court. |/We hercby agree that once
the fee is paid, | /We will not be entitled for the refund of the same in any case whatsoever and if the case
prolongs for more than 3 years the original fee shall be paid again by me/us.

IN WITNESS WHERE OF I/We do hereunto set my/our hand to these presents the contents of which have
been understood by me/us on this ... 201 Accepted subject to the terms of
the fees.

Advocate Clicnt Client

A0

| ldentify the Signature/Thumb Impression of Below Mentioned Person, For SatiSh Agl‘ov

Put. Lid.

v 7 Signed in My Presence. The Client
%\,W alts g\ —
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« - satish agrevet pvt3f4l%d.

TRUE COPY OF THE RESOLUTION PASSED IN THE MEETING OF BOARD OF DIRECTORS HELD ON
03/08/2024 AT THE REGISTERED OFFICE OF THE COMPANY

RESOLVED unanimously that Sh. Satish Kumar Lamba, Managing Director of the
company be and is hereby authorized to act as ‘Authorized Signatory’ on behalf of the
company to complete all administrative, revenue and legal formalities for the purpose
of representation of the company before National Green Tribunal (NGT), Delhi. This
authority is valid for the activities including signing, authorizing and submitting any
application forms, affidavits or other documents; appoint any persons, consultants,
firms or companies, making payments and submit fees to any government or non-
government departments and organizations; or any other activity required for the
aforementioned purpose; and that all the acts done or documents executed, filed and

signed by Satish Kumar Lamba for above purposes shall be binding on the company.

~

CERTIFIED TRUE COPY

For
For Satish Agrﬁxﬁat Put. Lid.
?a’ﬁ AT T For Satish Ag{ovet Pvt, Ltd.
(- Birest r T (N (2 —
bireq or Szﬁish Agrovet '  restr

( ~)
. dr
Diregtotatish Agrovet pyt. Lid.

( gg/ Directar)

Director .
For Satish Agrovet Pvt. Ltd.

. VY
\\;\ b
( p =

Director

B-8, Focal Point,
Khanna-141401

Ph. : 01628-226080, 796569
e-mail: satishagrovet@gmail.com
www.satishagrovet.com
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Office Dispatch No :

Zonal Office-11, Vatavaran Bhawan, Nabha Road, Patiala.

Website:- www.ppeb.gov.in

Registered/Specd Post Date:

" Industry Registration ID: OI6LDH24130204 Application No: /4218650

To, )
' Dharam Paul ¢
Satluj Industries
Khanna,Ludlu.ma-141401

Subject:  Renewal of 'Consent to Operate' u/s 21 of Air (Prevention & Control ot'Pollﬁtion) Act, 1981 for discharge of
cmissions arising out of premises.

With reference to your application for obtaining Renewal of 'Consent to Operate s 21-of Air (Prevention &
Control of Pollution) Act, 1981, you are hereby, authorized to operate an industrial unit for discharge of the
emission(s) arising out of your premises subject to the Terms and Conditions as mentioned in this Certificate.

1. Particulars of Consent to Operate under Air Act, 1981 granted to the industry

Consent to Operate Certificate No. CTOA/Renewal/LDHKH/2020/14218650
Date of issuc : 24/11/2020
Date of expiry : 30/09/2025
Certificate Type : Renewal
Previous CTO No. & Validity : OI6LDH2CTOA4208941
- From:16/06/2016 . To:30/09/2020

2. Particulars of the Industry

Name & Designation of the Applicant Dharam Paul, (Proprietor)
Address of Industrial premises Satluj Industries,
C-4 Focal Point,
N Khanna, Ludhiana Khanna-141401
Capital Investment of the Industry 54.62 lakhs
Category of Industry Orange
Type of Industry 2030-Fish feed, poultry feed and cattle feed
Scale of the Industry Small
 Office District Ludhiana Khanna
Consent Fee Details Rs. 18360/-
: (including penalty of Rs. 360/-) vide
UTR. No. N286201273704859 dated
B 12/10/2020

"This is computer generaied document from QCMMS by PPCB"
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Raw Materials (Name with Quantity per day)

1. Maize 3 MTD

2.DOC 9.5 MTD

3. Rice Phuck 3 MTD

4. Salt 0.8 MTD

5. Rice Polish 2 MTD

6. Mollasses 0.8 MTD

7. Mustared Seed Cake 2.8 MTD
8. Cotton Seed Cake 2.8 MTD

9. Cotton Seed 0.8 MTD

Products (Name with Quantity per day)

Cattle Feed @ 8000 MT/Year

By-products, if any, (Name with Quantity per day)

Details of the machinery and process

As per details given in application no. 14218650

Quantity of fucl.-required (in TPD) and capacity of
boilers/ Furnace/Thermo heater etc.

Nil

Type of Air Pollution Control Devices to be installed

Not applicable

Stack height provided with cach boiler/thermo
heater/Furnace ete.

Not applicable

Sourees of emissions and type of pollutants

No source of air pollution.

Standards to be acheivéd under Air(Prevention &
Control of Pollution) Act, 1981

As per emission standards prescribed by PPCB, MoEF &
CC New Delhi.

Endst. No.:

24/11/2020
(Om Parkash)
Environmental Engineer
For & on behalf
of
(Punjab Pollution Control Board)

Dated:

A copy of the above is forwarded to the following for information and necessary action please:

Environmental Engineer, Regional office, Fatehgarh Sahib.

24/11/2020

(Om Parkash)
Environmental Engineer

For & on behalf

"This is computer generated document from OCMMS by PPCB"
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TERMS AND CONDITIONS

GENERAL CONDITIONS

This consent is not valid for getting power load from the Punjab State Power Corporation Ltd. or for getting
loan from the financial institutions.

The industry shall apply for renewal /extension of consent at least two months before expiry of the consent.

The industry shall not violate any of the norms prescribed under the Air (Prevention & Control of Pollution)
Act, 1981, failing which, the consent shall be cancelled / revoked.

The achievement of adequacy and efficiency of the air pollution control devices installed shall be the entire
responsibility of the industry

The authorized fitel being used shall not be changed without the prior written permission of the Board.

The industry shall not discharge any fugitive emissions. All gases shall be emitted through a stack of
suitable height, as per the norms fixed by the Board from time to time.

The industry shall provide port-holes, platforms and/or other necessary facilities as may be required for
collecting samples of emissions from any chimney, flue or duct or any other outlets.

Specifications of the port-holes shall be as under:-

i) The sampling ports shall be provided atleast 8 times chimney diameter downstream and 2 times
upstream from the flow disturbance. For a rectangular cross section the equivalent diameter (De)
shall be calculated from the following equation to determine upstream, downstream distance:-

De=2LW/(L+W)
Where L= length in mts. W= Width in mts.

it) The sampling port shall be 7 to 10 cm in diameter

The industry shall put display Board indicating environmental data in the prescribed format at the main
entrance gate.

The industry ghall discharge all gases through a stack of minimum height as specified in the following
standards laid down by the Board.

(i) Stack height for boiler plants

S.NO. Boiler with Steam Generating|Stack heights
Capacity
1. Less than 2 ton/hr. 9 meters or 2.5 times the height of neighboring building
which ever is more
2. More than 2 ton/hr. to 5 ton/hr. 12 meters
3. More than 5 ton/hr. to 10 ton/hr 15 meters
4. More than 10 ton/hr. to 15 ton/hr 18 meters
5. More than 15 ton/hr. to 20 ton/hr 21 meters
6. More than 20 ton/hr. 1o 25 ton/hr. 24 meters
7. More than 25 ton/hr. 1o 30 ton/hr. 27 meters
8. More than 30 ton/hr. 30 meters or using the formula
=14 Qg0.30r
H = 74 (Qp)0.24
. Where Qg = Quantity of SO2 in Kg/hr.
Qp = Quantity of particulate matter in Ton/day.

Note : Minimum Stack height in all cases shall be 9.0 mtr. or as calculated from relevant formula
whichever is more.

(if) For industrial furnaces and kilns, the criteria for selection of stack height would be based on fuel
used for the corresponding steam generation.

(iii) Stack height for diesel generating sets:

"This is computer generated document from OCMMS by PPCB”
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15.

16.

Capacity of diesel generating set Height of the Stack
0-50 KVA Height of the building + [.5mt

50-100 KVA -do- +2.0 mt.
100-150 KVA -do- +2.5mt.
150-200 KVA -do- + 3.0 mt.
200-250 KVA -do- + 3.5 mt.
250-300 KVA _ -do- +3.5mt.

For higher KVA rating stack height H (in meter) shall be worked out according to the formula:
H="h+0.2 (KVA)0.5
where h = height of the building in meters where the generator set is installed.

The pollution control devices shall be interlocked with the manufacturing process of the industry to ensure
its regular opération. .
The existing pollution control equipment shall be altered or replaced in accordance with the directions of the

Board, and no pollution control equipment or chimney shall be altered or as the case may be erected or re-
erected except with the prior approval of the Board.

The industry will provide canopy and adequate stack with the D.G sets so as to comply with the provision of
notification No GSR-371 E dated 17-5-2002(amended from time to time) issued by MOEF under
Environment (Protection) Act, 1986.

The Govt. of Punjab, Department of Science, Technology & Environment vide its notification no.4/46/92-
3ST/2839 dt. 29/12/1993 has put prohibition on the use of rice husk as fuel after 1.4.1995 except the
following:-

i;%In the form of briquettes and use of rice husk in fluidized bed combustion.So the industry shall
make the necessary arrangement to comply with the above notification.iz '

The industry shall submit balance sheet of every financial year to the concerned Regional Office by 30th
June of every year

That the industry shall submit a yearly certificate to the effect that no addition / up-gradation/ modification/
modernization has been carried out during the previous year otherwise the industry shall apply for the varied
consent.

a) The industry shall ensure that at any time the emission do not exceed the prescribed emissions
staridards laid down by the Board from time to time for such type of industry /emissions.

b) The industry shall ensure that the emissions from each stack shall conform to the following
emission standards laid down by the Board in respect of the Industrial Boilers.

Stean Generating Reguired particulate matter B.
capacity 4.

Area upto 5 Km from Other than ‘A’ class
Other than the periphery
of I and Class-II town

Less than 2 ton/hr. 800 mg/NM3 1200 mg/NM3
2 ton to 10 ton/hr. 500 mg/NM3 _ 1000 mg/NM3
Above 10 1on to 15 toin/hr - 350 mg/NM3 500 mg/NM3
Above 15 ton/hr 150 mg/NM3 150 mg/NM3

All emissions normalized to 12% carbon dioxide.

The industry shall ensure that the Hazardous Wastes generated from the premises are handled as per the
provisions of theHazardous Waste (Management, Handling and Transboundary Movement) Rules, 2008,
without any adverse effect on the environment, in any manner.

The air pollution control equipments shall be kept at all time in good running condition and;

"This is computer generated document from OCMMS hy PPCB"
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30.

31

33.

34,

(73}
hn

6] Al failures of control equipments.

(ii) The emissions of any air pollutant into the atmosphere in excess of the standards lay down by the
Board occurring or being apprehended to occur due to accident or other unforeseen act or event.
‘Shall be intimated through fax to the concerned Regional Office as well as to the Director of
Factories, Punjab, Chandigarh as required under rule 10 of the Punjab State Board for the
Prevention and Control of Air Pollution Rules, 1983'.

The industry shall plant minimum of three suitable varieties of trees at the density of not less than 1000 trees
per hectare all along the boundary of the industrial premises.

The industry shall submit a site emergency plan approved by the Chief Inspector of Factories, Punjab as
applicable.

The industry shall comply with the conditions imposed by the SEIAA/MOEF in the Environmental
Clearance granted to it as required under EIA notification dated 14/9/06, if applicable.

The industry shall make necessary arrangements for the monitoring of stack emissions and shall get its
emissions analyzed from lab approved / authorized by the Board:-

i) Once in Year for Small Scale Industries.

(ii) Twice/thrice/four time in a Year for Large/Medium Scale Industries.
The industry shall maintain the following record to the satisfaction of the Board :-

(i) Log(' books for running of air pollution control devices or pumps/motors used for it.

(ii) Register shbwing the result of various tests conducted by the industry for monitoring of stack
emissions and ambient air.

(iii) Register showing the stock of absorbents and other chemicals to be used for scrubbers.

The industry will install the separate energy meter for running pollution control devices and shall maintain
record with respect to operation of air pollution control device so as to the satisfy the Board regarding the
regular operation of air pollution control device and monthly reading / record may be sent to the Board by
the fifth of the following month.

The industry shall provide online monitoring system as applicable, for in stack emission and shall maintain
the record of the same for inspection of the Board Officers.

The Board reserves the right to revoke the consent granted to the industry at any time, in case the industry is
found violating the provisions of Air (Prevention & Control of Pollution) Act, 1981 as amended from time
to time. :

The industry shall comply with any other conditions laid down or directions issued in due course by the
Board under the provisions of the Air (Prevention & Control of Pollution) Act, 1981.

Nothing in this consent shall be deemed to neither preclude the institution of any legal action nor relieve the
applicant from any responsibilities, liabilities or penalties to which the applicant is or may be subjected to
under this or any other Act. |

Any amendménts/revi_sions made by the Board/CPCB/MOEF in the emission/stack height standards shall be
applicable to the industry from the date of such amendments/revisions.

The industry shall dispose off its solid waste generated by the burning of fuel in an Environmentally Sound
Manner within the premises/outside as approved by the Board, to avoid public nuisance and air pollution
problem in the area.

The industry shall ensure that no air pollution problem or public nuisance is created in the area due to the
discharge of emissions from the industry. :

The industry shall provide adequate arrangement for fighting the accidental leakage/discharge of any air
pollutant/gas/ liquids from the vessels, mechanical equipment's etc, which are likely to cause environmental
pollution.

The industry shall not change or alter the manufacturing process(es) and fuel so as to change the
quality/quantity of emissions generated without the prior permission of the Board.

The industry shall earmark a land within their premises for disposal of boiler ash in an environmentally
sound manner, and / or the industry shall make necessary arrangements for proper disposal of fuel ash in a
scientific manner and shall maintain proper record for the same, if applicable.

The industry shall obtain and submit Insurance cover under the Public Liability Insurance Act, 1991.

The industry shall provide proper and adequate air pollution control arrangements for control emission from
its fuel handlipg area, if applicable.

"This is computer generated document from OCMMS by PPCB”
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37.

38.
39.

40.
41.

The industry shall comply with the code of practice as notified by the Government/Board for the type of
industries where the siting guidelines / Code of Practice have been notified.

The industry shall not cause any nuisance/traffic hazard in vicinity of the area

The industry shall ensure that the noise & air emission from D.G. sets do not exceed the standards
prescribed for D.G. sets by the Ministry of Environment & Forests, New Delhi.

The industry shall ensure that there will not be significant visible dust emissions beyond the property line

The industry shall provide adequate and appropriate air pollution control devices to contain emissions from
handling, transportation and processing of raw material & product of the industry.

The Industry shall ensure that its production capacity does not exceed the capacity mentioned in the consent
and shall not carry out any expansion without the prior permission / NOC of the Board.

SPECIAL CONDITIONS

1. This consent is granted on the basis of undertaking submitted by the industry, in compliance to policy of
the Board circulated vide letter dated 02/02/2016, to the effect that it is complying with the conditions of
consents granted to it under the Water (Prevention & Control of Pollution) Act, 1974

and the Air (Prevention & Control of Pollution) Act, 1981 and if any part or the entire contents of the said
undertaking are found incorrect after the subsequent visit to the industry, then, action shall be initiated
against the industry under as per the provisions of the Act, without affording any

opportunity or notice.

2. The industry should confirm to the following ambient noise level prescribed under Rule 13 (1) of Noise
Pollution Regulation & Control) Rules, 2000 at their boundary limits:

Sr. No. Type ef area Parameters Limit in dB(A) Leq
Day Time, Night Time

. Industrial Area 75 70

. Commercial Area 65 55

. Residential Area 535 45

. Silence Zone 50 40

A LI N —

Note:
i. Day time shall mean from 6:00 a.m. to 10:00 p.m.
ii. Night time shall mean from 10:00 pm to 6:00 a.m

3. The industry will not installed any boiler / furnace without obtaining prior written permission of the
Board

;{-ﬂ [y 7&_ ’/J

& . . . . 247112020
(Om Parkash)
Environmental Engineer
For & on behalf
of
(Punjab Pollution Control Board)
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PUNJAB POLLU1.ON CONTROL BOARD
Zonal Office-II,Vatavaran i §an, Nabha Road, Patiala.

Website:- www.ppcb.gov.in

Office Dispatch No : Registered/Speed Post Date:

Industry Registration 1D: OI16LDH24130204

Application No :

14219098

To,
Dharam Paul
Satluj Industries
Khanna,Ludhiana-141401

Subject:  Renewal of 'Consent to Operate'an outlet u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 for

discharge of effluent.

With reference to your applicaﬁon for obtaining Renewal of 1;2Consent to Operateiy Y2an outlet for discharge of the
effluent u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974, you are, hereby, authorized to operate an
industrial unit fordischarge of the effluent(s) arising out of your premises subject to the Terms and Conditions as

mentioned in this Certificate.

1. Particulars of Consent to Operate under Water Act, 1974 granted to the industry

Consent to Operate Certificate No.

CTOW/Renewal/LDHKH/2020/14219098

Date of issue :

24/11/2020

Date of expiry : - 30/09/2025
Certificate Type : Renewal
Previous CTO No. & Validity : QI16LDH2CTOW4209042

From:16/06/2016 T0:30/09/2020

2. Particulars of the Industry

4

Name & Designation of the Applicant

Dharam Paul, (Proprietorj

Address of Industrial premises Satlij Industries,

C-4 Focal Point,

Khanna, Ludhiana Khanna-141401
Capital Investment of the Industry 54.62 lakhs
Category of Industry Orange

Type of Industry

2030-Fish feed, poultry feed and cattle feed

Scale of the Industry

Small

Office District

Ludhiana Khanna

Consent Fee Details -

Rs. 18360/~ (including penalty of Rs. 360/-) vide
UTR. No. N286201273711986 dated 12/10/2020

"This is computer generated document from OCMMS by PPCB”
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Raw Materials(Name with quantity per day) 1. Maize 3 MTD

2. DOC 9.5 MTD

3. Rice Phuck 3 MTD

4. Salt 0.8 MTD

5. Rice Polish 2 MTD

6. Mollasses 0.8 MTD

7. Mustared Seed Cake 2.8 MTD
8. Cotton Seed Cake 2.8 MTD

9. Cotion Seed 0.8 MTD

Products (Name with quantity per day) Cattle Feed @ 8000 MT/Year

By-Products, if any,(Name with quantity per day) --

Details of the machinary and processes As per details given in application no. 14219098
Details of the Efiluent Treatment Plant No trade effluent generated. Hence ETP not required.
Mode of Disposal Domestic Effluent @ 0.3 KLD- Into Sewer
Standards to be achiecved under Water(Prevention & As per effluent standards prescribed by PPCB, MoEF & CC
Control of Pollution) Act, 1974 New Delhi.
£ //h -
£ - . ~
A /j
24/11/2020
(Om Parkash)
Environmental Engincer
For & on behalf
of
(Punjab Pollution Control Board)
Endst. No.: Dated:

A copy of the above is forwarded to the following for information and necessary action please:
Environmental Engineer, Regional Office, Fatehgarh Sahib.

3

LA 2.4/

24/11/2020

(Om Parkash)

Environmental Engineer

For & on behalf
of

(Punjab Pollution Control Board)

kA “This is computer generated document from OCMMS by PPCB”
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TERMS AND CONDITIONS

GENERAL CONDITIONS

This consent is not valid for getting power load from the Punjab State Power Corporation Limited or for
getting loan from the financial institutions.

The industry shall apply for renewal/further extension in validity of consent atleast two months before
expiry of the consent.

The industry shall ensure that the effluent discharging through the authorized outlet shall confirm to the
prescribed standards as applicable from time to time.

The industry shall plant minimum of three suitable varieties of trees at the density of not less than 1000 trees
per hectare all along the boundary of the industrial premises.

The achievement of the adequacy and efficiency of the effluent treatment plant/pollution control devices/re-
circulation system installed shall be the entire responsibility of the industry.

The industry shall ensure that the Hazardous Wastes generated from the premises are handled as per the
provisions of the Hazardous Wastes(Management, Handling and Trans boundary Movement) Rules, 2008 as
amended time to time , without any adverse effect on the environment, in any manner

The responsibility to monitor the effluent discharged from the authorized outlet and to maintain a record of
the same rests with the industry. The Board shall only test check the accuracy of these reports for which the
industry shall deposit the samples collection and testing fee with the Board as and when required.

The industry shall submit balance sheet of every financial year to the concerned Regional Office by 30th
June of every year.

The industry shall submit a yearly certificate to the effect that no addition/up-gradation/ modification/
modernization has been carried out during the previous year otherwise the industry shall apply for the varied
consent.

During the period beginning from the date of issuance and the date of expiration of this consent, the
applicant shall not discharge floating solids or visible foam.

Any amendménts/revisions made by the Board in the tolerance limits for discharges shall be applicable to
the industry from the date of such amendments/revisions.

The industry shall not change or alter the manufacturing process(es) so as to change the quality and/or
quantity of the effluents generated without the written permission of the Board.

Any upset conditions in the plant/plants of the factory, which is likely to result in increased effluent and/or
result in violation of the standards lay down by the Board shall be reported to the Environmental Engineer,
Punjab Pollution Control Board of concerned Regional Office immediately failing which any stoppage and
upset conditions that come to the notice of the Board/its officers, will be deemed to be intentional violation
of the conditions of consent.

The industry shall provide terminal manhole(s) at the end of each collection system and a manhole upstream
of final outlet (s) out of the premises of the industry for measurement of flow and for taking samples.

The industry shall for the purpose of measuring and recording the quantity of water consumed and eftluent
discharged,.affix meters of such standards and at such places as approved by the Environmental Engineer,
Punjab Pollution Control Board of the concerned Regional Office.

The industry shall maintain record regarding the operation of effluent treatment plant i.e. record of quantity
of chemicals and energy utilized for treatment and sludge generated from treatment so as to satisfy the
Board regarding regular and proper operation of pollution control equipment.

The industry shall provide online monitoring equipmenti; %ss for the parameters as decided by concerned
Regional Office with the effluent treatment plant/air pollution control devices installed, if applicable.

The pollution control devices shall be interlocked with the manufacturing process of the industry.

The authorized outlet and mode of disposal shall not be changed without the prior written permission of the
Board.

The industry shall comply with the conditions imposed by the SEIAA / MOEF in the environmental
clearance granted to it as required under EIA notification dated14/9/06, if applicable.

The industry shall obtain and submit Insurance cover as required under the Public Liability Insurance Act,
1991. :

The industry shall not use any unauthorized out-let(s) for discharging effluents from its premises. All
unauthorized outlets, if any, shall be connected to the authorized outlet within one month from the date of
issue of this consent.
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30.

31

32,

33.

34.

36.

37.

38

39.
40.

41.

The industry shall make necessary arrangements for the monitoring of effluent being discharged by the
industry and shall monitor its effluents:-

(1) Once in Year for Small Scale Industries.
(if) Four in a Year for Large/Medium Scale Industries.
(iii) The industry will submit monthly reading/ data of the separate energy meter installed for running

of effluent treatment plant/re-circulation system to the concerned Regional Office of the Board
by the 5th of the following month.

The industry shall provide electromagnetic flow meters at the source of water supply, at inlet/outlet of
effluent treatment plant within one month and shall maintain the record of the daily reading and submit the
same to the concerned Regional Office by the 5th of the following month.

The Board reserves the right to revoke this consent at any time in case the industry is found violating any of
the conditions of this consent and/or the provisions of Water (Prevention & Control of Pollution) Act, 1974
as amended from time to time.

The issuance of this consent does not convey any property right in either real or personal property, or any
exclusive privileges, nor does it authorize any injury to private property or any invasion of personal rights,
nor any infringement of Central, State or Local Laws or Regulations.

The consent does not authorize or approve the construction of any physical structures or facilities for
undertaking of any work in any natural watercourse.

Nothing in this consent shall be deemed to neither preclude the institution of any legal action nor relieve the
applicant from any responsibilities, liabilities or penalties to which the applicant is or may be subjected
under this or any other Act.

The industry shall make necessary and adequate arrangements to hold back the effluent in case of failure of
septic tank.

The diversion or bye pass of any discharge from facilities utilized by the applicant to maintain compliance
with the terms and conditions of this consent is prohibited except.

(1) Where unavoidable to prevent loss of life or some property damage or

(i1) Where excessive storm drainage or run off would damage facilities necessary for compliance
with terms and conditions of this consent. The applicant shall immediately notify the consent
issuing authority in writing of each such diversion or bye-pass.

The industry shall ensure that no water pollution problem is created in the area due to discharge of effluents
from its industrial premises.

The industry shall comply with the code of practice as notified by the Government/ Board for the type of
industries where the siting guidelines/ code of practice have been notified.

Solids, sludge, filter backwash or other pollutant removed from or resulting from treatment or control of
waste waters shall be disposed off in such a manner to prevent any pollutants from such materials from
entering into natural water.

The industry shall re-circulate the entire cooling water and shall also re-circulate/reuse to the maximum
extent the treated effluent in processes

The industry shall make necessary and adequate arrangements to hold back the effluent in case of failure of
re-circulation systeny/ effluent treatment plant.

The industry shall make proper disposal of the effluent so as to ensure that no stagnation occurs inside and
outside the industrial premises during rainy season and no demand period.

Where excessive storm water drainage or run off, would damage facilities necessary for compliance with
terms and conditions of this consent, the applicant shall immediately notify the consent issuing authority in
writing of each such diversion or bye-pass.

The industry shall submit a detailed plan showing therein the distribution system for conveying waste-water
for application on land for irrigation along with the crop pattern for the year,

The industry shall ensure that the effluent discharged by it is toxicity free.

The industry shall not irrigate the vegetable crops with the treated effluents which are used/ consumed as
raw.

Drains causing oil & grease contamination shall will be segregated. Oil & grease trap shall be provided to
recover oil & grease from the effluent.
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43.

The industry shall establish sufficient number of piezometer wells in consultation with the concerned
Regional Office, of the Board to monitor the impact on the Ground Water Quantity due to the industrial
operations, and the monitoring shall be submitted to the Environmental Engineer of the concerned Regional
Office by the 5th of every month.

The industry shall ensure that its production capacity & quantity of trade effluent do not exceed the quantity
mentioned in the consent and shall not carry out any expansion without the prior permission/NOC of the
Board.

SPECIAL CONDITIONS
1. The industry will not generate and discharge any trade effluent without prior written permission of the
Board.

2. The.indus'ﬁy shall comply with the guidelines of CGWA for abstraction of ground water.

24/11/2020

(Om Parkash)
Environmentat Engineer

For & on behalf
o
(Punjab Pollution Control Board)
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IN THE COURT OF

Suit/AppealNo . ... . ... [ETETPTU RN S . JURISDICTION OF 201
Inre: -
Gen.Secretary. Industrial Facal POINt. ... Plaintiff(s) or  Petitioner(s)

Appella_n?(s) Complainantﬁ(—sy
VERSUS

State of Punjab Defendant {s)/ Respondent(s) / Accused Know all to whomthese
Present shall come that I/we .Dharam.RPal.Gupta.S/o. Bhagwan Das R/0.97.. Ward-No.- 8, Narottam
..Nagar,.Khanna,.Ludhiana.(Respondent NO.48)........... s "

The above named etees e et e sen e e st ereemeRe e e Re e s e seb bR e e e s

..do hereby appoint
Naveen Chaudhary

D/6124/2010
{herein after called the advocate/s) to be my / our Advocate in the above - noted case authorize him: -

To act, appear and plead in the above-noted case in this court or in any other court in which the same
may be tried or heard and also in the appellate court including High Court subject to payment of fees scparately
for each court by me/us.

To sign file, verify and present pleadings, appeals cross-objection or petitions for executions review,
revision, withdrawal, compromise or other petitions or affidavits or other documents as may be deemed necessary
or proper for the prosecution of the said case in all its stages subjects to payment of fecs for each stage.

To file and take back documents, to admit and/or deny the documents of opposite party.

To withdraw or compromise the said case or submit to arbitration any differences of disputes
that may arise touching or in any manner relating to the said case.

To take execution proceedings on paying separate fee.

To deposit, draw and receive money, cheques, cash and grant receipts hereof and to do all
other acts and things which may be necessary to be done for the progress and in the course of the
prosecution on the said case.

To appoint and instruct any other Legal Practitioner authorizing him 10 exercise the power and
authority hereby conferred upon the Advocate whenever he may think fit to do so and to sign the |
power of attorney on our behalf.

And I/we undersigned to hereby agree to ratify and confirm all acts done by the Advocate or
his substitute in the matter as my/our own acts, as if done by me/us to all intents and purposc.

And I/we undertake that I/We or my/our duly authorized agent would appear in court on all
hearings and will inform the Advocate for appearance when the case is called.

And I/We undersigned do hereby agree not to hold the advocate or his substitute responsible for the
result of the said case. The adjournment costs whenever ordered by the court shall be of the Advocate which he
shall receive and retain for himself.

And l/we undersigned do hereby agree that in the event of the whole or part of the fee agreed by me/us
to be paid to the advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the said case
until the same is paid up. The fee settle is only for the above case and above Court. I/We hercby agree that once
the fee is paid, | /We will not be entitled for the refund of the same in any case whatsoever and if the case
prolongs for more than 3 years the original fee shall be paid again by me/us.

IN WITNESS WHERE OF [/We do hereunto set my/our hand to these presents the contents of which have
been understood by me/us on this .......oeveviceeee e, Day of 201 Accepted subject to the terms of
the fees.

For Satluj Industries

\J\a‘é RWM/PW&

1&@\’ MA . g Prop.
cate Client

/

Identify the Signature/Thumb Impression of Below Mentioned Person,

Signed in My Presence. The Client.


Dell
Typewriter
Gen Secretary Industrial Focal Point

Dell
Typewriter
State of Punjab

Dell
Typewriter
Dharam Pal Gupta S/o Bhagwan Das R/o 97, Ward No 8, Narottam 

Dell
Typewriter
Nagar, Khanna, Ludhiana (Respondent No 48)

Dell
Typewriter
Naveen Chaudhary

D/6124/2010

Ankit Siwach
New Stamp
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PUNJAB POLLUTION CONTROL BOARD

FUNJAB

N

Office Dispatch No :

Zonal office-II, Vatavaran Bhawan, Nabha Road, Patiala.

Website:- wwi.ppeb.gov.in

Registered/Specd Post Date:

Industry Registration I1D: OI6LDH24288342 Application No: /4219733

To,
Vivek Gupta
B-16, Focal Point, Khanna
Khanna,Ludhiana-141401

Subjeet: Renewal of 'Consent to Operate’ u/s 21 of Air (Prevention & Control of Pollution) Act, 1981 for discharge of
emissions arising out of premises.

With reference to your applicaﬁon for obtaining Renewal of 'Consent to Operate' u/s 21 of Air (Prevention &
Control of Pollution) Act, 1981, you are hereby, authorized to operate an industrial unit for discharge of the
emission(s) arising out of your premises subject to the Terms and Conditions as mentioned in this Certificate.

1. Particulars of Consent to Operate under Air Act, 1981 granted to the industry

£

Consent to Operate Certificate No. CTOA/Renewal/LDHKF/2020/14219733

Date of issuc : 13/11/2020

Date of expiry : 30/09/2025

Certificate Type : Renewal

Previous CTO No. & Validity : OI16LDH2CTOA4288472
From:18/07/2016 T0:30/09/2020

2. Particulars of the Industry

Name & Designation of the Applicant

Vivek Gupta, (Proprietor)

Address of Industrial premises

M/s Shree Ram Industries,
B-16, Focal Point, Khanna,
Khanna,Ludhiana Khanna-141401

Capital Investment of the Industry 48.03 lakhs

Category of Industry Orange

Type of Industry 2030-Fish feed, poultry feed and cattle feed
Scale of the Industry Small

Office District Ludhiana Khanna

Consent Fee Details Rs. 15000/-

(including penalty of Rs. 290/-) vide
UTR. No. N286201273716326 dated
12/10/2020
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Raw Materials (Name with Quantity per day) 1. Rice Bran @ 1 MTD

3. Mollasses @ 0.2 MTD

4. Maize @ 0.8 MTD

5. Rice Phuck @ 0.8 MTD

6. DOC @ 2.4 MTD

7. Salt @ 0.2 MTD

8. Cotton Seed @ 0.2 MTD

9. Cotton Seed Cake @ 0.7 MTD

2. Mustard Seed Cake @ 0.7 MTD

Products (Name with Quantity per day) Cattle Feed @ 2000 MT/Year

By-products, if any, (Name with Quantity per day) -

Details of the machinery and process As per details given in application no. 14219733
Quantity of fuel required (in TPD) and capacity of Not required

boilers/ Furnace/Thermo heater etc.

Type of Air Pollution Control Devices to be installed No source of air pollution. Hence APCD not required.
Stack height provided with cach boiler/thermo Not required.

heater/Furnace cte.

Sources of emissions and type of pollutants No source of air pollution.

Standards to be acheived under Air(Prevention & As per emission standards prescribed by PPCB, MoEF &
Control of Pollution) Act, 1981 CC New Delhi.

© A copy of the above is forwarded to the following for information and necessary action please:

Environmental Engineer, Regional Office, Fétehgarh Sahib.

"This is computer generated document from OCMMS by PPCB"
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13/11/2020

(Om Parkash)

Environmental Engineer

For & on behalf
of

(Punjab Pollution Control Board)

Endst. No.: Dated:

-l

13/11/2020

(Om Parkash)

Environmental Engineer

For & on behalf
of

Mis Shree Ram Industries,B-16, Focal Point, Khanna,Khanna, Ludhiana Khanna, 141401
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(Punjab Pollution Control Board)
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9.

TERMS AND CONDITIONS

GENERAL GONDITIONS.

This consent is not valid for getting power load from the Punjab State Power Corporation Ltd. or for getting
loan from the financial institutions.

The industry shall apply for renewal /extension of consent at least two months before expiry of the consent.

The industry shall not violate any of the norms prescribed under the Air (Prevention & Control of Pollution)
Act, 1981, failing which, the consent shall be cancelled / revoked.

The achievement of adequacy and efficiency of the air pollution control devices installed shall be the entire
responsibility of the industry

The authorized fuel being used shall not be changed without the prior written permission of the Board. .

The industry shall not discharge any fugitive emissions. All gases shall be emitted through a stack of
suitable height, as per the norms fixed by the Board from time to time.

The industry shall provide port-holes, platforms and/or other necessary facilities as may be required for
collecting samples of emissions from any chimney, flue or duct or any other outlets.

Specifications of the port-holes shall be as under:-

i) The sampling ports shall be provided atleast 8 times chimney diameter downstream and 2 times
upstream from the flow disturbance. For a rectangular cross section the equivalent diameter (De)
shall be calculated from the following equation to determine upstream, downstream distance:-

De&2 LW/ (L+W)
Where L= length in mts. W= Width in mts.

ii) The sampling port shall be 7 to 10 cm in diameter

The industry shall put display Board indicating environmental data in the prescribed format at the main
entrance gate.

The industry shall discharge all gases through a stack of minimum height as specified in the following
standards laid down by the Board.

(i) Stack height for boiler plants

S.NO. Boiler with Steam Generating|Stack heights
Capacity

l: "Less than 2 ton/hr.. 9 meters or 2.5 times the height of neighboring building
which ever is more

2, More than 2 ton/lr. 1o 3 ton/hr. 12 meters

3. More than 5 ton/lr. to 10 ton/hr 15 meters

4, More than 10 ton/hr. to 15 ton/hr 18 meters

5. More than 15 ton/hr. to 20 ton/hr 21 meters

6. More than 20 ton/hr. to 25 ton/hr. 24 meters

7. More than 25 ton/hr. 1o 30 ton/hr. 27 meters

8. More than 30 ton/hr. 30 meters or using the formula
H=14 Qg0.30r
=74 (Qp)0.24
Where Qg = Quantity of SO2 in Kg/hr.
Qp = Quantity of particulate matter in Ton/day.

Notc : Minimum Stack height in all cases shall be 9.0 mtr. or as calculated from relevant formula
whichever is more.

(ii) For industrial furnaces and Kkilns, the criteria for selection of stack height would be based on fuel
used for the corresponding steam generation.

(iii) Stack héight for dicsel gencerating sets:
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16.

Capacity of dicsel generating set Height of the Stack
0-50 KVA Height of the building + 1.5 mt

50-100 KVA -do- +2.0 mt.
100-150 KVA -do- +2.5 mt.
150-200 KVA -do- +3.0mt.
200-250 KVA : -do- +3.5mt
250-300 KVA : -do- + 3.5 mt.

For higher IXVA rating stack height H (in meter) shall be worked out according to the formula:
H=h+0.2 (KVA)0.5
where h = height of the building in meters where the generator set is installed.

The pollution control devices shall be interlocked with the manufacturing process of the industry to ensure
its regular operation.

The existing pollution control equipment shall be altered or replaced in accordance with the directions of the
Board, and no pollution control equipment or chimney shall be altered or as the case may be erected or re-
erected except with the prior approval of the Board.

The industry will provide canopy and adequate stack with the D.G sets so as to comply with the provision of
notification No GSR-371 E-dated 17-5-2002(amended from time to time) issued by MOEF under
Environment (Protection) Act, 1986.

The Govt. of Punjab, Department of Science, Technology & Environment vide its notification no.4/46/92-
3ST/2839 dt. 29/12/1993 has put prohibition on the use of rice husk as fuel after 1.4.1995 except the
following:-

i;%In the form of briquettes and use of rice husk in fluidized bed combustion.So the industry shall
make the negessary arrangement to comply with the above notification.iz V2

The industry shall submit balance sheet of every financial year to the concerned Regional Office by 30th
June of every year

That the industry shall submit a yearly certificate to the effect that no addition / up-gradation/ modification/
modernization has been carried out during the previous year otherwise the industry shall apply for the varied
consent.

a) The industry shall ensure that at any time the emission do not exceed the prescribed emissions
standards laid down by the Board from time to time for such type of industry /emissions.

b) The industry shall ensure that the emissions from each stack shall conform to the following
emission standards laid down by the Board in respect of the Industrial Boilers.

Steam Generating Required particulate matter B.

capacity A...

Area upto 5 Km from Other than ‘A’ class
Other than the periphery
of I und Class-1I town

Less than 2 ton/hr. 800 mg/NM3 1200 mg/NM3
2 ton to 10 tan/hr. ‘ 500 mg/NM3 1000 mg/NM3
Above 10 ton to 15 ton/hr 350 mg/NM3 500 mg/NM3
Above 15 ton/hr 150 mg/NM3 150 mg/NM3

All emissions normalized to 12% carbon dioxide.

The industry shall ensure that the Hazardous Wastes generated from the premises are handled as per the
provisions of theHazardous Waste (Management, Handling and Transboundary Movement) Rules, 2008,
without any adverse effect on the environment, in any manner.

The air pollution control equipments shall be kept at all time in good running condition and;
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33.

34,

36.

(i) All failures of control equipments.

(i) The emissions of any air pollutant into the atmosphere in excess of the standards lay down by the
Board occurring or being apprehended to occur due to accident or other unforeseen act or event.
'Shall be intimated through fax to the concerned Regional Office as well as to the Director of
Factories, Punjab, Chandigarh as required under rule 10 of the Punjab State Board for the
Prevention and Control of Air Pollution Rules, 1983".

The industry shall plant minimum of three suitable varieties of trees at the density of not less than 1000 trees
per hectare all along the boundary of the industrial premises.

The industry shall submit a site emergency plan approved by the Chief Inspector of Factories, Punjab as
applicable.

The industry shall comply with the conditions imposed by the SEIAA/MOEF in the Environmental
Clearance gl’z}nted to it as required under EIA notification dated 14/9/006, if applicable.

The industry shall make necessary arrangements for the nionitoring of stack emissions and shall get its
emissions analyzed from lab approved / authorized by the Board:-

(1) Once in Year for Small Scale Industries.

(ii) Twice/thrice/four time in a Year for Large/Medium Scale Industries.
The industry shall maintain the following record to the satisfaction of the Board :-

6 Log books for running of air pollution control devices or pumps/motors used for it.

(i) Register showing the result of various tests conducted by the industry for monitoring of stack
emissions and ambient air.

(iif) Register showing the stock of absorbents and other chemicals to be used for scrubbers.

The industry will install the separate energy meter for running pollution control devices and shall maintain
record with respect to operation of air pollution control device so as to the satisfy the Board regarding the
regular operation of air pollution control device and monthly reading / record may be sent to the Board by
the fifth of the following month.

The industry shall provide online monitoring system as applicable, for in stack emission and shall maintain
the record of the same for inspection of the Board Officers.

The Board reserves the right to revoke the consent granted to the industry at any time, in case the industry is
found violating the provisions of Air (Prevention & Control of Pollution) Act, 1981 as amended from time
to time. '

The industry shall comply with any other conditions laid down or directions issued in due course by the
Board under the provisions of the Air (Prevention & Control of Pollution) Act, 1981.

Nothing in this consent shall be deemed to neither preclude the institution of any legal action nor relieve the
applicant from any responsibilities, liabilities or penalties to which the applicant is or may be subjected to
under this or any other Act. .

Any amendments/revisions made by the Board/CPCB/MOEF in the emission/stack height standards shall be
applicable to the industry from the date of such amendments/revisions.

The industry shall dispose off its solid waste generated by the burning of fuel in an Environmentally Sound
Manner within the premises/outside as approved by the Board, to avoid public nuisance and air pollution
problem in the area. :

The industry shall ensure that no air pollution problem or public nuisance is created in the area due to the
discharge of emissions from the industry.

The industry shall provide adequate arrangement for fighting the accidental leakage/discharge of any air
pollutant/gas/ liquids from the vessels, mechanical equipment's etc, which are likely to cause environmental
polltution,

The industry shall not change or alter the manufacturing process(es) and fuel so as to change the
quality/quanfity of emissions generated without the prior permission of the Board.

The industry shall earmark a land within their premises for disposal of boiler ash in an environmentally
sound manner, and / or the industry shall make necessary arrangements for proper disposal of fuel ash in a
scientific manner and shall maintain proper record for the same, if applicable.

The industry shall obtain and submit Insurance cover under the Public Liability Insurance Act, 1991.

The industry shall provide proper and adequate air pollution control arrangements for control emission from
its fuel handling area, if applicable.
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37.

38.
39.

40.
41.

The industry shall comply with the code of practice as notified by the Government/Board for the type of
industries where the siting guidelines / Code of Practice have been notified.

The industry shall not cause any nuisance/traffic hazard in vicinity of the area

The industry shall ensure that the noise & air emission from D.G. sets do not exceed the standards
prescribed for D.G. sets by the Ministry of Environment & Forests, New Delhi.

The industry shall ensure that there will not be significant visible dust emissions beyond the property line

The industry shall provide adequate and appropriate air pollution control devices to contain emissions'from
handling, transportation and processing of raw material & product of the industry.

The Industry shall ensure that its production capacity does not exceed the capacity mentioned in the consent
and shall not carry out any expansion without the prior permission / NOC of the Board.

SPECIAL CONDITIONS

1. These consents are granted on the basis of undertaking submitted by the industry, in compliance to policy
of the Board circulated vide letter dated 02/02/2016, to the effect that it is complying with the conditions of
consents granfed to it under the Air (Prevention & Control of Pollution) Act, 1981 and if any part or the
entire contents of the said undertaking are found incorrect after the subsequent visit to the industry, then,
action shall be initiated against the industry under as per the provisions of the Act, without affording any
opportunity or notice.

2. The industry should confirm to the following ambient noise level prescribed under Rule 13 (1) of Noise
Pollution Regulation & Control) Rules, 2000 at their boundary limits:
Sr. No. Type of area Parameters Limit in dB(A) Leq
Day Time, Night Time
1. Industrial Area 75 70
2. Commercial Area 65 55
3. Residential Area 55 45
4. Silence Zone 50 40
Note:
i. Day time-shall mean from 6:00 a.m. to 10:00 p.m
ii. Night time shall mean from 10:00 pm to 6:00 a.m

3. The industry shall install noise limiter on potential pollution devises including retrofitting the existing
devices.

4. Adequate measures shall be taken by the project proponent during construction phase to reduce ambient
air & noise leyel, so as to conform to the stipulated standards by CPCB/ SPCB

5. The maximum noisé levels near the construction site should be limited to 75 dB (A) leq (5 min) in
industrial area and to 65 dB (A) leq (5 min) in other areas. Materials need to be stockpiled and unused
equipment to be placed between noisy operating equipment and other areas

13/11/2020

(Om Parkash)‘
Environmental Engineer

For & on behalf
of
(Punjab Pollution Control Board)
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T PUNJAB POLLUTION CONTROL BOARD
M Zonal office-11, Vatavaran Bhawan, Nabha Road, Patiala.
1T Website:- www.ppcb.gov.in
Y=l
- R_IFF
Office Dispatceh No : Registered/Speed Post Date:
Industry Registration 1D$ OI16LDH24288342 . Application No: 14221089

To,
Vivek Gupta
B-16, Focal Point, Khanna
Khanna,Ludhiana-141401

Subject:  Renewal of 'Consent to Operate'an outlet u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 for

discharge of effluent.

With reference to your application for obtaining Renewal of i 2Consent to Operateiy Yzan outlet for discharge of the
effluent u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974, you are, hereby, authorized to operate an
industrial unit fordischarge of the effluent(s) arising out of your premises subject to the Terms and Conditions as

mentioned in this Certificate.

1. Particulars of Consent to Operate under Water Act, 1974 granted to the industry

Consent to Operate Certificate No.

CTOW/Renewal/LDHKH/2020/14221089

Datc of issuc : 13/11/2020
Date of expiry : 30/09/2025
Certificate Type : Renewal

Previous CTO No. & Validity :

OI6LDH2CTOW4288875
From:18/07/2016 To:30/09/2020

2. Particulars of the Industry

Name & Designation of the Applicant

Vivek Gupta, (Proprietor)

Address of Industrial premises

M/s Shree Ram Industries,
B-16, Focal Point, Khanna,
Khanna,Ludhiana Khanna-141401

Capital Investment of the Industry 48.03 lakhs

Category of Industry Orange

Type of Industry 2030-Fish feed, poultry feed and cattle feed
Scale of the Industry Small

Office District Ludhiana Khanna

Consent Fec Details Rs. 15000/~

(including penalty of Rs. 290/-) vide
UTR. No. N286201273716782 dated
12/10/2020

"This is computer generated document from OCMMS by PPCB"
M/s Shree Ram Industries,B-16, Focal Point, Khanna, Khanna, Ludhiana Khanna, 141401
Pagel




369

Raw Materials(Name with quantity per day)

1. Rice Bran @ I MTD
2. Mustard Seed Cake @ 0.7 MTD
3. Mollasses @ 0.2 MTD
4. Maize @ 0.8 MTD
5. Rice Phuck @ 0.8 MTD
6. DOC @ 2.4 MTD
7. Salt @ 0.2 MTD
8. Cotton Seed @ 0.2 MTD
9. Cotton Seed Cake @ 0.7 MTD

Products (Name with quantity per day)

Catile Feed @ 2000 MT/Year

By-Products, if any,(Name with quantity per day)

Details of the machinary and processes

As per details given in application no. 14221089

Details of the Effluent Trcatment Plant

No trade effluent generated. Hence ETP not required

Mode of Disposal

Domestic Effluent @ 0.5 KLD - Into Sewer

Standards to be achieved under Water(Prevention &
Control of Pollution) Act, 1974

As per effluent standards prescribed by PPCB, MoEF & CC
New Delhi.

Endst. No.:

/I'
DA

~—~

{
“

4

LIRS
13/11/2020

(Om Parkash)
Environmental Engineer
For & on behalf
of
(Punjab Pollution Control Board)

Dated:

A copy of the above is forwarded to the following for information and necessary action please:

Environmental Engineer, Regional Office, Fatehgarh Sahib.

)
g -
.’( / /)3 ‘\ »’{/
[ -
/ el

13/11/2020

(Om Parkash)
Environmental Engineer

For & on behalf
of
(Punjab Pollution Control Board)
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to

16.

17.

18.
19.

¢ ‘ TERMS AND CONDITIONS

GENERAL CONDITIONS

This consent is not valid for getting power load from the Punjab State Power Corporation Limited or for
getting loan from the financial institutions.

The industry shall apply for renewal/further extension in validity of consent atleast two months before
expiry of the consent.

The industry shall ensure that the effluent discharging through the authorized outlet shall confirm to the
prescribed standards as applicable from time to time.

The industry shall plant minimum of three suitable varieties of trees at the density of not less than 1000 trees
per hectare all along the boundary of the industrial premises.

The achievement of the adequacy and efficiency of the effluent treatment plant/pollution control devices/re-
circulation system installed shall be the entire responsibility of the industry.

The industry shall ensure that the Hazardous Wastes generated from the premises are handled as per the
provisions of the Hazardous Wastes(Management, Handling and Trans boundary Movement) Rules, 2008 as
amended time to time , without any adverse effect on the environment, in any manner

The responsibility to monitor the effluent discharged from the authorized outlet and to maintain a record of
the same rests with the industry. The Board shall only test check the accuracy of these reports for which the
industry shall‘deposit the samples collection and testing fee with the Board as. and when required.

The industry shall submit balance sheet of every financial year to the concerned Regional Office by 30th
June of every year.

The industry shall submit a yearly certificate to the effect that no addition/up-gradation/ modification/
modernization has been carried out during the previous year otherwise the industry shall apply for the varied
consent.

During the period beginning from the date of issuance and the date of expiration of this consent, the
applicant shall not discharge floating solids or visible foam,

Any amendments/revisions made by the Board in the tolerance limits for discharges shall be applicable to
the industry from the date of such amendments/revisions.

The industry shall not change or alter the manufacturing process(es) so as to change the quality and/or
quantity of the effluents generated without the written permission of the Board.

Any upset conditions in the plant/plants of the factory, which is likely to result in increased effluent and/or
result in violation of the standards lay down by the Board shall be reported to the Environmental Engineer,
Punjab Pollution Control Board of concerned Regional Office immediately failing which any stoppage and
upset conditions that come to the notice of the Board/its officers, will be deemed to be intentional violation
of the conditions of consent.

The industry shall provide terminal manhole(s) at the end of each collection system and a manhole upstream
of final outlet {s) out of the premises of the industry for measurement of flow and for taking samples.

The industry shall for the purpose of measuring and recording the quantity of water consumed and effluent
discharged, affix meters of such standards and at such places as approved by the Environmental Engineer,
Punjab Pollution Control Board of the concerned Regional Office.

The industry shall maintain record regarding the operation of effluent treatment plant i.e. record of quantity
of chemicals and energy utilized for treatment and sludge generated from treatment so as to satisfy the
Board regarding regular and proper operation of pollution control equipment.

The industry shall provide online monitoring equipmentiy¥4s for the parameters as decided by concerned
Regional Office with the effluent treatment plant/air pollution control devices installed, if applicable.

The pollution control devices shall be interlocked with the manufacturing process of the industry.

The authorized outlet and mode of disposal shall not be changed without the prior written permission of the
Board.

The industry shall comply with the conditions imposed by the SEIAA / MOEF in the environmental
clearance granted to it as required under EIA notification dated14/9/06, if applicable.

The industry shall obtain and submit Insurance cover as required under the Public Liability Insurance Act,
1991.

The industry shall not use any unauthorized out-let(s) for discharging effluents from its premises. All
unauthorized outlets, if any, shall be connected to the authorized outlet within one month from the date of
issue of this consent.
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L2

30.

3L

33.

34.

36.

37.

38.

39.
40.

41.

The iddustfy shall make necessary arrangements for the monitoring of effluent being discharged by the
industry and shall monitor its effluents:-

(i) Once in Year for Small Scale Industries.
(i1) Four in a Year for Large/Medium Scale Industries.
(iii) The industry will submit monthly reading/ data of the separate energy meter installed for running

of effluent treatment plant/re-circulation system to the concerned Regional Office of the Board
by the 5th of the following month.

The industry shall provide electromagnetic flow meters at the source of water supply, at inlet/outlet of
effluent treatment plant within one month and shall maintain the record of the daily reading and submit the
same to the concerned Regional Office by the 5th of the following month.

The Board reserves the right to revoke this consent at any time in case the industry is found violating any of
the conditions of this consent and/or the p10v1510ns of Water (Prevention & Control of Pollution) Act, 1974
as amended from time to time.

The issuance of this consent does not convey any property right in either real or personal property, or any
exclusive privileges, nor does it authorize any injury to private property or any invasion of personal rights,
nor any infringement of Central, State or Local Laws or Regulations.

The consent does not authorize or approve the construction of any physical structures or facilities for
undertaking of any work in any natural watercourse.

Nothing in this consent shall be deemed to neither preclude the institution of any legal action nor relieve the
applicant from any responsibilities, liabilities or penalties to which the applicant is or may be subjected
under this or any other Act.

The industry shall make necessary and adequate arrangements to hold back the effluent in case of failure of
septic tank.

The diversion:or bye pass of any discharge from facilities utilized by the applicant to maintain compliance
with the terms and conditions of this consent is prohibited except.

(i) Where unavoidable to prevent loss of life or some property damage or

(ii) Where excessive storm drainage or run off would damage facilities necessary for compliance
with terms and conditions of this consent. The applicant shall immediately notify the consent
issuing authority in writing of each such diversion or bye-pass.

The industry shall ensure that no water pollution problem is created in the area due to discharge of effluents
from its industrial premises.

The industry shall comply with the code of practice as notified by the Government/ Board for the type of
industries where the siting gnidelines/ code of practice have been notified.

Solids, sludge, filter backwash or other pollutant removed from or resulting from treatment or control of
waste waters shall be disposed off in such a manner to prevent any pollutants from such materials from
entering into natural water. .

The industry shall re-circulate the entire cooling water and shall also re-circulate/reuse to the maximum
extent the treated effluent in processes

The industry shall make necessary and adequate arrangements to hold back the effluent in case of failure of
re-circulation system/ effluent treatment plant.

The industry shall make proper disposal of the effluent so as to ensure that no stagnation occurs inside and
outside the industrial premises during rainy season and no demand period.

Where excessive storm water drainage or run off, would damage facilities necessary for compliance with
terms and conditions of this consent, the applicant shall immediately notify the consent issuing authority in
writing of each such diversion or bye-pass.

The industry shall submit a detailed plan showing therein the distribution system for conveying waste-water
for application on land for irrigation along with the crop pattern for the year.

The industry shall ensure that the effluent discharged by it is toxicity free.

The industry shall not irrigate the vegetable crops with the treated effluents which are used/ consumed as
raw,

Drains causing oil & grease contamination shall will be segregated. Oil & grease trap shall be provided to
recover oil & grease from the effluent.
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43.

The industry shall establish sufficient number of piezometer wells in consultation with the concerned
Regional Office, of the Board to monitor the impact on the Ground Water Quantity due to the industrial
operations, and the monitoring shall be submitted to the Environmental Engineer of the concerned Regional
Office by the 5th of every month.

The industry shall ensure that its production capacity & quantity of trade effluent do not exceed the quantity
mentioned in the consent and shall not carry out any expansion without the prior permission/NOC of the
Board.

SPECIAL CONDITIONS

1. These consénts are granted on the basis of undertaking submitted by the industry, in compliance to policy
of the Board circulated vide letter dated 02/02/2016, to the effect that it is complying with the conditions of
consents granted to it under the Water (Prevention & Control of Pollution) Act, 1974 and if any part or the
entire contents of the said undertaking are found incorrect after the subsequent visit to the industry, then,
action shall be initiated against the industry under as per the provisions of the Act, without affording any
opportunity or notice.

2. The industry shall not generate & discharge any trade effluent.

3. The industry shall comply with the guidelines of the CGWA for abstraction of ground water.

e
777,
vy
13/11/2020
(Om Parkash)

Environmental Engineer
For & on behalf
of
(Punjab Pollution Control Board)
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IN THE COURT OF. renerenesesnsr s serasnens ciknie st ser R aRe e s s aaraneass

Suit/AppealNo .. .......... ISP AT .. JURISDICTION OF 201
Inre: -
Gen Secretary Industrial Focal Point plaintiffls) or  Petitioner(s)

“Appellant{s) Complainant(s)
VERSUS

State of Punjab Defendant (s)/ Respondent(s) / Accused Know all to whomthese
Present shall come that I/we Vivek Gupta Slo.Dharam.Pal Gupta R/a.H.No.9Z, Narottam.Nagar,
Khanna,.Ludhiana.(Respondent. No.49) e

The above named

......... do hercby appoint

Naveen Chaudhary
D/6124/2010

{herein after called the advocate/s) to be my / our Advocate in the above - noted case authorize him: -

To act, appear and plead in the above-noted case in this court or in any other court in which the same
may be tried or heard and also in the appellate court including High Court subject to payment of fees separately
for cach court by me/us.

To sign file, verify and present pleadings, appeals cross-objection or petitions for executions review,
revision, withdrawal, compromise or other petitions or affidavits or other documents as may be decmed necessary
or proper for the prosecution of the said case in all its stages subjects to payment of fees for cach stage.

To file and take back documents, to admit and/or deny the documents of opposite party.

To withdraw or compromise the said case or submit to arbitration any differences of disputes
that may arise touching or in any manner relating to the said case.

To take execution procecedings on paying separate fee.

To deposit, draw and receive money, cheques, cash and grant receipts hereof and to do all
other acts and things which may be necessary to be done for the progress and in the course of the
prosecution on the said case.

To appoint and instruct any other Legal Practitioner authorizing him to exercise the power and
authority hereby conferred upon the Advocate whenever he may think fit to do so and to sign the
power of attorney on our behalf.

And |/we undersigned to hereby agree to ratify and confirm all acts done by the Advocate or
his substitute in the matter as my/our own acts, as if done by me/us to all intents and purpose.

And |/we undertake that I/We or my/our duly authorized agent would appear in court on all
hearings and will inform the Advocate for appearance when the case is called.

And I/We undersigned do hereby agree not to hold the advocate or his substitute responsible for the
result of the said case. The adjournment costs whenever ordered by the court shall be of the Advocate which he
shall reccive and retain for himself.

And I/we undersigned do hereby agree that in the event of the whole or part of the fee agreed by me/us
to be paid to the advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the said case
until the same is paid up. The fee settle is only for the above case and above Court. |/We hereby agree that once
the fee is paid, | /We will not be entitled for the refund of the same in any case whatsoever and if the case
prolongs for more than 3 years the original fee shall be paid again by me/us.

IN WITNESS WHERE OF I/We do hereunto set my/our hand to these presents the contents of which have
been understood by me/us on this ... .iccicineinn.Day of 201 Accepted subject to the terms of
the fees.

6 Shri Ram tndustries
el .
M”A O

" il \\Y “_Q{’ G\ . o
- v Broneleior

‘é@“
M:atc Client

lidentify the Signature/Thumb Impression of Below Mentioned Person,

Signed in My Presence. The Client.
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Dell
Typewriter
State of Punjab
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Typewriter
Vivek Gupta S/o Dharam Pal Gupta R/o H No 97, Narottam Nagar,

Dell
Typewriter
Khanna, Ludhiana (Respondent No 49)

Dell
Typewriter
Naveen Chaudhary

D/6124/2010
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Office Dispatch No :

374

_ PUNJAB POLLUTION CONTROL BOARD
Zonal Office-IT, Vatavaran Bhawan, Nabha Road, Patiala - 147001.

Website:- wiww.ppcb.gov.in

Registered/Speed Post Date:

Industry Registration ID:

OI16LDH24816591

Application No :

19938210

Rajnish Kumar
B-10a, Focal Point, Khanna
Ludhiana,Ludhiana-141401

Subjeet: Renewal ol consent no. CTOW/Renewal/LDH2/2017/5474632 dated 17/05/2017 granted under the provisions
of the Water (Prevention and Control of Pollution) Act, 1974. :

1. Particulars of Consent to Operate under Water Act, 1974 granted to the industry

Consent to Operate Certificate No. ‘C TOf4’7Ré;zew&!)L5H1x’H/2022/] 9958210
Date of issue : :.0.3/170/’2(22.2;:’
Date of expiry : - oo 5070?/5{}27;; iy
Certificate Type : Renewal
[ Previous CTO No, & V alidity : CTOW/Renewal/LDH2/2017/5474632
From:17/05/2017 T0:30/09/2022

2. Particulars of the Industry

' Name & Designation of the Applicaht

Rajnish Kumar, (Owner)

Address of Industrial premises

Shree T rive:ﬁ Iﬁfli&t)‘i'es.
B-10a;xFocal-Point; Khanna,
Kliaiina, Ludhiana Khanna-141401

Capital Investment of the Industry

13.7 lakhs
'_(_‘ ategory of Industry Orange
! Ty¥pe of Industry Other
X_SL’:_IIL‘ of the Industry Small

Office District

Ludhiana Khanna

“This is computer generated document from OCMMS by PPCB"
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Act, 19740

Fndst. No.:

375

3 The industry shall obtain NOC of the Board, if it changes any of its product/capacity of the plant.

L

This is with reference to the request made by the industry for renewal of consent granted by the Board under the Water
tFrevention & Control of Pollution) Act, 1974.
I'he renewal of consent to operate granted to the industry vide no. CTOW/Renewal/LDH2/2017/5474632 dated 17/05/2017
valid upto 30/09/2022 under the Water (Prevention & Control of Poliution) Act, 1974 is hereby rencwed upto 30/09/2027 with
the same conditions as mentioned therein and following additional conditions:

b, The industry shall obtain permission from the Punjab Water Regulat—iou and Development Authority (PWRDA) for the
abstraction of ground water,

. The industry will not generate and discharge any trade effluent without obtaining prior written permission of the Board.

Adbother contents shall remain unchanged. This letter shall remain appended with the consent issued vide no.
CTOW/Renewal/LLDH2/2017/5474632 dated 17/05/2017 to the industry under the Water (Prevention & Control of Pollution)

03/10/2022

(Om Parkash)

. . Environmental Engineer

For & on behalf
of

(Punjab Pollution Control Board)

Dated:

A eopy ofthe above is forwarded to the following for information and necessary action please:

comphance of the consent conditions and submit the report accordingly.

Environmental Engineer

Loy

03/10/2022

(Om Parkash)

For & on behalf
of

‘Fihe nvironmental Engincer, Punjab Pollution Control Board, Regional Office, Fatchgarh Sahib. She is requested to cnsure the

* (Punjab Pollution Control Board)

“This is computer generated document from OCMMS by PPCB"
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PUNJAB POLLUTION CONTROL BOARD
PUNJAB Zonal Office-11, Vatavaran Bhawan, Nabha Road, Patiala — 147001.
. :’W Website:- www.ppeh.gov.in
“gps
Oftice Dispatch No Registered/Speed Post Date:
imlustry Registration TD: Ol6LDH24816591 Application No 19938211
. Rajnish Kumar
B-10a, Focal Point, Khanna
Ludhiana,Ludhiana-141401
~ubject:  Renewal of consent no. CTOA/Renewal/LDH2/2017/5474660 dated 17/05/2017 granted under the provisions

of the Air (Prevention & Control of Pollution) Act, 1981.

i. Farticulars of Consent to Operate under Air Act, 1981 granted to the industry

f Consent to Operate Certifieate No.

CTOA/Renewal/LDHKH/2022/19958211

Bate of issue : 10371072022
3000972027
‘ertificate Type : Renewal

|
-
l ate ol expiry :
t—
l
|

CPrevious CTO Noo & Validity :

CTOA/Renewal/LDH2/2017/5474660
From:17/05/2017 To:30/09/2022

[

- Particulars of the Industry

.\.mu & [)l.‘bl"nd('l()n of the Applicant

Rz/jnish Kumar, (Owner)

Address of Industrial prentises

Shree Triveni Industries,
B-10a, Focal Point, Khanna,
Khanna, Ludhiuna Khanna-141401

13.7 lakhs

{ategory of Industry

|

|

-

| .

¢ 'npn af Investment of the Industry
Pt

i

i

Orange
CPype of Industry Other
L.\&.l.lv:_(ll the Indusory Small

,Offiee District

Ludhiana Khanna

"This is computer gonerated ducument from OCMMS by PPCB"
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Fhis s with reference to the request made by the industry for renewal of consent granted by the Board under the A (Prevention
aad Control of Pollution) Act, 1981,

"t Therencewal of consent to operate granted to the industry vide no. CTOA/Renewal/LDH2/2017/5474660 dated 17/05/2017 valid
L upto 3000972022 under the Air (Prevention and Control of Pollution) Act, 1981 is hercby rencwed upto 30/09/2027 with the
' =ume conditions as mentioned therein and following specific conditions:
. 1. The industry shall not add any air polluting process without obtaining prior written permission of the Board.
i ' The industry shall obtain NOC of the Board, if it changes any of its product/capacity of the plant.
! A other contents shall remain unchanged. This letter shall remain appended with the consent issucd vide no. '
i CTOA Renewal/E.DH2/2017/5474660 dated 17/05/2017 to the industry under the Air (Prevention & Control of Pollution) Act,
S
i
i .
1 ! A Y,
: LR «’_’//
03/10/2022
' (Om Parkash)
Environmental Engineer
For & un behulf
of
(Punjab Pollution Control Board)
i Endst No Dated:
oV eopy ofthe above is forwarded to the following for information and necessary action please:
Fie Environmental Engineer. Punjab Pollution Control Board, Regional Office, Fatehgarh Sahib. She is requested to ensure the
| vompliance of the consent conditions and submit the report accordingly.
[p[\(l /
g Sl
03710 2022
: (Om Parkash)
Environmental Engineer
\_/: For & on behalt
: .
. (Punjab Poilution Control Board)
" E]
]
"This is compuler generated document from OCMMS bv PPCB"
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IN THE COURT OF

SUIL/APPEEINO ...

Inre: -
Gen Secretary Industrial Focal Point Plaintiff(s) or  Petitioner(s)
Appellant(s} Complainant(s)
VERSUS
State of Punjab B Defendant E)/ Rcspondent%s) / Accused Know all to whomthese
Present shall come that I/we ajnish Kumar S/o Mahesh Kumar R/o Street No 3, Chema Chowk

~ur-Ram-Das-Nagar,-Khanna;-Ludhiana {(Respendent-No-50)-

The above NAMEd.... i s e

......... w.....do hereby appoint
Naveen Chaudhary
D/6124/2010

(herein after called the advocate/s) to be my / our Advocate in the above - noted case authorize him: -

To act, appear and plead in the above-noted case in this court or in any other court in which the same
may be tried or heard and also in the appellate court including High Court subject to payment of fees separately
for cach court by me/us.

To sign file, verify and present pleadings, appeals cross-objection or petitions for executions review,
revision, withdrawal, compromise or other petitions or affidavits or other documents as may be deemed necessary
or proper for the prosecution of the said case in all its stages subjects to payment of fees for each stage.

To file and take back documents, to admit and/or deny the documents of opposite party.

To withdraw or compromise the said case or submit to arbitration any differences of disputes
that may arise touching or in any manner relating to the said case.

To take execution proceedings on paying separate fee.

To deposit, draw and receive money, cheques, cash and grant receipts hereof and to do all
other acts and things which may be necessary 1o be done for the progress and in the course of the
prosecution on the said case.

To appoint and instruct any other Legal Practitioner authorizing him to exercise the power and
authority hereby conferred upon the Advocate whenever he may think fit to do so and to sign the
power of attorney on our behaif.

And I/we undersigned to hereby agree to ratify and confirm all acts done by the Advocate or
his substitute in the matter as my/our own acts, as if done by me/us to all intents and purposc.

And I/we undertake that I/We or my/our duly authorized agent would appear in court on all
hearings and will inform the Advacate for appearance when the case is called.

And I/We undersigned do hereby agree not to hold the advocate or his substitute responsible for the
result of the said case. The adjournment costs whenever ordered by the court shall be of the Advocate which he
shall receive and retain for himself.

And I/we undersigned do hereby agree that in the event of the whole or part of the fec agreed by me/us
to be paid to the advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the said case
until the same is paid up. The fee settle is only for the above case and above Court. I/We hereby agree that once
the fee is paid, | /We will not be entitled for the refund of the same in any case whatsoever and if the case
prolongs for more than 3 years the original fee shall be paid again by me/us.

IN WITNESS WHERE OF I/We do hereunto set my/our hand to these presents the contents of which have
been understood by me/us on this 201 Accepted subject to the terms of
the fees.

E[_», S0 e . s
[t TV T PASENTE AR o RY RN PR L )

D A
A

/fdvocate Client

I 1dentify the Signature/Thumb Impression of Below Mentioned Person,

Signed in My Presence. The Client.


Dell
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Gen Secretary Industrial Focal Point

Dell
Typewriter
State of Punjab

Dell
Typewriter
Rajnish Kumar S/o Mahesh Kumar R/o Street No 3, Chema Chowk 

Dell
Typewriter
Guru Ram Das Nagar, Khanna, Ludhiana (Respondent No 50)

Dell
Typewriter
Naveen Chaudhary
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PUNJAB POLIUTION CONTROL BOARD

Vatavarai 3hawan, Nabha Road, Patiala
Website.- www.ppeb.punjab.gov.in

9 t':m 4‘. .
@A@E}V AUTO GENERATED RENEWAL CERTIFICATE
% P Unider the provisions of
W%W Water (Prevention & Control of Pollution) Act, 1971

Office Dispatch Ne: OCMMS/CTO(Water)/2024/004937 Date: 05/08/2024

industry Registration ID:  RISLDH22485755 Application No: 26494297

To, Dharminder Singh,
Proprietor,
M/s Sohna Agro Ind’ustnes,
C 48 Focal Point,
Ludbiana kbanna, Punjab, 141401

Subject : Auto Generation of Renew R viasfoonsent to Operate graiiféd under the Water

With reference to your application for renewal of Lonsent to Onexate for opera’uon of an industrial unit u/s 25/26 of the Water
Jethocol B : b rminder Singh, (Proprietor), is hereby,
¥ of self-declaration.

Certificate No.:

Date of issue: e

Date of expiry:

Certificate Type: &

Previous CTE/CTO/Au "y =N ; : 2 el Date Of Expiry:

Validity : K FAE A A0 060585950:00.0 2023-09-30 00:00:00.0
2. Particulars provided by the i

Name & Designation of the Occup

Address of Industrial premises:

Existing Capital investment / Project Cost of \ 16 28057 ( [d-\hs)»

the industry

Category of Industry ORANGE

Type of Industry 2063-Steel and steel products using various furnaces like blast furnace

/ooen hearth furnace/ind:iction furnace/arc furnace/submerged arc
. o . furniice /basic oxygen furnace /hot rolling reheated furnace

Scale of the Industry Smull '

Office Distrist L-.{hiana Khanna

CTE/CTO/Amhorization apjlied for |1 years

RN r'.mputer'gn:ndr.:'z?.:' dvcumes:s from OCMMS by PPCB"
Su ma Agro Industries,C 48 Focal Poini, 26494297
Pagel
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Fee Details : |Paymen. EAmount ITransaction { Date of Date of
RMeode | )] Transaction |verification
Net Bare? lg: 5000 877506729 |2024-08-05 - --
—_— o 13:34:09.32

This Auto Generated Renewal Certificate is hereby issued subje.t to 1b:¢ nondition thar in case if any anossaly ufter Auto renewal
is observed, that the entrepreneurs has submitted any false/ incorre. / incomplete/forged facts and documents, the PPCB shall
initiate appropriate action for violation under the Envircnmental Laws/ Rules against the incustry.

Annexure-A
Self Declaration

Aute rencwal of consent to operate

I Dharminder Singh S/o Shri Baldev Singh Aged 63 Yezrs. 4 morlzed Stgnatory Proprieter (designation) of M/s Sohna Agro
Industries (OCMMS ID R15LDH22485755 ) submlttmo this w<if declaration in favor of Member Secretarv. Punjab Pollutlon )
Control Board for obtaining auto renewal of consent “to v.<tablish / sonsent to operate under the provisions of the Water
(Preventlon & Control of Pollutlon. Act, 1974 and Air (Pr=. ‘2niion & Contr')l o? Pollutlorl ) Act, ]981/ Authorlzatlon under

1. That the consent to establish / conse oopat inder 1 5 *oxsln Of the Water (Prevention. & Control of Pollution)
Act, 1974 and Air (Preveniicn & Control of Pollvtion) Act, 1981/ Authorization under HWM Rules, 2016/ BMW Rules,
2016 (for health care facilities upto 50 beds) was issued vxde no, 101 1871 Dated 2019-06-03 and the same is valid upto

i Ay R .

2023-09-30 RN IR
2. That we have not carried out any efs odEEnirEtioz)/ peess/ product/ Raw riaterial/ fuel / change in
bed capacity that either changes o _:\ aiFolry (& M TEOIENER U e to red or s0 o) or our scale (from small to

1 be treared are giver in box below*

4. There is no change in mformatlon provxded in the prescnbed apphcatlon form submntted for ahitaming earlier consent to
estabhsh,operate /a 5&,'\,;" 3 D

) of Poliution) Act, 1974 or Air

That no prohibitory T

i Green Tribunal/ other Judicial
authority. ;

the undersigned, I shall*
Control of Pollution) Actgzt
2016.

8. in case of brick kiln , the bri

: ! SN SRR 'fn coal to paddy siraw pellats, as per the
directive given by the Stuie G S R s R e 1 ation No 10/574/2022- STE1/443 dated
04.11.2022 and shall maintain r SRR AT find inspection by the Board

Yo
(ﬁh i ,4ppiic.2-1le L6 per pomt 2)

Applicant
Dharminder Singh

Date: 05/08/2024

e "This 1s coniprter gene.~. "4 document from OCMMS by PPCB"
Sohna Agro Indwiries C 48 Focal Point, 26494297
Page2
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m PUNJAB POLLUTION CONTROL BOARD .

Vatavaran Bhawan, Nabha Road, Patiala
Website:- www.ppcb.punjab.gov.in

X AQ@W - .. AUTO GENERATED RENEWAL CERTIFICATE
W? m o Under the provisions of
T . . . Air (Prevention & Control of Pollution) Act, 1981 -

Office Dispatch No: OCNH\/Ié/CTO(Air)72(}24/OO4936 SR ) ' L « Date; 05/08/2024
Industry Registration ID: R]5LDH224&§755' . . - - Application No: 26493370
To, Dharmindcr Singh,

Proprietor, :

M/s Sohnz Agro Industries,

C 48 Focal Point,

Ludhiana Kkanna, Punjab, 141401

Subject :

Auto Generation of Renewsl s f:zConsent to Operate granted under the Afr (Pifevention

With reference to your application for renewal of Consent to Operate for operatlon of an industrial unit Air (Prevention &
Control of Pollution) Act, 1981, _" 7 jenaupload: ; agd {Broprietor), is hereby, acknowledged and

Certificate No.:
Date of issue:

Date of expiry:
Certificate T:ve:

5 Date Of Expiry:
$50:00.0 [2023-12-31 00:00:00.0

- TS
Name & Dssignation of the Occupiéi

Addréss of fndustrial premisas:

Existing Capital investment / Projeet Cost of i6. ’_‘.805‘2 aakhs)

the industry

Category of Industry ORANGE

Type of Industry 2063-Steel and steel products using various furnaces like blast furnace
/open hewrth furnace/induction furnace/are furnace/submerged arc
furnace sbasic oxygen furnace /hot rolling reheated furnace

Scale of the Industry | Small . )

Office District . Ladhiana K) avna

CTE/CTOsAuthorization applied for 1\ 1 ycars

"This {2 -omyp .rter gene;'ated document from OCMAJSS by PPCB"
Sohna Agro Industries,C 48 Facal Point, 26493370
Pagel
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Fee Details ' Paviment Am(;unt Transaction |Date of Date of
Mode ID Transaction |verification
Net Banking |5800.0 957830215 12024-08-05 |-----
. ! 113:25:59.259

This Auto Generated Renewal Certificate is hereby issued subject to the condition that in case, if any anomaly after Auto renewal
is observed, that the entrepreneurs has submiited any false/ incorrect/ incomplete/forged facts and documents, the PPCB shall
initiate appropriate action for violation under the Environmental I.aws/ Rules against the industry.

Annexure-A

Self Declaration

Auto renewal of consent to operate

I Dharminder Singh S/o Shri Baldev Singh Aged 63 Ycars, Authorized Signatory Proprietor (designation) of M/s Sohna Agro
Industries (OCMMS ID R15LDH224867535 ) submitting this self declaration in favor of Member Secretary, Punjab Pollution
Control Board for obtaining auto renewal of consent to establish / consent to operate under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974 and Air \Prevention & Control of Pollutxon) Act, 1981/ Authorization under
HWM Rules, 2016/ BMW Rules, 2016 (for, health.-cagss nto..50. beds\ which is stated as under:

1. That the consent to establish / congént to operate_un daeihe 1 prov1510ns oI the Water (Prevention & Control of Pollution)
Act, 1974 and Air (Prevention & Confrol of Pcllutlon) Act, 1981/ Authorization under HWM Rules, 2016/ BMW Rules,
'7016 (]for health care facxlltles-u to 50 beds) was issued ‘ndﬂ- no, 21516919 Dated 7023 04-21 and the same is valid upto
2023-12-31 i ; ;

2. That we have not carried ou: any €f
bed capacity that either changes oug
medium or large). Detail of uhang

cess/ product/ Raw material/ fuel / change in
s to Ted or so on) or our scale (from small to
all be treated are given in box below*

There is no change i mformatlon prowded in the presm‘ €0 5}
g2N
estabhsh/oper'ue i e 2

6. That no prohlbuorv
authority.

7. 1acknowledge thatany
the undersigned, I shall®g\s
Control of Pollutlon) AL
2016. -

m coai to paddy straw pellets, as per the
Eation Na 10/574/2022-STE1/443 dated

Ve R I e?cha';iisrﬁ of treatiag extra pollutant
- (A1 if dppiicarie 33 per point 2)

Applicant
Dharminder Singh

Date: 05/08/2024

"This is : xmputer g crated docme:, So.n GCMMS by PPCB"
: Sohna Ao Industries,C 48 Focal Point,26493370
Page?
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IN' THE COURT OF.ouuirirrssiirenmsrnnissmsassesssssssnsessas issssassssssssssssessss s s s sss s a0 40540 00000 44 10440 100008 04008 000000

SUIL/APPEAINO ... e JURISPICTION OF 201
Inre: -
Gen Secretary Industrial Focal Point Plaintiff(s)or  Petitioner(s)

Appellant(s) Complainant(s)

VERSUS
State of Punjab

Present shall come that I/we ... Dha\rmeri'c'ié'
.Ludhiana.(Respondent.No..51)...

Defendant (s)/ Respondent(s) / Accused Know all to whomthese

|Flgh S/o.Baldeyv. Slngh Rl0.219, L.ahari.Road, Khanna

the above named......ccoocvemennen.

do hereby appoint

Naveer Chaudhary
D/6124/2010

({herein after called the advocate/s) to be my / our Advocate in the above ~ noted case authorize him: -

To act, appear and plead in the above-noted case in this court or in any other court in which the same
may be tried or heard and also in the appellate court including High Court subject to payment of fees separately
for each court by me/us.

To sign file, verify and present pleadings, appeals cross-objection or petitions for executions review,
revision, withdrawal, compromise or other petitions or affidavits or other documents as may be deemed necessary
or proper for the prosecution of the said case in all its stages subjects to payment of fees for each stage.

Tofile and take back documents, to admit and/or deny the documents of opposite party.

To withdraw or compromise the said case or submit to arbitration any differences of disputes
that may arisc touching or in any manner relating to the said casc.

To take execution proccedings on paying separate fee.

To deposit, draw and receive money, cheques, cash and grant receipts hercof and to do all
other acts and things which may be necessary to be done for the progress and in the course of the
prosecution on the said case.

To appoint and instruct any other Legal Practitioner authorizing him to exercise the power and
authority hereby conferred upon the Advocate whenever he may think fit to do so and to sign the
power of attorney on our behalf.

And l/we undersigned to hereby agree to ratify and confirm al! acts done by the Advocate or
his substitute in the matter as my/our own acts, as if done by me/us to all intents and purposec.

And I/we undertake that I/We or my/our duly authorized agent would appear in court on all
hearings and will inform the Advocate for appearance when the case is called.

And |/We undersigned do hereby agree not to hold the advocate or his substitute responsible for the
result of the said case. The adjournment costs whenever ardered by the court shall be of the Advocate which he
shall receive and retain for himself.

And I/we undersigned do hereby agree that in the event of the whole or part of the fee agreed by me/us
to be paid to the advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the said case
until the same is paid up. The fee settle is only for the above case and above Court. I/We hereby agree that once
the fee is paid, | /We will not be entitled for the refund of the same in any case whatsoever and if the case
prolongs for more than 3 years Lhe original fee shall be paid again by me/us.

IN WITNESS WHERF OF I/We do hereunto set my/our hand to these presents the contents of which have
been understood by me/us an this ... 201 Accepted subject to the terms of
the fees.

For SOHNAAGRO INDUSTRIES

)
dw(’\'o_,vi// @B\on/ endst &

_Advocate . Client

Prop.

I ldentify the Signature/Thumb Impression of Below Mentioned Person,

Signed in My Presence. The Chent.
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PUNJAB POLLUTION CONTROL BOARD

Zonal office-II, Vatavaran Bhawan, Nabha Road, Patiala.

Website:- www.ppcb.gov.in

Road, Khanna, Ludhiana.

Office Dispatch No : Registered/Speed Post Date:
Industry Registration ID: OI6LDH24157155 Application No: 13948270
To,
Dharamvir Gupta
B-1, Focal Point
Khanna,Ludhiana-141401
Subject: Renewal of 'consent to operate' under the Air (Prevention & Control of Pollution) Act, 1981 granted vide no.

O16LDH2CTOA4223906 dated 21/06/2016 (valid upto 30.9.2020) to M/s Usha Udyeg, B-1 Focal Point, G.T.

Rs. 14,500/- vide UTR. No. N273201257375383 dated 29/09/2020

1. Particulars of Consent to Operate under Air Act, 1981 granted to the industry

Consent to Operate Certificate No. CTOA/Renewal/LDHKH/2020/13948270

Date of issue : 20/10/2020

Date of expiry : 30/09/2025

Certificate Type : Renewal

Previous CTO No. & Validity : QI6LDH2CT0OA4223906
From:21/06/2016 T0:30/09/2020

2. Particulars of the Industry

Name & Designation of the Applicant

Dharamvir Gupta, (Proprietor)

Address of Industrial premises

Usha Udyog,
B-1, Focal Point,
Khanna, Ludhiana Khanna-141401

Capital Investment of the Industry 43.44 lakhs
Category of Industry Orange
{ Type of Industry 2030-Fish feed, poultry feed and cattle feed
Scale of the Industry Small
Office District

Ludhiana Khanna

—— ST

"This is computer generated document from OCMMS by PPCB"
Usha Udyog,B-1, Focal Point,Khanna, Ludhiana Khanna,14140]
Pagel
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=" Special conditions:

1.This consent is issued on the basis of undertaking submitted by the industry, in compliance to policy of the Board circulated
vide letter dated 02/02/2016, to the effect that it is complying with the conditions of consents granted to it under the Water
(Prevention & Control of Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981 and if any part or the
entire contents of the said undertaking are found incorrect after the subsequent visit to the industry, then, action shall be initiated
against the industry under as per the provisions of the Act, without affording any opportunity or notice.

2.The industry should confirm to the following ambient noise level prescribed under Rule 13 (1) of Noise Pollution Regulation
& Control) Rules, 2000 at their boundary limits:

Sr. No.Type of area Parameters Limit in dB(A) Leq
Day Time, Night Time

1.Industrial Area 75 70

2.Commercial Area 6555

3.Residential Area 5545

4.Silence Zone 5040

Note:

i. Day time shall mean from 6:00 a.m. to 10:00 p.m

ii. Night time shall mean from 10:00 pm to 6:00 a.m

3. The industry shall install noise limiter on potential pollution devises including retrofitting the existing devices.

4, The industry will not install any additional boiler / furnace without obtaining prior written permission from the Board.

All other contents and conditions of consent will remain same as mentioned in original consent no. O16LDH2CTOA4223906
dated 21/06/2016 (valid upto 30.9.2020) under the Air (Prevention & Control of Pollution) Act, 1981.

Oery)

20/10/2020

(Om Parkash)
Environmental Engineer

For & on behalf
of
(Punjab Pollution Control Board)

Endst. No.: Dated:

A copy of the above is forwarded to the following for information and necessary action please:

Environmental Engineer, Regional Office, Fatehgarh Sahib.

Qe 2/

20/10/2020

(Om Parkash)
Environmental Engineer

"This is computer generated document from OCMMS by PPCB"
Usha Udyog, B-1, Focal Point,Khanna,Ludhiana Khanna, 141401
Page?
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For & on behalf
of

(Punjab Pollution Control Board)

"This is computer generated docunment from OCMMS by PPCB"

Usha Udyog, B-1, Focal Point,Khanna, Ludhiana Khanna, 141401
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PUNJAB POLLUTION CONTROL BOARD
Zonal office-II, Vatavaran Bhawan, Nabha Road, Patiala.

Website:- wwi.ppcb.gov.in

Office Dispatch No : Registered/Speed Post Date:
Industry Registration ID: OI6LDH24157155 Application No: 13948384
To,
Dharamvir Gupta
B-1, Focal Point
Khanna,Ludhiana-141401
Subject: Renewal of 'consent to operate’ under the Water (Prevention & Control of Pollution) Act, 1974 granted vide

no. O16LDH2CTOW4224799 dated 21/06/2016 (valid upto 30.9.2020) to M/s Usha Udyog, B-1 Focal Point,
G.T. Road, Khanna, Ludhiana.

Rs. 14,500/- vide UTR. No. N273201257380814 dated 29/09/2020

1. Particulars of Consent to Operate under Water Act, 1974 granted to the industry

Consent to Operate Certificate No.

CTOW/Renewal/LDHKH/2020/13948384

Date of issue : 20/10/2020

Date of expiry : 30/09/2025

Certificate Type : Renewal

Previous CTO No. & Validity : 0] 6LDH2CTOW4224799

From:21/06/2016 T0:30/09/2020

2. Particulars of the Industry

Name & Designation of the Applicant

Dharamvir Gupta, (Proprietor)

Address of Industrial premises

Usha Udyog,
B-1, Focal Point,
Khanna, Ludhiana Khanna-141401

Capital Investment of the Industry 43.44 lakhs

Category of Industry Orange

Type of Industry 2030-Fish feed, poultry feed and cattle feed
Secale of the Industry Small

Office District Ludhiana Khanna

"This is computer generated document from OCMMS by PPCB"
Usha Udyog, B-1, Focal Point,Khanna, Ludhiana Khanna, 141401
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Special conditions:
1.The industry shall not generate & discharge any trade effluent.

2.The industry shall comply with the guidelines of the CGWA for abstraction of ground water.

Cery

20/10/2020
(Om Parkash)
Environmental Engineer
For & on behalf
of
(Punjab Pollution Control Board)

Endst. No.: Dated:

A copy of the above is forwarded to the following for information and necessary action please:
Environmental Engineer, Regional Office, Fatehgarh Sahib.

Leard)

20/10/2020

(Om Parkash)
Environmental Engineer

For & on behalf
of
(Punjab Pollution Control Board)

"This is computer generated document from OCMMS by PPCB"
Usha Udyog,B-1, Focal Point,Khanna, Ludhiana Khanna, 141401
Page2




Suit/Appeal NO ... e o .. ... JURISDICTION OF 201

Inre: -

-.Gen.Secrefary. Industrial Fagal Roint...................Plaintiff(s) or  Petitioner(s)

Appellant{s) Complainant(s)
VERSUS

State of Punjab T—— Defendant {s)/ Respondent(s) / Accused Know all to whomthese
Present shall come that I/we ..Rharam.vir.Gupta.S/0.Sadhu.Ram.Gupta. R/0.105,. Narottam

The above named........ v ceneee

......... do hereby appoint

({herein after called the advocate/s) to be my / our Advocate in the above - noted case authorize him: -

To act, appear and plead in the above-noted case in this court or in any other court in which the same
may be tried or heard and also in the appellate court including High Court subject to payment of fees separately
for cach court by me/us.

To sign file, verify and present pleadings, appeals cross-objection or petilions for executions review,
revision, withdrawal, compromise or other petitions or affidavits or other documents as may be deemed necessary
or proper for the prosecution of the said case in all its stages subjects to payment of fecs for each stage.

To file and take back documents, to admit and/or deny the documents of opposite party.

To withdraw or compromise the said case or submit to arbitration any differences of disputes
that may arisc touching or in any manner relating to the said case.

To take execution proceedings on paying separate fce.

To deposit, draw and receive money, cheques, cash and grant receipts hereof and to do afl
ather acts and things which may be necessary to be done for the progress and in the course of the
prosecution on the said case.

To appoint and instruct any other Legal Practitioner authorizing him to exercise the power and
authority hereby conferred upon the Advocate whenever he may think fit to do so and 10 sign the
power of attorney on our behalf.

And l/we undersigned to hereby agree to ratify and confirm all acts done by the Advocate or
his substitute in the matter as my/our own acts, as if done by me/us to all intents and purpose.

And |/we undertake that [/We or my/our duly authorized agent would appear in court on all
hearings and wilt inform the Advocate for appearance when the case is called.

And 1I/We undersigned do hereby agree not to hold the advocate or his substitute responsible for he
result of the said case. The adjournment costs whenever ordered by the court shall be of the Advocate which he
shall receive and retain for himself.

And I/we undersigned do hereby agree that in the event of the whole or part of the fee agreed by me/us
to be paid to the advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the said case
until the same is paid up. The fee settle is only for the above case and above Court. I/We hereby agree that once
the fee is paid, | /We will not be entitled for the refund of the same in any case whatsoever and if the case
prolongs for more than 3 years the original fee shall be paid again by me/us.

IN WITNESS WHERE OF I/We do hereunto set my/our hand to these presents the contents of which have

been understood by me/us on this .......cccoeeivrvennenenen. Day of 201 Accepted subject to the terms of
the fees. —
al 7 s " .
o’ i 6/ ' o (U
o Lo ‘
i = ‘
4@"6””/ v
/Advocate Client

Ildentify the Signature/ Thumb Impression of Below Mentioned Person,

Signed in My Presence. The Cisent.



Dell
Typewriter
Gen Secretary Industrial Focal Point

Dell
Typewriter
State of Punjab

Dell
Typewriter
Dharam vir Gupta S/o Sadhu Ram Gupta R/o 105, Narottam 

Dell
Typewriter
Nagar, Khanna, Ludhiana (Respondent No 52)
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OO PUNJAB POLLUTION CONTROL BOARD
= ?m Zonal Office-Il, Vatavaran Bhawan, Nabha Read, Patiaia
M"W Website:- www.ppeb.gov.in

Ry
xR

Office Dispateh No :

Registered/Speed Post

Date:

industry Registration 1D: OI15LDH22988uU51

Application No :

11186016

To,
Vinod Kumar
Khanna,Ludhiana-142401
Subject;

discharge of efflueni.

LS

mentioned in this Certificate.

1. Particulars of Consent to Operate under Water Act, 1974 granied to the industry

Renewal of "Consent to Operate'an audet u/s 25/26 of Water (Prevention & {ontre! 6f Pollition) Act, 1974 for

With reference to your application for obiaining Renewi of 1, %2Consent to Operateig ¥san outlet for discharge of the
effiuent u/s 25/26 of Water (Prevention 8 Control of Pollution) Act, {974, vou are, hereby, authorized to operate an
industrial unit fordischarge of the effluent(s) arising out of vour preinises subject to the Terms and Conditions as

[Consent t6 Operate Certdiicate Neo.

CTOWRenewa\LDAKA/201%11136016

Date of issue @

i 30542019

Jdoo

| Date of expivy : 30/09/2024 \
! Certificate Type : Reneval :
;,f ' Previous CTO Ne. & Validity ¢ | QUSLDH2CTOW2893643 |
. R . | From:26/08:2015 T0:30/09/2019 |
': 2. Particulars of the Indastry
Y
g ir*q'ame & Designation of the Applicanz Sh.vinod Kumar, (Parinery ——IE
8 i Address of Industrial premises ¢ Vikas Inducrnial Corporetion, |
i 1 5-8. Focal Foia, |
‘,f %_ ;K/zrm)ml rdhiona Rhapna-f41401 .
;* | Capital Investment of the Industry V1311 lukis
b | Catcgory of Industry ; Oraage '
' _Type of Indusiry : (I'tizér —;
; i Seale of the Indusiry Smail {
Office District L Ludhiung Kharne —
tng_mem Fee Details _ i Rs. 420004 vide R. No, 75/5153 dated 13/09/14 __f
“2 ' Raw Materials(ame with quantity per day) L P IR3B, Maize Mofasses. DOC ‘@ 86 MTD :
E Products (MName with guantity per day) ; Caitle Fend &4, 73 VITD __;
{ By-Preducts, if any (Name with quantity gerday) 1 .. i ]

R N

w1,

hee by oo o genere (ol docusient nom

¥

UCAtHAS by PPCE”

!ikas Indusirie] L orporatica, B-9 Focai Peint, Khanna, Ludniaia Khunse 53096,
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Jetqéié of the machinary and processes

.
i

As per deteils given in application no. 11186016
| Raw Murerial Weighing Hopper Grinding Mixer
' Couection Hopper Blending Pelletization Packing

{
| Details of the Effiuent Treatment Plant

Domestic Effluent ta, 4.0 KLD

Mode of Disposal

| Into Sewer

i Stapdards to be achieved urder Water(Prevention &
(Contre! of Poliation) Act, 1974

¥
14 per elffuen: siandards prescribed by PPCB/ MoEF &

1T

Endst. No.:

l\?/ N2

34.09:2019
{Rajeev Gupta)
Empvironmental Eagineer
For & om hehalf
of
(Punjab Pellution Control Board)

Dated:

A copy of the above is forwarded to the following for informstion and necessary action please:

Environmental Engineer, Regional Officg, Futshgarh Sahib.

30:09 2019
(Rajeev Gupta)
Envirenmenta! Engincer
For & on behall’
of

(Punjzb Poliution Central Board)
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PUNIAS POLLUTION CONTROL BOARD
Lonal Office-11, Watavarsy Bhawan, Mabna Road, Patialn

Websiter waw.ppib.gov.n

R

Office Dispateh No @ Registered/Speed o5t Date:
industry Registration iD: CHSLDH2298805] Application Mo : 11215202

sh.vinod Numar

Khanna Ludhiana-12140]

wwieet:  Reoewat of "Lonsent 10 -1’)}';»:'.;&' Tars 24 of Aly (Proventics & eatrol of Pollatien} s.ct, 1981 for discharge of
emissions arising out of preoises,

Wlth reference o your applicatios for obiaining Kenewal of 'Coasent io Operate’ ués 21 of Air (Prevention &
Pt 15 ] .
Coatrol of "ui]ulml') Acl. 1981, vou are hereby, authorized to oparaie an muum‘ml unit for discharge

emission(s) ansing oul ol your premises subject 1o the Terms and

i. Purciculars of Consent to Operate under Alr Act, 1981 granied 1o the ndusiey

i1 16 Operate Certificate Mo,

C ]I)‘u \,(” CHL Jf/LDl KEL200 97112 .i..'f‘/..?

| 3659/201Y

I Paviicslars oy e industey

NITTO2

'
“\me £ Des signation af

R. y!‘ Heaut

~..1dress. 6 dusirar Qreniises

-{ apital Jnvesnent

| Categovy of Industi vy
A ..

Al
‘Type of Industry

[N
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1

of the
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TERMS Asl CONDITIONS

GENERAL CONDITIONS

This consent is not valid for getting power 1oad o e Pungab State Power Corporation Lid. or for getting
loan from the financial institutions.

The industry shall apply for renewal rexiension o consem 4t feasi two 1months before expiry of the consent.

The industry shall noi viokue any of the norms prescribed under the Air (Prevention & Contral of Pollution)
Acr, 1981, failing which, the consenti shall be cancelicd revoked.

The achievement of adequacy and efficiency ot the air pollution contral devices installed shall be the entire
responsibility of the industry

The authorized fuel being used shall not be changed withow the puior written permission of the Board.

The industry shall not discharge any fubitiv; emussions. All gases shall be emitted through a stack of

suitable height, as per the norms fixed by the Board from iime o ime.

The industry shall provide port-hotes, platforms and/or odier necessary sucilities as iaay be required for
collecting sawmples or 2missions from any chimney. ffue or dues 90 any other outlets.

Specifications of che poré-holes shall be a3 under:-
i) The sampling ports shall be provided atleast § times chimney diameter downstream and 2 tirnes

upstrearn (rom the {low disturbance. For a rectangular cross section the r:qm\ alent diameter (De)
shall be calculated from the following equation o deternmine upstream. downstream distance:-

De=21W. (L+W)
Where §. = length in mts. W= Width ircas.
i The sampiing port shall be 7 to 10 cm in dinmeter

The industry shall put display Board indicating environmental aata in the prescribed format at the main
entrance gate.

The industry shall discharge all gases through a stack of minhmam height as specified 1n the following
standards laid down by the Board.

() Beack height for boilor plants

!S.Z"J(':n Bm!cr wiili Sream Geperating :l[ :Cfx heighos
L :Ca[mqt_v | e
: : Less ifwur 2 ton/in ‘ !L) meters or 2.5 tunes the height of neighboring buiidin g
L e Lwhich ever is more L L . j
i_ 2. jﬁ//nrc thar 2 confui to 5 fonfln. _!__i;:__}}_x._ﬁi'.:{b_'*___m____. o B I
B | More ithan 3 ton/hr. to 10 ton/ky 15 meters L 4
T More than {1 ton/hiv. to 15 tonhr 18 meters _ i o
E_ 5. More than 15 towthe, to 29 tonhy 21 meters. L
]_ 6. Mou thun 26 ton . to 25 @ B 24 metess o ______:
7. LMme than 25 ron/hr. o 30 tendir, 27 meiers L “_-;
b e e S,
8. L hore thun 30 ton/hr, S0 merers or using the fornula ‘

j.x = 14 Qgd. 3or

|
I ve Qg == Quunury of SO in Kg/hr.

| LQp = Quantity of particulate natier in Torvday.
Mote : Mintmum Stack heighi in all cases shali be 90 mir. ov 2y caleslaied fvont reievany furmuala
whichever is moie.

(i) Fer industrial furnaces zad wilas, 1ge coiteri for ssiertir sV omek noigot wounld be based on fuel
ased for the correspending steanm generetion.

(ii1) Stack heigh for diesel poperaring yovs
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! | Capacity of Jiesel generating sat Eiright of the Staek
i I
; 0-30 KVA Meisni oo the building = 1.5 ni
i .
; i S0-100 KVA an + 2.0 mt
100-130 KVA ) =25 mlL
150-200 KVA -d6- + 3.0 mt
: 200-250 KVA ~do-~ + 45 ml.
; 1 250-300 KVA -do- + 3.5 . i
For higher KV a rating stack height H (in meter) shal! be worked vat according to the formuia:
‘ =h+0.2 (KVANLS
# where h = height of the building in meters where the generator set is installed.
5 10.  The pollution controi devices shail be interlocked widh the manufactunng process of the industry to ensure
its regular operation.
11, The existing pollution control equipment shali be aitered or replacad in accordance with the directions of the
Board, and no pollution control equipment or chimney shall be aliered or as the case may he crected or re-
erected except with the prior approval of the doasd.
12, The industry will provide canopy and adequate stack with the 13.G sets so as to comply with the provision of
: notification No GSR-371 [ dated [7-5-2002{amended from time ro time) issued by MOEF under
L Environment (Protection) Act. 1986,
13, The Govt. of Punjub, Department of Science, Teclinology & Environmen: vide its notificution 1n6.4/46/92-
i JST2839 di. 2971271993 has pur prohibition os the use of rice husk as fuel after 1.4 1995 except the
t'olluwing:-
g% the form of briguettes und use of rice hosk In Tuidized bed combustion.So the indestry shall
. m.xi\e the necessary arrangement to comply with the above notificationi; %
' i1, The industry shall submit balance sheer of every financiat yeai to the concerned Regional Office by 30th
. June of every year
? 15, That the industry shail submii a yearly certificate to the eifuct that no addition / up-uxudatinn/ modification/
! modernizaiion has been carried out during the previcur yewr otherwise the mdusiry shall apoly for the varied
consent.
‘ 6. o) . The industry shall ensure that at an vy timie the cmismon do aot exceed the presceribed emissions
: standards laid down by the Board Fow time w0 tnte ior such type of industry  emissions.
b) Thc inustry shall ensure that the eimssions from each stack shall contorm io the following
¢ emission standards laid down by she Board in respect of the Industrial Boilers.
: : Sieam Genvrating Requived particuleste maitoe B :
: | eapacits A i
i R —— » ermemn 4 imemreete s mmm et = s wem amie 4 e s ¢ mm— - am et s s & mmew - mm———— o aed
; ‘ Area upio 5 Km from Qtler than ") vy
: | Other than the perypsic:~
vof Tand ¢ lass-1T 1own l
'r_._....___ U0 . - . e e eemememe - emme e o - ,A.__._..,___]
{ - ERTUS) Ot Vi
i Less than Za0u hr. U e INKLD P00 img/Nivi? i
|
| 2 tonto 10 wn/hr. 500 myNM3 1000 mg/NM3 |
- i . . i
! Abeve 10 ton to 15 tonihr TR0 mg NS 500 mg/NM3 |
! | Above 13 tonthr 130 mg/Nw3 i.‘-fJ RAIERHY
' Al emissions normalized ic 12% carbon dwxide.
17, The industry shiall ensure dhot the Hazardous Wasier genersd w froin the preqaises are handled as per the
: previsions of thetlazardows Waste {(Matiagement, ndiliow and | m-*xlmn.uhu. Manveent) Ruales. 2008,
i without any adverse effect on the envicoament, many maonet
! . - < ] : il
: 18, The air pollution control equipmenis shali be kep ai ol ime i goud ruaning condivien and:
Ty comntece it avd o sty rors O NS B PHPORY
Vil s i Corcorabon, - Focal Podn Khanna Ludlvane Khamne 1o
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30.
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{1) All failures of coniroi equipments.

(ii) The emissions of any air pollutant inwo the atmosphere in excess of the standards lay down by the
IBoard occwring or being apprehended ro occur due te accident or other unforeseen act or event.
Shall be intimated through fax to the concernea Regional Office as well as to the Director of
Factories, Punjab, Chandigerh as required uader rule 10 of the Punjab State Board for the
Prevention and Control of Air Pollution Ruies. 1983,

The industry shall plant minimum of three suitable varieties of trees at the density of not less than 1000 trees
per hectare all alonyg the boundary of the wdustrial pramiscs

Thcl'indlusw shall submit a site emergency plan approved by the Chief Inspector of Factories, Punjab as
applicable.

The indusiry shall comply with the conditions imposed by the SEIAA/MOFEF in the Environmental
Clearance granted 10 it as required under E1A notification dued 14/9/06. if applicable.

The industry shall make necessary arrangements for the monitoring of stack emissions and shal! get its
enussions analyzed from lab approved / authorized by the Board:-

(1) Onee in Year for Small Scale Industiies.
(1) Twice/thrice/four time in a Year for Large/Mediuin Scale indusiries.

The industry shall maintain the following record to the satisfaction of the Board :-

(1) Log books for running of air pollutien conirol devices or pumps/motors used for it.
(i1) Register showing the result of various tests conduceed by the industry for monitoring of stack

emissions and ambient air,
(ii1) Register showing the stoek of abscrbents and oiher chemicals 1o be used for scrubbers.

The industry will install the separate energy meter {or runniy pollution control devices and shafl maintain
record with respect to operation of air pollution conirol davice so as to the satisfy the Board regarding the
regular operation of air pollution control device and monthly reading / record may be sent to the Board by
the fifth of the following month.

The industry shali provide online monitoring system as applicable, for in stack emission and shall mamam
the record of the same for inspection of the Board Officers.

The Board reserves the right to revoke the consent granted to the industry at auy time, in case the industry is
found violating the provisions of Air (Preveation & Control of Pollution) Acy, 1981 as amended from thme
o lime.,

The industry shall comply with any other conditions laid down cr dirgetions issued in due course by the
Eoard under the provisions of the Al (Prevention & Comirol of Pollntion) Act, 1981.

Nothiny in this consern shall be deemed to ngither preciude the instiution of any legal action nor relieve the
applicant from any responsibilities, liabilities or penalties to which the applicant is cr may be subjected 1o
under this or any other Act,

Any amendments:revisions made by the Board/CPCB/MOEL it the emission/stack height standards shall be
applicable to the industry from the date of such ameadments/res wsions.

‘The industry shall dispose otT its solid waste generated by the burning of tuel in an Environmentally Sound
Manner within the premises/outside as approved by ihe Bourd, 1o avoid public nuisance and air pollution
problem in the area.

The industry shall ensure that no air peiluticn problem or public nusance is created in the area due to i
aischarge of enmissions from the industry.

The industry shall provide adequate arrangement Yor iighting fhe accidental leakageidischarge of any uix
pallutant/gas/ liquids from the vessels, inechanical squipment's oo which are fikely w0 cause envirommental
pollution.

The industry zhall no: change or alter the manufzcturing process(es) and 1uel so as to change the
qualitysquantity of cmissions gencernied withow the prier permission of the Board

The industry shall earmaik a land within their premises o0 dispusal o boiler ash in an environmentally
sound manner. and . or the iadustry shil! make necussary arrangeizents for proper disposal of fuel ash in a
suieniitic manaer and shall maina@in proper vecord for the sume, « applicable.

The industry shali obtain and submit Tasurance cover under the Public Liability insurance Act, 1991

The indusiry shal! provide proper and adeguaie a. polintion contrei arrangements for conarol eximsion ftom
its fuel handling area. if appticable.

“hes £y congutor genevaced docamion oo OCYRLS Dy PPCR"
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The industry shali comply with the code of praciice as netified by the Government/Board for the type of
industries where the siting guidelines 7 Code of Practice have been notified.

The industry shall not cavse any nuisance/tralTie hazars in vic.aity of the arca

Tha 1 g cine aripa vk Tan B eaip e a1 N

The m.dusny snall encure that the noise & air esvssine from .G, sets do not exceed (he standards
prescribed for D.G. sets by the Ministy of Enviroument & Foresis. New Delhi.

The industry shall ensure that there will net be sigaifican! visible dust emiissions beyond the property line

The industry shall provide adequate and appropriate air pollution control devices to contain emissions from
handling. transportation and processing of raw material & product of the industry.

The Industry shall ensure thar its produciion capacily aves not exceed the capacity mentioned in the consent
and shall not carry out any expansion without the prior permission » NOC of the Board.

SPRCIAL CONHTIONS
b The industry shall ensure that it will not ent the bluck smoke under any circumstance.
g}

2. The mdustry shall ensure that no air pollution probleni + public nuisance 7 odour problem is created in the
area due 1o discharge of einissions from ils industrial premises.

3. The mdustry shail obtain NOC of the Board. if it changes any of as product/capacity of the plant.

4, The industry shall achieve stack emission standards laid down by the Board for such tvpe of units.

|4
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30,042019
{Rajeev Gupta)
Environmental Engincer
For & an behalf
of

(Punjab Poeliaiion Control Board;)
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o
/A;i/.vocate - Client

IN THE COURT OF

SUIL/APPRAINO ..ottt seeeeee et emeeesaeeee et eesara ooesee e JURISDICTION OF 201
Inre: -
.Gen.Secretary.Industrial. Facal RQint..... e Plaintiff(s)or  Petitioner(s)

Appellant{s) Complainant(s}
VERSUS

State of Punjab . -....Defendant {s)/ Respondent(s) / Accused Know all to whomthese
Present shall come that I/we ....YINQd.Kumar. /0. Brij. Lal R/0.H.N0.149. Near. Courts..Narottam
Nagar..Khanna..Runjah.(Respandent.NQ..53)..

The aboVve NAMEM......ivernianinsneso e srsssssceesssirens

......... do hereby appoint
Naveen Chaudhary

D/6124/2010

(herein after called the advocate/s) to be my / our Advocate in the above - noted case authorize him: -

To act, appear and plead in the above-noted case in this court or in any other court in which the same
may be tried or heard and also in the appellate court including High Court subject to payment of fecs separately
for each court by me/us.

To sign file, verify and present pleadings, appeals cross-objection or petitions for executions review,
revision, withdrawal, compromise or other petitions or affidavits or other documents as may be deemed necessary
or proper for the prosecution of the said case in all its stages subjects to payment of fees for each stage.

To file and take back documents, to admit and/or deny the documents of opposite party.

To withdraw or compromise the said case or submit to arbitration any differences of disputes
that may arise touching or in any manner relating to the said case.

To take execution proceedings on paying separate fee.

To deposit, draw and receive money, cheques, cash and grant receipts hereof and to do all
other acts and things which may be necessary to be done for the progress and in the course of the
prosecution on the said case.

To appoint and instruct any other Legal Practitioner authorizing him Lo exercise the power and
authority hereby conferred upon the Advocate whenever he may think fit to do so and to sign the
power of attorney on our behalf.

And |/we undersigned to hereby agree to ratify and confirm all acts done by the Advocate or
his substitute in the matter as my/our own acts, as if done by me/us to all intents and purpose.

And I/we undertake that I/We or my/our duly authorized agent would appear in court on all
hearings and will inform the Advocate for appearance when the case is called.

And I/We undersigned do hercby agree not to hold the advocate or his substitute responsible for the
result of the said case. The adjournment costs whenever ordered by the court shall be of the Advocate which he
shall receive and retain for himself.

And I/we undersigned do hereby agree that in the event of the whole or part of the fee agreed by me/us
to be paid to the advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the said case
until the same is paid up. The fec settle is only for the above case and above Court. I/We hercby agree that once
the fee is paid, | /We will not be entitled for the refund of the same in any case whatsoever and if the case
prolongs for more than 3 years the original fee shall be paid again by me/us.

IN WITNESS WHERE OF I/We do hereunto set my/our hand to these presents the contents of which have
been understood by me/us on this ... Day of 201 Accepted subject to the terms of
the fees.

For Vikas Industrial Corp.

W,Wﬁ/ Uiawee Ko
o Portir Ay

. cearh

I Identify the Signature/Thumb Impression of Below Mentioned Person,

Signed in My Presence. The Chent.


Dell
Typewriter
Gen Secretary Industrial Focal Point

Dell
Typewriter
State of Punjab

Dell
Typewriter
Vinod Kumar S/o Brij Lal R/o H No 149, Near Courts, Narottam

Dell
Typewriter
Nagar, Khanna, Punjab (Respondent No. 53)

Dell
Typewriter
Naveen Chaudhary

D/6124/2010

Ankit Siwach
New Stamp
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o Mpﬁ Telephone: - 97800-42038, 97800-43038.
%*21, gg Address. B-9, Focal Point, Industrial area,
%" Khanna, 141401,
Vikas Industrial Corporation Email: - Vickhn38@gmail.com.
Anmol & Ayl Cateie foed Gst No. 03AACFV1763H1ZD.

RefNo. Subject to KHANNA Jurisdiction Only Date:

AUTHORITY LETTER

We, RAJIV KUMAR S/o BRIJ LAL, SARTHAK GUPTA S/o RAJIV KUMAR and CHIRAG GUPTA §/Q
VINOD KUMAR partners of M/s VIKAS INDUSTRIAIL. CORPORATION, B-9 FOCAL POINT, Khanna
-141401. (PB), do hereby authorize VINOD KUMAR S/o BRIJ_LAL to complete all
administrative, revenue and legal formalities for the purpose of representation of the firm
before National Green Tribunal (NGT), Delhi. This authority is valid for the activities including
signing, authorizing and submitting any application forms, affidavits or other documents;
appoint any persons, consultants, firms or companies, making payments and submit fees to any
governimment or non-government departments and organisations; or any other activity required
for the aforementioned purpose; and that his acts and deeds will be binding on the firm.

The signature of PARTNERS of the firm has been attested and reproduced below for the said

purpose.
Executants Authorized Signatory
for Vikas Industrial Corp. For Vikas Industrial Corp.
( %/ﬁ//‘/é/b b\U-U of ll(bt\»\a,v
i N o ortnPr ( o “Partiier
RAJIVKUMAR ST VINOD GUPTA ‘

fFor Vikas Industrial Corp.

oG

SARTHAK GUPTA

ortner

for Vikas Industrial Corp.

MMJ’W Partner

CHIRAG GUPTA

Date:03/08/2024.

M/S Vikas Industrial Corporation, b-9 focal point, Industrial area, Khanna, 141401 (GST No. 03AACFV1763H1ZD) .
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IN THE COURT OF....BEFORE.NATIQONAL.GREEN.TRIBUNAL. cccocivicciicimiassisen
suit/Appeal No .. ORIGINAL APPLICATION N0.47/2024. ... JURISDICTION OF 201

Inre: -
GEN SECRETARY INDUSTRIAL FQCAL POINT..plaintiff(s) or  Petitioner(s)
_A_ﬁgl_lg_nt"(s) C—om_pl—:;iﬁam(s)

VERSUS

_STATE OF PUNJAB_ —Defendant (s)/ Respondent(s) / Accused Know all to whomthese

present shall come that I/we .SUBASH. GHAND. S/O.SITA.RAM.R/O-HOUSE Ne: 147

- NEAR-GIVIE-COURTS-NAROTAM-NAGAR KHANNA tUDHIANA PUNJAB 141401

T'hB%SPOND\FNT No. 5

ove name

renindo  hereby appoint

NAVEEN CHAUDHARY
D/6124/2010

(herein after called the advocate/s) to be my / our Advocate in the above - noted case authorize him: -

To act, appear and plead in the above-noted case in this court or in any other court in which the same
may be tried or heard and also in the appellate court including High Court subject to payment of fees separately

for each court by me/us.

1o sign file, verify and present pleadings, appeals cross-objection or petitions for executions review,
revision, withdrawal, compromise or other petitions or affidavits or other documents as may be deemed necessary

or proper for the prosecution of the said case in all its stages subjects to payment of fees for each stage.
To file and take back documents, to admit and/or deny the documents of opposite party.

'o withdraw or compromise the said case or submit to arbitration any differences of disputes
that may arise touching or in any manner relating to the said case. '

1o take execution proceedings on paying separate fee.

I'o deposit, draw and receive money, cheques, cash and grant receipts hereof and to do all
other acts and things which may be necessary to be done for the progress and in the course of the
prosecution on the said case.

To appoint and instruct any other Legal Practitioner authorizing him to exercise the power and
authority hereby conferred upon the Advocate whenever he may think fit to do so and to sign the
power of attorney on our behalf.

And |/we undersigned to hereby agree to ratify and confirm all acts done by the Advocate or
his substitute in the matter as my/our own acts, as if done by me/us to all intents and purpose.

And I/we undertake that I/We or my/our duly authorized agent would appear in court on all
hearings and will inform the Advocate for appearance when the case is called.

And I/We undersigned do hereby agree not to ioid the advocate or his substitutc.responsiblc for the

result of the said case. The adjournment costs whenever cidered by the court shall be of the Advocate
shall receive and retain for himself.

And I/we undersigned do hereby agree that in the event of the whole or part ot the fee agreed

which he

by me/us

to be paid to the advocate remaining unpaid he shall be entiiied to withdraw from the prosecution of the said case
until the same is paid up. The fee settle is only for the above casc and above Court. I/We hereby agree that once

the fee is paid, | /We will not be entitied for the refund of the same in any case whatsoever and if the case

prolongs for more than 3 years the original fee shall be paid again by me/us.

IN WITNESS WHERE OF I/We do hereunto set my/our hand to these presents the contents of which have
been understood by me/us 0N this ... Dayof. .. ... ... 201 Accepted subject to the terms of

the fees.
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| Identify the Signaturc/Thumb Impression of E3e|qw_Mcnt_i_pned Rerson,

Signed in My Presence. The Client.
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New Stamp

Ankit Siwach
Typewriter
ORIGINAL APPLICATION No.47/2024

Ankit Siwach
Typewriter
STATE OF PUNJAB

Ankit Siwach
Typewriter
NAVEEN CHAUDHARY 

D/6124/2010

Ankit Siwach
Typewriter
SUBASH CHAND S/O SITA RAM R/O HOUSE No.147

Ankit Siwach
Typewriter
NEAR CIVIL COURTS NAROTAM NAGAR KHANNA LUDHIANA PUNJAB 141401

RESPONDENT No. 5

Ankit Siwach
Typewriter
GEN SECRETARY INDUSTRIAL FOCAL POINT

Ankit Siwach
Typewriter
BEFORE NATIONAL GREEN TRIBUNAL
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